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LOK SABHA
Wednesday, April 12, 1961/Chaitra
22, 1883 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS

Centralised Traffic Contro] System on
NF. Railway

'Y #1459, Shri Ram Krishap Gupta:
"Will the Minister of Rallways be
pleased to refer to the reply given to
.Starred Question No. 63 on the 15th
November, 1880 and state:

. (a) whether the Centralised Traffic
Control Stations on North-east Fron-
tier Railway have been installed; and

(b) how far this has increased the
carrying capacity of the tracks?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Shri Ram Krishan Gupta: May I
know whether the introduction of this
system will also reduce the time taken
on this section?

Shri Shabnawas Khan: Yes, Sir.
The introduction of the cenl.ralil;d
the

traffic control system increases
ine capacity and, provided the track
43 suitable, also leads to increase in

Shri T. B. Vittal Eao: This centralis-
eod traffic control system was to be
introduced progressively on various
wilways What priority has been

‘Al LS—1,
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given for its introduction on vhe North-
East Frontier Railway?

Mr. Speaker: How can he give the
details?

Shri Shahnawax Khan: We are mak-
ing a start on the North-East Frontier
Railway. The suggestion came from
a special mission that was sent by the
World Bank. It was known as Messrs
Sanderson and Porter Committee.
They came and made certaln recom-
mendations for the movement of oil
traffic and as a result of that recom-
mendation and further review it has
been decided to introduce this system
between Siliguri and Aliporeduar.

S8hri Sinhasan Singh: When is this
centralised traffic contirol going {o
begin and how long will it take to
complete it?

Shri Shahnawar Khan: Becauge |t
is a new thing for our railways we
had to study it very carefully, An
expert committec of officers went into
the whole matter and submitted their
report to the Board. Tenders have
been finalised. The representative of
the firm hag been called to India for
further discussions. 1 think the work

will start very shortly and it will

take two years to complete it.
qifa W & Trw faww
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Shri C. D, Pande: In view of the
fact that a large number of motor
roads have been opened in the hills
but the system of sending mails by
vehicles has not been introduced, may
I know whether Government will con-
sider using motor transport to the
extent roads have been built?

The Minister of Transport and Com.
munications (Dr. P. Subbarayan):
The hon. Member comes from the
State concerned, but evidently he is
not very well aware of the terrain
there. As a matter of fact, wherever
motor vehicles could be used, we are
using them. But we find it difficult
because of lack of mail runners etc.
to have deliverics as people would
want them. But, as it is, we are trying
to expedite and introduce more de-
liveries in these areas than have been
done before.

Shri R. Narayanasamy: May |1
know whether the hilly area in Kodai-
kanal Talug in Madras State is well
connected with the mail service? It
is known that some post offices there
deliver postal articles weekly.

Dr. P. Subbarayan: As far as
Kodaikanal is concerned, I am aware
of the place and, I think, there are
deliveries wherever it is possible. We
are trying, as I said, also to include
more deliveries for these places and
it will be done when the necessity
arises,

Shri Heda: When roads are opened,
does the P. & T. Circle keep a watch
as to which roads have been opened
and which places can be contected or
do they wait for the villagers to send
applications and then only they are
considered?
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Dr. P. Subbarayan: No, Sir. As
and when necessity arises the Postal
Department is looking after these
matters. When they find that there
are roads available, they will introduce
faster vehicles.

Shri Bhakt{ Darshan: Sir, may 1
know, if even, after these instructions
are there any villages where mails
will still continue to be delivered after
one month or more?

Dr. P. Subbarayan: There may be
some such villages and I will have
enquiries made. But we are trying to
cut down the number of these villages
as much as possible.

Shiping of Wheat from U.SA.

*1461. Shri Rameshwar Tantia: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 378 on the
23rd November, 1960 and slate:

(a) whether Government have since
cxamined and finally decided on the
offers received in responsc to  bids
invited by the India Supply Mission
Washington, for carriage of cargo
under PL. 480 Agreement; and

{b) if so, the details thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes, Sir.

(b) The bids accepted cover a total
quantity of about 1-15 million tons
of wheat a year for a period of 3}
years from January, 1961.

Shri Rameshwar Tautia: What will
be the saving in freight charges if we
bring this wheat in our own steamers?

Shri M. V. Krishnappa: Compared
with the December. 1060 rates it s
expected that both in the US. flag
and non-U.S. flag vessels there will be
a saving of 2 million dollars

Shri Chintamoni Panigrahi: In view
of the recent improvement in the
wheat position in India, may I  know
whether the Government stil] wants
{o import 1-5 million tons of wheat
from USA®

CHAITRA 22, 1883 (SAKA)
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The Minister of Food and Agri-
culture (Shri 8. K. Patil): Yes, Sir. 1
hope this improvement is not a tem-
porary affair, but it has got to be
observed over a period of two or three
years till we get stabilised. There-
fore our imports will continue as be.
fore.

Shri Chintamoni Panigrahi: The
hon. Minister stated that the position
of wheat has improved very much in
the country and the restrictions on the
movement of wheat have been re-
moved. If gso, what is the necessity for
going on importing at the rate of 1'5
million tons for three years and not
this year only?

Shri 8. K. Patil; We have taken a
policy decision that this country will
have a stockplle of 5 million tons so
that in a bad year we shall never be
affected. It will later on be turned
into our wheat. Therefore that stock-
pile of 5 millioin tons has got to be
there and we have not got that.

Shri D. C. Sharma: May I  know
if any attempts are being made to see
that part of this cargo also comes
through Indian shipping companies?

Shri 8. K, Patil: As we have said,
even 50 per cent. of it can come
through our shipping if the ships were
available. But, as it is, we have not
got more than 7 or 8 per cent. Bo we
have got to give it to other companies
which are not American. The moment
we find that our ships can bring a
larger portion of these things, surely
they are welcome.

oft farspfie forwr - sTeare Rer i ez
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Irrigation Water from  Coronation
Piliar Sewage Plant, Delhi

*1462. Bhri A M. Tarlq: Will the
Minister of Health be pleased to re.
fer to the reply given to Starred
Question No, 79 on the 4th August,
1959 and state:

(a) whether any action hag since
been taken for utilisation of sewage

water for irrigation purposes from the
Coronation Pillar Sewage Plant, Delhi

in response to the application made by
the farmers of village Burari;
(b) if so, the details thereof; and
(e¢) if not, the reasons therefor?
The Minister of Health (Shri Kar-
markar): (a) No, Sir.
(b) Does not arise.

(¢) About 700 acres of land is being
utilised for sewage effluent irrigation.
The area of Burari, however, is low
land in undated by floods and so the
channels can not be maintained.
Hence the application of the farmers
of Burari cannot be considered by the
Delhi Municipal Corporation authori-
ties.
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Ayurvedic Literature

*1465. Shri Kodiyan: Will the Min-
ister of Health be pleased to state:

(a) whether Government have any
proposal under consideration to trans-
late ancient Ayurvedic literature into
English and Hindi;

(b) if so, which are the text proposed
to be translated; and

(c) the expenditure to be incurred
by Government in this respect?

The Minister of Health (Shri Kar.
markar): (a) Yes, Sir.

(b) For the present it is proposed
to publish translations of Ashtanga
Hridaya and Sushruta Samhita, two
classical works which are in Sanskrit
into English and Hindi.

(c) The translation is estimated to
cost Rs. 16,000

Shri Kodiyan: May I know by what
time the English and Hindi transla-
tions will be available.

Shri Karmarkar; It is expected to
take about eight months.

Bhri Kodyan: May 1 know whether
this literature will be translated in
other regional languages also?

8hri Karmarkar: No, we propose to
bring it out only in English and in
Hindi. As for the regional languages,
it will be looked after by the States.
o wfem T : & 7 I 7O
reg & gar 7t 1 gy wfen @y ww
gfigm 7
! worTwT : 2 sfem ST @
Mﬁﬂt;t‘l’o‘ﬁe @o‘ﬂw*ft\\m
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o My v : N ¥ TF ¥¥
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Bome Hon. Members rose—

Shri Padam Dev rose—

Mr. Speaker: Are we to go into all
these details? I do not know whether
except Shri Padam Dev who is an
Ayurvedic physician, others can go
into such great details?

Shri Vajapayee: We are all patients.

Y qu ¥w: fora gTaTfore wegt %1
WIeq TH qET AT AT O ALY,
IAF TET BYT & TeAry A wrew wfr
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£, Iast g oWt €1 e fea
ad

Mr. Speaker: Next question,

Shri Harish Chandra Mathur: May |
ask a supplementary question on this?

Mr. Speakor: The hon. Minister has
already said that he is only trans-
Iating two books, and these will be
ready within eight months; the amount
that is going to be spent is Rs. 16,000
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There is a suggestion that others also

may be taken up. By all means, that
will be done.

Survey of Tourist Traffic

*“1466. Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have made
any survey of the pattern of tourist
traffic and the likely potential in the
matter; and

(b) if so, what are Government's
conclusions and its preparedness to
protect and take the traffic in 1861.
82?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b). A
statement giving the position is laid
on the Table of the Lok Sabha,

Statement

A survey of the pattern of foreign
tourist traffic has been made on the
basis of the data available on the Dis-
embarkation Cards which are filled up
by arriving passengers. The table be-
low will show that from 65887 in
1956 it was increased to 1,23,085 in
1860, almost 100 per cent. in 4 years.

Year Toml numbcr of % increase over

foreign tourists the previous year
’9_5.8_--..-__.__- 65 ,“% I
1957 80,544 22.2
1958 92,202 14°S
1959 1,09,464 18-7
1960 1,23,09% 12°%

This trend is likely to continue in
the future also unless disturbed by
adverse international developments.
No survey of the likely potential in
this matter has been made but it may
be stated that the potential is very
large and is  only limited by the
facilitiezx for accommodation and
travel which we can provide within
the country.

Home tourism has also been expand-
ing from year to year, but no figures

APRIL 12, 1861
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are available. The limiting factors
here also are the facilities available
for accommodation and travel. Home
tourism, however, is primarily the
responsibility of the States.

Various steps have been taken to
check  malpractices amongst shop-
keepers, taxi-drivers, guides, hoteliers
and also to check ;the beggar nuisance
and the pestering by touts, etc., to
the extent that is possible.

The defails of these measures are
contained in the Annual Report
(1860-61) of the Ministry of Transport
and Communications (Department of
Tourism).

Shri Harish Chandra Mathur: May
{ know whether the hon. Minister is
aware that certain batches of foreign
lourists who wanted to come to India
during 1960-61 had to cancel their
passage to India and to cut India from
their programme, because arrange-
ments could not be made in the coun-
try for their movement and accommod-
ation?

Shri Raj Bahadur: I do not cxactly
have the specific information to which
reference has been made by the hon.
Member, but it might be that certain
tourists might have cancelled their
trips or visits for certain reasons.

Shri Harish Chandra Mathur: From
the statement, I find that there is a
fast increase in the tourist traffic in
the country. May 1 know what quan-
tum of tourist traffic the Ministry can
handle during 1961-62, taking into con-
sideration the Indian airlines ac-
commodation and also the hotel ac-
commodation?

Shri Raj Bahadur: If | may say so,
I may just correct the impression that
the Ministry in charge of tourism as
such handles the tourist traffic; it
only co-ordinates the activities, the
arrangements and other connected
matters of the various wings or sec-
tions of the industry, such as the hotel
industry, the guides services etc. Bo,
we do not handle the traffic ourselves.
But for the coming traffic we shall be
making arrangements as far as is
possible within our resources, to see
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that ag large a number of tourists as
possible are accommodated, and we
are able to look after their other needs.

Shri Harish Chandra Mathur: On a
point of clarification. The hon. Min-
ister has said that the Ministry in
charge of tourism is not in charge of
their movement. 1 think the Minister
of Transport and Communications is
also in charge of civil aviation. My
question was particularly in respect
of civil aviation, that is, with regard
to the capacity of the Indian airlines
to handle the tourist raffic. 1 do not
know whether he has not got the in-
formation that certain batches of
tourists had to cut out India from
their programme. May I know the
capacity of the Indian airlines and our
hotel accommodation and the quantum
of tourist traffic which they will be
able to handle in 19861-62?

The Minister of Transport and Com.
munications (Dr. P. Ssubbarayan): The
Indian airlines as such have no hotel
accommodation. But our tourist offi-
cers arrange hotel accommodation for
touristts that come here. Of course,
the Indian Airlines Corporation can
only convey the traffic that they are
able to and no more.

Shri Morarka: May I know the
lotal earnings from tourist traffic in
1960, and our expectations during the
Third Plan period?

Shri Raj Bahadar: In 1860, the first
estimates that have been conveyed to
us are in the vicinity of Rs. 21 crores
in foreign exchange.

So far as our anticipation for the
Third Plan period is concerned, it is
dependent on so many factors, such
as the provision of hotel accommoda-
tion, the provision of augmented cape-
city on the Indian airlines and so on.
Therefore, it would be rather hazard-
ous to give a firm figure about it

Shri Ramanathan Chettiar: In view
of the inadequate hotel accommoda-
tion in some of the places of interest
where the tourists are likely to go,
what steps will Government take to
have at least tourist bungalows with
the help of the State Governments
concerned?

CHAITRA 22, 1883 (SAKA)
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Shri Raj Bahadur; There are three
types of accommodation that are in
use by the tourists. There are the
hotels, the tourist bungalows, for-
merly known as dak bungalows or
inspection bungalows, and low in-
come group rest-houses; and there is
another type of accommodation known
as the dharmasalas etc. for the local
tourists or the home tourists. We are
trying to improve and expand the
capacity in respect of each one of
these. The State Governments are
conscious of the needs of the tourist
traffic, and they are trying to do what-
ever is possible.

Shri Ansar Harvani: Is it not a fact
that certain shipping companies have
informed the Government of India
that their luxury liners going round
the world prefer to have a longer halt.
age in Singapore and Colombo than
in Bombay, because Bombay lacks
amenities Tor tourist traffic?

Shri C. D. Pande: There is prohibi-
bition also.

Shri Raj Bahadur: I would not say
that Bombay lacks amenities for
tourist traffic, but the amenities, so far
ag hotel accommodation is concerned,
are somewhay short of needs, but as I
have submitted to the House already
the question of hotel accommodation
is a problem not only for us in thils
country but for all countries interest-
ed in tourist traffic. In fact, the
tourist traffic is increasing at such a
pace tha; the provision of hotel ac-
commodation cannot keep pace with
it, particularly so with us, because the
tourist traffic here has increased by
five hundred per cent. during the last
ten years, whereas the hotel accom.
modation has increased only by 30
per cent. The only thing that we can
do is either to ask the Btate Govern-
ments to step into this hotel industry
or to allow the private sector to do
it. We are trying as far as possible,
within the limited meang to do what
We can op either side.

Shri Inder J. Malbotra: The hon
Minister stated in the reply that
there is lack of hotel accommodstion.
In view of this, may I know what
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steps Government are taking to over-
come this difficulty?

Shri Raj Bahadur; I have answered
this a number of times, and I will re-
peat it. We have included the hotel
industry as one of the industries
which can take loans from the Indus-
tria] Finance Corporation. The con-
cerned Act has been amended to that
extent. It is available to public limit-
ed companies and co-operative societ-
les. Secondly, we are trying now to
expedite amendment of the State
Finance Corporation Acts. At our
request, the Ministry of Finance has
also granted an incentive to the hotel
industry in the form of an income-tax
holiday for new enterprises for a
period of filve years under section 15C
of the Income-Tax Act. So we are
trying as best as we can. But the
question is how far flnancial resources
for investment in this industry can be
mobilised.

B.G. Raill Link with Assam

*1467. S8hri N. R. Ghosh: Will the
Minister of Rallways be pleased to
state:

(a) whether a programme has been
drawn up for linking Assam by broad
gauge from Siliguri;

(b) whether surveys were under-
taken for the purpose; and

(c) if so, what action has been taken
on the survey reports?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) No, Sir.

(b) and (c¢). Do not arise. .

Shri N. R. Ghosh: Is it a fact that
the N.F. Railway is at present carrying
from Assam only gbout 25 per cent. of
the jute and tea, and also the inward
traffic of coal, foodgrains, etc. and that
more than 75 per cent. of the above
goods = being carried through
Pakistan waters by foreign steamer
companies?

Shri Shahnawaz Khan: The North-
East Frontier Railway is carrying nll
the traffic that is offered to it.
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Shri N. R. Ghosh: Is it not a fact
that traffic offered has been refused
on account of want of capacity?

Shri Shahnawaz Khan: It is not a
fact.

Shri P. C. Borocah: May I knew
whether Government have received
any representation from the Govern-
ment of Assam that the extension of
the line from Siliguri to Assam be
undertaken? ’

Shri Shahnawaz Khan: For the time
being, there is no intention of extend-
ing the broad gauge line from
Siliguri.

Shri P. C. Borooah: May I know
what is the reaction of Government to
the proposal?

The Minister of Rallways (8Shri
Jagjivan Ram): Construction of rail-
way lines or their extension or expans-
ion does not depend upon request
from any party. It depends on the
requirements of the railways.

Shri Rameshwar Tantia: May I
know whether Government are aware
that on account of the insufficient
capacity of the railway lines to carry
goods to Assam, goods are being car-
ried there by air involving higher
freight as wel] as foreign exchange?
If so, will Government give priority to
increasing the capacity of the Assam
rail link to cope with this traffic?

Shri Shahnawaz Khan: I am amaz-
ed at the ignorance of my hon. friend.
Government have already taken steps
to augment the line capacity on the
NEF Railway. He knows very well
that a broad gauge link from Tildanga
to Malda has already been opened, and
it is expected.....

Shri Ramanathan Chettiar: On a
point of order. Ministers could avoid
personnal references like ‘ignorance’
or other insinuations.

Bhri Rameshwar Tantla: I also felt
it like that. He could have it in some
other way. (Interruptions).

Shri Shahnawas Khan: I am sorry
if I have offended my hon. friend 1
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thought tnis information was very well
known to everybody, that a broad
gauge link is being provided between
Calcutta and Siliguri and that is with
the object of expanding the line capa-
city.

Shri Rameshwar Tantia: May 1
know whether Government are aware
that the railway link is unable to take
all the goods to Assam? If so, what
do Government propose to do to in-
crease the capacity?

Mr. Bpeaker: It is a matter of opin-
ion. The hon. Minister says that he
is doing his best.

Shri N, R. Ghosh: The hon. Minister
has said that all the traffic which is
offered to railways is accepted, but
he has not answered the question
whether it is a fact that about 75 per
cent. of jute and tea and foodgrains
are being carried through Pakistan
waters by British companies.

Shri Jagjivan Ram: When a Member
says that option should be left to the
user to choose the mode of transport
he will use and if some parties feel
like transporting their goods by
stemer as they find it advantageous,
1 do not thing any objection ran be
taken to that.

Mr, Speaker: He only wants to
know if for want of proper rail ac-
commodation, traffic is being diverted.

Shri Jagjlvan Ram: No, Bir. Bo far
as jute is concerned, that does not
apply. So far as tea is concerned, we
are in a position to transport all the
tea that is grown there. But they find
it advantageous at times to transport
it even by air.

Shri T. B. Vitta] Reo: Yesterday we
were told by the Minister of Mines and
Oi] that the Nunmati refinery would
go into stream by the end of this
year. May 1 know whether with this
metre gauge we would be able to cope
easzily with the transport of petroleum
produced?

8hrl Jagfivan Ram: Yes.

Bhri Sadkan Gupta: The hon. Minls-
ter has said that no offer has been
refused g0 far. Are we to understand
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that the NEF Railway is quite capable
of handling more goods, and transport.
ing all of it if it is required to do so?

Shri Jagjivan Ram: We are taking
certain steps. The House ijs aware
that we are thinking of dieselisation
also on that sector in order to increase
the line capacity. It may be that when
there is some dislocation in some other
area on other railways, traffic is re-
fused for temporary periods. That
happens. Suppose there is some dis-
location on the NE Railway. The NEF
Railway is affecled. So, temporary
refusal to accept traffic occurs.

ot fyfer forsr : gdf 387 w2o &
fawr= g1 77 F, a7 fawre # faam
g 731 &, amw # fawm @ e R,
s qraez 3, £ N &, My N
el @ frprea® av v g oA |
frargm 1 &, a1 wv B AT A Mww
? fr =g frefrmft & waws Ao mm
aET At Ee 7
WSR WY gy WA W 47
o ¥ oart ¥ /it &
ot fegfa faw: and 2 afege &
TAo Tho 747 IA( § A AATF A
arfr & 1 e & odr & o F oreay
e § fo ow g fraeT Y e @
A wmr gy arEw €1 Amw ¥ fr
arly o w1 offw 71 7
Shri Shahnawaz Khan: For the oil
trafficc a broad gauge link is being
provided from Siliguri to Calcutta.
As 1 said in an earlier reply, the cen-
tralised traffic contro] Is being intro-
duced and we are thinking of intro-
ducing diesel engines on that line.
Also, as soon as the Brahmaputra

Bridge Is completed, it will augment
the line capacity very much.

Shri Bibhutl Mishra: What about
Alipur Duar to Lucknow?

! wmdmr tm: wAIE "e
wTe fwr ark € Y mymon frer
wfeg & «ff ¥
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Shri N. R. Ghosh: Ig it not a fact
that an expert committee, the Assam
Rail Link Stabilisation Committee, ac-
tually recommended that there must
be a chord line between Siliguri and
Amingaon and upwards, without which
even it the present Assam rail link is
improved, it will not be able to handle
even one-third of the traffic?

Mr. Speaker: He wants something
to be done to increase the capacity.

Shri Jagjivan Ram: In any case,
there is no possibility of a chord line
being extended to Amingaon in the
near future.

Shri 8. M. Banerjee: There was
talk going on with Pakistan regard-
ing a rail link to Assam through Pak-
istan. May 1 know whether any de-
cision has been taken in consultation
with Pakistan to open such a link?

Shri Jagjivan Ram: How does it
arise out of this question?

Shri 8. M. Banerjee: It is about a
rail link with Assam,

ot fogrew foy @ o s
At At 7 o777 fie w@aF qF Arw AT
& o &) FrE Anmaar S8 ¢ av e
? 9 w%ar § 5 o q@ag a8 a
&) grqraar Aft & A1 5 A5 ITF
Y ¥ FrwrEay # 7 WY Wy ATense
ziew wa €Y waar & arfe wmEmTE
g a% ?

st wrofer ow oY AdfY, s
Ihe oY W] 7 I v @ fF o v
oeare a1 wre WY wfwwar @ T QY
Tgt 9T T@E WY AT W Y fe 9w
i Y ag & o7 7k | yw W & fag
€ oF TR § ) Sanet IfRe wa
¢, froremRew §, vww AEA ST L,
ATE Ao WA & 1 A gt Fe AT
R § 99 ®Y 2w w T g T Y @
® ur § afow e

ot Fergrers firg : g 3 & o oy i
o oggt v o g ?
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st wmaftaw oW ;g 9T W
foradr 7t & % A A wgar W9
N ¢ 1 9w 5 @@ En fw e
T A AEAETAr § |

Iduky Power Project in Kerala

*1470. Shri Maniyangadan: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No, 1386 on the 8th
April, 1960 ang state:

(a) whether the investigations of
the Iduky Power Project in Kerala
have been finalised;

(b) whether the Government of
Kerala was also taking part in the
investigations work; and

(¢) what are the results of the
investigations?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes, Sir.

(b) No; Sir. The investigations for
the Iddiki project have been carried
out by the Central Water and Power
Commission.

(r) The draft project report is under
preparation.

Shri Maniyangadan: May I know
whether it is being prepared in con-
sultation with the State Government
or is it being done alone?

Shri Hathl: It is at present being
prepared by the CW.P.C. After that
is completed the State Government
will, naturally, be consulted.

Shri Maniyangadan: May I know
when the preparation of the project
report will be completed?

Shri Hathi: It will be completed by
by August 1961.

Shri Maniyangadan: May I know
whether thig project will be included
in the Third Five Year Plan?

Shri Hathi: Tentatively it is includ-
ed in the Third Five Year Plan as a
new scheme.
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avqafaw fowr Wt F Qfrat o
wiw

*vor. st faafe e @ &
wew §f qE q@T Y FO R
¥ :

(%) w7 "eE BE T FroET
T Y ¢ fr 7 gaadfy Qv &
wenrg wft argarfow fawre & &
QT & sra-ggar oy @ i
T ¥ H9a § I g, q4, qAA W
ATy wifs & Fiw N agfama §
aE; W

(=) afz &, @ fraa =t & W)
faw arde # T sgaey aw e 7

wreer ARt (sft wowve)
(%) faemw &%t & safas e
F2 Iy 73 KT FAT ¥ 7T It
# &9, d3re o qrary mife w o
# gfawmat Y sgaeqr fafer &

() foad ¥z ¥ e form ATdr
¥ 7 gfaw s g, 3 sEfaw
sl 9 qTAwE JUEE &
Iaafew ar fiT g

I shall read it in English also.

(a) The scheme for the establish-
ment of Primary Health Centres in
Development Blocks, envisages provi-
sion of facilities for blood, urine and
stools test etc, in the Centres, in duc
course,

(b) The actua]l] number of Centres
and the date from which such
facilities will be made available will
depend on the availability of techni-
cal personnel and the requisite equip-
ment.

I should like to add that whatever
is necessary for primary examination
for treating patients is already being
done in most of these primary health
centres.
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ot fpfe fawr @ w7 TR @
T w1 =X @t e fefew Wik
Fafediore FewTdd & ww 9w @
STErd 69 §28 ®1 7 AW T &
v § e o 9 fe e
Fwdear e oo ?

st wOrCwT : 7z guT 3% § fe
¥ T &7 g @ g | KfeT
TR Rz AT F g ¥ 1 EW X
AR ITH! FEfARE 6T & |

@t fyfe fowr @ o W
g fF =0 o § W s ¥ 2
TaHeE WY w7 fee § W g fag
sagTm 2 W Y 7

ot worTeT ¢ gwA I et
FoT wogT T fear § Wi T W o
a5y § | 3feT am o & 77 vy
#Afa & fr oz & 1 &% 7 g N
FX Agrat ¥ «rET Iy | O T agdre
frwardd o A gwA dey g §fwT foren
drwardy av e sTordY §ew Fzv Y
¢ 1 & gE ok § e xa ded Wt
¥ v g WX Rz maddTE ¥ are At
¥ o Ny v ety fear £

st 5o wro fywet : & T wigm
g fe g% wwafadY aq Aoz sy & fag
faraa ez o o Enfaes wrafagy
« a1 o goeT @
dunffy oy & aw fag ferht
gaafer et § A ad o ot 7

ot worewT : At ow Iwfaww
oz e st it A 1
q% Rziz g € AW 9 ™ v
a fr W aw o7 §, o gEd
T § :

Mr. Speaker: About implements
and so on?

Shri Karmarkar: About imple-
ments, 1 said that I will lay the list
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on the Table of the House. About
provision of funds, it will be included
in the Budget for next year, If the
hon, Member wants any more details,
I can give him.

Shri Nanjappan: May I know whe-
ther any mobile hospitals are working
in the C.D. areas; if so, how many?

Shri Karmarkar: Along with these
things, mobile vehicles also are pro-
vided to such centres which fulfil all
the requirements, one each for each
primary health centre,

Shri Nanjappan: May I know
whether any clinical laboratories will
be actually provideq in primary
health centres with microscopes,
reagents etc.?

Shri Karmarkar: Microscopes are
already there, About laboratories, if
funds permit and developments arise
we will supply them to the primary
health centres. But, ag I said in reply
to the principal question, already
sufficient laboratory facilities exist to
enable the medical officer to under-
take primary examination of the
patients, like blood etc.

Shrl Chintamonj Panigrahi: May I
know whether the hon. Minister is
uware that in many of the C.D. areas
there are dispensarieg which are not
yet improved ang only LM.P. doctors
arc in charge? Would Government
congider putting them in charge of
more qualified doctors? They are so
for the last 4 or b years.

S8hrl Karmarkar: Probably, my hon.
friend refers to dispensarieg other
than primary health centres. To my
knowledge, it is a fact in many of the
dispensaries. The State Governments
are doing their best to have some
type of efficient personnel in these
dispensaries.

oft foqfe for o o & st ot &
quyr w7 fis few wm  agre w8
@ A § | WX et f gy A

wTEen ¢ fie anifefes vl fevh
qrwr ¥ e A A g 7
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Mr, Speaker: What is the percen-
tage of contribution that the Centre
makes towards the expenditure?

ot worTwT : M A e deT
wga 1 3 § W AN e s
1 gAfew v § I gARE N
T A wTHr gfraade faar smam di
ITH ga ForRmaiza O w1 s
sfrgiie &Y fawe =iz & & mh R
NfedFrgeaNargr

Mr. Speaker: He wants the percen-
tage,

Shri Karmarkar: The entire cost
is met by the Centre, The UNICEF
presents equipment. The whole list
has been given. It iy sufficient for a
primary health centre to enable the
doctor to look after his patients.
Whenever the State Governments
fulfil all the requirements, in those
caseg the UNICEF implements are
automatically supplied—cent per cent.

wweafa ot § <n faern

*1veR. Wt wwv fag ym™Y : w
wre aw giw @ a7 ¥ o e
wat fr

(%) w3t frEmwT, teke W
iy w1 ¥ awg afafr & o 3%

g &,

(®) w1 37 ¥ o7 W & 9T
for® & yrarwa ¥ ur =fe giw
T G« 7 IR ASF H GO I
friforer fed o o s foran

(w) war I woeafe o & o
fram wr % Gr Wy e wfafa &
Tafe W fegqr o, o

(¥) zfg gi, & wr 3w Gr W
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v Il (sft svo ¥o yowent)
(%) & (7). o, &
(w) =fafe == i wiw &<
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ot vy fag aW @ A W
Frgee g o T 1 T 1 el g
i T ¥ farerr w7
Shri M. V. Krishnappa: The experts
of this committee are examining and
they have reported on most of them.

They say that the results are un-
favourable.

st wrft W gy o Grogww
wEwS G Agw 3 wweman § g few
TeTT 1 v grm, few o w7
T AT & 1wy xwEr foema e
fre rm & 7

Shri M. V. Krishnappa: Yes, 8ir.
In the beginning the Hakim Sah-
did not disclose the identity of the
rang: but afterwards he agreed to
come to a meeting of the Members
of the committee. He was interview-
ed and he explained to them, It is a
sort of haldi colour.

e M v : W7 78 a9
¢ f g ugex o sgw A Qg g
firay & fs g 1 TOw WX A o oy
T § o ag wraw ) g
A & famg o ot &€ s A
geER ¥ e ARX F 1 R I g
g fe sfer vt fead aw Wk fcty
wat Y g wwr ? W darfere fir e
W g AW & wgw o o aed g
LA AT T T e aE ?

wiw awr g 0 (ot wo w0
qftw) : I T A anfret
it ¥ AT v AgT nay & 1 wrafzfer
fradt & &y g9y A @ T Y wiw
fT Q@ ¥ 1w IAwT T At e
N wuwen g fe wwrr wA™ W BY
ey
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st wo wre fyw@t : § 7y o
areeT § 5 wweafor & < o & fg
ol a4 fFaa St & Or s Fam
A% § AR I AT FW F arg |y
aforrr faser @ W oft fimay <
frareeft &

ft we wre qrfew  figwy O
frarofir & @® & qR WA Adt §
saffy 7z < argfefee ford @
& & wmft ar oformy af fresr §
fe w7 £rk adf 20

ﬂﬂomem:qﬁfﬁwlﬁﬂ
g frgr mm @

ot qo wro qifrw . g MW w
Fara wafag feqr mav fe g oo 7@
fafasz.adt .ot 2 1 7w wrw Avefefme
frt #) fafae) & 177 forgr o §1
W gm Arafaa fafedt A wamw
qET A1 TTOET TR H HE) AT T
fammmr

Shri B, K. Galkwad: May I know
whether some other scientists, except
the Hakim Sahib, were also invited to
this meeting?

Shri M, V. Krishnappa: Except the
Hakim Sahib, the otherg are scientists,

Shri Sadhan Gapta; May I know
wheher there is any other feasible or
simple test to discover adulteration
of ghee and Vanaspati and pending
the development of a suitable colour
whether the Government propose to
make facilities for such testy awvail-
able to the public?

Shri M. V. Krishnappa: There s
this test called the godown test
Except that there is no other test at
present, ag far as my information
goes,

Mr. Bpeaker: Is the Government
proposing to popularise it and make
it available to the pcople so that it
may be employed by the people?
That is his question.
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Shri M. V., Erishnappa: The pre-
sent test is a very costly test; so, a
popular test is being found out by the
scientists,

Shrl Tyagi: Because the matter has
been hanging fire for 8 number of
years, would the Government make it
quite clear that in case a suitable
colour is found out, they would
colourise vanaspati? What is their
decision in the matter?

The Minister of Feod and Agricul-
ture (Shri 8, K, Patil): 1 have said
more than once in this House that
the Government stand committed to
have that colourisation if only it is
harmless and could be applied.

Fertilizers for Tea Industry

*1473. Shri P. C, Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government exercise
any control on the procurement and
distribution of fertilisers for the Tea
Industry in order to help the
Industry regain its lost position in
World Market; and

(b) if so, what agency is responsi-
ble to see that proper types of
fertilizers are made available to the
plantations at proper time and in
proper quantities?

The Minister of Agriculture (Dr.
P, 8. Deshmukh): (a) and (b). This
question will be answered by the
Minister of Commerce and Industry
on a day pertaining to that Ministry.

Mr. Speaker: It will be put down
for another day; it will stand over
for the present.

Shri Maniyangadan: But, Sir, the
Commerce and Industry Ministry
says that this aspect of the work is
with the Food and Agriculture Minis-
try. Only distribution is with the
Commerce and Industry Ministry.

The Minister of Food and Agricul-
ture (Shrl 8. K. Patil): Providing
fertilisers is no doubt our responsi-
bility and if the question is confined
to that aspect. I can assure the hon.

APRIL 12, 1961

Oral Answers 10682

Member that hundred per cent of the
requircments asked for will be pro-
vided.

Shri P, C. Borooah: May I know
whether agents for the distribution
of fertiliser to the tea gardens in
Assam are appointed and, if so, who
make; these appointments and what
are their numbers? How many have
been appointed for the State of Assam
which i; responsible for more than 60
per cent of tea production in India?

Shri S. K. Patil: If a separate
question is asked, I would reply. 1
do not know how many there are.
But the appointment; are made by us.

Shri Hem Raj: May [ know whe-
ther it is a fact that in so far as
Punjab is concerned it was represent-
c¢d that thev did not get encugh
quantitie; of fertilisers?

Shri S, K Patil: The question was
about tea; we are not dealing with
fertilisers for other crops.

Shri Hem Raj: Ammoniuin sulp-
hate ig being given by the Agriculture
Ministry for the tea crops?

Shri 8. K, Patil: Yes.

Shri Hem Raj: [ want to know
whether in Punjab ammonium sulp-
hate i; required for tea gardens and
it is not being supplied in sufficient
quantities?

Shri S, K, Patil: [ have no infor-
mation on that. It may not have been
sufficient in quantity before but so
far as this year ig concerned, we have
tried and we have got enough quan-
tities so far as our cash crops are
concerned, hundred per cent supply
would be made.

Shri Maniyangadan: May I know
whether this hundred per cent
requirement would be met in respect
of other plantation industries, like
rubber and coffeec also?

Shri S K. Patil: 1 am talking of
all cash crops.

Shri P, C. Borooah: How far is it
truc that quite a large quantity of
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fertiliser meant for tea industry and
for tea gardens in Assam find a
market somewhere else? Is it not
partly due to the fact that agents
appointed for this purpose are far
away from the tea areas of Assam?

Shri 8. K. Patil: There are some
cases where people do not know how
to use fertiliser or it may be used for
other purposes. They may be doing
it and that has got to be prevented.

Shri P. C, Borooah: It is a question
of making fertiliser available to the
tea gardens. The fertilisers meant for
the industry are finding their markets
elsewhere because the agents who
were appointed are in far away
places like Calcutta and actually
fertilisers do not go to Assam, I
want to know whether it is within the
knowledge of the Government or not?

Shri 8. K, Patll: I do not think
that it is done on such a large scale
as the hon Member is suggesting.
But, surely we have to improve upon
the system of distribution. Even
inter-State and inter-district move-
ments of the thing are to be checked.

Shri P, C. Borooah: Does the hon.
Minister know about the non-appoint-
ment of any one from Assam as agent
to supply the needs of the tea industry
in Assam which has a production of
80 per cent of the All India figure?

Shri 8. K, Patil: The question of
agency ig a different question, If the
hon. Member asks a separate question,
I can give him all the information
but 1 have not got it here just now.

Furniture and Stationery for Rural
Post Offices

*1474, Shri Ram Garib: Will the
Minister of Transport and Communi-
cationg be pleased to refer to the
reply given to Unstarred Question
No. 1408 on the 23rd March, 1960 and
state:

(a) whether proper items of furni-
ture have since been provided in the
rural post offices in the State of
Punjab;
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(b) if not, what are the reasons
therefor;

(c) whether it is also a fact that
stationery items are also not supplied
in many of the post offices even for
the barest requirements; and

(d) what action Government pro-
pose to take in the matter?

The Minister of Transport and Com-
municationg (Dr. P, Subbarayan): (a)
Information is being colected and will
be laid on the Table of the Sabha.

(b) Does not arise in view of
answer to (a) above.

(c) No.
(d) Does not arise,

Shri Ram Garib: By what time is
the information likely to be acquired
and furnished to the House?

Dr, P. Subbarayan: I have said that

as soon as the information comes, .
will lay it on the Table of the House.

Shri Tridib Kumar Chaudhuri: Is
it in the knowledge of the hon.
Minister that except in the State of
Punjab, in almost all the States,
stationery and other things In the
extra-departmental post offices are in
short supply and the poor post
masters have to procure them some-
how or the other in order to carry
on the business?

Dr, P, Subbarayan: The Director-
General of Posts and Telegraphs had
recently communicateq to all the
officers concerned that the indents
should be supplied as quickly as possi-
ble so that they will not be out of
stock.

Shri M. L. Dwivedi: What is the
sum earmarked for the purchase of
new furniture for these post offices
and what is the sum earmarked for
the replacement of old furniture?

Dr. P, Subbarayan: We arc trying
to replace this fumiturc as quickly
as possible within the amount allot-
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ted to us. There are priorities about
furniture also and we observe them.

Shri Bhakt Darshan: The Minister
has replied in the negative to part
(c) of the question. Is it not a fact
that the committee presided over by
Shri Rajan went into this matter and
they have also recommended that the
situation may be improved in the
rural post offices by furnishing them
with furniture and stationery?

Dr. P. SBubbarayan: Yes, Sir; we
are attempting to do it and we are
seeing what could possibly be done
to make the position satisfactory.

Cost of Internal Coaches manufactur-
ed at Perambur

*1475. Bhri Morarka: Will the
Minister of Rallways be pleased to
state:

(a) the cost per unit of g fully
furnished third class Integral Coach,
chargedq by the Integral Coach Fac-
tory, Permabur;

(b) the cost charged by Hindustan
Aircraft Lid., Bangalore for such
coaches;

(c) the reasons for the difference
in the cost, if any, between the two;
and

(d) the imported components in
bith varieties of coaches supplied by
these factories?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) The
cost of a fully furnished third class in-
tegral coach assembled by the Inte-
gral Coach Factory, Perambur, from
imported components in the initial
stages of manufacture was Ra. 2,37,000,

The present cost charged for such
a coach completely manufactured by
the Factory and supplied to the Rall-
ways Is Rs. 1,83,000.

(b) The averagc cost charged by
Hindustan Alrcraft Ltd. Bangalore
for a fully furnished third class
intergral coach assembled from im-
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ported components is expected to be
Rs. 240,000. The final price will be
fixed after cost audit.

The cost for such a coach which
would be completely manufactured by
the factory from June 1961 is expect-
ed to be Rs. 1,80,000.

(c) The difference ig small in the
cost charged by the two factories for
a coach assembled from imported
components.

The difference in the cost charged
by the two factories for a integral
coach completely manufactured by
them is due to the fact that the lower
cost at present charged by the Inte-
gral Coach Factory reflects the long
term economies achieved by the
factory where the production of this
type of coach has been well establish-
ed.

(d) The value of imported compo-
nents in an integral third class coach
assembled by the Integral Coach
Factory, Perambur from imported
components, in the initial stages of
manufacture, was about Rs. 1,00 000.

The approximate value of imported
components excluding steel, in an
integral third class coach completely
manufactured by the factory is Rs.
4.000.

The average approximate value of
imported components in the case of
an integral third class coach supplied
by Hindustan Aircraft Ltd., Bangalore
assembled from imported components
is Rs. 1,07,000,

The value of imported components,
excluding steel, for an integral third
clasy coach which will be completely
manufactured by Hindustan Aircraft
Ltd, from June 1961 is expected to be
about Rs. 10,000.

Shri Morarka: May I know the
total number of integral coaches for
which the orders were placed with
the HAL since the very beginning?

Shri 8. V. Ramaswamy: The first
order was for 400 coaches and the
second order has been piaced for 250.
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Shri Morarka: May I know the
tota] extra amount paid to the HAL
on both these orders as compared to
the Integral Coach Factory?

Shri §. V. Ramaswamy: The figures
have been given. The difference is
only about Rs. 7,000 per coach. My
hon. friend is perhaps thinking of
the actual cost that we have incurred
in the manufacture of the coaches at
the Integral Coach Factory. No
doubt the actual cost is Rs. 1,48,000,
but we are charging the railways
Rs. 1,83,000, the difference being
credited to a Development Suspense
Account. What would ultimately be
charged for the 250 coaches would be
Rs. 1,800,000 and thus the difference
will be only Rs. 7,000 per coach. This
is due to the fact that the Integral
Coach Factory has long-established
economics in the manufacture of such
tvpes of coaches.

Shri Morarka: The hon. Minister
said just now that the price paid to
the Integral Coach Factory is
Rs. 1,83,000 whereas the price paid to
the HAL is Rs. 2,40,000 for the coach
manufactured out of the imported
material. So, the difference is about
Rs. 60,000 per coach.

Mr. Speaker: The hon. Member is
arguing.

Shri Morarka: I am only trying to
know why this big difference is there
and what is the total extra amount
paid by the railways to HAL on this
account.

Shri 8. V. Ramaswamy: My hon.
friend has not obviously followed the
answer. The cost charged by the
HAL is Rs. 240,000, when compared
to Rs. 237,000 of the Integral Coach
Factory. It is the initial cost of the
HAL, for the coach assembled from
imported components. As against
that, we are now charging the rail-
way a lesser cost for the coach which
is completely manufactured by the
factory. It is Rs. 183000. This,
when compared to the sum of
Rs. 1,90,000 which the HAL wouid be
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charging for the 250 coaches, is less.
So, the difference is only Rs. 7,000

Shri Morarka: That is only from
June onwards.

Some Hon. Members rose—
Mr. Speaker: Next question.

Transport of Coal by Ships

*1476. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that 40 ships
are being cmployed to move coal
from Calcutta to nine Western and
Eastern ports of India; and

(b) if so, from which date?

The Minister of State in the Minis-
try of Transport and Communijcations
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the
Sabha.

STATEMENT

(a) and (b). It has been decided
to transport an additional one million
tons of coal from Calcutta to the
Southern and Western India by sca
route over and above the existing
movement of one million tons. For
this purpose, it has been estimated
that about 42 ships would be necded
and the Indian Coastal Conference
have agreed to provide this number
of ships. It has been proposcd that
the coal from Calcutta should be dis-
charged at the following ports:

Madras, Cuddalore, Tuticorin,
Cochin, Bombay, Bhavnagar, Por.
bunder and Sika.

The scheme for the transport of 2
million tons of coa] will come into
force from ist May, 1961.

Shri Raghumath Singh: From the
statement it appears that to transport
coal to southern and western India 43
ships would be required. May 1
know whether these ships are going
10 be purchased, chartered or acquir-
ed?
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Shri Raj Bahadur: We have already
got 36 ships engaged on this parti-
cular traficc We have asked the
Indian Coastal Conference for more
and they have agreed to place six
more at our disposal, thus bringing
the total number of ships to 42. So,
this total number of 42 ships appears
to be sufficient for the transport of
this cargo by sea.

Shri M. B. Thakore: May ] know
the total quantity of coal carried to
the western coast and discharged at
the western ports?

Shri Raj Bahadur: At present, the
arrangements are as follows in res-
pect of the western ports: Cochin, 6
ships carrying 33,000 tons; Bombay, 5
ships—28,000 tons; Bhavnagar, 2
ships—11,000 tons; Porbunder, 2
ships—11,000 tons; Sika, 2 ships—
11,000 toris. This is what is going to
be arranged for now, with effect from
1st May, 19861.
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Sbri Dasappa: May I know why, of
all the ports, the ships are not c¢x-
pected to touch the Mangalore port?

Shri Raj Bahadur: Firstly, there is
no arrangement for unloading of coal
there at present. Secondly, the ques-
tion depends also on the require-
ments of the hinterland as well.
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Shri Achar: Is it not a fact that the
Tile Manufacturers’ Association o«
Mangalore made a representation thal
they they are not getting coal in spite
of the fact that the Mangalore pirt
could be utilised for this purpose, and
may I know why Mangalore has not
been chosen for this?

Skhri Raj Bahadur: The tile manu-
facturers at Mangalore will get their
coal provided from the augmented
quantities of coal that are to be trans-
ported to the west coast. Whether
they should get it directly from the
ship or otherwise is a question which
will depend upon the economics of
the transport operations.

Shri M. L. Dwivedi: Question
No. 1479 may also be taken up along
with this question, Sir. It deals with
the same subject.

Mr, Speaker: 1 shall see. Shri
Tridib Kumar Chaudhuri.

Shri Tridib Kumar Chandhuri: With
regard to the movement of coal from
Calcutta, may 1 know whether the
Minister is satisfied that the coal
berthing arrangements at the Calcutta
port, and the line capacity for carry-
ing coal from the mine-heads to
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Calcutta are adequate so as to enable
this arrangement to be worked satis-

factorily?

Shri Raj Bahadur: A Co-ordination
Committee has been set up which
will look after all these problems
9 special officer is also being appoint-
ed for this purpose to see that the
co-ordinated arrangements are carried
out properly. The essential move-
ment depends upon the carrying
capacity and the line capacity of the
railways and also the loading capacity
at the port of Calcutta. I think these
will come up to the required expecta-
tions.

Shri 8. C. Samanta: May I know
whether any return cargo arrange-
ments have been made so that the
freight may be lessened?

Shri Raj Bahadur: The Coastal
Conference have already made a re-
quest that they should be assured as
far as possible about the return cargo
being made available, and we are
trying to see that steps are taken té
achieve that objective as far as
possible, ¢

Fire in Rallway Godown at Howrah

*1477. Shri Ram Krishan Gupta:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 88 on the 15th
November, 1960 regarding fire in
Railway Godown at Howrah and stale:

(a) whether the enquiry has since
been completed; and

(b) if so, what are the findings?

The Deputy Minister of Rallways
(8hri Shahnawas Khan); (a) Yes Sir.

(b) A statement is laid on the
Table of the House.

STATEMENT

T'P?e Cause of the fire has been in-
vestignted by (i) Inspector of PEx-
Plouvgs. Eastern Circle Calcutta (ii)
&:b-[::inml Magistrate, Sadar,
Howr and (iii) Superintendent,
Railway Police, Howrah.
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The findings of the investigating
authorities mentioned above are as

under:
Inspector of Explosives,

The initiation of fire was in all
probability duc to presence of white
phosphorous packages. Water of
some of the phosphorous containers
might have dried up some how and as
it is well known, white phosphorous
in dry condition starts burning auto-
matically. Subsequently molten
phosphorous with the flame must have
crept through other packages thereby
increasing the inlensity of the fire
and ultimately the fire spread to the
packages of various commodities and
set the entire place on fire.

Other possibilities like eclectric
short circuiting, or any outside
agency being the causes for initiation
of the fire seem to be remote.

Sub-Divisional Magistrate, Howrah.

1 am of the definile opinion that
the fire was not caused by any cx-
plosive substance....

1 am of the opinion that the articles
stored in the godown were in keeping
with the relevant rules and Act. ...
there was no cxplosive stored in the
godown and even in the case of non-
explosive but combustible goods, pre-
cautions were taken. . .. The inci-
dent can be called an act of God and
no foul play is suspected in this case.”

Superintendent of Police, Howrah
During the Police investigation
nothing more could be found other
than what (ranspired during the
magisterial enquiry. There was no
evidence of any criminal operation,

Shri Ram Krishan Gupta: From the
statement [ find that three officers
were appointed to hold an enquiry,
and their findings differ from esch
other. May I know what is the view
of the Government and which of
those findings has been accepted?

Shri Shahnawaz Khan: Enquiries
were held by the Inspector of Explo-
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sives. His presumption is that it
might have been due to phosphorus
being present in the containers. The
sub-divisional magistrate said that he
is “of the deflnite opinion that tne
fire was not caused by any explosive
substance.” The Superintendent of
Police, however, said:

“During the police investigation
nothing more could be found other
other than what transpired during
the magisterial enquiry. There
was no evidence of any criminal
operalion.”

These are th» findings of the differ-
ent officers who had enquired into it.

Shri Hem Barua: In view of the
fact that the findings of all the three
responsible officers differ. ...

Mr. Speaker: Order, order. Shri
Ram Krishan Gupta.

Shri Ram Krishan Gupta: My gques-
tion was, in view of the fact that all
these findings differ from each other,
what is the view of the Government
and which of the findings has been
accepted.

Shri Shahnawazs Khan: Sir, the
magisterial enquiry said

“The incident can be called an
act of God and no foul play is
suspected in this case.”

We would like to accept this,

Shri Hem Barua: Sir, three officers
enquired into this matter.  The
Superintendent of Police who enquir-
ed into this said that it was due to
some explosives. Another said that it
was an act of God. The third officer
said that any criminal operation could
not be suspected. There are three
different opinions. May I know
what is the conclusion of the Gov-
ernment?

Mr. Speaker: The Question Hour is
over The hon. Deputy Minister
said that they had come to the con-
clusion that it was an act of God.
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Shri Hem Barua: That is the

opinion of one of the officers, and not

the conclusion of the Government.

Mr. Speaker: That is all right. I
am not going into that now. Hon.
Members are entitled to hold their
own opinions. All that the hon.
Member can do is to elicit informa-
tion as to what the final decision of
the Government is. They think that
it is only an act of God.

Shri Hem Barua: That is the opinion
of one of the officers who enquired
into this.

Mr. Speaker: Order, order. I can-
not substitute the hon, Member's
opinion for the opinion of the Gov-
ernment.

WRITTEN ANSWERS TO
QUESTIONS

Incentive Schemes for Scientists

*1463. Shri Damani: Wil]l the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether any final decision has
been taken for instituting incentive
scheme for scientists who evolve new
technigques for increasing food pro-
duction; and

(b) if so, the details of the scheme?

The Deputy Minister of Agricullure
(8hri M. V. Krishnappa): (a) and (b).
No such scheme has been instituted.
Outstanding work done by Scientists
in evolving new techniques for in-
creasing food production receives due
recognition from Government.

Train between Chalisgaon and
Bhusaval

*1464. Shri Assar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that there
is a great demand from the public
to have one more local train between
Chalisgaon and Bhusaval on account
of heavy rush;

{b) whether it is also a fact that
there iz a demand from the public to
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run Bombay-Howrah Express daily on
account of heavy rush on that route;

and

(c) if so, the decision taken by Gov-
ernment?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) No,
Sir,

(b) It is presumed that the refer-
ence is to the Bombay-Howrah Bi-
weekly Janata Express train via
Allahabad. A few representations
have been received for conversion of
the Bombay-Howrah Biweekly Janata
Express into a daily service,

(c) There is no justification for an
additional train between Chalisgaon
and Bhusaval or for increasing the
frequency of the Bombay-Howrah Bi-
weekly Janata Express trains.

New Plough

*1468. Shri H. N, Mukerjee: Will
the Minister of Food and Agriculture
be plrased to state:

(a) whether his attention has been
drawn to a recent speech of the
Prime Minister wherein it is indicated
that a new plough can and should
immediately be introduced for pur-
poses of better agricultural produe-
tion; and

(b) whether any steps are being
taken accordingly?

The Minister of Agricuiture (Dr.
P. 8. Deshmukh): (a) and (b). A
<omprehensive scheme for the pro-
duction, distribution and popularisa-
tion of improved agricultural imple-
ments has been included in the Third
Five Year Plan, The scheme inter
alia provides for the improvement of
the plough.

Development and Co-operation be
pleased to state:

(a) whether it is a fact that it is
proposed to establish 10,000 co-opera-
tive farms during the Third Five
Year Plan in India;

(b) if so, their number State-wise;
and

(c) the financial implications In-
volved so far as each State is con-
cerned?

The Deputy Minister of Community
Development and Co-operation (8hrl
B. 8. Murthy): (a) 3180 Co-operative
farming societies in the pilot projects
will be organised during the III Plan
period. Besides these, about 4,000
societies outside the pilot projects are
likely to come up voluntarily.

(b) and (c). A statement showing
the state-wise programme and finan-
cial outlay on pilot projects is laid
on the Table of the Sabha. [See Ap-
pendix V, annexure No. 14). The
details regarding the programme of
non-pilot societies are under exami-
nation,
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Transport of Ceal to Western India
by Ships

*1479. Shri P. C. Boreeah: Will the

Minister of Transport and Commauni-
cations be pleased to state:

(a) whether the Coal Commissioner
has recently arranged for additional
supply of 28,500 tons of coal every
month for western India by ship
transport,

{b) whether this has presented any
technical difficulties to the Bombay
Port Trust authorities; and

(c) if so, how Lhese difficulties are
being tackled?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yeus.

(b) The movement of coal te
Bombay by coastal ships has not pre-
sented any technical difficulties  for
the Bombay Port Trust. However,
there are difficulties in handling the
quantity allocated to this Port due to
inadequate labour and lighter facili-
ties required for discharging coal;

(c) It has been customary for the
Bombay Port to discharge coal in
stream but only two to three ships
per month can be handled by lighter-
age. In order to provide for the
discharge of an increased quantily of
coal, the Bombay Port Trust have
agreed to provide a shore berth
No. 10, Victoria Dock as an experi-
mental measure. Ships will first
lighten to the extent of 1000 to 2000
tons at the lighterage berth and then
proceed to No. 10, Victoria Dock for
discharging the remaining cargo on
the Quay as well as overside.

Prices of Sugar

*1480. Shri Bibhoti Mishra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) in view of his statement pub-
lished in the ‘Statesman’ dated the
27th March, 1961 under the head-line
“Indian Suagr Prices not competitive
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(export difficulty explained)”, how he
proposes to get Indian sugar prices
reduced;

(b) the steps taken so far in this
direction; and

(¢) further steps proposed to be
taken?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): (a) to (e).
For reducing sugar prices, it is neces-
sary to bring down the cost of cane,
which, without putting the cane
growers to hardship, can be down by
improving the yield of cane per acre.
For this purpose, sugarcane develop-
ment schemes have been in operation
during the First and Second Five Year
Plans. These are being continued.
The schemes, which are implemented
by State Governments, comprise
measures relating to irrigation,
manuring, usc of improved seeds and
varietics, construction of roads in
faclory arcas, contro} of pesls and
diseases of sugarcane, etc.

Telephone Exchanges

‘1181 | Shri Ram Krishan Gupta:
" Giani G. S. Musafir:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any scheme has been
prepared with a view to provide auto-
exchanges in replacement of manual
exchanges; and

(by if so, the details thercof?

The Minister of Transport and
Communications (Dr. P, Subbarayan):
(a) Yes.

(b) Statement is laid on the Table
of the Lok Sabha. [See Appendix V,
annexure No. 15).

Sugar Factories in UP.

3072. Shri Pangarkar: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the number of private and co-
operative sugar factories in U.P,
(District-wise) and crushing capacity
of each of them at present; and
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(b) the actual crushing capacity
utilised in the year 1959-80?

The Depuiy Minister of Agriculture
(Shri M, V. Krishnappa): (a) A state-
ment giving the required information
is laid on the Tabl. [See Appendix
V, annexure No. 16].

(b) Except for the sugar factory at
Baghpat in District Meerut, which
has gone into production only in 1960-
61, the entire capacity was utilised
during the year 1859-60.

Resettlement of Agricultural
Labourers

3073. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleascd to state the total amount allo-
cated to Maharashtra during the
Second Five Year Plan period so far
for the resettlement of landless agri-
cultura] labourers?

The Minister of Agriculture (Dr.
P. S. Deshmukh): A provision of
R=s. 20.68 lakhs was made in the
Second Five Year Plan for rosettle-
ment of landless labourers in Maha-
rashtra,

Agricultural Colleges in Maharashtra

3074. Shri Pangarkar: Will the
Minister of Food and Agriculture bo
pleased to state:

(a) the names of various agricul-
tural colleges in Maharashtra; and

(b) the amount of grant given to
cach of them by the Central Govern-
ment during 19059-60 and 1860-617

The Minister of Agriculture (Dr
P. 8. Deshmukh): (a) There are at
present 6 agricultural Colleges in
Maharashtra as detailed below:

1. Government Agricultura] Col-

lege, Poona.

2. Government Agricultural Col-
lege, Nagpur.

3 Government Agricultural Col-
lege, Akola,

4. Government Agricultural Col-
lege, Parbani.
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5. Government Agricultura] Col-

lege, Dhulia.

6. Private Agricultural
Amravati,

(b) No grant has been given to the
private Agricultural College at Amra-
vati, As regards the Government
Colleges, no grants are sanctioned for
individual colleges as ,uch but grants
are given to the State Governments
for development under certain Heads.
Figures of Centra] assistance actually
utilised by the Government of Maha-
rashtra during 1959-60 and 1960-61 in
connection with the development of
their above Colleges is not available.
In addition to cash grants, laboratory
equopment and books have been sup-
plied to the following Government
Agricultural Colleges under the Indo-
U.S. Technical Co-operation Pro-
gramme;

College,

Name of the College Amouni
1959=60 1960.61
Rs. Rs.
1 A C llege, Pwna  Nil 228.00

2. Agri. Cillege, Nagpur 32,617.00 5,622.00
3. Agri. C llege, Akola 20,474.00 4.120.00
The value of this equipment is
being treated as grant-in-aid to the
Government of Maharashtira,

Remodelling of Gwalior and Bhopal
Stations

3075. BShri Pangarkar: Will the
Minister of Rallways be pleased to

state:

(a) the up-to-date progress made in
regard to the remodelling of Gwalior
and Bhopa! Railway Stations on the
Central Railway;

(b) the naturce and details of ameni-
ties to be provided on the above Bta-
tions; and

(c) the time by which the work ia
likely to be completed?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (n)
Gwalior.—95 per cent (in respect of
station remodelling).

Bhopal,—7$ per cent.



10701 Written Answers

(b) Guwalior.—Additions and alter-
ations to the the station building, new

IIT class waiting hall with flush
latrines, extension and cover over
platform, circulating areas, tonga

stand, cycle stand, paving of plat-
forms and foot over-bridge. In addi-
tion the B.G. and N.G. yard is being
extensively remodelled.

Bhopal.—Cover over platform and
foot over-bridge, conversion of parcel
office into waiting hall with extension,
modernisation of station building with
flush type latrines and improved
booking facilitics, provision of new
RM.S5. Office and improvemeants to
circulating area. Four double bed
retiring rooms, 2 double bed tourist
retiring rooms with a tourist waiting
room and lounge are being provided
on 1st floor of the main building.

(c) Gwalior—The entire work of
station remodelling is likely o be
completed by end of April, 1961.

Bhoupul.—The entire work is likely
to be completed by December, 1961,

Forelgners Employed in Indian
Rallways

3078. Shri Pangarkar Will the
Minister of Rallways be pleased to
state:

(a) thc number of forcigners em-
ployed in Indian Railways: and

(b) the number of expcrts amongst
them?

The Deputy Minister of Rallways
(Bari Shahnawax Khan): (a) 58
This figure does not include Nepalese,
Goans and Pakistanis who have mig-
rated with the intention of perman-
ently settling down in India.

(b) One,
Family Planning Centres in Punjab

3477. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) the number of Family Planning

Centres proposed to be opened during
1981-62 in Punjab; and
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(b) how many of them will be
located in the Punjab Hills?

The Minister of Health (8hri
Karmarkar): (a) Ten Family Plan-
ning Centres are proposed to be
opened by the Government of Punjab
during 1961-62.

(b) The location of the Centres has
not yet been finalised.

Thefts and Pilferages on
N. Railway

3078. Shri D, C, Sharma: Will the
Minister of Railways Dbe pleased to
state:

{a) the number of cases of thefts,
pilferages and loss of property that
have occurred from November, 1960
to March, 1961 on the Northern Rail-
way; and

(b) how docs this compare with the
figures for the corresponding period
of the year 1059-607

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
A statement is laid on the Table.
[See Appendix v, annexure No. 17].

Nagapattinam Harbour

3079 Shri Dharmalingam: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact thay pas-
sengers at Nagapattinam Harbour
undergo a lot of inconvenience duc to
lack of facilities;

(b) if so, the action taken to improve
the situation; and

(c¢) the amount of money spent to
improve the condition during the
Second Five Year Plan period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). As
far as Central Government are aware,
essential passenger amenities are
available at Nagapattinam. Although
the bar at the entrance is shallow,
lighters of the type plying there can
cross the bar safely even at half tide,
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But at low tides, the passage of
lighters over the bar may involve
danger to life and craft. The mfain
need, therefore, is for the execution
of works designed to improve the bar.
The Government of Madras, who are
concerned with the execution of these
works have already made a beginning
with them in the Second Plan period.

(c) An expenditure of Rs. 4.5 lakhs
was expected to be incurred in the
Second Plan period.

Overbridge at Kodampakkam
Station

3080. Shri Dharmalingam: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to construct an overbridge at Kodam-
pakkam, Madras on the line between
Fort station and Tambaram; and

(b) if so, nature of action taken
thereon?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, Sir.
It is for the State Government to
consider the necessity or otherwise for
the provision of an over/underbridge
in replacement of the existing level
crossing near Kodampakkam station.
The Railway would be willing to im-
plement the scheme on receipt of a
specific request from the State Gov-
ernment and on their agreeing to
share the cost of the scheme as per
extant rules.

(b) Does not arise.
Shramdan Roads in Orissa

3081. Shri Kombhar: Will the
Minister of Commaunity Development
and Co-operation be pleased to state:

(a) the number of the Shramdan
roads district-block-wise in Orissa
State completed or under construc-
tion so far during the PFirst and
Second Five Year Plan periods;

(b) the nature of help given by the
Centre and Orissa State during that
period year-wise s0 far for these
roads;

(c) by what time the rest of works
would be completed; and

(d) the number of the roads among
them district-block-wise, made all-
whether, fair-weather bullock cart-
able, motorable and bus-serviceable
so far?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) to (d). Infor-
mation is being collected and will be
laid on the Table of the House,

Revenue Roads in Orissa

3082. Shri Khumbhar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the amount allotted from the
State and Central Sectors separately
for construction of revenue roads in
Orissa State district-wise during the
Sccond Five-Year Plan period, year-
wise;

(b) the names of the roads,
District-wisc, completed or under
construction so far with that amount
in that State;

(c) the names of roads, district-
wige, of First Five-Year Plan period
if any repaired with that amount;

(d) by what time the rest of the

work would be completed and with
what amount;

(e) the names of roads among them
converted into Public Works Depari-
ment roads, if any; and

(1) the names of the roads among
them. district-wise made all-weather
or fair-weather roads?

The Minister of State In the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (f). The
required information is being collect-
ed and will be laid on the Table of
the Sabha in duc course.

P.W.D. Roads in Orissa

3083, Shri Kumbhar: Will the

Minister of Transport and Cemmuni-
cationn be pleased to state:

(a) the amount aliotted from the
SBtate and Central Sectors scparately
for construction of PW.D. roads in
Orissa State District-wise during the
Serond Plan period, year-wise;
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(b) the names of the roads District-
wise completed or under construction
so far with that amount in that State;

(¢) the names of the roads district-
wise of First Five-Year Plan period
repaired, If any, with that amount;

(d) by what time the rest of the
works would be completed and with
what amount; and

(e) the names of the roads among
them District-wise made all-weather
or fair-weather

The Minister of State in the Minis-
try of Transpert and Communications
(Shri Raj Bahadur): (a) to (c¢). The
required information is being collect-
ed and will be laid on the Table of
the Sabha in due course.

Arecanut Eesearch Station at Palode

3084. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleaked to lay on the Table a state-
ment showing the specific subjects on
which research work or investigation
is carried on at the Arccanut Research
Station at Palode, Kerala, the date of
commencement of work in cach pro-
gramme and the results achicved so
far?

The Minister of Agriculture (Dr,
P. S. Deshmukh): A statement giving
the information required is laid on
the Table. [See¢ Appendix V. an-
nexure No. 18]

Electrification of Kantabhanji and
Titilagarh Railway Colonir«

3085. Shri Kumbhar: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to electrify the streets and quarters
af the colonies at Kantabhanji and
iitilagarh Railway stations;

(b) if so, the nature of steps taken

» far; and

{c) if not, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) to (c).
Electrification of Railway quarters
and strect lights in Railway colonics
is carricd out on programme basis
subject to availability of funds and
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requisite electric power at reasonable
rate. Provision of additional Street
lights at Titilagarh station has been
included in 1961-62 works programme.
Electrification of quarters at Titila-
garh and quarters and streets at
Kantabhanji will be programmed also
as and when the necessary funds for
these works are available.

Advertisement of P. & T. Vacancies

3086. Shri Kumbhar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the vacancies of posts
in the Orissa Circle of P. & T. Depart-
ment are being advertised in the
regional language of Orissa State's
Newspapers;

Written Answers

(b) if so, the number of advertise-
ments and expenses incurred by that
advertisement of vacancies of posts
during the Sccond Five Year Plan
period in that State; and

tc) if the reply to part (a) above
be 1n the negative, the reasons there-
for?

The Minister of Transport and Com-

munications (Dr. P, Subbarayan):
(a) Yes, Sir.
ib) In all, 16 advertisements were

issued. The expenditure incurred on
13 advertisements is Rs. 4.390.21 nP.
(Rupecs four thousand three hundred
and ninety and twenty one naye paise
only). The bills in respects of three
advertisements have not yet been
received.

(¢) Does not arise.
Advertisement of Vacant Posts by

South Eastern Railway in Orissa
Newspapers

3087. Shri Kumbhar: Will the Minis-
ter of Railways be pleased to state:

(a) whether the vacancies of posts
of the South Eastern Railway are being
advertised in the regional language
of Orissa State's Newspapers; and

(b) if not, the reasons therefor?

The Deputy Minister of Raliways
(Shri Shahnawaz Khan): (a) Yes,

(b} Does not arise.
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Murder of a Railway Employee by a
Constable at Salebhata

3088. Shri Kumbhar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a
Railway cashier clerk was killed by
a railway constable on the night of
the 20th March, 1861 at Salebhata,
District Bolangir, Orissa on the
Titilagarh-Sambalpur new rail line;

(b) if so, the reasons therefor?

(c) the findings of investigation on
the murder;

(d) whether the cash amount is
according to the account handled by
the Cashier; and

(¢) if not, what
taken on it?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Yes Sir. The incident occurred as a
resuly of an altercation between the
Cashier and the R.P.F. Rakshak on
duty.

(c) A case of murder is under
police investigation.

action is being

(dy No loss of cash has been
reported.

(¢) Does not arise.

Indian Council of Agricultural
Research

3089. Shri V. P, Nayar: Will the
Mini<ter of Food and Agriculture be
pleased to state:

{a) whother the Ministry of Scicn-
tific Re carch and Cultural Affairs
has any control over the Indian
Council of Agricultural Research;

(b) if so, what are the details of
such control;

(c) what, if any. are the advantages
¢f disbursement of Government of
India grant for research projects in
Agriculture through the Indian Coun-
cil of Agricultural Research: and

(d) how many representatives of
the above Ministry are included in
each of the committees of the Indian
Council of Agricultural Research?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No.

(b) Does not arise,

(e) (i) Overall co-ordination of
research activities in the fleld of
agriculture, animal husbandry and
allied subjects.

(ii) Avoidance of overlapping and
duplication of research in the above
fields.

(iii) Utilisation of the available
funds and scientific and technical
personne}l to the maximum possible
extent thereby effecting economy in
over-all expenditure on the conduct
of rescarch in the above flelds in the
country.

(iv) Detailed scrutiny of the pro-
jects from the scientific, technical,
administrative and financial points of
view.

(¢) Close watch on the progress of
the working of the projects and the
expenditure incurred thereon.

(d) A statement giving the infor-
mation required is laid on the Table.
[See Appendix V, annexure  No.
19].

Publication of 1LCAR.

3090. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the attention of Gov-
ernment of India has been drawn to
the publication of the ICAR under
the title ‘Trends in Agricultural
Rescarch’ Serial No. 4;

(b) whether it has bheen noticed by
the Government of India that the
book under an attractive caption
contains only certain spceches, includ-
ing welcome specches of Drr M. 8,
Randhawa, D.8Bc, F.N.I, ICS, Vice
President of the ICAR ctc.;

{c) what is the purpose for which
such publications are made; and

(d) what is the total cost of the
publication?

The Minister of Agricaliure (Dr.
f. 8. Deshmukh): (a) to (c). This
was printed for departmental use for
reference and since the speeches
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included therein contained Statements
and information relating to agricul-
tural research and development in the
country which could guide the depart-
mental officials.

(d) 500 copies at a cost of Rs, 578
were printed.
Breeds of Miich Cattle

3091. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:
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in India at present and what is the
average milk yield in each; and

(b) what are the estimated num-
bers of each breed in India and how
has the average milk yield varied
since 19597

The Deputy Minister of Agriculture

‘ (Shri M. V. Krishnappa): (a) Infor-
(a) what are the important breeds mation about the more important
of milch cattle, buffaloes and goats breeds is given below:
_.,,, . Cows Buflalocs Goats T
Breed Average  milk Breed Average  milk Breed Average mulk
yicld (in village yield (in village yield (in villuge
herd) herd) herd)
(Ibs) (Ibs) (lbs.)
Gir_ . 2000 Murrah ] 3000 Famnapari 540
Sahiwal 3000 J.ffrabadi . 3000 Harbari 300
Sindhi 2500 Surn 3000 Malabari . 4—5 lbs, per day.
_ (Telicherry)
Tharparkar . 2500 Nili'Raui . 3500

""(b) No survey has been made to
enumerate the number of cattle
breed-wise. An ad hoc assessment of
average annual milk yield in cows,
buffaloes and goats in general was
made by the Directorate of Marketing
and Inspection in 1956. This revealed
an increase in the average annual milk
yield of cows, buffaloes and goats
from 366, 983 and 122 lbs. in 1851 to
382, 1,117 and 127 Ibs. respectively
fn 1836, The I.CAR, is now engaged
on a sample survey in seclected areas
to estimate the milk production in
cows and buffaloes.

Production of Fodder
3092, Shri V., P. Nayar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) what is the production of fodder
grass and animal feeds in India; and

(b) what is the estimated per capita
availability of fooqd (in calories) now
available to Indian cattle and what is
the average minimum nutritional re-
quirement?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
A statement showing the availability
and requirements of feeds and fodder
as estimated by a Joint Committtee of
the Indian Council of Agricultural Re-
search and Indian Council of Medical

Research (1954) is laid on the Table.
[See Appendix V. annexure No.
201.

The nutritional requirements of

cattle are now usually estimated in
terms of DCP (Digestible Crude Pro-
tein) and TDN (Total Digestible Nutri-
ents) or roughages and concentrates.

The nutritional requirements for
various livestock is as fo!low.v_._:‘-__—

DCP TDN
Av. wt.
(500 1bs.) bs. 1bs. " . ance
T, wa . . (5001bs, o-338 400 for maintenan .
o | 0- 045 0-116 for every Ib. of milk produced
. with 4% fat
. Ruffal 800 1bs.) o- <16 6-15 for maintenance
2. Buffilocs ¢ 0063 0-4515! for every Ib. of milk produced
o wih 7 l‘n'i{
. Bullock (800 Ihs.) 092 8.0 for no wor
3 1-16 10-5 for heavy work,
4. Calves . . (250 1bs.) 0- 49 34
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Tapioca Flour

3093. Shri V. P. Nayar; Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India are aware that Tapioca flour is
used as an ingredient in cattle feeds
in large quantities in Europe;

(b) how much of this Hour is con-
sumed for cattle feeds in India; and

(c) what is the food value (in calor-
ies) of this flour, as a feed for cattle?

The Deputy Minister of Agriculture
(Shri M. V., Krishnappa): (a) Tapioca
flour is used as an ingredient in live-
stock feeds, particularly for feeding
pigs. in Europe. Information is not
available on the extent to which it is
fed to cattle.

(b) Tapioca chips and ‘'Tippia’
fibrous waste of Tapioca obtained in
the manufacture of Sago are known
to be used as catt'e feed in some
areas.

Information on the quantity of
Tapioca flour and/or other Tapioca
products used as cattle feed is not
available.

(¢) The gross food value (energy
in Kilo calories) and digestible food
value for cattle are 3785 and 3334 kilo
calories respectively per kilogram of
‘Tapioca.

Annual Report of 1CAR.

3094. Shri V. P. Nayar: Will ‘he
Minister of Food and Agriculture be
pleased to state:

(a) when do the Government of
India expect to lay on the Table the
annual reports of 1958.59, 1959-60 and
1960-61 of the IC.AR.: and .

(by what are the reasons for not
laying them on the Table earlier?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) The report for
1958-59 is at present under print and
will be placed on the Table of the
House shortly. The report for 1959-
60 was approved of by the Annual
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General Meeting of the ICAR on 30th
August, 1960. The audited accounts
for the year 1959.60 have not, how-
ever, been received as yet. Audit
was conducted in January, 196].

The preparation of the report for the
year 1980-61 is being taken up and
will be laid on the Table of the House
as soon as it is printed after it is
approved by the General Body in
August, 1961,

(b) The time of placing the report
on the Table of the House depends on
the time-lag between the preparation
of the report and the next meeting of
the General Body at which it is ap-
proved, the receipt of the Audit Re.
port and the time taken in getting
both the reports printed. Steps are
being taken to ensure that the reports
are placed on the Table of the House
regularly every year as soon as possi-
ble after the approval of the General
Body.

Cattle Sterility Scheme

3095. Shri V. P. Nayar: Will the
Minister of Foogd and Agriculture be
pleased to state:

(a) how the co-ordinated cattle
Sterility Scheme of the Indian Council
of Agricultural Research is working
at present;

(b) how many officers were sent to
Sweden for higher studies for this
scheme and how many of these officers
are still in the scheme; and

(¢) what is the expenditure incurred
as on the 1st January, 1981 for this
scheme, in each of the States?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) The scheme is
working satisfactorily. The first part
of the scheme was sanctioned by the
Government of India for a period of
4 years with effect from 1st August,
1954, in the States of Madras, UP,
Bihar, West Bengal, Punjab and Bom-
bay and at the Indian Veterinary Re.
search Institute, Izatnagar. Afier the
expiry of this period, the scheme has
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been taken over permanently by the
States and the LV.RI. and separate
Chairs for animal gynaecology and
obstetrics have been created in the
veterinary colleges.

The second part of the scheme was
sanctioned for a period of four years
with effect from 1st April, 1937 in the
States of Kerala, Orissa, Madhya Pra-
desh, Assam and Andhra Pradesh
(Osmania University). The period of
sanction expired on 31st March, 1961
The States and the Osmania Uni-
versity are taking action for taking
over the scheme permanently and for

the creatjon of permanent Chairs for
animal gynaecology and obstetrics.

The third part of the scheme was
sanctioned for a period of 4 years with
effect from 1st April, 1969 at the
Andhra Pradesh Veterinary College,
Tirupati.

(b) In all 24 officers were sent from
different States, Institutes and Uni-
versities. Seven of them have been
permanently absorbed by the States
and the I.VR.I in teaching and re-
search jobs. Five are under considera-
tion for being permanently absorbed
Seven are engaged in work in the
same fleld Five ate under training

(¢) Name of the Sta'e Expenditure incurred
From 1-8-54 1o 31-7-58.
Rs.
1. Madras 75,908 00 ‘l
2. Punjab 32,474 00
3. Bombay 67,346 00 Expenditure shared by Central
4. Bihar . 72,296 00 and State Govts.
5. West Bengal 60,950 00
6. U.P. . 72,556° 00
7. LV.R.L. 78,939 00 (from 1-8-54 to 31-10-58) (enire
expenditure met by Central G-
vernment)
From 1-4-57 to 1-1-61
¥. Assam 55,405 00
4. Orissa $4,430° 00
10. Kerala . . 45,107-00 Expenditure share:! by Central
11. Madhya Pradesh 58,311-00 and Str: Government.,
12. Andhra Pradesh 18,590- 00
13. Osmania University 60,126 00 (entire experd t:re met by Cen-

tral GGove.).

Diseases of Livestock
3006. Shri V. P. Nayar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) what are the specific schemes for
the investigation of diseases of live-
stock in operation at present; and

(b) whether a statement containing
the following particulars will be laid
on the Table:—

(1) the date of commencement of
each scheme;

(2) the purpose of each scheme;

(3) the number of scientific per-
sonnel in each scheme;

(4) the number of non-scientific
personnel in each scheme:

(5) the money spent so far on each
scheme upto the beginning of
the current budget scheme;
and

(8) the results so far achieved in
each scheme?

The Minister of Agriculture (Dr P.
S. Deshmukh): (a) and (b). A state-
ment contalning the information re-
quired in respect of the s~hemes finan-
ced by the Indian Council of Agricul-
tural Research for the investigation of
diseases of livestock is laid on the
Table. [See Appendix V, annexure
No. 21].
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Liternture of LCAR

3097. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total value of literature on
Agricultura] Information supplied to
the N.E.S. blocks in 1858.59, 1858-60
and 1960-61;

(b) whether the value is realised in
cash or adjusted in accounts; and

(c) what are the languages in which
the literature was published?

The Minister of Agriculture (Dr. P.
8, Deshmukh): (a) The total value is
indicated below year-wise:

1958-59. Rs. 5,738,170
1959_60. Rs. 6,03,177
1960-61. Rs. 7,85,129
(b) The value is not realised in

cash, Expenditure on publications
supplied to the Blocks is met from the
budget provision made for this Minis-
try’s ‘Scheme for the production of
Agricultural information literature for
the Village Level Workers in N.ES.
blocks’.

(c) English, Hindi, and Punjabi.

Genetics and Breeding in Plants

3098 Bhri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the conference of re-
search workers on Genetics and breed-
ing in plants and animals held at the
Indian Council of Agricultural Re-
search Institute in May, 1957 had re-
commended close co-ordination bet-
Ween plant and animal geneticists and
if 50 the steps taken in this regard by
the Government of India:

(b) whether such conferences had
been held subsequently; and

(e) it not, the reasons therefor?

The Minister of Agricuitare (Dr. P.
S. Doshmukh): (a) Yes, Sir. The co-
ordination between Plant and Animal
Geneticists is ensured by nominating
certain Plant Geneticists of repute to

the Animal Breeding Committee and
Animal Genetics to the Botany
Committee. The programmes »f plant
and animal breeding thus receive the
attention of both classes of experts.

(b) and (c). It has not been found
necessary to hold another conierence
but one will be held as and when
necessary. In the meantime the
Indian Council of Agricultural Re-
search have, been holding similar con-
ferences in other subjects such as &
combined conference of Plant and
Animal Nutritionists and a combined
conference of Agricultural and Anima?
Husbandry Workers on subjects re.
lated to Dairy.

Green Manure

3099. Shri V. P. Nayar; Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the results obtained on
trials of green manure plants like
Sesbania species for drought resistant
qualities have been popularised; and

(b) whether any State has taken vp
the results of such investigations with
green manure plants for popularising
such plants among the cultivators and
if 8o, with what results?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes.

(b) The results obtained from trials
on green manure plants, viz, Sesbania
species have been popularised in
suitable agroclimatic regions ¥ the
country by various audio visual aids
and by adequate incentives.

1. Publication: —The Indian Coun-
cil of Agricultural Research
bulletins and Centra] Govern.
ment periodicals “Indien
Farming” and *“Agricultural
Extension” as also State (Gov-
ernments periodicals give
publicity by good and timely
write-ups. Leaflets are also
released in regional languages
and widely distributed in
States like West Bengal,
Kerala, Madras, Orisa. cfc.
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2. Feature films:The Ministry of
Food and Agriculture has
elso produced educative fea-
ture films for popularising the
practice of green manuring.

3. Seed Packets:—In some of the
States, green manuring seed
packets are widely distributed

to the farmers for raising
suitable green  manuring
crops.

4. Subsidies: —Subsidies are pro-
vided for larger production of
green manuring seeds 2»n a
commercial scale.

Green manuring is popular in most
of the States, viz, Andhra Pradesh.
Bihar, Madras and Uttar Pradesh.
The total area green manured durirg
1858-60 was 70 lakhs acres and 1le
likely achievement in 1960-81 would
be of the order of 105 lakh :¢rees.
Special efforts are being mad. by
Kerala, Mysore, Punjab and Rajasthan
to popularise the green manuring
practices.

Research on Green Manure

3100. Shri V., P. Nayar: Will the
Minister of Food and Agriculture be
pleased to layv on the Table a summoary
of achievements in respect of research
conducted under the auspices of the
Indian Council of Agricultural Re-
search in regard to green manure and
also in pouplarising the raising of
green manure in the various States on
the basis of results obtained?

The Minister of Agriculture (Dr. P.
8. Deshmukh): A note is placed on the
Table. ([See Appendix V, annexure
No. 22].

Earthworms

3161. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the role of Earthworme
in influencing the microflora of the
soil has been investigated in detail;
and

(b) it so, the results obtained »0
far?

APRIL 12, 1961

Written Answers

10718

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes, the
role of earthworms in influencing the
microflora of the soil has been investi-
gated.

(b) It is observed that the earth-
worm casts contain a larger number
of micro-organisms than the surround-
ing soil. These include cellulose de-
composing bacteria, nitrogen fixing
bacteria and various other physiologi-
cal types.

Research on Asotobacter Inoculation
of Crops

3102. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the scheme for research
on Azotobacter inoculation of crops,
worked out in the State Agricultural
Research Institute, Tollygunge, Waest
Bengal, with the financial aid from the
Indiap Council of Agricultural IRe-
search since 1951 has now been com.
pleted; and

(b) what are the results obtained so
far?

The Minister of Agriculture (Dr. P,
S, Deshmukh): (a) Yes.

(b) An examination of the suitability
of the soils of West Bengal for Azoto-
bacter growth showed that in spite of
favourable PH, most of the soils do
not contain Azotobacter at all and
also that the number of Az obacter
is very poor in those soils wiere it is
present. The number ranges from 50
to 2500 per gm. of rice soil. When
azotobacter was inoculated in these
soils, they disappeared from  1ao0st
of them after an incubation period of
15 days at room temperature and at a
moisture content of 50 per cent. of the
water holding capacity. Nitrogen fix-
ing capacity of Azotobacter, isolated
from different soils of West Bengal,
showed that the average fixation of
Nitrogen by them is about 10 mg. per
gm. of sugar decomposed. Experi-
ments were carried out in order to find
out whether the existence of anaero-
bic conditions due to water-logging 1s
responsible for the scarcity of Azoto-
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bacter population in West Bengal
poils, Results showed that Azotobacter
number decreases after keeping the
soils water logged. Investigation on
the occurance of toxic substances in
the soil which may be one of the
causes for the scarcity of Azolobac-
torium soils was made but no such
toxic substance could be Jetected.
Results indicate that soils of West
Bengal are highly deficient in
phosphate and trace elements at least
for an active multiplication of Azoto-
bacter. Study on the effect of inocula-
tion on the germination of sceds of
aus paddy and jute showed that
inoculation has no effect on
seced  germination. In  the seed
inoculation experiment with aus paddy
and jute, periodical examination of
soils from the zhizosphere of inoculat-
ed plants showed the presenc of an
abundant population of Azotobacter
throughout the whole period of ex-
periment. Study of Azotobacter
population in cropped rice soil show-
ed that the number of Azotobacler
increases gradually with the age of the
crop.
Use of DD.T. for Pests

3103. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the resuly obtained so far in the
co-ordinated scheme at Poona, which
commenced in 1956, to investigate the
efficiency of different formulations of
DDT and BHC. etc. against import-
ant pests under Indian conditions,

(b) the number of scientists work:
ing n the scheme; and

(c) ‘he total financial aid given se
Tar by the Indian Counll of Agricul-
tural Research for this co-ordinated
*cheme?

The Mini fer of Agriculture (Dr.
P. S. Deshmukh): (a) The co-ordi-
natcd scheme for tests with DDT,
BHC and allicd insecticides for con-
trol of agriculiural pests in India
canmone-d at Poona in 1946 (and
not in 1953).

The results indicated that in  the
<a:¢ of Pink Boll Worm, 4 applica-

167 (A1) L.S.-—3.

tions of 8 ozs. of Endrin per acre and
0,02 per cent. Gusathion gave signifi-
cantly lower incidence than the un-
treated plots, and also gave signifi-
cantly higher yields in Cotton.

Trials conducted with 1 per cent.
Endrin dust and D.D.T., BH.C. plus
sulphur mixture indicated that 4 up-
plications of either of them gave sig-
nificant decrease in incidence of pink
boll worm and higher yields while 3
applications of 1 per cent. Endrin duat
in a second experiment did not give
lower incldence nor higher yields. In
a third experiment 7 applications of
these dusts gave significantly lower
incidence as well as higher yield.

In aphid trials, Endrin 2 ozs., 4 ozs.
parathin, 0.02 per cent., 0°04 per cent.
and BHC. 02 per cent. were all
found to be superior to nicotine sul-
phate (1:800). This was also confirm-
ed by a second cxperiment on  the
same lines.

(b) Two.

(¢) The financial aid given by the
Indian Council of Agricultural Re-
cearch amounted to Rs. 41,300,

Cashewnut Pests

3104, Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the results of investigations on
cashewnut pests made under the aus-
pices of the Government of India and
Indian Counc:] of Agricultural Re-
search;

by the annual loss of pnutlk eslimat-
e¢d to be cauied by the pests; and

(¢) the measnres recommended for
the control of these pests?

The Minisier of Agriculture (Dr,
P. 8. Deshmukh: (a) Under a Re-
search Scheme of 1.C.AR & survey of
important cashew growing tracts on
the east and woest coast; has  been
made and data on pests and damage
caused by them recorded A number
of pests not »0 far recorded have
been found.
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(b) No approximate estimate has
been made or is possible in the pre-
sent conditions of dispersed trees.

(c) The following measures have
been found effective but they are
still in the experimental stage:

BHC (0:1 per cent.) spray for
cashew borer,

BHC (0°05 per cent.) or parathion
(0°025 per cent.) for the lcat
minor,

DDT (01 per cent) for the tea
mosquilo bug.

Hybridisation of Mango Plants

3105. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleasud to state the result of hybridi-
sation work on mango plants donc in
the Horticultural Research Institute at
Saharanpur?

The Minister of Agriculture (Dr.
P. 8. De2shmukh): The work on the
inter-varie'al hybridization in mango
was started at the Horticultural Re-
srarch Institute, Saharanpur, in 1951
and is still continuing.

The main objective of the earlier
crosers was to combine the shining
golden yellow colour and better :size
of Faj)ari Zafrani with the taste and
flavour of Dashehari. Of the four
hybrids developed at the  Institute,
hybrid No. 3 is promising and has ac-
quircd the Zafran colour from the
variety Fajari Zafrani with the taste
and flavour of Dashehari.

2. Since 1953, crosses have been
made with a view to evolving regular
bearing varieties by hybridizing the
biennial and commercial  varietics
(Langra and Dashehari) with the
annual bearing ones (Romani,
Totapari Hyderabad and  totapari
Red Small). As p result of these
crosses, 23  hybrids have been
obtained so far and are under obser-
vation in the field. Out of them two
hybrids of Dashehari Romani are
bearing regularly since 1957.  Their
bearing behaviour will have to be
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observed for a number of years, be-
fore conclusive results regarding the
inheritance or regular bearing habit
can be said to have been obtained
The remaining hybrids are young and
are still under observation.

Bunchy Top Disease of Bananas in
Kerala

3106, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

() what are the results of investi-
gatinns obtained so far on the Bunchy
Top discase of bananas in Kerala;

(k) how is the disease transmitted
from plant 1o plant;

(¢) what are the resulls of studies
on lhe ‘Vector, Pentalonia Nigroner-
vo a’ and the host ranges of the Virus
and the Vector;

(d) the financial aid given so far by
the Indian Council of Agricultural Re-
scarch for the investigations; and

te) the number of scientists working
in the investigation and the estimated
annual loss on account af bunchy top
disease?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) The external
and inlernal symiptoms of the discase
have been studied. The virus was
found to be transmitted by the banana
aphid. Petalonia nigrouervosa. Ob-
seivations on the aphid incidence on
24 banana varieties showed that vary-
ing degress of aphid infestation
occurred on all varieties and Nend-
ran. Peyon, Ennabaniyan Venneitu-
mannan, Neymannan etc. were rela-
tively more susceptible to aphid in-
festation. It was found that high
temperature and heavy rains (March-
June) were unfavourable and that
moderate rainfall and low temperature
were favourable for aphid infestation.
The results of the fleld experiments on
the control of the banana aphid show-
ed that the application of insecticides
was very effective in reducing the
aphid infestation, Basudin and Endrin
were found to be more effective.
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Laboratory trials indicated that Eka-
tin, Mytasystex and Basudin were
more effective when applied at 1/8th
of the strengths used for field appli-
cations.

{b) The disease is transmitted from
plant to plant through the vector
Pentaloniag nigronervosa.

(c) The vector population is greater
during October, to Febrvuary and
scarce during the rest of the period
when heavy rains or dry conditions
occur, The plants namely Colocasia
sp., Alocasia sp., Heliconia sp., Cala-
dium sp., Cosus sp., and Elettaria
cardamomum were found to act as
the collateral hosts of the veclor.

(d) The tota] grant sanclioned for
the scheme upto 31st March, 1961 is
Rs. 31,510/-, out of which a sum of
Rs. 2780297 has actually been placed
at the disposal of the State Govern-
ment.

(e) There are onc Research Officer
(Virus Pathologist) and one Research
Assistant working in the scheme.

It is difficult in the case of such a
dispersed crop to estimate approxi-
mate Joss on account of this di-ease.

Duck Breeding in Kerala

3107. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the results obtained so far by
the duck breeding scheme in Kerala;

(b) how do the fertility and match-
abilily of the eggs of the Khaki Cam-
pbel] under conditions of Kerala com-
pare with these qualities in the cggs
of Desi ducks as revealed by the
studies made so far; and

.(c"' the total financial assistance
€!ven by the Government of India or
the Indian Council of Agricultural Re.
search for the scheme?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Experi-
menls on the breeding of Khadi
C_Impb;—ll ducks were initiated in
November, 1954. In view of the

heavy mortality in the ducks due to
virus hepatitis the Poultry Science
Committee of the Indian Council of
Agricultural Research modified the
programme and experiments on selec-
tive breeding of local ducks were
taken up in 1958-59. The work is in
progress and it is too early to give
any results,

(b) Out of 1264 Khaki Campbell
eggs set in 1956-57, 560 were fertile
and 102 ducklings were hatched. Out
of 688 local duck eggs set in 1859-60,
507 were fertile and 251 ducklings
were hatched.

(c) Rs. 48,230'00 have been given up
to 31st March, 1861 by the Indian
Council of Agricultural Rescarch.

Hatchery Scheme at YM.CA.,
Martaudom

3108. Shri V. P. Nayar: Will the
Ministcr of Food and Agriculture be
pleased o state:

(a) whether any Central assistance
has been given to the commercial
hatchery scheme at the YMCA,
Martaudom and if so, what is the total
amount given so far; and

(b) the number of chicken of
foreign breeds like leghorns, distri-
buted in each year since the com-
mencement of the scheme as against
the targets laid down?

The Minister of Agriculture (Dr.
P. B. Deshmukh): (a) Yes, Sir.

Rs. 253,600:00 have been sanctioned
from the 1st January, 1857 to 31st
March, 196).

(b) Against an ultimate annual
target of 20,000 chicks the number of
White Leghorn chicks  distributed
during 1957-58, 1958-50 and 19859-60
was 422 (for three months only),
3,655 and 6,280 respectively, The
exacy figure for 1960-61 is awaited but
it is anticipated that approximately
13,000 chicks have heen distributed
during the year.
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Co-ordinated Scheme on Cattle Steri.
lity

3109. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the total amount spent
by the Government of India up to the
commencement of the current budget
year, on the coordinated scheme on
cattle sterility; and

(b) how far has the scheme succeed-
ed in improving the teaching of animal
gynaecology and obstetrics and in the
investigations on problems relating to
infertility?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Rs. 4-34 lakhs,

(b) Prior to the introduction of the
scheme, animal gynaecology and obs-
tetrics were taught as part of certain
other subjects. With the inception of
the scheme, animal gynaecology and
obstetrics, including artificial insemi-
nation, physiopathology of reproduc-
tion and other related matters have
been included in the syllabus of the
veterinary degree course ag an inde-
pendent subject, and  separate pro-
fessors have been provided for teach-
ing the subject.

Prior to the introduction of the
scheme, no conprehensive  investiga-
tions on problems relating to infertility
were undertaken in this country, and
isolated researches on certain aspects
of the subject were carried out by in-
tercsted workers. With the launching
of the scheme a comprchensive pro-
gramme of fundamental investigations
has been taken up in a  coordinated
manner at the different centres,
covering various aspects of physiclogy
and pathology of reproduction in
cattle and buffaloes.

Cauitivation of Glyricidia

3110. Shri V, P. Nayar: Will the
Minisier ol Food and Agriculture be
pleased Lo state:

ta) whether the Government of
India have given any financial assis-
tance for the popularisation of the
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cultivation of Glyricidia in Kerala, for
purpose of green manure;

(b) if so, what is the total amount
so given;

(c) whether the possibility of in-
creasing the bee culture along with
increase in cultivation of glyricidia
have been investigated; and

(d) if so, with what results?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
(b). A subsidy of Rs. 2 per maund is
given for multiplication and distribu-
tion of green manure seeds. This sub-
sidy 1s admissible for all green man-
ures. No specific provision is made
for Glyricidia separately in this re-
gard. It is upto the State Govern-
ment to avail of the admissible sub-
sidy for multiplication of Glyricidia
seeds also,

(¢) and (d). So far as the Govern-
ment of India are aware this has not
been investigated.

Census of Livestock

3111. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India propose to conduct a census of
livestock in this vear and if so, what
is the reference date fixed;

(b) whether the Government of
India have taken proper steps to en-
sure that unlike the 1956 livestock
census all States conduct the census at
the same time; and

(¢) whether any proforma and in-
structions have been circulated to the
States aiready and if so, whether a
copy of these will be laid on the
Table?

The Dzputy Minister of Agriculture
(Shri M. V. Kri hnappa): (a) The
ninth Livestock Census is being held
this year with 15th April, 1961 as the
reference date.

(b) The Census is being held simul-
taneously in ali the States except
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Jammu and Kashmir where it will be
conducted in September, 1961,

(c) Copies of instructions (including
proforma) circulated by the Govern-
ment of India to the State Govern-
ments in this connection are available
in the Parliament Library.

Increase in Livestock

3112. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state whether the Govern-
ment of India have made any esli-
males about the increase in the num-
ber of livestock in the gquinquennium
after the 1956 livestock census and if
so, what is the estimated increase in
(i) cattle, (iiy buffaloes, (iii) sgheep,
(iv) goals, (v) pigs, (vi) horses,
ponies, asses and camels, and (vii)
poultry?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Livestock
Census is taken quinguennially. The
cighth Census was taken in 1956. The
ninth Livestock Census is being held
in April, this year, No estimates
about the increase or decrease in
different categories of livestooR wia,
cattle, buffaloes, sheep, goats, pigs,
horses, ponies, asses, camels, poultry
etc since 1956 are available.

Rinderpest Disease in Cattle

3113. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the broad details of the scheme
for eradication of the rinderpest
disease in cattle;

(b) what is the latest percentage of
animal morality accounted for by this
diesease as against 37 per cent. as scen
in the report of the Livestock Census,
1856; and

() what is the total amount spent
Lince the commencement of the First
Five Year Plan on the control and/or
eradication of rinderpest?

The Minister of Agriculture (Dr.
P. 5. Deshmukh): (a) The object of

the scheme is to render the country
free from rinderpest by:

(i) Mass vaccination of all adult
cattle and buffaloes except
pregnant animals and young
calves below six months of
age, in a systematic manney
and marking the Vaccinated
animals;

(ii) producing freeze dried s,
tissue vaccine by the latest
methods,

(iii) establishment of quarantine
stations on the land frontieps
of India to prevent ingress of
the disease from the neigh-
bouring countries.

(b) The actual data for the country
as a whole is not available but {he
mortality due to the discase in cover-
¢d areas is negligible.

(c) Rs. 25494 lakhs.

(This figure includes Rs. 7583 lakhs
for the year 1960-61 which is provi-
sional).

Catile Population

3114. Shri V., P. Nayar: Will the

Minister of Food and Agriculture be
pleased 1o state:

(a) how far the growth of the cattle
population has been brought under
control, if at all, by artificial checks
such as castration and artificial in-
semination; and

(b) how much money has Govern-
ment of India given to the State during
the last three years for the control
and growth of cattle population?

The Deputy Minister of Agricullure
(Bhri M. V. Krishnappa): (a) As
stated in the reply given to part (b)
of Starred Question No. 9] asked in
the Lok Sabha on #th March, 18861,
the slaughter of caitle is restricted
due to public sentiments. The Gov-
ernment of India have, however, inf-
tiated schemes for scgregation of use-
less cattle in Gosadung and for castra-
tion of scrub bulls which are intended
to restrict, to a limited extent, the
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propagation of useless stock. Under
the All-India Key Village Scheme,
castrations of 4,83,484 male calves as
well as scrub bulls were carried out
till the end of 1959-60. Under the
Second Plan 58 Gosadans where
74,830 heads of cattle were segregated,
have also been set up in the country
with the same objective namely the
contro] of the growth of useless stock.
In addition to these two ~Centrally
sponsored schemes, the State Depart-
ments of Animal Husbandry have
their own schemes for castration of
scrub bulls, Artificial Insemination, is
a method of breeding and does not by
itself check the growth of cattle popu-
lation.

(b) A provision of Rs. 22'10 lakhs
as Central share was§ made in the
Second Five Year Plan for the estab-
lishment of Gosudans. No scparate
funds had becn carmarked for castra-
tion work during that Plan as castra-
tion of scrub bulls formed part of the
activities of the All-India Key Village
Scheme for which'a provision of
Rs. 237 lakhs (as Central share) exist-
ed in the Second Plan. A comprehen-
sive scheme for mass castration of
scrub bulls has been proposed under
the Third Five-Year Plan at on esti-
mated cost of Rs. 52'95 lakhs.

Artificlal Insemination Centres for
Cows and Buffaloes

3115, Shri V. P. Nayar: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) how many artificlal insemination
centre. arc  functioning in the key
vil'agzes at present;

(b) what is the average number of
cows and buffnloes covered by arti-
ficial insemination during each vear
of the S~cond Five Year Plan, as
estimat_d by the Government of India;
and

(c) what percentage of such animals
as estimated yiclded progeny In each
year?

The Depuly Minister of Agricultare
(Shri M. V. Krishnappa): (a) 384
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(b) 2,78,482, so far as the first four
years of the Second Plan are concein-
ed.

(c) According to the findings of the
Experts Key Village Committee re-
cently set up by the Government of
India, the percentage of conception im
such animals varies from 35 to 70,
depending on the feeding and manage-
ment practices as also on the type of
cattle covered.

Unserviceable Cattle in Madras

3116. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to siate:

(a) whether the Government of
India have investigated the reasons
for Madras State in which the largest
quantity of beef is consumed at pre-
sent, aisp having the largest number
of unserviceablce cattle; and

(b) if so, what are they?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
According to the Liveslock Census
1856, Madras State has a cattle popu-
lation of 9698000 out of which
4,42,000 are reported to be unscrvice-
able cattle which includes bulls,
bullocks and cows over three years of
age which are not fit either for breed-
ing or for draught purposes. This
works out to 4'B percent against the
usual average of about 2 per cent. No
speeial investigations have becn made
for the purpose.

Cenlral Council for Gosamvardhana

3117. Shri V. P. Nayar: Will the
Minister of Food and Agriculture he
pleas-d to state:

(a) how many times has the Central
Council of Gosamvardhana met jll
now gince its establishiment in 1952
and at which places; and

(b) whether the Government of
India have reviews? the work of this
Council and if ;o, what are the latest
findings .a thc success or failure of
the Couucil?
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The Depuly Minister of Agriculture
(Shri M, V. Krishnappa): (a) Eight
times at New Delhi and once each at
Bangalore and Bombay,

(b) As a result of a review conduct-
ed in 1860, it has been decided to
broad-base the composition of the
Louncil and to expand the scope of its
functions so as to give it a fuller role
for initiating programmes which
should go towards the speedy develop-
ment of cattle wealth in the country.
The Council has also been placed in
charge of a non-official President,
Shri U. N. Dhebar. A copy of the
Resolution reconstituting the Council
is laid on the Table of the House.
{See Appendix V, annexure No.
23].

Gosadans

3118. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
Ppleased to state:

(a) what is the number of heads of
caitle segregated in the Gosadans till
the commencement of the current
year; and

(b) whether the Government of
India will statc the total expenditure
incurred on the Gosadans during the
Second Five Year Plan?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): (a) 74.830
heads of catile upto 31st March, 1960.
Reports for the year 1860-61 are
awaited from the States and the infor-
mation asked for will be placed on
the Table of the Sabha as soon as it is
received.

(b) A provision of Rs. 22:10 lakhs
({as Central share) was made for this
scheme in the Second Plan. Uptodate
information is not available and will
b: placed on the Table of the Sabha as
soon as it is received.

Anima]l Husbandry

3119. Shri V. P. Nayar: Will the
Mini-ter of Food ang Agriculiare be
plesscd to lay on the Table a state-
men’ showing the total Central Gov-
ernment expenditure incurred so far,
from the commencement of the First
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Five Year Plan, on Animal Husb-
andry?

The Depuiy Minister of Agriculture
(Shri M. V. Krishnappa): The Hon'ble
Member's attention is invited to the
reply given to his Unstarred Question
No. 2278 on 27th March, 1961.

Cattle Wealth of States

3120. Shri V. P. Nayar; Will the
Minister of Food and Agriculture be
pleased to state:

(a) what, if any, is the special atten-
tion paid by the Government of India
to improve the cattle wealth of States,
which are comparatively backward in
this respect; and

(b) what has been the result of
such efforts in the States concerned,
by the work done from the commence-
ment of the First Five Year Plan?

The Deputy Ministry of Agriculture
(Shri M. V. Krishnappa): (a) As
stated in reply to Unstarred Question
No. 29810 asked by the Hon'ble Mem-
ber on 7th April, 1861, development
and improvement of cattle is the res.
ponsibility of the State Governments.
To assist the State Governments, the
Governmen of India have sponsored
the following schemes:

1. All India Key Village Scheme
which aims at all round improvement
in milk yield as well as draught capa-
city of cattle and buffaloes in selected
development blocks.

2. Gaushala Development Scheme
which aimas at the conversion of select-
ed guashalas a&s cattle breeding-cum-
milk production centres.

3. Scheme for rehabililation of
nomadic cattle breeders and the pre-
servation and improvement of rlocks
maintained by them.

4. Under the scheme of rounding up
of stray and wild caftle, uncla‘med
productive cattle of Hariana breed
{from Delhi, Punjab and Weatern U.P.
are being allotted to bonafide breeders,
in non-descript areas in other States.
This Is expected to improve the milk
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produclion in these areas to a limited
extent.

5. Cross-breeding scheme  under
which Jersey bulls are used on an
experimental basis for grading up of
local cattle.

6. Approved bulls of milch breeds of
cattle like Jerscy, Red Sindhi, Thar-
parkar and Sahiwal and of Murrah
buffaloes are maintained at the Cen-
tra]l Artificial Insemination Centre,
Bangalore for supply of semen to
various States,

7. A research scheme has been ini-
tiated in the States of Bihar, Orissa,
West Bengal, Kerala, Himachal Pra-
desh and Mudras to ascertain whether
the milk production in non-descript
areas can be increased by selective
breeding or by grading up or by
cross-breeding with milch breeds.

8. Recently a scheme for breeding of
milch goats has been sanctioned for
being taken up in Kerala. Under this
scheme, it is intended to cross local
goats with imported Saanen breed for
high milk production. Therc is also
a proposal for starting a goat deve-
lopment scheme in Himachal Pradesh
under the Third Five Year Plan.

{(b) Information is being collected
and will be laid on the table of the
House.

Manufacture of Newsprint from
Eucalyptus Globulus

3121, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India have considered the possibility
of commercial exploitation of  the
manufacture  of newsprint  from
Eucalyptus globulus and Accacia dec-
curcns, as successfully evolved in the
pilot plant at the Forest Research Ins-
titute at Dehra Dun:

(b) which are the areas where these
iwo trees are available in large quan-
tities; and

-

{c) whether the Government _nf
India have worked out the economies
of production by the process found out

APRIL 12, 1961

Written Answers 10734

at the Institute, using the above two
trees?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). Yes,
Sir. Plantations of these species have
been taken up in the NTlgiri area of
the Madras State. It is however found
thay adequate quantities of these
species will not be available for com-
merical utilisation before 1965. A firm
in South India has recently applied for
a licence under the Industries Act to
establish a 60 ton per day rayon grade
pulp based on eucalyptus and Accacia
deccurens (Wattle) in the Nilgiri re-
gion.

(¢) No, Sir.
Research in Non-Cereal Foods

3122, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased 'o state what progress has
been made s far i the search for
non-cercal fonds from apparently non-
edible sources, being made for some
vears in the Forest Research Institute,
Dehra Dun?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Work has
been done with regard to tubers of
Dioscorea spp and Pueraria tuberosa,
The observalions so far made are as
under:—

Dinscorea.—A chemical examination
of the tubers of the different species
of Dioscorea rviz. D, bulbefera, D.
alat D. Sativa, D. Angunia has shown
that thev have contain above 60 of
starch. However the wild varielies
are not suitable in their natural state
for human consumption because some
of them contain poisonous alkaloids
and other principles which render
them indeible. The ‘processed’ flours
of the Dioscorea tubers consist mostly
of starch and may be useful as food
in admixture with wheat flour or for
the production of ‘synthetic rice’.

Pueraria tuberosa.—It is a perennial
climber growing vigorously during
April and May and covering ‘he
ground, bushes and even large treers.
The leaves and tubers of 'his offer
good fodder for the horses and cattle
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because of their high protein and car-
bohydrate contents. The tubers can
be extracted for the carbohydrate for
human consumption in time of emer-

gency.
Manufacture of Camphor

3123. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any work is being car-
ried on at the Forest Research Insti-
tute, Dehra Dun for the manufacture
of camphor from indigenous raw mate-
rials: and

(b) if so, the results of the work
done so far?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). Informa-
tion is being collected and will be
placed on the Table of the House as
soon as it is received.

Monograph opn ‘Poisonous Plants’

3124. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Indian Council of
Agricultural Research has received for
publication a monograph on “Poisonous
Plants in India” from the Forest Re-
search Institute, Dehr Dun and if so.
how many volumes have been receiv-
ed and published;

(b) the number of copies printed;
and

(c) if not published, the
therefor?

The Ministier of Agriculture (Dr. P.
8. Deshmukh): (a) to (c). The mono-
graph on “Poisonous Plants of India"
is the outcome of a research scheme
of the Indian Council of Agricultural
Research. Volume I of the monograph
was published in 1949. 1000 copies
were printed. The second volume is
being published. It is also proposed
to bring out a revised edition of volume

reasons

Cane Planting Research Centres

3125. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Cane Planting Research
Centres started in Assam, Dehra Dun,
Kerala and Madras for raising Malavan
or Malacea canes have made any pro-
gress; and

(b) if so, the details thereof?

The Minister of Agriculture (Dr.
P. S. Deshmukh); (a) and (b). A
scheme for the introduction of Malayan
canes and improvement of indigenous
caney was staried by the Forest Re-
search Institute, Dehra Dun, towards
the end of the First Five Year Plan
and continued during the 2nd Plan.
Attempts were made L0 procure viable
seeds and live seedlings from Maslaya,
Indonesia and the Philippines. The
secds obtained failed to germinate in
Dchra Dun, Assam, Kerala, Mudras,
etc. It was concluded that the cane
seeds losc their viability soon after
collection.  Despite further attempts
it has not been possible to get fresh
Malayan seeds which could germinate
in India. As regards live scedlings
they were arranged but the bulk
perished en-route although they were
sent by air. These secdlings flourish-
ed in Assam and have thrown out
numerous suckers and these form a
nucleus for further propagation and
extension. One seedling has rurviv-
ed in Kerala but in Dehra Dun the
seedlings died on account of <evere
winter conditions despite protective
measures,

Investigations at Dehra Dun with
Indian Canes have shown considerable
possibilitier of better utilisation of
local canes. It has been seen that
proper collection and processing of
canes improve the quality of
indigenoux canes. Bome of the Indian
canes have been found to compare
favourably with imported Malavan
Cancs. State Forest Departments are
being advised by the Forest Research
Institute regarding the cultivation of
sppropriate canes in their arcas and
are being supplied seedlings of some
commercially important specles rais-
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€d in the Dehra Dun Nursery together
with technical details for raising plan-
tations. Field investigations with
different canes are being continued all
over India.

A paper on the collection and pro-
cessing of Ind'an Canes has also becn
published by the Forest Research Ins-
‘titute.

Central Coconut Res=arch Station,
Kayangulam

3126. Shr: v. P. Nayar: Will the
Minister of Food ang Agriculture be
pleased to lay on the Table the re-
sults of studies conducted so far at
the Central Coconut Research Station,
Kayangulam on:

(i) micro flora of coconut soils;

(ii} investigations in virus patho-
logy;

(iii) when were these studies com-
menced; and

(iv) the number of Scientists en-
gaged in these studies?

Th~ Minister for Agriculture (Dr.
P. S. Deshmukh): A statement giving
the information required is laid on
the Table of the House [See Appendix
V., annexure No. 24.]

Indian Central Sugarcane Committee

3127. Shri V. P. Nayar: Will the
Minister of Food and Agriculture Le
pleased to state:

(a) whether the recommendation of
the Indian Central Sugarcane Commil-
tee to colleet information on  the
spread of the discase “"Red Rot"” to
assess the all India position of the
discase has been implemented: ond

(b) if so, whether a copy -ontain-
ing the information so collected will
be laid on the Table?

The Deputy Minister of Agricuiture
(Shri M. V. Krishnappa): (a) and (b).
Yes:; Sir. Andhra Pradesh, Madhya
Prandesh and Orissa reported only
stray cases; Assam had minor localis-
ed attack; and the disease did not
appear in Maharashtra, Madras and
Kerala. The incidence of ‘Red Rot"
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in U.P, Bihar, and the Punjab dur-
ing 1959-60 where it had occured, is
as under:—

Per_entage u.r. Bihar PPanjab
affected.
Below 17, — 1160 4443
1.5% 450 1295 2376
6.109, 25 —_ %39
11.20%, 43 — —_—
QOver 202, 60 613

Regiona]l Arecanut Research Station,
Palode

3128. Shri V, P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the re-orientation of
the technical programme for the Re-
gional Arecanut Research Station at
Pacha, Palode, Trivandrum District
has been completed; and

(b) if so, what are the details of
the programme?

The Minister of Agriculture (Dr.
P. S. Deshmukh); (a) and (b). The
revised rescarch programme drawn up
is being put up to an Expert Commit-
tee recently set up for further seru-
tiny.

Investigation in Yellow Leaf Disease

3129. Shri V. P. Nayar: Will tihe
Minister of Food and Agricultiure he
pleased to state:

(a) whether laboratory investiga-
tion of the yellow leaf disease of Are-
canut Palms in the Regional Research
Station, Palode, is in collaboratiun with
the Kerala State Medical College and
the University labora‘*ories; and

(b) if so, what are the respective
shares of work in the invesligation of
each of these institutions?

The Minister of Agriculture (Dr,
P. S. Deshmnkh): (a) Yes.

(b) Information is being collected
and will be 1aid on the Table of the
Sabha.
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Yellow Leaf Disease in Arecanut
Palms in Kerala

3130. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether spraying operations for
the control of the dreaded yellow leaf
disease of Arecanut Palms in Kerala
was considerably delayed for wani
of common pesticides and chemicals;
and

(b) if so, who was responsible for
it?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b):
This is primarily the concern of the
State Government. The information
required is being collected from the
‘Government of Kerala and will be laid
on the Table of the Sabha on receipt.

Diesases of Coconut Palm

3131. Bhri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what are the main diseases of
the coconut palm in India and what
is the estimated incidence of cach dis-
ease; and

(b) what are the cunusative orpa-
nismg and the mode or media of trans-
mission in each disease?

T1e Minister of Agricullure (Dr.
P. 8 Deshmukh): (a) and (b). A
statrment giving the information re-
quired is laig on the Table #of the
House. [See Appendix V, annexure
No 25.]

Mechanised Fishing Boats

2132, Shrl V. P. Navar: Will the
Minister of Food and Agriculture be
pleased to state:

(r) what, if any, is the target (in
numbers) tentatively or finally set for
mechanized Fishing Bos's, under the
Thir? Five Year Plan; and

(b) what is the avai'able Boat pro-
duction capacity and the capacit:- for
Marine Diesel Engines for fishing boats
at present?

The Deputy Minister of Agricultore
(Shri M. V. Krishnappa): (a) About
4,000 mechanised fishing boats.

(b) The installed capacity for fish-
ing boat production is about 1,000 per
year. No proposal in the form of
engines exclusively designated as
marine engines has ye! been licensed.
However, some of the engines already
being manufactured or proposed to be
manufactured are adaptable for
marine applications with slight modi-
fications.

Scme schemes for the manufacture
of engines exclusively designed for
marine applications have been receiv-
ed and these are under Government's
consideration. Regular production of
engines suitable for marine applica-
tions is likely to be established by the
end of this year. No separatc capa-
city is allocated for marine engines as
these will be a part of the overall
capacity of the firms concerned for
production of their engines.

Fishing Nets

3133. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state: ,

(a) the estimated requirement of
Nylon and other synthetic fibres for
fishing net!s, nnder the Third Five
Year Plan; and

{b) how much of this demand is ex-
pected to be met by indigenous pro-
duction in the Plan period?

The Depuly Minister of Agriculiure
(8hri M. V. Krishnappa): (a2) About
20 million lbs.

(by By the end of the Third Plan
period, ind‘genous production s ex-
pected *‘n inrrease substantinlly.

New Fishing Grounds

2134 Shri V. P. Nayar: Will the
Ministier of Food and Agricaiture he
pleased to state:

(a) whether any new fishing ground:
or fishing banks have been located (in
the deep sea) and studied since the
commenrement of the First Five Year
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Plan and if so, what are the uctails of
these banks; and

(b) whether Government will lay
on the Table a statement giving de-
tails of mapping and charting work
and oceanographic data collected on
these banks as well as on the fishing
banks and fishing grounds known
prior to the First Five Year Plan?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): (a) Impor-
tant fishing grounds have been located
in the following areas:

1. The Bombay region extending
southward to 18° 20’ N. lat. and to-
wards the north and north-east upto
19* 40" N-71° E;

2. The Cambay region extending
from south-east 1o north-east from
72" E 30 E-19° 40 N to 10 E.-
20* 40’ N’;

3. The Veraval region, a narrow
strip of about 20 miles width extend-
ing seaward from the coast upto 69°
30 E;

4. The Porbunder region, extending
north-east-ward from the preceding
region upto 22° N-6¢9 E; and

5. The Dwarka region bounded by
the latitudes 22° N and 22* 40 N
and the longitudes 68 E and 69° E.

Besides these areas, extensive prawn
grounds oftf Bombay Mangalore, Mala-
bar Coast and off Cochin and Alle-
Ppy have been located.

On the East Coast, important fish-
ing grounds have also been located off
Tuticorin, Calingapatnam, Gopalpur
and off the mouths of the Mahanadi,
the Devi river and the Prachi river.
Detailed studies have been made on
the fishing grounds off Saurashtra
coast and they have been published in
the Indian Journal of Fisheries
(Indian Journal of Fisheries Vol. VI
No. 1—April, 1958 pp. 58—144).

(b) The data on charts and maps
and oceanography of the Indian Coasts
prior to First Five Year Plan have
been published for over a century in
important scientific reports and pub-
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lications in India and abroad. Chief
among these are Memoirs of the
Indian Museum, Records of the Indian
Museum, Proceedings of the National
Institute of Sciences, Proceedings of
the National Academy of Sciences,
University Journals, Reports of In-
ternational Scientific Expeditions,
Special Publications of the Fisheries
Departments of the States, Admiralty
charts, Survey of India maps, etc. It
will not be possible to compile them
in a statement. These references are
available for consultations in the lib-
raries of Universities and of the Cen-
tral Fisheries Institutions.

Organisation for location and study
of Fishing Grounds

3135. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any unit or
organisation of the Government of
India charged with the responsibility
of locating and studying fishing
grounds;

(b) if so, whether the unit has the
latest equipment:

(c¢) whether there is any ‘“Labora-
tory Ship” at its disposal; and

(d) the number of scientists work-
ing in such exploratory schemes?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes;
there are 4 Stations (at Bombay,
Cochin, Tuticorin and Visakhapatnam)
for conducting exploratory fishing in
Offshore waters.

(b) Yes. These Stations have got
some of the latest equipment like
Echo-sounders.

() No.
(d) Nineteen.

Dioscorea spp and Pueraria uuberosa.

3136. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:
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(a) what is the average per capita
income, as estimated by the Govern-
ment of India, of marine fishermen;

(b) how has this changed, if at all,
since 1951;

(c) what is the estimated total
population of marine fishermen; and

(d) what if any, are the special
schemes now in operation for the
improvement of the living conditions
of the fishermen?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No
information regarding the per capita
income of marine fishermen is avail-
able. However, the average catch per
marine fisherman was estimated to be
1,893 lbs. during 1954.

(b} Does not{ arise.

(c) The population of active marine
fishermen as estimated in 1956-57 was
about 3,95.000.

(d) Special schemes in  operation
for improvement of the living condi-
tions of fishermen relate to (i) hous-
ing, (ii) betler means of communica-
tions, (iii) education and (iv) organi-
sation of fishermen co-operatives, etc.

Mechanisation of Fishing Crafts

3137. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what percentage of India's fish-
ing crafy has by now been mechanised
and what has been the estimated cost
of such mechanisation; and

(b) how mucrh has the mechanisa-
tion increased the landings of fish?

The Depuly Minister of Agriculture
(Shri M. V. Krishnappa): (a) About
1 to 2% of the fishing boats are mecha-
nised; the present trend has been to
develop new designs for boats, rather
than fit up engines in the indigenous
boats. The cost of a mechanised boat
varies according to its size and the
horsepower of the engine. It ranges
from Rs. 8,000 per Boat of 22 ft. in
length to Re. 50,000 per Boat of 36
ft. in Jength.

(b) The estimated increased land-
ings of fish by mechanised boats are
about 70,000 tons per annum.

Sea Weeds

3138. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India have investigated the possibility
of commercially exploiting the sea-
weeds available in the High seas; and

(b) what are the weeds found suit-
able for the purpose?

The Deputy Minister of Agriculture
(Shri M. V, Krishnappa): (a) No.
Our investigations have been confin-
ed to Coastal weeds in littoral waters.

(b) Does not arise.

Cattle Fodder from Marine Resources

3139. Shri V. P, Nayar Will the
Minister of Food and Agriculture be
pleased to state:

ta) whether Government of India
have any scheme for producing cattle
fodder from marine resources;

(h) if so the details thercof; and

(c¢) whether the Government of
India made any survey of the vast
potentiality of marine resources in
this regard?

The Depuly Minister of Agricuiture
(8hri M. V., Krishnappa): (a) and (b).
Government of India have noil spon-
sored any scheme for producing cattle
fodder from marine resources. How-
ever, Shark Liver Oil for livestock
feeding 15 being  produced by the
State Fisheries Department in Bom-
bay and Kozhikode. Fish Meal,
which is also used for livestock ferd-
ing, is mostly manufactured by the
private sector in various fish landing
centres and fish curing yards,

(c) No.
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Central Fisheries Research Station

3140. S8hri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state what are the specific
projects and programmes assigned to
the Central Fisheries Research Sta-
tion at Mandapam?

The Deputy Minister of Agricullure
(8hri M. V. Krishnappa): The work
and aclivitics of this Research Insti-
tute comprise of the following pro-
jeels and programmes  of research
work:

1. Fishery Survey.—Assessment of
the commercially important marine
fisheries of India with a view to sug-
gesting ways and means to ensure a
steady sustainable yield from year to
year. For such an assessment, infor-
malion on total catch and effort to-
gether with biological characteristic
of the species is oblained by suitable
statistical methods on an all India
basis.

2, Fishery Biology—(a) Researches
on the major fishcries (Mackeral and
Sardines) and other commercially im-
portant fisheries;

(b) Studies on crustacean and mol-
luscan fisheries;

(c) Marine Fish Farming and phy-

siological adaptation in fishes; and

(d) Researches on off-shore fisher-
ies,

3. Marine Biology and Oceano-
gruphy.—(a) Study of the food fishes,
fish eggs and larvae, inter-relation-
ships of planktonic organisms and
fish, primary production in the sea,
environmental (physicochemical) fac-
tors affecting fisheries; and

(b) Taxonomic and ecological
studies on sea weceds, and survey of
the potential resources of the harvest-
able areas of economically important
sea weeds.

Landings of Oil Sardines etc.

3141. S8hri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to slate:

(a) what are the estimated landings
of Oil Sardines, Machkerels and other
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major varieties of Fish in the years
1957-58, 1958-59, 1959-60 aid 1960-61
for India; and

(b) how were these figures collect-
ed and what is the percentage of
error in the calculation for which
allowances are made?

The Deputy Minister of Agriculture
Shri M. V. Krishnappa (a) A State-
ment giving the information for the
calendar years 1957.58 and 1059 is
laid on the Table of the House. [See
Appendix V, annexure No. 26]. The
information for the calender year
1960 is npot yet available.

(k) A new scheme of collection of
fish landings data was introduced in
Kerala, Mysore and Bombay in 1959.
Under this scheme, instead of collect-
ing data at fixed centres, the selection
of landing centres was made at ran-
dom. The percentage of error for
the last quarter of 1959 was esti-
mater ay 7 per cent.

Fisherie; Training Institutes at
Cochin and Bombay

3142, Shri  ¥. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to lay on the Table a copy
each of the curricula and syllabi of
the Fisheries Training Institutes pro-
posed to be set up at Cochin and
Bombay and what arc the details of
the traching posts to be created in
the First Year and the qualifications
prescribed for each post?

The Depu.y Minister of Agriculture
(Shri M. V, Krishnappa): So far as the
Central Institute of Fisheries Educa-
tion to be set up at Bombay is con-
cerned, the curriculum and syllabus
for the training course are propnsed
in Chapter—VI (Pages 46—80) of the
report of the Committee on Fisheries
Education. A copy of this report
was laid on the table of the Lok
Sabha on the 6th December, 19860
Details of teaching posts to be created
in the first vear (1981-62) and the
qualifications for the various posts
are still under consideration.

As regards the Institute 10 be set up
at Cochin, attention is invited to the
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answer given to Starred Question
No. 1391 on Tth April, 1961.

Training in Fisheries

3143, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the total number of
students undergoing courses in vari-
ous branches of fisheries in the coun-
try at present; and

(b) what iz the number in  ecach
course?

The Deputy Minister of Agriculture
(Shri M. V., Krishnappa): (a) and (b).
The necessary information is being
collected and will be laid on the table
of the Sabha as soon as possible.

Figures of Fi h Catches

3144, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to lay on the Table the latest
figures available regarding the annual
State-wise distribution of fish catches
in (a) Marine fisheries, (b) Estuarine
fisheries, (c) Riverine fisheries and
(d) other inland fisheries?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): State-wise
figures of marine fish landings for the
ycar, 1959 as estimated by the Cen-
tral Marine Fisheries Researches Ins-
titute, Mandapam, are given below:

Merric

Tons.
1. West Bengal and Orissa . 3.962
2. Andhra Pradesh . . 29.464
3. Madras . . . 1,03,497
4. Kerala . . . . 1,91.17%
S. Mysore . . . . 52,R2%
6. Maharashtra & Gujarat 1,98,192
71  Andaman & Nicobar Islands 123

5. Explarstory Vessels of the

Government of India . 4,75%
Toraw . 584,193

_Figure for 1960 are under complia-
on.

The eslimated  State-wise fish
catches from Estuarine fisheries,
Riverine fisheries and other inland
fisheries are not available separately,
as there have been no systematic sur-
veys so far for the country as a whole.

Export of Priced Fishes

3146. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state whether any special
efforts have been made to promote the
cxports of priced fishes like Tuna
and Bonito and if so, the result
thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Preium-
ably, “priced fishes” the Hon'ble
Member rcfers to prized and super-
ior types of fishes. Tuna and Bonito,
dried in the conventional manner,
are being exported to Ceylon. Salt is
supplied at subsidised rates for cur-
ing of these fishes, amongst others.
Export of frozen and canned Tuna
and Bonito is not yet taking place
from India as processing of these
fishes is not fully known in the
couniry. A training centre for pro-
cessing of fish with Jupanese assist-
ance is proposed to be sel up in India
during the Third Five Year Plan and
it will then be possible to train peo-
ple in processing of these fishes for
export as well as for local distribu-
tion.

Export of Fish and Fish Products elc,

3147. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state the latest position
{annual) of the export of (a) fish and
fish products (b) dried and semi-
dried prawns (c) frozen prawns and
lobsters and (d) frog mcat?

The Depuly Minister of Agriculiure
(Shri M. V. Krishnappa): A state-
ment showing cxports  of  different
varieties of fish and fish products and
of prawns is given below. Exporis of
lobsters and frog meat are not shown
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separately in official statistics and the
information asked for is not available,

STATEMENT

Quantity in * ocoo
wts,

Value in ‘o000 of

Rs.

1960
Quantity Valuc

1. Fish—fresh or umpf'y
preserved.
() Fish fresh or simply
preserved cxcluding
prawns, . 216 23,29%
(1) Prawns . 92 14.804
11. Fish and Fish Prrpa-
rations  (Janned or
not.
(1) Fish, fish products
and fish peparations
in airtight  con-
tainers  (including
crustacea  and mol- 6 1,784
luses),
(1) Fish, fish products
and fish prepara-
tions, nutin airtight
containers finclud-
crustacea and mol-
luscs).. . . 5 124

Complaints at Amritsar Station

3148. Shri D. C, Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number and nature of com-
plaints lodged at Amritsar Junction
Station in the complaint beok during
1959-60; and

(b) the nature of action taken or
proposed to be taken on those com-
plaints?

The Deputy Minister of Railwuvs
(Shrl Shahnawax Khan): (a) Ducng
the period of 1st April, 1959 to 31st
Muarch, 1960, 69 complaints were re-
corded in the Complaint Book kept
at Amritsar Junction.

The number and nature of com-
plaints ave ns fo'lows:

R .:\'u mibers

.\'a:urr of compi‘.mm
u\ Inm l]ll’\’ . . . 10
{2° Biibery aad ¢ rruption . k]

(1) lereguiar working of Com-
mercial Stafl such as late
opening of booking win-
dows, abscnce from duty,
refusal to book goods. . 15

{4) Detention v road traffic . 12
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Natureo of complaints Numbers
(s} Unsatisfactory catering
arrangements . 6
(6) Lack of amenities . 7

(7) Miscellaneous .comphmts 11
(8) Complaints against Ilcenscd
porters. . 5

ToTAL . . . 69

(b) Only 11 complaints were sub-
stantiated and steps have been taken
to rectify the defects that gave rise to
the complaints and the staff found
liable have also been suitably dealt
with.

Telephone Connections in Pathankot

3149. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of applications for
telephone connections  pending in
Pathankot city (Punjab); and

(b) the steps taken (o accelerate the
sanction of connections?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (u)
90.

(b) 30 connections are proposcd to
be given shortly. Further expan:ion
of the cxchange is being taken up and
additional conncctions will be given
after the expansion is completed.

Amritsar-Pathankot Road

3130. Shri D. C. Sharma: Wiil the
Minister of Transport and Communi-
cations br pleased to state the pro-
gress made so far in the proposal for
widening of Amritsar-Pathankot road?

The Minister of State in the Minis-
try of Transport and Communijcations
(Shrl Raj Bahadur): The widening of
the Amritsar-Pathankot road is the
responsibility of the Punjab Gowvern-
ment as it is a State road.

Carp (Fish) Culture

3151. Shri V. P. Nayar: Will vie
Minister of Foof and Agricul‘ure he
plensied to s'mtc:

(a) what is the present position of
Carp (fizsh) culiure in India; and

(b) by how much has the yvield in-

creased in 1960-61, from the yivid of
1850.51?
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The Deputy Minister of Agricalture
(Shri M. V. Krishnappa): (a) Carp
culture is widely practised in the
States of Uttar Pradesh, Rajasthan,
Bihar. Madhya Pradesh, Orissa and
Bengal. The (States of Punjab,
Mysore, Andhra Pradesh, Gujarat,
Maharashtra and Madras are increas-
ingly stocking their waters with
Carps. Mirror Carp has been intro-
duced in Kashmir and other hilly
regions.

(b) Approximate production in
1960-61 from Culture Fisheries in
India as estimated by the State
Governments is 52,096 tons. Prior
figures are not available,

Fishing Company

3152. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any collaboration has
been promised by a firm in US.A. for
establishing a fishing company to be
formed in India with a capital of
about 3 crores of rupees. to exploit
the ncewly found fishing grounds off
India’s East Coast: and

(b if so. what are the proposed
terms and conditions?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
A proposal of this nature is being
negotiated by an Indian Party. The
actual terms and conditions have not
vet been finalised.

Fisheries Co-operatives

3153. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
Pleased to state what is the value of
fish handled in 1960-81 by the fisheries
co-operatives in India and how does
this figure compare with the value of
fish handleq by the co-operatives in
1858-577

The Deputy Minister of Agriculture
(Bhri M. V. Krishnappa): The subject
falls within the sphere of the  State

ment, and the information |is
not available.

167(ai) LSD—4.
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Use of Scientific Equipment im
Fisheries

3154. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state whether echo sounders
or other scientific equipment is now
being used to locate shoals of fish in
India's marine fisheries and if S0
to what extent?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Echo
Sounders are being used for Explora-
tory fishing work on some of the fish-
ing vessels of the Government of
India and the Indo-Norwegian Project.

Surf Landing Mechanised Craft

3155. Shri V. P. Nayar: Will the
Minister of Food ang Agriculture be
pleased to state:

ta) whether any suitable surf land-
ing mechanised craft has been design-
cd for use in surf bealen coasts of
Kerala, Madras, Andhra and Orissa
with the help and guidance of  the
F.A O. Expert;

(h) if so, when the prototype  was
approved; and

{(¢) the number of boats made so0
far on the pattern of the prototype?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Based
on the results of trials, it has been
observed that two F.A.O. designs are
suitable for surf landing. But the
economics of fishing operations with
such boats have yet to be studied.

(by The question of accepting a
prototype will arise only after these
studies have been carried out.

(c¢) No more boats of these ({ypes
have been constructed by the Central
and the State Governments.

Shark and Ray Fisheries in Indlan
Waters

3156 Bhri V. P. Nayar: Will the
Minister of Feood and Agriculture be
pleased to state whether Government
of India have investigated the possi-
bilities of Shark and Ray fisheries in
the Indian waters and if so what are
the latest indications?
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The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): Investiga-
tions are still under way. The possi-
bilities of commercial exploitation of
these fisheries have yet to be studied.

Chanos (Milk Fish) Culture

3157. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the possibility of de-
veloping chaons (Milk fish) culture
has been investigated;

(b) whether any Indian experts
have studied the details of chanos cul-
ture as practised in Indonesia or the
Phillipines;

(c) whether experiments to breed
chanos in capitivity have been made
and if so, with what result; and

(d) what is the present position of
chanos culture in India?

The Deputy Minister of Agriculture
(Bhrl M. V. Krishnappa): (a) Yes.

(b) Yes, from brief visits.

(¢) No, because of the scarcity of
brood fish.

(d) Chanos culiure has been de-
veloped in many areas of  Madras,
Mysore, Kerala and Andhra Pradesh
by collecting fry from the coastal
regions and stocking them in inland
waters. Fry collecting centres along
the coast have been located and ex-
perimental culture made at different
places. Methods for transportation of
chanos fry have also been developed.

Cultivation of Glyricidia

3158. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) which are the States which
have taken up popularisation of the
cultivation of Glyricidia and what is
the progress in each State;

(b) what are the special manurial
advantages of the leaves of this plant;
and

(¢) what is the nitrogen content of
the leaves as compared to other nitro-
gen fixing plants generally used In
alternation of crops in traditional
methods?
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The Deputy Minister of Agriculture
(S8hri M. V. Krishnappa): (a) Popul-
arization of the cultivation of Glyri-
cidia has been in progress in Kerala,
Madras, Mysore, Andhra Pradesh,
West Bengal, Bihar and Orissa. Kerala
is a leading State in this regard and
has made satisfactory progress. In
other States, it is gaining popularity
and the State Governments are making
efforts to extend it on larger areas.

(b) It is one of the best perennial
legumes yielding in abundance leafy
material in twg to four cuttings an-
nually. The tender twigs and leaves
decompose readily.

(¢) Being a perennial plant, Glyri-
cidia has no place in the traditional
pattern of crop rotation. However,
its manurial value, in comparison with
other green manure crops is given

below:—
Name of the Plant Pcrccmage
of
Ni en
(on fresh
basis®
1. Glvnicida 079
2. Sannhemp o 75
1. Cowpea 071
4. Green Gram o072
5. Black gram o-8¢
6. Dhaincha o068

After Effects of Chemical Fertilizers

3159. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any study has been
made about the after effects left by
the use of chemical fertilizers like
ammonium sulphate, super-phosphate,
hyper phosphate etc.; and

(b) whether it has been found that
the repeated or continuous use of
these fertilizers without adequate
guantities of organic manure tend to
deplete the soil of certain qualities
necessary for the growth of vegetat-
ion?

The l\llnhter of Agricultare (Dr. P.
8. Deshmgkh): (a) The after-effecls
left by chemical fertilisers in Indian
soils have been studied in several long
term experiments in research stations.
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More of such experiments are also
being undertaken.

(b) The evidence so far available
indicates that repeated application of
moderate doses of chemical fertilisers
in proper combination does not lead
to any deterioration of the soil, even
when no organic manure is applied.

Popularisation of Protective Foods

3160 Shri V. P. Nayar: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) whether the Government of
India have any scheme to popularise
the use of protective foods such as
fish, meat, eggs etc. to improve the
calorific value of the average diet and
if 20, what are the details thereof; and

(by whether Government of India
have any plans to counteract senti-
mental objections as regards their
consumption as food, in view of scien-
tific proof about the necessity for a
mixed diet with a proportion of the
above items?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) There is
no scheme to popularise the use of
fish, meat and eggs.

by No. The sentiments against
consumption of fish, meat and eggs are
mainly religious in character.

Diversification of Items of Food

3161. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

fa) whether the Government of
India have any plans for diversifying
the items of food of the average peo-
Ple to enrich the value of intake; and

{b) whether the Government of
India have any plan to campaign for
such diversification as they had in the
Grow More Food and similar cam-
Paigns?

The Deputy Minister of Agricuiture
(Shri M. V. Krishaappa): (a) and (b).
The proposals formulated under sub-
sidiary foods and applied nutition for

the Third Five Year Plan envisage
promotion of  diversification of the
average Indian diet with a view to
improving the nutritional content of
the diet. The diversification aims at
using not only the natural foodstuffs
available but also other nutritious
foods salvaged from raw materials
that are hitherto not adequately used
and foods saved from wastage by
means of processing and preservation.
The proposals also include a campaign
to promote suitable dietary habits,
avoidance of waste and popularization
of low-cost balanced diet. The pro-
posals are under examination,

Lime Fruits

3162. Shri V., P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated production
of lime fruits (Nimbucitrus acida)
in India;

(by what is the food value of this
fruit;

(¢) what steps, if any. have been
taken to increase its production; and

(d) which are the important States
producing this fruit and what are the
annual yields in each of them?

The Minister of Agriculture (Dr. P
8. Deshmukh): (a) The correct botan-
ical name of acid or kaghazi lime s
Citrus aurantifolia. Its production In
India is cstimated to be 1,860,000 tons.

(b) It contains 15 per centl. protein,
1-0 per cent. fat  (ether extractives),
07 per cent. mineral matter, 1'3 per
cent. fibre, 10.9 per cent carbohydrate,
009 per cent. calcium, 0:02 per cent.
phosphorus and 0'3 per cent. iron.
There are 59 calorieg in 100 gme of its
juice. Tt is & very rich source of vita-
min C. and 8 fairly good source of
vitamin A.

(c) A schemc has been initiated dur-
ing the Second Five Year Plan fo step
up the production of different fruits
in the country Lime fruit« are in-
cluded under this scheme.

(d) Important States producing this
fruit are Andhra Pradesh, Maharashtra
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Uttar Pradesh and Madras. The
average annual yield per acre from
this fruit coes to 4 tons, in all these
States.

Graduates in Agriculture

316€3. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that gradu-
ates in Agriculture ¢mploved by State
and Central Governments have only
very limited use in their official life
for the subjects they have studied in
the Universilty; and

(b) what stcps, if uny, have the Gov-
ernment of India taken to best utilise
their specialised studies in Agri-
culture in practice?

The Minister of Agriculture (Dr P.
S. Deshmukh): (a) Agricultural gra-
duates are trained to render service
in various fields of agricultural acti-
vity. The course, therefore, has
necessarily to be general in order to
cover all the important sciences that
are relevant to Agriculture. Some
specinlised courses are also offered so
that students may be sufficiently
equipped to render uscful service in
their professional flelds. On the re-
commendation of the Ad hoc Com-
mittee for revision of Degree Courses
in Agricultural set up by the LCAR,
it is proposed to introduce electives
at the undergraduate level also. With
the introduction of electives and with
the intensification of  post-graduate
training, persons properly equipped in
specialised fields would become avail-
able to render more effective service.

{(bY At present Service Rules re-
quire thay a person aspiring for a post
in a specialised field such ag in re-
search or teaching should not only
have basic training in that field but
should also possess adequate experi-
ence. The Governmen; of India and
the State Governments have thus al-
ready a mechanism by which persons
who have made specialised studies in
any one field of agriculture are utiliz-
ed for service in that fleld.

Graduate Courses in Animal

n.'m,
3164. Shri V. P. Nayar: Will the
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Minister of Food and Agriculture be
pleased to state:

(a) which are the Indian Universi-
ties having, graduate courses in Ani-
mal Husbandry and what is the num-
ber of students in the current acade-
mic year in each University; and

(b) what is the Syllabi for this
course in the Indian Universities?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) There are 17
Veterinary Colleges in India. All
these colleges give training in Animai
Husbandry, though the degree award-
ed is in some cases called B.V.Sc. and
the others B.V.Sc. and A.H. Agricul-
ture Colleges train students for de-
gree in Agriculture but in many of
them Anima] Husbandry is also in-
cluded in the curricula.

A list showing names of Veterinary
Colleges  and the  Universities to
which they are affiliated as also the
number of students admitted during
the current accademic vear is  laid
on the Table of the House. [See Ap-
pendix V, anncxure No. 27].

(b) The proceedings of the Third
Session of the Indian Council of Agri-
cultural Education inter-alia include
the Syllabus for B.V.Sc. as approved
by the I.C.AE. A copy thereof |Is
available in the Parliament Library.
This syllabus has been adopted by
most of the Veterinary Colleges.

Courses in Agriculture and Animal
Husbandry

3165. Shri V. P. Nayar: Wil! the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India have considered the necessity or
desirabilitv  of introducing special
courses in Universities for the im-
portant branches of Agriculture and
Animal Husbandry; and

{b) the number of students in
Indian Universities doing specialised
courses in the different branches of
agriculture and animal husbandry?

The Minister of Agriculiure (Dr. P.
8. Deshmukh): (a) and (b). Specialis-
ed courses in the form of post-graduate
training have of late received con-
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siderable attention and the Govern-
ment of India have already given
financial assistance for the establish.
ment of several post-graduate institu-
%es in Agriculture and Animal Hus-
bandry. There are at present 19 post.
graduate Agricultural institutes and
6 post-graduate Veterinary Institutes.

The introduction of  specialised
courses in the form of electives for
under-graduates has recently been re-
commended by the Ad hoc Committee
for Revision of Syllabus for degree
courses in Agriculture. This com.
mittee is likely to finalise its recom-
mendations shortly. The number of
students undergoing special courses
at the post-graduate stage in different
subjects is not readily available. The
number of students taking up specia-
lization at the under-graduate stage
can be known only after the introduc-
tion of electives. The total number
of students admitted in the wvarious
post-graduate institutions during
1959-680 is given in the statement laid
on the Table of the House. [See Ap-
pendix V, annexure No. 28].

Entomology Students in Indian Uni-
versities

3166 S8hri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of students in each
Indian University doing degree courses
in Entomology:

(b) the syllabi prescribed for these
courses, the estimated number of
graduates in Entomology required for
the Third Five Year Plan; and

(¢) the nature and number of posts
for which entomologists may be re-
quired in the Third Five Year Plan?

The Minister of Agriculture (Dr. P.
8. Deshmakh): (a) There is no degree
course as such in Entomology. Ento-
mology is one of the subjects taught
In the degree courses in Agriculture.

(b) and (¢). The syllabus in Agri-
cultural Colleges is prescribed by the
Universities themselves. A model
syllabus covering all the subjects, in-
cluding Entomology, is, however,
being formulated by 2 Committee set

up by the Indian Council of Agricul-
tural Research. Entomologists are
needed to fill posts of teachers re-
search workers, extension workers and
for plant pgoteetion work. No assess.
ment of the total requirements of En-
tomologists has been undertaken.

Insecticides etc.

3167. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated value of
(i) insecticides (ii) pesticides (iii)
fungicides (iv) weedicides annually
used in India now;

{(b) how do Government of India
ensure that from proprietary formu-
lations, no deleterious effects follow;
and

(¢) which are the proprictary for-
mulations concerned most in the 4
categories of chemicals mentioned
above and what are the analyzes of
these?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) No accurate
estimate of the total quantity of posti-
cides now used in India is available
as these are consumed not only hy
Agriculture Departments but also by
Public Health Departments, Munici-
palities, transport undertakings,
individuals etc. The estimated value
of insecticides, fungicides, and weedi-
cides annually used for agriculture
purposes is, however, Rs, 3.51 crores.

(b) With a view to avoiding dele-
terious affects of pesticides in general,
and of poisonous formulations of these
in particular, the following steps have
been taken:

(i) Importers are required to
observe certain conditions of
packing and labelling of con-
tainers as prescribed in the
licences issued by the Chief
Controller of Imports and
Exports;

(ii) Some pesticides have been
declared as poisonous under
the Polsons Act of India 1919
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and their stocking and sale is
regulated by the rules fram-
ed in this behalf;

(iii) Through publicity, propo-
ganda and demonstration
arranged by the Central and
the State Governments on a
wide scale, the cultivators
are being taught the correct
method of using pesticides
and precautions to be observ-
ed in handling these. A
large body of Extension
workers are also being train-
ed in the subject by the Cen-
tral Plant Protection Sta-
tions and the State Depart-
ments of Agriculture.

(c) Among insecticides proprietary
formulations containing DDT and
BHC are most commonly used. These
are sold as dusts containing 5 to 10
ger cent or as emulsions containing

0 to 25 per cent or as  wettable
powder containing 50 per cent active
ingredients.

Among fungicides copper sulphate
and copper oxychloride are most
common. Copper sulphate is used in
pure form whereas copper oxychloride
is sold as formulation containing 50
per cent copper (wettable powder) or
as dust with 4 to 68 per cent copper.

Among weedicides formulations
sodium salt of 2, 4-D (2 dichlore
phenoxy-acetic acid) containing 80
per cent acid are commonly used.

Sale of Chemicals

3168. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what are the requirements and
conditions necessary before a chemi-
cal is put in the market cither as a
fertilizer or for the protection of
plants; and

(b) whether such chemicals are
tested under Indian conditions before
being allowed to be sold to the public
and if so, how?

The Minister of Agriculture (Dr.
®. 8. Deshasukh):
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I—Chemicals used as Fertilisers

(a) To be marketed as a fertiliser,
a chemical should contain one or
more of the three major plant
nutrient elements, namely, Nitrogen,
Phosphorus and Potassium, required
by a crop and it should also store
well under Indian climatic conditions.

(b) Yes; a large number of experi-
ments are carried out both at the
research institutions and the cultiva-
tors’ flelds to test the suitability under
different soil and climatic conditions.

II—Chemicals used for Plant Protec-
tion

(a) Before a plant protection
chemical is put in the market, its
toxicity to specific pests or one or
more groups of pests, its safety for
human beings, livestock and other
higher animals. its effects on plants,
and certain other properties have te
be studieq by means of laboratory
tests and fleld trials. Tt is also neces-
sary, among other things, to ensure
that the cost of the chemical is such
as to make its use profitable to the
farmer.

(b) Plant protection chemicals are
generally tested under Indian condi-
tions before they are recommend-d
to the public. Though there is no
statutory requirement enforcing such
tests, the plant protection and other
organisations of the Central and State
Governments and others do not
recommend or supply any pesticide
before such tests are carried out hv
competent authorities concerned with
various crops. Also new pesticides
arc allowed to be imported initially
in very restricted quantities and
imports are liberalised only after
satisfactory reports about their suit-
ability under Indian conditions are
available.

3169. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated tota] fish
production from the reservoirs made
‘in River Valley Projects in Indla;
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(b) which is the Reservoir produc-
ing the maximum quantity of fish;

(c¢) what is the average per-acre
{of water surface) yield of fish in the
Indian Reservoirs; and

(d) which are the important varie-
ties of fish raised in the reservoirs?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) About
6,670 metric tons.

(b) 'Mettur’ reservoir.

(¢) The information is not avail-
able.

(d) Carps including Labeo, Catla
and Cirrhina are the important fishes
which are cultured in the reservoirs.

Inland Fisheries Resources

3170, Shri V., P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India have made a survey of the
Inland fisheries resources of the
country and if so, what are the details;
and

(b) what are the schemes in opera-
tion for raising fish production from
resources of tanks, ponds etc. in the
country at present?

The Deputy Minister of Agriculture
(S8hri M. V. Krishnappa): (a) No, but
surveys have been started and are
being continued by the State Govern-
ments. A scheme for the survey and
ecstimation of the production of fish
from inland waters by preparing a
complete inventory of all the ponds,
swamps, reservoirs etc. in each State
is being finalised by the Government
of India in consultation with the State
Governments.

(b} The schemes, which are to be
implemented by the States, relate to
capture and rearing of fry, stocking
of waters, improvement and reclama-
tion of ponds and tanks etc.

Library of Fish Technology Unit,
Ernakulam

3171. S8hri V. P. Nayar: Will the
Minister of Food and Agriculture be

pleased to state whether the Library
of the Fish Technology unit in Erna-
kulam has been improved and if se
what is the number of books and
periodicals and the total amount spent
so far from the very beginning?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): The hon.
Member is presumably referring to
the library of the Central Fisheries
Technological Research Station. This
library was started in 1859 and is
being improved by acquiring more
books and periodicals. The number
of books and periodicals now avall-
able are 454 and 51 respectively. A
sum of Rs, 28,000 has been spent so
far on their purchase.

Officers in Department of Agriculture

3172. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of Class I and
Class II officers in-the Department of
Agriculture of the Governmeni of
India;

(b) the number (in each category)
of officers with technical qualifica-
tions;

{c) the corresponding number nf
officers without any technical quali-
fications; and

(d) the number of officers with
technical qualifications doing desk
work (office work)?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): No. of
yazetted officers in the Department of
Agriculture (Proper):

Clann T Claws 1T (Gazetred)
(a) 5% 74
(by 26 14
{ci 32 6o

(d) The Technical Officers men-
tioned against (b) above are engaged
on ‘advisory’ work, which involves
both aesk work and visit to States
tn we to tne implementation of Plan
Sthemes.
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Atomic Energy in Agriculture

3173. Shri V, P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the present uses of atomic
energy in Indian Agriculture and the
results obtained therefrom; and

(b) the number of scientists cur-
rently employed in the Ministry for
such work?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Radia-
tions as well as radioisotopes are
being applied as research tools in
solving Agricultural problems. At the
Indian Agricultural Research Institute,
these are being used at present in
the Divisions of Botany, Chemistry,
Mycology, Entomology and Agro-
romy. The important results obtain-
ed so far are given below:

Botany.—(a) The production of a
new variety of wheat, named N.P. 836,
which is resistant to rust and loose
smut and is suitable for cultivation
in parts of Bihar and West Bengal,

(b) the successful production of a
hybrid betw®n two cultivated species
of jute thereby paving the way for
evolving jute varieties of strong,
white fibre with greater adaptability.

Chemistry.—Radioactive isotopes
used as tracers have shown that about
50 per cent of Indian Soils are defi-
cient in phosphate. A soil tes{ for
phosphorus has also been evolved.

Mycology.—Some mutants of red
rot fungus of Sugarcane and a few
high bulbiformin—yielding mutants
of Bacillus subsilis have been obtained
with the aid of Gamma Rays.

Entomology.—A new technique was
developed to label a parasite of potato
tuber moth, a serious pest of stored
potatoes, with radio active phosphorus
P32.

Agronomy.—Experiments on the
placement of fertilizers using radio-
active superphosphate, which are in
progress, indicate that the uptake of
P205 can be considerably increased
with suitable placements.
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(b) No scientific officers have been
specifically employed in the Ministry
proper. But in the Indian Agricul-
tural Research Institute, the follow-
ing staff are engaged on this type of
work:

Gazetted 13

Non-Gazetted 12

Indo-Norwegian Fisheries Project,
Chavara

3174. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the total quantity of
fish handled in 1960-61 in the cold
storage unit of the Indo-Norwegian
fisheries project in Chavara;

(b) the quantity of Ice sold by the
unit in the above period: and

(¢) the total receipts in the unit?

The Deputv Minister of Agriculture
(Shri M. V. Krishnappa): (a) 254
tons.

(b) 1,550 tons.
tc) Re=,  B9,000,
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Tube-Wells in Maharashtra

3178, Shri Pangarkar: Will the
Minister of Food and Agriculture he
pleased to state:

(a) whether the Central Govern-
ment have given financial assistance
to the Maharashtra Government for
the construction of irrigation tube-
wells during the year 1960-61 so far;
and

(b) if so, the amount thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
{b). Under the existing procedure for
affording financial assistance by the
Central Government to the State
Governments, financial assistance is
given for a group of schemes as a
whole and not for individual schemes.

_ (b)
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Further the State Governments have
the discretion to divert funds allot-
ted for one scheme to another scheme
under the same group-head. It ls
therefore, not possible to indicate the
specific amount of assistance made
available to the Government of
Maharashtra for construction of irrh
gation tube-wells during 1960-61.

Under the Heads of Development
(1)  Agricultural production, (2)
Minor Irrigation and (3) Land Deve-
lopment, a loan of Rs. 181.73 lakhs
and a grant of Rs. 51.80 lakhs were
sanctioned by the Central Govern-
ment to the Government of Maha-
rashtra during 1960-61. '

Fruit Cultivation in Puniab

S8hri Ajit Singh Sarhadi:
SBardar Igbal Singh: -
{_Shrl Daljit Singh:

Will the Minister of Food ang Agri-
culture be pleased to state:

(a) whether any financial aid by
way of either loans or grants has been
allotted by the Central Government
during the years 1956-57 to 1859-60
and 1960-61 to promote the cause of
fruit cultivation in Punjab;

3179.

(b) if so, the amount sanctioned

and utilised?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) Yes.

Year o
Amount allotted Amount utilised
Loan Grant Loan Grant
1956-57 6,00,000 25,600  Nil Nil
1957-58 12,00,000 64,100 10,66,000 1,800
1958-59 9,00,000 70,000 B8.67,000 51,610
1959-60 9,00,000 57,000 8,49,120 52,740
1960-61 11,00,000 $8,000  5,87,900 57,760
(upto 15-3-61) (anticipated)
Train Accident near Shahbad (a) the cause of the accident;
Mo Hant (b) whether the police investigated

3180. Shri M. B, Thakore: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No, 2128 on the 5th Decem-
ber, 19680 regarding accident near
Shahbad Mohammadpur Halt on
Delhi-Rewarl Section and state:

the case;
(¢) if so, what were their findings:
(d) whether the driver of the train
was at fault; and

(e) if so, the action taken against
him?
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The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) to (c).
According to the Police Report the
lady committed suicide by jumping
over the track.

(d) No, Sir.

(e) Does not arise,

Relief Measures in Rayalaseema

2181 [ Shri Rami Reddy:
" 7 Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 814 on the 14th December, 1960
and state:

(a) whether the expert in the
Ministry has since submitted a report
suggesting permanent relief measures
in the Rayalaseema District of Andhra
Pradesh;

(b) whether the State Government
have submitted a report about the
same;

(¢) what are the broad details of
the reports referred to in parts (a)
and (b) above; and

(d) what is the action taken or pro-
posed to be taken by the Government
oh the reports?

The Deputy Minister of Agriculture
(Bhri M. V. Krishnappa): (a) Yes;
a draft plan for the purpose has been
submitted.

(b) No,

(c) and (d). The draft plan now
prepared covers the following items:

1. Minor Irrigation Works;

2. Soil Conservation and Land
Improvement;

3. Afforestation and building up
timber and fuel resources.

4. Animal Husbandry:

(a) Poultry Development;
(b) Pig development;

(c) Livestock development;
(d) Bee-keeping;

(e) Silk worm rearing.

5. Raising of fruit orchards and
provision of fruit preserva-
tion units.

It is proposed to have a meeting
with the State technical experts for
discussing and finalising the plan.

Major and Medium Irrigation Projects
in Punjab

3182 [ Shri Ajit Singh Sarhadi:
" Shri D. C. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the names of major and medium
irrigation and power projects which
would be completed in Punjab by the
end of the Second Five Year Plan
period; and

(b) the estimated expenditure there-
on and the extent of Union Govern.
ment's helps for these projects?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No
major and medium Irrigation and
Power Projects under execution dur-
ing the Second Five Year Plan have
been completed in all respects by
31-3-1961.

(b) Does not arise.
Wagon Shortage In W. .Ban_nl

3183 Shri Muhammed Ellas: Will
the Minister of Rallways be plcased
to state:

(a) whether the attention of the
Government of India has been drawn
towards the statement of West
Bengal Food Minister Mr. P. C. Sen
made in the West Bengal Assembly on
the 3rd January, 1961 that the price
of mustard oil has increased consi.
derably due to shortage of wagons;
and

(b) if so, what is the reason for the
shortage of wagons?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).
A news item appeared in the Amrita
Bazar Patrika of 4-2-1981 on the state.
ment by Shri P. C. SBen, Food Minister
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of West Bengal, in the West Bengal
Legislative Assembly on this subject.
The movement of mustard oil to West
Bengal has been satisfactory and thers
hag been no shortage of wagons for
this purpose.
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S tate Trading in Wheat in Punjab

3185 Shri Ram Krishan Gupta:
"\ Giani G. 8. Musafir:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Union Government have suggested to
the Punjab Government to disconti-
nue State Trading in wheat; and

(b) if so, the nature of action taken
by Punjab Government in this re-
gard?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) All
that the Government of India have
done is to point out from time to time
during discussions the difficulty the
Punjab Government would have in
finding an outlet for the stocks of
wheat purchased by them without in-
curring a loss.

(b) The purchase of wheat was sus-
pended by the Punjab Government
with effect from 13th July, 19860,

Talcher Thermal Plani

3186, Shri Chintamoni Panigrahi‘
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether necessary flnancial
sanctiong have been givem for erect-
ing the Talcher Thermal Plant in
Orissa;
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(b) if go, the amount of money
sanctioned to Orissa Government in
1961-62 for undertaking the erection
work of this Thermal Plant; and

(c¢) whether the tenders submitted
by firms from foreign countries have
been considered by now?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A pro-
vision of Rs. 22.50 crores in likely to
be made for this scheme i the Third
Five Year Plan of Orissa.

tb) A sum of Rs, 93 Jakhs has
been provided for this purpose in the
budget estimates of Orissa for  the
year 1961.62,

(¢y The tenders are under cxami-
nation.

Inter-State River Water Dispute

3187. Shri Muhammed Elias: Will
the Minister of Irrigation and Power
be pleased to state:

ta) whether  Government have
tvolved any “Compromise Formula”
over the inter-State River Waters dis-
pute; and

{b) if so. what are those formulae?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No.

(b) Doeg not arise,

Trade Apprentices in Railway
Instaliations

3188 Shri Ram Saran: Will the
Minister of Rallways be pleased to
state:

(a) whether the details of arrange-
ments for training educated unemploy-
ed as trade aprentices in the Railway
installations on behalf of the Ministry
¢f Labour and Employment have
been settled with that Ministry; and

(b) if so. the number of trainees
and the period of training?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes

(b) The Ministry of Labour & Em.
Ployment have beep asked to ascer-
tain from the Railway Administrationg

the number of Trade Apprentices to
be trained at their cost in railway
workshops for a period of 3} years
ag the spare capacity in different
trades in Technical Training Schools
or Basic Training Centreg or Shop
Floor varies from time to time,

Jet Service from Delhi

3189. Shri Dinesh Singh: Will the
Minister of Transport and Commuai.
cationg be pleased to state:

(a) whether Government are aware
that Air India International are lo:
ing™ %onsiderable business because
they do not have a jet service from
Delhi; and

(b) if so, the reason for not ope-
rating a jet service from Delhi?

The Deputy Minister of Civil Avla.
tion (Shri Mohiuddin): (a) and (b).
The Air India International Corpora-
tion are aware that by operating a
Jet service from Delhi they are likely
to secure additional business, With its
greater all-up-weight, however, the
Boeing aircraft nceds a longer runway
than the existing one at Palam, to
take off safely, Work is already in
progress to make the runway at
Palam suitable for such operations.

Supply of Fertilizers in Orissa

3190. Shri Kumbhar: Will the
Minister of Community Development
and Co-operation be pleased to :tate:

(a) whether it is a fact that huge
amount of arrears of the cost of the
chemica] fertilizers supplied to the
cultivators on loan basis through the
cooperative societies in Orissa State
during the Second Five Year Plan
period so far hag not yet been realised
from the persons concerned and so
the next supply is to be stopped;

(by if so, the amount of such ar-
rears at the end of March, 1961 in
varioug districts of the State; and

(c) the steps being taken for re-
covery of the arcars and supply of the
nexi{ quota?
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‘The Deputy Minister of Community
Development and Cooperation (Shri
B, 8. Murthy): (a) Yes, it is a fact
that large arrears in respect of the
cost of chemical fertilizerg supplied to
cultivators through co-operatives have
not so far been realised in Orissa
State. However, it is not a fact that
further supplies arc being stopped.
Only credit sales have been disconti.
nued since last year.

(b) District.wisc  details of the
amount of arrears are not readily
available, The information is being
collected by the State Government.

(¢) Arrcars are being gradually col-
lected and steps are being taken by
the State Goverpment for thejr reali-
sation. Block officers and egional
Marketing societics have been in-
structed accordingly. Supply of next
quota will be arranged as usual ac-
cording to indents.

Pane] for Under Secretaries

I Sliri A. Vairavan:
'1_ Shri Ram Saran:

~ Will the Minister of Rallways be
pleased to state:

3191,

(a) the reasons for not publishing
the pancel for promotion to the posts
of Under Sccretary Assistant Director
drawn in March, 1860 by a Depart.
mental Promotion Committee consist-
ing of representativegs of the Railway
Board and the UPSC so far:

(b) the reasons for not making pro-
motions strictlyv in accordance with
the said panel;

(¢) the time when the said panel is
expecied 1o be published; and

(d) the steps proposed to be taken
to avoid such delays?

The Depuly Minister of Rallways
(Shri Shahnawazx Khan): (a) and (b).
The panel has since beep published,
and promotions are being regulated in
accordance with this panel

(¢) and (d). Do not arise,
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World Bank Mission for Railways

3192. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether a World Bank mission
of technical experts visited Mughal
Saraj station and yard recently;

(b) if so, whether any improve-
ments were proposed by them to re-
move the bottleneck there and what
they were; and

(c) what is Government's view
about the same?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) and (c). The team has zome to
make a general study of the opera-
tion of Indian Railways, the progress
of the Second Plan as also the content
of the Third Plan of Railways. On
return to Washington, they will sub-
mit their report to the World Bank.

Collapse of Bridge Near Sambalpur

3193. Shri Kumbhar: Will the Minis-
ter of Transport and Communications
be pleased to state:

{a) whether ¢ is a fact that on the
16th March. 1961 the bridge on  the
Sambalpur-Soncpur  road, 17 miles
away from Sambalipur, collapsed caus-
ing death to one male and one female
labourer who were working there:;

(b) whelher any enquiry has been
conducted on the accident; and

(¢) whether any help is being given
to the orphan children of the deceaseqd
labourers?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Ra) Bahadur): (a) On 10th
March 1961 the foundation trench of
a culvert at mile 36/1 of Sambalpur-
Sonepur road suddenly caved in caus-
ing the death of one male and one
female labourer.

(b) An enquiry was conducted by
the Public Works Department and
Police Officers concerned. Their report
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is still awaited by the State Govern-
ment.

(¢) Payment of compensation to the
dependents of the deceaseq ag ad-
missible under the Workmen's Com-
pensation Act, 1923 is under conside-
ration of the Orissa Government,

Trunk Calls by Ministers

3194. Shri A. M. Tariq: Wil] the
Minister of Transport and Communi-
cationg be pleased to state the num-
ber of trunk calls made during the
year 1960 by each Minister and De-
puty Minister from his/her residential
telephone at New Delhi and the
total expenditure accounted for on
such trunk calls?

.. The Minister of Transport and Com-
munications (Dr. P, Subbarayan): A
statement, showing the number of
trunk calls made, during the financial
vear 1959.60 by each Minister and
Deputy Minister, from his/her resi-
dential telephonesg at New Delhi and
the total expendilure accounted for
such trunk calls, is laid on the Table
of the House. [See Appendix V, an-
nexure No. 29].

Central Marketing and Cooperative
Societies

3195, Shri Dasaratha Deb: Will the
Minister of Community Development
and Co-operatlon be pleased to state:

(a) what jis the present financial
position of the Central Marketing and
Co-operative  Society, Tripura, and
Cooperative Transport Society, Tri-
pura;

(b) what is the total loan advanced
to these societies; and

(c) the steps taken 1o reorganise
these societies?

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8 Murthy): (a) 1. The Central
Marketing Cooperative Society:

(i) Share capital — Rs. 11,075,

(ii) Working results for the last 3
cooperative years:

(a) 1957-$8—Profit—Rs, 1,985

(b) 1958.50—loss —Rs. 4,447

(c) 1959-60—loss —Rs. 1,140
2. Co-operative Transport Society:
(i) Share Capital — Rs, 57,662

(ii) Working results for the last 3
cooperative years:

(a) 1957-58—profit—Rs. 21,184
(by 1958-58—loss —Rs, 5,649
(c) 1959.60—loss —Rs, 18471
(b) 1. The Central Marketing Coop.

Sociey —Rs, 1,75,000
2. Cooperative Transport Society
—Rs. 81,000

(c) Both these socicties were found
to be mismanaged, In the case of the
Central Marketing Cooperative Society
the management was superseded by
the Tripura Administration and an
Inspector was appoinied as Adminis-
trator with effect from 31-8-1960, The
Cooperative Transport Society has
since reconstituted the Board of Di.
rectors on the advice of the Adminis-
tration.

National Highways and Bridgex

3196, Shri Ajit Singh Sarhadl: Will
the Minister of Transport and Com.
municationg be pleased to state:

{a) the amount allotted during the
Second Five Year Plan period year-
wise so far for construction of Na-
tional Highways and Bridges in
Punjab State;

(b) the names of Nationa] High.
ways and Bridges completed so far
or under construction at present from
the allotment of the above amount;

(c) by what time the rest of the
work would be completed; and

(d) how much is being allotted for
this purpose during the Tihrd Flve
Year Plan period?
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The Minister of State in the Minis.

iry of Transport and Communications
(Shri Raj Bahadaur):

(a) Year Amount allotted
(Rs, lakhs.)

1956-57 40.33
1957-58 36.37
1958.59 13.48
1959-60 30.23
1960.61 60.51

(b) National Highway Bye-passes

around Karnal, Hodal, Sohna, Ludhi-
ana and Jullundur Towns and the
major  bridges across Beyne and
Ghaggar and the overbridge at Bal-
labgurh level  crossing have  been
completed. The bye-passes around
the Amritsar and Rajpura town are in
Progress.

te) These works are likely to he
completed during the 3rd five year
plan,

(d) The Third Five Year Plan for
the development of national highways
in the Punjab has not been finalised.

S.C. and S.T. Members of Panchayat
Samities

3197. Shri Kumbhar: Will the Minis-
ter of Community Development and
Cooperation be pleased to state:

(n) whether as per the Scheduled
Castes and Tribes Orders (Amend-
ment)  Act, No. 63, 1856, members
from Scheduled Castes and Tribes
have been taken so far in various
Panchayat Samities and Zila Parishads
of Orissa State according to Orissa
Zila Parishad Act, 1959;

(b) if not, the reasons therefor; and

(c) the steps being taken for proper
implementation of those State and
Central Acts?

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8. Muarthy): (a) The Orissa Zilla
Parishad Act, 1839, provides that every
Panchayat Samiti is to include one
member of the Scheduled Castes and
one member of the Scheduled Tribes,
if the population of such castes and
iribes is not less than 10 per cent of
the total population in the area. This

APRIL 12, 1961

Written Answers 10782
has been given effect to in constituting
Panchayat Samitis all over the State.

This Act, however, does not make
any special reservation of seats for
Scheduled Castes and Scheduled
Tribes in the Zila Parishads.

(b) No such instance has come to
the notice of the Government, where
the above provision of the Act has
not been implemented.

(c) Does not arise.

Power Projects in Kerala

Shri Maniyangadan:
3198. { Shri Narayanankutty
[ Menon:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number and names of new
power projects in Kerala State in-
cluding in the Third Five Year Plan;

(b) whether both Pampa and Iduky
projects have been included;

(¢) if not, the reasons for the same;

(d) what are the projects that were
included in the Second Five Year
Plan and that have not been com-
pleted; and

(¢) whether any and if so, what
steps are taken to meet the power
shortage in Kerala?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Two new
power generation projects, viz., Iddiki
and Kuttiadi, are being considered for
inclusion in the Third Five Year
Plan of Kerala.

{b) Pamba project is a continuing
scheme and Iddiki project which is
a new scheme is being considered for
inclusion in the 3rd Plan.

(c) Does not arise.

(d) These are:

1. Panniar Project.
2. Sholayar Project.
3. Pamba Project.
(e) The projects mentioned in parts

(a) and (d), will, on completion, pro-
vide adequate generating capacity to

—
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meet the power requirements in the

State.
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Electrification of Stations en 8.
Rallway

3201. Shri Elayaperumal: Will the

Minister of Railways be pleased to

state:

(a) how many stations were electri-
fied on the Southern Railway in the
year 1959-60; and

(b) the names of the Stations and
the amount involved for the sald
work separately, station-wise?

The Deputy Minister for Rallways
(Shri Shahsawas Khan): (s) aeod
(b). A statement is laid on the Table
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of the House. [See Appendix V, an-
nexure No. 30].

Railway Protection Force on S.
Railway

3202. Shri Elayaperumal: Will the
Minister of Rallways be pleased to
state:

(a) what is the total strength of
the railway protection force of the
Southern Railway as on the 1s¢ March,
1881 in each Division separately;

(b) what is the total amount involv-
ed in maintaining the above Protec-
tion Force in each Division during
1959-60; and

(c) how many of them belong to
Scheduled Castes in each Division?

The Deputy Minister of Rallways
(Shri Bhahnawaz Khan): (a) to (c).
The required information has been
called for from the Railway Adminis-
tration and will be laid on the table
of the House on receipt.

Waiting Halls on S. Railway Stations

3203. Shri Elayaperumal: Will the
Minister of Railways be pleased to
state:

(a) what are the names of Stations
on which waiting halls and waiting
rooms have been constructed or ex-
tended during 1960-61 on metre gauge
Section of the Southern Rai'way; and

(b) the names of Stations where
waiting halls and waiting rooms are
proposed to be cunstructed and ex-
tended during 1961-62?

The Deputy Minister of Railways
(8Bhri Shahnawaz Khan): (a) Waiting
halls at Puduchatram, Elangakuruchi
Bommasamudram, Kalikiri, Kuttakudi,
Vadalur, Walajabad, Sankaranainar-
koil, Tiruverambur, Nidamangalam
and Badami have been extended,
while the work is in progress at
Walajah Road, Goksk Road, Kudchi,

Kirloskarwadi, Dharwar, Varkala,
Nagore, Tillalvilagam, Tiruthurai-
pundi, Asakalathur, Pattukkottai,

Mayuram Town, Ammapet, Andana-
pettai, Vedaranniyam, and Ghatpra-
bha.
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Upper class waiting rooms have
been provided at Badami and
Ambathurai while the work is in pro-
gress at Ghatprabha, Nungambakkam,
Jayasingpur and Markapur Road.

The work of providing an additional
II1 Class waiting hall at Kazhakuttam
is in progress.

(b) Waiting halls at Ajjampur and
Kottarakara are proposed to be ex-
tended and a waiting room is propos-
ed to be provided at Kundgol. The
execution of these works is subject
to the availability of funds.

Telegrams by Wireless from lmphal

3204. Shri L. Achaw Singh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether provision has been
made for sending telegrams from Im-
phal by way of wireless messages;

(b) the working hours for the wire-
less station and the number of opera-
tors working there; and

(¢) the number of messages des-
patched on an average every day?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes.

(b)Y (i) Working Hours for

(a) Imphal—Shillong Circuit
are 1000—1300 hours.

(b) for Imphal—Gauhati Circuit
1500—1700 hours.

(ii) No. of Wireless Operator—
One.

(c) 88.

Unauthorised Occupation of Railway
Land ijn Kottayam

3205. Shri Maniyangadan: Will the
Minister of Rallways be pleased to
state:

(a) whether it has come to the
knowledge of Government that there
hag been unauthorised occupation of
Railway land in Kottayam (near the
Railway Overbridge at Nogampadam,
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Kottayam) by the side of Quilon-
Ernakulam Railway line;

(b) whether any steps have been
taken to evict the occupiers;

(c) whether any steps are taken to
prevent further  occupations like
this;

(d) whether complaints have been
received from neighbours that occupa-
tion of Railway land By undesirable
people has become a nuisance to them;
and

(e) if so, the action taken in the
matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir. A resident of the locality has
written to the Railway Administration
alleging unauthorised occupation of
railway land by outsiders in the
area. -

(b) and (¢). The matter is under
investigation and if encroachments
are found to exisy suitable steps will
be taken to evict the encroachers.
Standing orders regarding periodical
checks to prevent encroachment on
railway land already exist, and Rail-
ways have recently been advised to
exercise more vigilance.

(d) The same resident referred to
in reply to part (a) complained of
nuisance from unauthoried occupants
of railway land.

te; As stated above, the matter is
under investigation.

“Package Programme” in Kerala

3206. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the areas for introduc-
ing the ‘“Package Programme” in
Kerala State have been selected and
it 30, what are the selected areas;

(b) when will the programme be
started:

(¢) the amount to be spent in each
of these areas; and

(d) the annual production of food-
grains now in these areas and the

extent of the increase estimated im
these areas as a result of the pro-
gramme? -

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (d). It has
been decided to extend the Intensive
Agricultural District  Programme,
popularly known as the ‘Package
Programme,’ to the remaining 8 States
including Kerala. The details of the
scheme are being worked out.

Water Supply at Manmad

3207. Shri Yadav Narayan Jadhav:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 2020 on the
17th March, 1859 and state:

(a) whether it is a fact that there
is an acute shortage of watler supply
at Manmad for the last one or two
months;

(b) what is the total number of
Railway employees in Manmad;

(¢) how many of them live in Rail-
way Quarters and how many in the
city;

(d) what steps bave Government
taken to expedite the joint water sup-
ply scheme at Manmad; and

(e) when it is likely to be com-
pleted?

The Deputy Minis‘er of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) and (c). 4,500 out of which 1125
live in railway quarters and 3375 live

in the city.

(d) and te). The Maharastra State
Government have recently decided to
treat the proposed water supply
scheme at Manmad as a purely muni-
cipal scheme and not as a joint scheme
with the Central Railway as a parti-
cipant as was originally contemplated.
The Railway has also been advised
to purchase water from the Muni-
cipality after the scheme is complet-
ed by the State Government of Maha-
rashtra. The sanction and execution
of the soheme now entirely rests with
the State Government and thus it is
not possible to state when it is likely
to be completed.
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Electrification of Igatpuri-Bhusaval
Section

3208. Bhri Yadav Narayan Jadhav:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1798 on the
12th March, 1959 and state:

(a) what is the anticipated time for
completion of the Igatpuri-Bhusaval
Railway FElectrification Scheme:

(b) whether Government propose
to undertake any joint water supply
scheme between the Railways and the
Igatpuri Municipality; and

(¢) what is the number of Railway
staff of Igatpuri and how many of
them are in railway quarters and
how many in the city?

The Deputy Minister of Rallways
(S8hr{ Shahnawax Khan): (a) 1964-65.

(b) No, Sir.

(e) 1520 out of which 450 are in
rallway quarters and 1070 in the City.
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Leans for Ce-operative Societies

3210. Shri Rami Reddy: Will the
Minister of Cemmanity Development
and Cooperation be pleased to state:

(a) whether it is a fact that in some
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States, farmers who own land in ex-
cess of a particular limit are not
entitled either for Taccavi loans or
for loans from Cooperative Societies;
and

b) if so, the names of such Staie»
and what are the reasons for impos-
ing such a prohibition?

The Depuly Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) and (b). The model
bye-laws of service cooperatives fram-
ed by State Governments do not
prohibit issue of loans to farmers who
own lands in excess of a certain limit.
The credit limits under these bye-
laws are based on the productiop pro-
grammes and share capital held by
the members.

In regard to taccavi loans the in-
formation is being collected and will
be laid on the Table of the Sabha
shortly.

Dental College in Madhya Pradesh

3211. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that a dental
college is proposed to be set up in
Madhyva Pradesh;

(b) if so, the details of the proposal;
and

(c) whether therc 1is any wother
proposal to set up such colleges in
other States during the Third Five
Year Plan?

The Minister of Health (Shri Kar-
markar): (a) & (b). The Government
of Madhya Pradesh have proposed in
the Draft III Five Year Plan to open
& dental college in Madhya Pradesh.
The final proposals of the State Gov-
ernment for their Third Five Year
Plan have not so far been received by
the Planning Tommission. The exact
position in respect of The establish-
ment of a dental college in Madhya
Pradesh will be known only afier the
final proposals are received bv the
Planning Commission from the Gov-
ernment of Madhya Pradesh.

(c) The Governments oi Gujarat,
Maharashtra and Bihar also propose
to set up Dental colleges during the
Third Five Year Plan period. The
exact position will be known only
after the final State Plans are receiv-
ed by the Planning Commission from
the State Governments.

“Nallacheruvu East” Halt Station

3212. Shri Ramakrishna Reddy: Will
Minister of Rallways be pleased to
state:

(a) whether Nallacheruvu East
“Halt" Railway station on Pakala-
Dharmavaram Section, Southern Rail-
way, will be converted to a crossing
station in view of the huge export of
groundnut from the place and the
monthly collection of passenger fares
at the "Halt" exceeding a thousand
rupees since the “Halt” was opened
on the 4th Februarv, 1961; and

(b) if so, from which date the cros-
sing station will be converted from a
“Halt" Station?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
The matter is under examination.

Co-operative Socleties in U.P.

3213. Shri B. N. Kureel: Will the
Minister of Community Development
and Co-operation bLe pleased to state:

(a) whether a team of Government
of Indin visited the Uttar Pradesh
State to study the work of Co-
operative Socicties in the districts;

(b) if 50, whether they have submit-
ted any report; and

(c) which are the districts they
have considered best in co-operative
work?

The Deputy Minister of Community
Development and Co-eperation (Shri
B. 8. Murthy): (a) Yes.

(b) Not yet.

(¢) The object of the visit way to
study the progress of the co-operative
movement in general. In the cougse
of the study the tcam visited some
institutions in a few districts. The
team did not tour all the districts nor
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did it undertake a comparative study
of the movement as between different
districts.

Minimum Price of Cane

3214. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
taken a decision on the sugarcane
growers’ demand to raise the mini-
mum price of cane in Uttar Pradesh
and Bihar and if so, what is the
decision; and

(by what reasons had been advanc-
ed by the growers in support of their
demand?

The Deputy Minister of Agriculture
(8hri M, V. Krishnappa): (a) Yes,
Sir. It hag been decided to continue
the present minimum price of sugar-
cane at Rs. 1.62 for delivery at
factory gate.

(b) The main reason advanced was
increased cost of cane production.
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P. & T. Employees in Madras State

3217. Shri Elayaperumal: Will the

Minister of Transport and Communi-
caflons be pleased to state:

(a) the total number of employees
in class Il and clasg IV of Posts and
Teclegraphs Department in  Madras
State;

(b) the number of employees of the
Posts and Telegraphg Department in
Madrag State who were placed under
suspension up to 31st July, 1960; and

(c) the number of employees dis-
missed from service upto 31st July,
18607

The Minister of Transport and Com.-
munications (Dr. P. Subbarayan): (a)
to (c). A statement giving the re-
quired information iz as under:

STATEMENT

The total number of P. & T. em-
ployees in Madras State ig 15881 in
Class 11T and 4284 in Class TV. During

to matter
of Urgent Public
Importance

the period 1/1/60 to 31|7/60, 864 Class
III officials and 163 Class IV officials
were placed under suspension. These
figures include 837 Class III and 1857
Class IV offices who were suspended
in connection with the strike of the
Central Government employees. 61
Class 11 employees were dismissed in
connection with the strike up to
31-7-60 of whom 55 were reinstated-
later. 7 Class IV officials were dis-
missed in the same connection, but
all of them were reinstated subse-
quently.

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC TMPORTANCE

Fire oN 8.8, Dara

Shri Radha Raman (Chandni
Chowk): Sir, under Rule 197, T beg to
call the attentilon of the Minister of
Transport and Communicationsg to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

The reported death of a number of
Indian passengers and crew due
to fire on S.S. Dara of BI.S.N.
Company in the Persian Gulf.

The Minister of State in the Minis-

try of Transport and Commaunications
(Shri Raj Bahadur): Sir, the state-
ment j: two-page long. Shall 1 read
it?

Some Hon. Members: It may be
read.

Mr. Speaker: Yes.

Shri Raj Bahadur: Sir, it is with

deep regret that 1 rise to make a
statement on the tragic sinking of
M.V. “Dara” in the Persian Gulf om
the 10th April. The ship caught fire
on the 8th April and finally sank near
Bahrein on the 10th April while it
was under tow, The cause of the fire
ig not yet known.

The Principal Officer, Mercantile
Marine Department, Bombay, received
information about this tragedy in the
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forenoon of Saturady, the 8th April
Immediate steps were taken to send
out messages through the Bombay
Radio addressed to all ships in  the
vicinity to proceed to the rescue of
the swvivors from “Dara". Accord-
ing to press reports, no life boat got
clear of the blazing ship but four
rescue vessels steamed in close to her
Lo pick up survivors.

The vessel was a British ship regis-
tered in the UK. She has been
regularly surveyed and issued with
Safety, Survey and Passengep Cerli-
ficates from India. It was a passen-
ger-cum-cargo vessel belonging 1o the
British India Steam Navigation Com-
pany Limited and used to oprratc a
regular service between Bombay and
Basra touching the ports of Kuwait,
Bahrein and Dubai. The passenger
capacity of the vessel was first class
13, stond 65 and deck 815 in foul
season and 940 in fair scason. She
wa,; built in June, 1948 and her gross
registered tonnage was 5030.

The Indian agents of the owners of
the ship are not in g position to indi-
cate the cxact number of passengers
and others on  hoard the vesscl
because a number of labourers and
visitors were also present in the ship
at the time of the accident. But the
number of crew has been ascertained

to be 132 out of which 71 were -

Indians. The total number of crew
g0 far rescued is 102- since this state-
ment was written this number has
gone up to 108, but the number of
Indians out of these six additional
persons recued is not vet known—and
out of the 30 members still missing,
18 are Indians excluding the six
rescued subsequently. The next of
kin of the missing crew have been
informed by telegrams.

It is understood from the agentg of
the vessel in Bombay that about 52

. survivor passengers and crew would
pa arriving in Bombay by a special
wmarered plane today and that the
same plane may also make a few more
trips to bring more pssengers and
crew. A sister vessel M.V, “Aronda”
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is bringing the remaining survivors to
Bombay where it is expected to reach
ubout the 18th instant. Arrangementg
have been made by the Company's
agents for receiving the survivors and
for providing the necessary facilities
to them. The Company have also
arranged to issue duplicate tickets to
the survivors on the basis of which
the Trgnspori Authorities in Bombay
will permit the survivors to land in
Bombay. The Port Healtk Officer has
agrecd to relax the Health Certificate
requirements as  a special case in
respect of the survivors., The crew of
the ship will, on arrival. be received
by the shipping Master and put up in
the Seamen’s Hostel. The passenger
survivors will he accommodated in
the rest house intended for ‘Haj'
pilgrims,

It is unuoraivegd from the Indian
agents of the owners that the crew
will receive compensation under the
Workmen's Compensation Act as well
i« three months' pay under the Mer-
chant  Shipping Act for loss of
personal offects and that the Company
will also consider the question of
additional ex gratia payments to the
dependents of the missing seamen.

Since this accident took place out-
side the territorial waters of India
and tho ship does not belong to  the
Indiun Register, the provision. of
Section 358 of the India Merchant
Shipping Act are not applicable so
that our Mercantile Marine Depart-
ment is not competent to hold an
enquiry into this disaster. The neces-
sary enquiry in this accident has to
be made by the Government of UK.
where the ship was registered. It is
understood that a senior Surveyor of
the UK. Ministry of Transport |is
being flown to Bombay for the purpose
of holding a preliminary enquiry as
soon as the surviving passengers and
crew arrive there. The UK. Ministry
of Transport may order a formal
enquiry if the results of the prelimi-
nary enquiry so warrant.

Sir, it has been further learnt om
telephone that the UK. Ministry of
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Private Members’

Bills and

Resolution
Transport have confirmed that they
have ordered a formal enquiry and
that they have sent already a senior
engineer and a ship surveyor to
Bahrein. The total passengers on
board i now reported to be 560
traders. ha wkers, agents, staff etc. 60,
crew 132 gurvivors 555 out of which
108 bzing crew and the missing so far
ar~ 197.

Shri Radha Raman: It is reported
that after the ship caught fire the life
boats that werc there were not func-
tioning and because they were not
able to function the loss has been
heavier.

Shri Raj Bahadur: As 1 have
already stated here no life boat got
clear of the blazing ship. That is
what the hon. Member also has said.
That is true, so far as our informa-
tion goes.

12.07 hrs.
PAPERS L.AID ON THE TABLE

NOTIFICATION UNDER THE ESSENTIAL
COMMODITIES ACT

The Deputy Minister of Agriculture
(SBhri M. V. Krishnappa): Sir, I beg
to lay on the Table a copy of Notifica-
tion No. GSR. 464 dated the 1lst
April, 1961, under sub-section (6) of
Section 3 of the Essential Commodi-
ties Act, 1955 [Placed in Library.
See No. LT-2826/61].

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESO-
LUTIONS

EIGHTY-ECOND REPORT

SBardar Hukam Bingh (Bhatinda):
Sir, I beg to present the Eighty-
second Report of the Committee on
Private Members' Bills and Resolu-
tions.

10300

ESTIMATES COMMITTEE

HUNDRED AND TWENTY-SEVENTH AND
HUNDRED AND THIRTY-FIRST REPORTS

Shri Dasappa (Bangalore): Sir, 1
beg to present the following Reports
of the Estimates Committee:—

(i) Hundred and twenty-seventh
Report on the Ministry of Food
and Agriculture (Department of
Food) (a) Directorate of Sugar
and Vanaspati, and (b) National
Sugar Institute, Kanpur,

(ii) Hundred ang thirty-firsy Report
on the Ministry of Food and
Agriculture (Department of
Agriculturce)—Central Mechanis-
vd Farm, Suratgarh.

12.08 hrs.

DEMANDS FOR GRANS*—contd.
MINISTRY OF DEFENCE—coONtd.

Mr. Speaker: The Housc will now
proceed with further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Defence. Shri D. C. Sharma may
continue his speech.

Shri M. R. Masani (Ranchi-Eaast):
Mr. Speaker, Sir, I rise to a point of
order.

Mr. Speaker: Let Shri Sharma
finish hig speech. He is in possession
of the House.

Shri M. R. Masani: This concerns
something which happened yesterday
and on which I seck your ruling.

Mr. Speaker: I got the hon. Mem-
ber’s letter. But Shri D. C. Sharma
is in possession of the House. Let
him conclude. After that I will see.

An Hon. Member: How much time
in left, Sir?

Mr. Speaker: Eight hours had been
fixed for this.

An Hon. Member: Only four hours
are left,

*Moved with the- recommendstion of the President.
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Mr. Speaker: We are running into
the time allotted for other Ministries.
Out of eight hours allotted the time
that has been taken is 4 hours and 45
minutes. A balance of 3 hours and
15 minutes remain. Now it is 12.10.
We will have to conclude it by 3:30.

Shri Naushir Bharucha (East Khan-
desh): The time may be extended.
The hon. Minister took 80 minutes in
his opening sprech.

Mr. Speaker: Order, order. I
have repeatedly held that whatever
time is taken by Ministers will be
deducted from the time set apart for
the party to which the Government
belongs. Thereforc, the Opposition
does not lose at all. After all, whe-
ther the Government party answers
or the Ministers answer it is the same
so far as the Opposition is concerned.
Therefore, there cannot be any com-
plaint on this score.

We must conclude this Ministry by
3.30. We must pass the Appropriation
Bill on the 19th. All the Demands
must be voted by that time. 1 do
not want to app'v guillotine except in
cases where the sub-committee has
said that those matters need not be
discussed at greap length.

Therefore, though 1 would like to
allow opportunities for discussion of
other matters, and have been giving
extensions, I am unable to give ex-
tension so [ar as this matler is con-
cerned. How long will th hon. Minis-
ter take for reply?

The Minister of Defence (Shri
Krishna Menon): About 45 minutes.

Mr. Speaker; 1 will call him at
about 2.46. Now Shri D. C, Sharma:

Shri D. C. Sharma (Gurdaspur):
Ever since we became free our de-
fence forces have been working in a
state of emergency and every day that
has passed has added to the serious-
nees and magnitude of that state of
emergency. We began our freedom
days wilh the Kashmir operations
and what our armed forces did in
those days is a matter of history. We
have also been facing difficult problems
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of law and order in NEFA. As our
Prime Minister said once, our border
has become threatened with danger
and we have to face several problems
of defence and protection of life and
property so far as the border areas
are concerned. In civil operations our
armed foces have been called upon to
play their role and they have done
very well by the nation. Eeven so far
ag our international commitment goes,
our armed forces have done a very
fine stroke of work and wherever
there js trouble in the world we are
asked to do our best in order to allay
the suspicious and fears of the conten-
ling parties. All these things go to the
credit of our defence forces,

But, more than all this, our Defence
Ministry have been responsible for
transforming the colonial set up of our
Defenee Ministry and the Army into a
st up which is worthy of a free
nation, which i< worthy of a nation
that takes pride in its service of dedi-
cation to peace oll along the line.
From that point of view I think any
objective critic of the Defence Minis-
try will com: to the conclusion that
our production in the defence ordn-
ance factories and other places has
increased by leaps and bounds., No
country can advance very much un-
less it is self-sufficient in the produc-
tion of armaments, explosives and
other similar materials. Qur aircraft
factories hav> done a very splendid
piece of work. We are now, as other
countries are, in the age of supersonic
aircrafts. I have no doubt that all
these industries—aircraft industry,
ordnance factories and other indus-
tries—are doing very splendid work.
Therefore. while our defence forces
have bven fighting a good fight for
the freedom »f our country, fighting
a very pood fight for equipments,
armaments and other things needed
by the defence forces of this country.
Therefore, no one will deny that ever
since its inception the Defence Minis-
try has given a verv good account of
itself.
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But there are certain stresses and
strains to which it has been exposed all
these days. Unfortunately, we have
not been lucky in our neighbours all
these days. Ill-luck has over-shadow-
ed the activities of this Ministry all
these days. We have not been doing
very well by Pakistan, or Pakistan has
not been doing very well by us; but
there has been lot of tension between
Pakis‘an and our country. At the
same time. there has been a lot of
tension, a great deal of tension bet-
ween China and our country. Of
course, there is no doubt about it that
China is in illegal possession of 12,000
sq. miles of our territory. But to say
that our defence forces are not alive
to this is saying something which is
contrary to facts.

We have thought of the strength of
China. T know China is a great
country and 1 have no doubt about
its military might, its potentialities
and all those things Somc people are
saying or asking: what about the
12.000 =q. miles of our territory which
China hag occupied? I ask: why not
put the same question to China? What
is China doing with regard to Portu-
guese Macao. What is China doing
doing with regard to Taiwan The idey
is this. China is waiting for a suitable
opportunity to get Macao and Taiwan.
We are also waiting for a suitable op-
portunity to get the aggression vacated.
I tell vou, every second, every minute,
every hour of the day the situation is
being watched and we are fully pre-
paring ourselves for that great mo-
ment, for that glorious moment in the
history of our country, for that splen-
did moment in the history of
our country. when we shall be
able to get the Chinese aggression
vacated from our country. I think
this will not be done by the speeches
over here, but by the combined might
and the combined will of the people
of the country. At the same time, 1
would say that so far as our defence
force; arc concerned, whether they
have been working in the Ministry of
Defence or at various fronts or in the
border areas of our country or abroad
wherever they may be working. they
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have given an impression of co-ordina-
ted and well-integrated effort. They
have given the impression of unity of
outlook and unity of approach. They
have given the impression of very
happy relations from the Chief of
Staff to the jawans. Now, to bring in
the question of appointment or pro-
motion, so far as two or three persons
are concerned, shows a lack of sense
of proportion I do not know the gentle
man and I do not hold any brief for
that gentleman or anybory else. But
to say that since one gentleman has
been superseded, or half a dozen
gentlemen have been superseded,
therefore, the Defence Ministry ig in
a state of bad health, 1 think that
shows utter lack of proportion and
utter lack of sense of perspective, In a
big Ministry which deals with
with lakhs of people which deals with
so many things, I think such things
can happen. 1 think these things do
not happen as a result of ad hoc deci-
sions, as a result of the whim nf one
person. We are living in a demaocra-
tic set up where things are done by
committees, There is a commiltee at
the level of the Defence Ministry and
another commitice at  the Cabinet
level. Therefore. things are  shifted
properly at these levels and tn think
that these things afe done an account
of aberration on the part of somebody
is not taking things in the proper
light. 1 believe our defence forces
have given an impression to the out-
side world and to mvy own country
men of united approach, united out-
look and solidarity in its effort and
solidarity in its objective and I think
anybody who tries to disrupt that
sense of solidarity is not doing geod
work by the country, is not doing any
service for the country.

The Defence Minister was spesking
yesterday about the morale of ‘he
army. I know the morsle of ‘he army
depends on many factors. They must
have education, pension, proper scale
of pay, promotions and all that. The
morale of the army, in fact the morale
of any services is dependenq more on
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inponderable factors rather than on
ponderable factors.

Those imponderable factors are such
as make people think that the Army
is free Irom political influence, that
the Army officers are not politically
minded, that they do not go to Mem-
bers of Parliament and ventilate their
grievances to them and that they do
not try to bring politics. Therefore
anybody who trie; to support one per-
son at the expense of others or rne
section of the Army at the expense
of others, I would submit he is try-
ing to destroy that unity and discip-
line in the Army of which we are
boasting all thesc years.

I was going to say that therc is an
element of vulnerability in our ber-
ders. For instance, we all frel very
unhappy when we think of Karam
Singh and the way he was tortur=d
by the Chinese. We all feel distresszed
when we think of Colonel Bhattacharji
who has been taken away by lhe
Pakistani forces recently. We feel
very distressingly when we remember
the aireraft which  was shot down
by Pakistan. All these things distress
us. There is no doubt about it, But
the fact of the matter is that all these
things are unfortunate and dangeious
accideats of warfare. I am sure that
the hon. Defence Minister and the
Defence Ministry will do somoething
to bring down the <ement of vulnera-
bility that we have come to assoclate
with these operations.

Another point that I want t» make
is that the Defence Ministry rhould
be very gencrous so far as the border
States, like, West Bengal, Himachal
Pradesh, Punjab  and other border
States, for example, Assam arc con-
cerned. They should give them 1 very
generous treatment. We did not in-
herit a large number of cantonments
when our country suffered division and
1 find that the number of cantonments
is not adequate even now. I would
therefore reques; the hon. Defence
Minster that he should have a canton-
ment in every district town of the
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border district of Punjab. For inst-
ance, I come from Gurdaspur. There
s!.wuld be a cantonment in Gwuidaspur.
Similarly there should be cautonments
in other Staies of India, in Assam and
other places.

I would also say that in orde' to
glve people an impression of our pre-
parations for the defence of that area,
there should be a Sainik School open-
ed in every district of the border
States. For instance, there should
be a Samnik School opened in one or
two border districts and this wil] give
pvople a better idea of our defence
preparations than anything else.

I would also submit tha: the short-
age of officers should be made up.
This is a very unhappy position that
we are suffering from shertage of offi-
cers. T believe the Indian  Military
Academy should be expanded so that
we can produce those officers who ran
take hurge of the operations whep-
ever we need them.

I would also say that th NCC, the
ACC and the National Discipline
Scheme should be  encouraged and
every schoolboy, every  school girl
and every college student iy my coun.
try—all these should reap the bene-
fit of this scheme. This schemoe should
be broadbased and should be thrown
open to every school and  college
student so that they can learn disci-
pline and other thires and can become
potential seldiers for my country
whenever there is a need and God
knows when that necd may come.

I would say one thing. I am very
happy that the Himalayan Moun-
taineering Institute has been  estah-
lished at Darjeeling. It is a pr.at
institution and I know it .7 dsing very
wonderful work. But I submit that
such institutes should be established
in other States also where therc are
hilly areas so that the mountainzer-
ing institute can teach people moun-
taineering.

Yesterday an hon. Member said *1
charge the hon. Defence Minister w':
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this thing or that thing.” I would
charge the Defence Ministry with the
task of defending this country. 1
would charge the Defence Ministry
with the task of standing for the de-
fence of the country. I can assure you
that so far the Defence Ministry have
been facing up to the task admirably,
creditably and splendidly. I hope that
as time passes it will do betier and
better.

Bhri M. R. Masani: Sir, I crave your
ruling on a matter which is causing
considerable perplexity to hon. Mem-
bers of this course. Yesterday when
you were in the Chair, the hon. De-
fence Minister =aid—I am  quoting
from page 15168 of the official re-
cord—

“Our General Thimayya who s
now the Chief of.... . Staff was
made Chief of.... Staff in super-
session of three others. He has
superseded Gen. Kalwant Singh,
Gen. Sant Singh and a lot of other

people.”

Yet, a little later when the hon.
Deputy-Speaker was in the Chair and
Acharya Kripalani tried to give
parallel cases to the one refrred to
by the hon. Defence Minister, though
the hon. Deputy-Speaker gave a rul-
ing that hon, Members of the House
are entitled to refer to such matters
he gave advice in such strong terms
that even Acharya Kripalani felt con-
strained to d~«ist from his intention of
illustrating his point by giving simi-
lar references. 1 am therefore crav-
ing your ruling that the -ight of hon.
Member to refer to cases of officers,
when necessary in the public interest,
is intact and that whatever the advice
of the incumbent of the Chair might
be that right is open to those hon
Members who will take further part
in this debate.

Shri Krishna Meaen: [ referred to
that in order to point out that “super-
sessions” were pot’ uncommon. If
the House will recall, I also referred
to the cases of British Generals, spe-
cially of the CIGS in England. SBuper-
sessions take place and have taken
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place in our country in notable cases.
There, there was no reference to the
personalities. On a minor point of
correction I want to make In regard
to this and thut is that in this paru-
cular case there have been two super-
sessions. Of course, tha: is not of
relevance now. My reference is not
in the same category as reference to
merits of individual officers. That was
merely to point out that “superses-
sions” take place and in notable ins-
tances they have taken place.

Shri M. R. Masani: | am not ques-
tioning the right of the hon, Defence
Minister to illustrate his puint. 1 am
requesting that other hon. Members
of the House should have similar
liberty to illusirate their point. I do
not think any distinction exists bet-
ween what Acharya Kripalani tried to
do and what the hon. Minister did.

Acharya Kripalani (Sitamaili): You
also said just now that the hon. Min-
isters are also Members of Parliament
Can some hon. Members of Parlia-
ment have certain privileges which
other hon, Members dn not have?

Mr. Speaker: The same point was
raised by Shri Masani yesterday, [
was not present here then, but the
hon. Deputy-Speaker was in the Chair.
The very same point was raised by
Shri Masani and the hon. Deputy.-
Speaker, after hearing in extenso
what Shri Masani and other hon.
Members had to say, obscrved:

“Therefore, my advice even
now, after hearing all the Mem-
bers, would be that names should
not be mentioned.”

I want to make jt clear that the boa.
Deputy-Speaker, or whoever sits in
the Chair, is as much the Speaker for
the time being as the Speaker him-
self. 1 want to establish proper con-
ventions. [ am not sitting as an
appeliate authority over what hap-
pens in my absence.

So far as a ruling is concerned, I
do not mean to say that once a ruling
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is given, whatever might be the effect,
it cannot be touched. But so far as
this particular case is concerned, the
ruling is final, whatever might be its
efficacy, Any hon. Member who is a
lawyer knows this. So far as future
cases are concerned, the ruling may
be looked into once again and either
it may be confirmed or if there be a
diffcrence it may be changed. But
so fur as this case is concerned, the
matter 15 final. At one stage ruling
is given, At another stage, some
other person 1 or one of the members
on the pane, of Chairman comes in
and it happens that for each indivi-
dual Member a ruling different from
the previous one is given. Some are
allowed and some arc not allowed.
Hon. Members would kindly consider
that to go into it would not be in
their interest. There are precedents
in the courts, Therefore, so far as
this matter is concerned, the decision
of the hon., Deputy-Speaker in  this
case is final.

Shri M. R, Masanl: May [ point out
that he gave no ruling?

Acha-ya Kripalani: The hon. De-
puly Ipeaker gave no ruling. Rather,
he -uid that he was not going to give
a ruling but would only advise.
Because s0 many English precedents
were given, the hon. Deputv-Speaker
said that he was not going to give a
ruling,

Pandit K. C. Sharma (Hapur): The
Chair's advite is to be respected.

Acharya Kripalani: At that time.
But what about now? At that time,
the question was not raised that the
hon. Defence Minister had h.m.elf
given the numes of people and had
said something in favour of somebody
and against somebody.

Mr. Speaker: 1 am not disposing of
it........

Shri M, R. Masani: I fear, Sir, that
you have not followed me, 1 was not
appealing to you to reverse the ruling
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to the hon. Leputy-Speaker. On the
contrary, the Deputy-Speaker only
said:

“l have not studied the points
in detail, because the question has
been raised only just now, and,
therefore, I cannot give an authori-
tative ruling”

Then, he went on to say that Mem-
bers have the right, but his advice to
Acharya Kripalani was not to mention
names. 1 am asking you to re-empha-
sise his statement that the right of
Members is there, and the advice is
only an gdvice and not binding on
Members.

Sardar Hukam Singh (Bhatinda):
May I say one thing, if you would
allow me? What has been presented
by Shri M. R. Masani is not in the
very context in which I said that I
was not going to give a ruling, because
the constitutional powers and the
legal powers of Parliamen were being
put forward, namely, that this House
was a sovereign body. and that it could
discuss any mattor that it liked, I
said that so far as sovercigniy was
concerned, there was no  doubt about
that; the Hou.v is <overi.gn, and Par-
liament is suprum . atud 1t can diseuss,
but my advice wa. that so far as the
individual cases were concerned, if
they were mentioned, then, we would
become a court of enquiry in  every
case, and even now, I feel that I was
righ-  : holding that individual cases
shou.d not be brought in here, and
names should not be mentioned. There-
fure, 1 gave that advice, and 1 am
thankful to Acharya Kripalani that he
has respected it.

Shri Khushwaqt Rai (Kheri): May
1 say a word? Yesterday, I had raised
a point of order on the basis of article
105 of the Constitution, and on that
point, ruling was given by the Deputy-
Speaker; he said that hy could not
give an authoritative ruling, because
he had not studied the points in detail,
That is a point which ought 1o be
decided by you now. So far as the ad-
vice is concerned, Acharya Kripalani
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acted on that advice. But, shall I read
out a few sentences from the records?

Mr. Speaker: It is not necessary. 1
have got the records here before me.

Shri Khushwagt Rai: What I would
emphasise is that the Housc is sove-
reign and it can always discuss any-
thing that iy likes, What the Deputy-
Speaker said was only this, namely:

“I have not studied the points in
detail, because the question has
been raised only just now, and,
therefore, I cannot give an autho-
ritative ruling.”.

On that, 1 had raised a constitutional
point saying that article 105 of the
Constitution gave us the same powers
which were possessed by the House of
Commons, and especially when a simi-
lar matter, as pointed out by Shri
M, R. Masani had been allowed to be
discussed there, this House should not
be denied of that opportunity.

Shri M. R, Masani: May I draw your

attention to the fact that in the third
week of March this year, the British
House of Commons had a full-fledged
debate on the appointment of Dr.
Beeching as head of the British Rail-
ways on a very big salary. The
gentleman’s qualifications, his appoint-
ment, his terms of appointment etc,
were discussed in detail and the Minis-
ters gave answers and justified the
appointment. Here is the example of
the Mother of Parliaments from which
we draw our precedents and conven-
tions. How can this House then be
prevented from making references in
the public interest to matters of a
similar nature? And particularly
when you allow the Defence Minister,
surely, other Members have not lesser

rights,

Acharys Kripalani. I think advan-
tage should not be taken of the respect
in which I hold the Chair. I may not
have accepted his advice, and I may
have gone on giving names. There-
fore, I think that jn deciding this
matter, this should not be brought in,

CHAITRA 22, 1883 (SAKA)

for Grants 10812

Mr. Speaker: Very well. I take it
that the advice was a direction. Other
wise, the hon. Member could have
insited upon going on giving names.

Acharya Kripalani: No the Chair
said that I could go on,

Mr, Speaker: I do not want to dis-
pose of this on a merely technical
ground, All that I wanted to say was
this, When once¢ a person who is in
the Chair, for the time being, glves a
ruling, in the same case, the matter
ought not to be re-opened, whatever
might be the necessity to re-open it at
some other stage.

It is said that that was only an ad-
vice, and the hon. Member has acted
upon that advice, But 1 do not want
to dispose of it in a technical manner.

The point is thay thesc matters relate
merely to a question of promotion; that
is absolutely an administrative matter,
The question of promotion was also
cxplained by the hon, Defence Minis-
ter. He said that after a particular
stage, seniority was only one of the
matters that was taken into considera-
tion. That is the principle that has
been adopted, Later on, in applying
the principle if we were to go into the
question whether X has been taken or
Y has been taken, it is a question of
interfering with the discretion. No
doubt, if in a series of cases the dis-
cretion is from time to time badly ex-
etcised, or the committee that is ap-
pointed j; not competent, and it s
managed in a particular manner, that
is another mautter. But, even then, it
15 purely @ matter of administrative
detail,

If 1 allow this, there will be eternal
lubbying. Member after member of
the Armed Forces—whose Qdiscipline
we are very anxious to maintain—who
is superseded will come and catch hold
of 3]l the five hundred odd Members
here, and lobbying will go on eter-
nally, This House is not competent lo
go into this matter.

Acharya Kripalanl. rose—
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Mr. Speaker: The hon. Member will
kindly bear with me.

It is said that the hon. Defence
Minister himself started this and re-
ferred to three names, I find that two
or three names were referred to, along
with General Thimayya's name, But
‘General Thimayya’s name was not the
only one; there were some other cases
also mentioned; an English case was
also referred to by him for the purpose
of showing that it was not a matter of
supersession, but it was a matter of
appointment. If the entire promotion
depends on the question of seniorlty,
then the question of supersession arises,
The hon. Minister wanted to say that
this was not a question of supersession
at all, but it was a question of appoint-
ment; and so far as appointment is
concerned, the question of seniority is
only one of the items that would be
taken into consideration. And fio- this
purpose, he quoted General Thimayya's
case,

Shri M. R. Masani: He said that he
had superseded General Kulwant
Singh, General Sant Singh and a lot of
others,

Mr, Speaker. So far as that js con-
cerned, that is only an instance which
has been given. But, if at an earlier
stage, the matter had been brought up
here and it had been stated that Gene-
ral Thimayya had superseded so-and-
so. or if some hon, Member should
have said that Mr. Kulwant Singh
oughy not to have been superseded, I
would have disallowed that matter, It
i3 open to the hon, Minister to give an
instance now where a number of per-
sons have been affected, and that it is
not a question of supersession; it may
be that the other people might have
been competent to be appointed to that
post by virtue of their seniority, but it
is not seniority alone that counts. For
this purpose, the hon. Minister has
given that case by way of illustration,
In this case, Genera! Thimayya is no
longer in the fleld now. If he had
continued to be there, I would have
hesitated to allow him to make any
reference to the particular individual
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But he is no longer there in the fleld,
and if his case is mentioned, it would
noy affect the discipline, All of us,
individually and collectively, are in-
terested in seeing that the discipline
of the Army is never shaken. I feel
that this is an administrative detail
which has been elaborated.

My attention has been drawn, or
rather the Deputy-Speaker’s attention
had been drawn yesterday to this fact
by Shri M, R. Masani; he has again
referred to it row; and Shri Khush-
waqt Rai aso has referred to the
ruling given in  the House of Com-
muoung earlier end the latest ruling as
well,

So far as the earlier ruling is con-
cerned, it was not a question of a rul-
ing. The House of Common allowed
in 1809 a reference to be made to a
Commander who had been superseded
by so-and-so, I do not find that it has
becn followed up recently.

Yesterday’s case mentioned by Shri
M. R, Masani stands on a different
footing altogether. It is said that a
person who is not competent has been
appointed as the head of an adminis-
tration, a man who has no qualifica-
tions, whereas the particular statute
prescribes something else. We also pass
a number of statutes here, providing,
for instance, that the chairman of a
particular committee ought to be a
person who is a charteded accountant
and so on; it is open to th¢ House to
say that this particular ind:vidual or
that particular individual knows noth-
ing about accounts and so on,

Now, so far as promotion is concern-
ed, it stands on a different footing
from appointment. This js a matter of
appointment. This is a matter of ad-
ministrative detail. Therefore rightly,
the hon. Deputy-Speaker has said so;
no doubt, he might have wanted to
say it, but he did not say ‘Yes, this is
my ruling’. I would accept it as a rul-
ing, though it was an advice, That is
my ruling. My ruling is that so far
as administrative details are concern-



10815 Demands

Acharya Kripalani: Before you give
your ruling, I would submit one thing.
Supposing the Defence Minister goes
on promoting people of his choice, we
might have tommorrow a dictatorship
here,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): May I say a word? Suppos-
ing he does that, it is up to the hon.
Member to bring a vote of censure
against him or against Government. It
is not open to him to challenge these
things,

Acharya Kripalani: As long as there
is a majority party, shall we allow
our country to be disrupted like this?
We have also a right. . (Interruptions)

Shri Jawaharlal Nehru: This is very
remarkable. |

Acharya Kripalani: It is not a ques-
tion where only because you are hav-
ing a majority, yvou can do anything
vou like. We cannot allow the De-
fenee Minister to go on changing peo-
ple like that, till the becomes a dicta-
tor.  (Inierruptions),

The Ministes of Mines and Qil (Shri
K. D, Malaviya): You will have to
submii o the majority.

Acharya Kripalani: This is a maore
scrious question than what the Prime
Minister thinks, (Interruptions).

Shri Jawaharlal Nehru: I should
like vou, Sir, and the House to consi-
der as 10 who at the present moment
is functioning as dictators normally
function. Look at the hon. Member
opposite, the language he uses, the
arms he waves about, the looks he
casts around him. ...

Acharya Kripalani: You see my
Jooks, but vou do not se¢ your looks,
1 see vour looks. Your mirror is here;
and my mirror may be there.

Shri Jawalixrlal Nehru: I hope my
inoks pleasr him. It is an extra-
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ordinary state of affairs. The' hon.
Member seems to think that  the
majority shouid not function here at
all.

Shri Ranga ' Tenali); It should func-
tion responsibly.

Acharya Kripalani: Not like a dic-
tatorship.

Shri Jawaharla] Nehru: The next
step will be that the majority in the
country, of the people, should not
function at all. That is the logical
argument.

Shri Ranga: The majority also
should have some respect for the
minority. (Interruptions).

Mr. Speaker: Let there be no inter-
ruptions. What is the meaning of
this? I am afraid unnecessary excite-
ment is taking place here.

Acharya Kripalani: The excitement
was begun by the Prime Minister.

Mr. Speaker; No, no Let ug laugh
it out,

The only point ig that in a parlia-
mentary democracy, there is no good
1gnoring hard facts.

Shri Ranga: An advice js being turn-
cd into g ruling in parliamentary de-
mocracy,

Mr. Speaker: Ul is not advice. 1 am
coming to an independent judgment.
I am not merely guing by what has
been said inasmuch  asx  the hon.
Deputy-Speaker did not give g ruling.
He said that this was a matter in
which he would like to think again,
But go far as this matter was concern-
ed, he guve the advice and the hon.
Member was good enough te adopt
that advice and he did not refer to
names Now_ [ urm cal'ed upon to give
a ruling and I am piving it

The position is that in a parliament-
ary democracy, there is no good the
Opposition complaining that the majo-
rity party is ruling. 1If therc is no
majority it will not rule: the Opposi-
tion only will rule. Therefore. let us
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go into that position (Interruptions.)
Order, order, What can be done?

8hri Hem Barua (Guhati): Is that
the issue before the Housc?

Mr. Speaker: Order, order.

That is the first step. The second
step is this. The hon, Minister in
charge of the Defence administration
is the person who has to appoint the
Commander or Officer in charge or
Staff officer and so on, is it the con-
tention of hon Members that we can
go into individual cases? 1 agree that
it there is a definite rule, either in
the Constitution or elsewherce, which
has been adopted and which says that
appointments shall go  strictly by
seniority, irrespective of capacity, it
is a different matter. In that case, if
a man is 50 and the cther is 30 and
the former has been superseded, I will
certainly allow a discussion on that
matter. But scniority i: only one of
the five or six conditions. Therefore,
it is the Minister who has to decide.
Shall I allow the Opposit'on to decide
as to whether a particular person
should be the Commander-in-Chief of
the Armed Forces in supersession of
the decision of the Defence Minister.

Acharya Kripalani: We do not want
to decide. We want to criticise, and
we have a right to criticise.

Mr. Speaker: Surely. he cannot cri-
ticise like this, My ruling is that he
cannot criticise individual appoint-
ments 1 ke this (Interruptions). Ord- T,
order. Now, there must be an end
to this.

Shri Hem Barua: The Defence Min-
ister was mentioning names. He was
not stopped.

Mr. Speaker: A number of accusa-
tions have been made from time to
time. 1 was here¢ when the hon.
Defenen Minister spoke. He referred to
a kind of campaign or a number of
accusations going on in the Press out-
side and elsewherc that apopintments
in the Army have been irregular. He
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has to satisfy not only this House but

the general public also, and he wanted
to say......

Acharya Kripalani: For that he
called a party of editors.

Mr. Speaker: Hon. Members have
a right to accuse, but there are limits.
It 1s not that every small matter will
bu brought up here, They must abide
by my ruling.

Acharya Kripalani: This is not a
small matter.

Mr. Speaker: If hon. Mcembers are
not satisfied with the manner in which
things are being done and if there is
a specific violation either of g consti-
tutional right or of the rules framed
under the Constitution or a statute, it
15 open to the House to say that the
Lidence Minister did not carry out
those rules, because he has to promote
by strict seniority and he has not done
50, This is not such a cas:. So it is
l¢ft 1o the Defence Minister to decide
who ought to be and who ought not
to be promoted. 1 am not going to
allow any hon. Member in the Oppo-
sition to decide for the Defence Min-
ister. If he has any complaint against
the Defence Minister fr:un the series
of appointments that h.ve been madc,
it is open to him to move this House
to get rid of the Defence Minister.

Shri Jawaharial Nehru: Or the
Guovernment.,

Mr. Speaker: Or the Government—
of course—as they choose.

Therefore, individual cases shall not
be referred to.

Acharya Wripalani: What is the
function of the Opposition?

Mr. Speaker: 1 am stating it. As
the Defence Minister him:elf said, he
wanted o justify the various appoint-
ments and show that there was no-
thing wrong in them. Likewise, it is
open to Opposition Members to refer,
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without mentioning names, to various
cases—not one, nor twc—where a
Major has been superseded, not one
but four, and so on. He referred to
a case and said that only one has been
superseded, and that was a case of
premature retirement and so on. I do
not remember the various designa-
uons. Hon. Members can say that the
man was the most senior, and this is
s0 not in one case but successively
and so on. Of course, this is a general
rule. But no names cught to be al-
lowed to be mentioned here,

1 would refer to one other matter
by way of analogy. I think there is
a rule under the relevant rules of pro-
cedure that when an officer has to be
accused of corruption, the Minister has
to be given notice. If the House
wants to move the Government to get
ricd of a particular officer on account
of corruption ete., even then it s
open to the Chair to allow a reference
or not to allow it. But normally the
Chair does so. But the present one
Is not such a rase. It is purely a case
of apopintments, and the matter of ap-
pointments is in the hands of the
Defence Minister,

Therefore, no names should be
brought in. I am looking at larger
conscequences of any other step. There
will be eternal lobbying and the very
hon. Members who want to refer to
these names will themselves come to
me and say, ‘Do nct allow us to men-
tion names hereafter’.

Under these circumstances, a gene-
ral statement can be made—not that
this, Major was not promoted and so
on—that so many promotions have
been made, and it can be refuted,

sy s Aeg wafear (22a1) ¢
TEe, Awg T A7 AT WA

Shri Jawaharlal Nehru: Mr, Speaker.
1 am grateful to you. Sir, for giving
me this opportunity to say a few
words on this occasion, during the
relatively short time at the disposal
of the House to discuss this matter
further.
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Shri Khushwaqt Rai: The time may
be extended.

The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
No, no.

Mr. Speaker: Time has already
been extended. 1 am unable to extend
it further.

Shri Jawaharlal Nehru: 1 hesitate
to take much time of the House, 1
would not have donc so because my
hon, colleague, the Defence Minister.
will no doubt give an adequate reply
to such criticisms as have been made.

An Hon. Member: What is the need?

Shri Jawaharlal Nebhru: But there
were two or three points made  in
vesterday's debate,

Mr. Speaker: Any hon. Member is
crtitled to speak and jt js my privi-
lege to call upon hon. Members to
speak.

Shri Jawaharlal Nehru: But thore
were some points made in yesterday's
decbate—I regret 1 was not here to
listen to the dobate myself; but I have
read n full the seript of i1, specially
of Acharya Kripalani's specch—which
make it jncumbent on me to say a few
words.

Now, as thc House knows I have
the greatest respect for Acharya
Kripalani,....

WA FETHY 0 WIT AT |

Shri Jawaharial Nehru:... though,
I think that his judgment about vari-
ous matters js frequently wrong, But
it is one thing for a judgment to be
wrong; it is quite another fer facls to
be wrong. And he and some other
speakers have indulged in this matter
in wrong facts, distorted facts. and
1 protest against this kind of xiate-
ments in regard to officers or other
people serving our countiry. Although
you have been pleased to say that
names should not be mentioned—and
I respectfully submit that that is the
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[Shri Jawaharlal Nehru]

only course we can follow in this
House—it is not fair either for mili-
tary or civil officers to be condemned
here in this way. If anything serious
has happened, surely there are other
ways of dealing with it, not by just
casting aspersions on a person’s past
record or present activities. Although
actual names were not mentioned, in
some speeches, in those of Acharya
Kripalani and Shri Goray, without
names very clear referefice was made
to some of our senior officers, based
on facts which are completely wrong
and distorted.

Shri Rajendra Singh (Chapra): How
can we ascertain facts when we are
not on that side...... (Interruptions).

Acharya Kripalani: Let a Commit-
tec be appointed.

Shri Jawaharlal Nehru: It is not
too difficult a matter for the hon.
Acharya o have asked me about cer-
tain basic facts—there are certain
basic facts about a person’s record,
what has hapepned and what has not
happened—and 1 would have given
him the facts. If he has a particular
aversion to deal with the Defence
Minister, he could have asked me
about it. T could have given facts, But
he has not mentioned. During the
course of all these events, in every
speech, whatever the subject, he has
brought more or less the same thing.
But., he has never taken the trouble
1o ask me what the facts are on which
charge: are being levelled.

Acharya Kripalani: He never called
me 1o explain the facts to mc. I cannot
go to a busy man and make myself
a nuizance. It is for the Prime Min-
ister to take the Opposition into con-
fidence. It is done in every country,
excepting our own.

Shri Ranga: Hcre is an article, an
open letter to Shri Morarji Desai, who
was the Acting Leader of the House
in the absence of the Prime Minister.
It was published in the Current some
days ago. (Interruption). It was
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open to the Defence Minister or Shri
Jawaharlal Nehru to come out with
a reply to this in Press Committees or
Press Conference or anything like
that. They have not done that till now.

Acharya Kripalani: When the Edi-
tors of papers are called we could
have been called,

Shri Jawaharlal Nehru: Who was
called by whom and where?

Acharya Kripalani: The Defence
Minster called the cditors. He himself
said that yesterday.

Shri Ranga: He did it the day before
yesterday and refererd to it also in his
speech.

Acharya Kripalani: They instruct
them regarding what to write and
what not to write. (Interruptions).

Shri Jawaharlal Nehru: Am 1 sup-
posed to go on, Sir, or am I to listen
to these interruptions?

1 was venturing to say it is quite
casy for a person. I am talking about
facts. Judgment of rourse one  can
form. I should have becn approached
or written to or asked orally, The
hon. Acharya says that he does not
want to make a nuisance of himself
to me. Why then did he do it here
in the House? It is better to be a
nuisance to me than to the House.

Shri Hem Baruwa: On a point of
order, Sir.  (Interruptions).

Shri Rajendra Singh: It is open to
an hon. Member to criticise the Gov-
crnment during a speech in the House.

Shri Hem Barua: When a Member
speaks here he does so only because
he is shouldering a responsibility, a
duty to the people. When Acharva
Kripalani was levelling the charges he
was doing that only as a representa-
tive of the people. The Prime Min-
ister does not want to give him the
right to d» that  (Interruptions).
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Shri Jawaharlal Nehru: I do not Shri Jawaharlal Nehru: Sir, you
give way Sir. appealed to the hon. Members just to
say to some of the hon. Members of

. Shri Braj Raj Singh (Firozabad): the Opposition that they may dis-

He will have to give way.

Mr. Speaker: There is no point of
order. If such interruptions go on
how is the debate to be carried on?

Shri Khushwaqt Rai: It is a matter
of our right and privilege. I havé a
right to rise on a point of privilege.

Mr. Speaker: There is no point of
privilege,

Shri Khushwaqt Rai: Let him hear
me and then disallow it

Mr. Speaker: A point of privilege
cannot be raised like this off hand.
We are not adjourning today. We are
sitting till the 5th of May. If neces-
sary, we shal] devote a sitting of Par-
liament to discuss the matter of privi-
lege. -

Shri Khuwagqt Rai: It has to be
raised now, Sir, Otherwise, it will be
late,

Mr. Speaker: Le¢t him write to me.

Shri Hem Barua: Sir, will you allow
the Prime Minister to go on cRastis-
ing us like this?

Shri Jawaharlal Nehru: 1 have not
done that, Sir.

Mr. SBpeaker: 1 allowed 568 minutes
to Acharya Kripalani. I never inter-
fered with him. I allowed him to level
accusations. Is it not the duty of the
Prime Minister, when he wants to
intervene, and explain the position?
Is the Government run by the Oppo-
sition here? I cannot understand this.
Hon. Members ought not to be impat-
ient. I would make this appeal to
Acharya Kripalani and the leaders of
the various groups. (Interruptions).

Order, order. T would ask them not
to interrupt like this. After all we
have to maintain some decorum and
allow opportunities for all shades of
ovinion to be expressed.

abuse themselves of the idea they
seem to have that they are running
the Government.

Shri Rajendra Singh: Again, it 18
an aspersion, Sir.

Mr. Speaker: Hon. Members ought
not to be too sensitive lige this. (In-
terruptions).

Shri Rajendra Singh: Let the Lead-
er of the House maintain some deco-
rum.

Mr. Speaker: Order, order. The hon.
Member may kindly resume his seat,
Hon. Members ought not to be too
thick-skinned,

Acharya Kripalani: Sir, I have a
function to perform; the Opposition
have a function to perform. Please
define it, Sir.

M:. Speaker: That is why I called
him first. That is the definition of
the function,

Shri Jawaharial Nehru: 1 said that
I respect Acharya Kripalani very
much even though I think his judg-

ment is very often wrong.
Acharya Kripalani: I also do.

Shri Jawaharal Nehru: But it is
not a question of judgment. We may
differ in regard to our judgment. The
other Acharya present here differs in
everything he says now (Interrup.
tion).

Shri Ranga: That is why 1 passed
a vote of no-confidence in him, We
share our feelings in a mutual fashion.
We share the same view about his
judgment.

Mr. Speaker: The hon. Member

will have his opportunity.

Shri Ranga: [ passed a vote of no-
confidence in him and crossed the floor.
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Shri Jawaharlal Nehru: I do not
wish to reply; there is something

wrolg in me or the Acharya. (Inter.
ruption).

Acharya Kripalani; It is casy with
a majority behind you to excite
laughter; but this is no argument.

Shri Jawaharlal Nehru: This is not
argument at all.

Acharya Kripalani: If I had also a
majority like that I can excite
laughter. But il does not behove him.
It does not behove the Leader of the
House to speak like that.

Mr. Speaker: Very well; let him not
make references.

Bhri Jawaharlal Nehru: | hope the
hon. Member will permit me to speak
in a lighter vein and not to be conti-
nuously angry like himself.

Shri Hem Barua: Sir, should the
Prime Minister indulge in invectives?

Shri Jawaharlal Nehru: 1 said that
the charges mude here—some may be
based on judgment, I think misguided
judgment-—but mast of them are based
on completely wrong facts, as, no
doubt, I have been informed. T should
be very glad if even now the hon,
Members opposite will come to me
and tell me what their sources of in-
formation arc-—privately, nnt  publi-
city—so that 1 may give them the
factual information,

For instance, in his  speech  the
Acharya asked for a committee of in-
quiry—for some o'd officers and new
officers and others 1o form part of it.
Now, he used, as it happened, identi-
cal language which a retired officer
used to me when he put forward that
proposal, .

Acharya Kripalani: May I say this
on & point of correction? I said, let
there be a committee of this House.
If that is not acceptable, then, I said,
let there be anotbher committe. I never
said that this should be the only com-
mittee. The Government has the
choice.
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Shri Jawaharlal Nehru: I am
merely asking him for facts. He must
have got some information, on which
he has based his charges, from some
people, from some individuals. I shall
be glad if he tells me in private who
those persons are. I want il in pri-
vate. | may mention here that that
proposal was made some months ago
and repeated {wo or three times after-
wards by a scnior officer who retired
some 8 or 9 years ago from the Army
—a long time back. It seemed to me
rather an amazing proposal for old
officers, retired years ago, to come and
sit in judgment over those who have
succeeded them. It is a proposal with-
out precedent. And I told him so.

As a matter of fact, I wert u step
further and 1 discussed tiis matter
more than once with the the Chief
of Staff, Gen. Thimmayya, and he told
me that it was an absurd proposal. It
is his opinion. It is without prece-

dent and this kind of thing cannot be
done.

The proposal for that kind of com-
mittee or any commitiee 1o be appoint-
ced to consider the whole question of
the Army as it is run cannot be
accepted. 1 am nol aware of any such
thing being done. Of course, some-
times, particular aspects of policy are
considered. or may be considered or
debated. But, this is a different mat-
{er.

13 hrs.

But, here, if vou analyse the various
charges made, they revolve from larger
to minor things on promotions. They
round and round that subject. I think
some other facts alsn were actually
mentioned. First ¢! a', may 1 say
that in so far as these senior appoint-
ments and senior promotions right at
the top are concerned, the Defence
Minister does not do things of his own
bat. There are others. Certainly, I
always, as Prime Minister, come in-
to the picture; others also do. Senior
Members are consulted. There has
not been a single case of appoiniment
or promotion in which I Rave not been
consulted and which I have no* gone
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into so that the responsibiltiv is cer-
tainly sharcd by me as well as some
other scnior members of the Defence
Committee of the Cabinet. This fact
should be clearly remembered. So,
it must be clear that these top
ranking appointments must be based
on merit, apart from seniority and a’'l
that. Our Army would go to pieces
if we lay down the rule of promotion
only by seniority. I  have never
‘heard of an Army where that has been
done. It might have been done in
some remote and primitive army but
no advanced country can do like that.
T do not say that the hon, Member
says it. I am merely stressing this
fact that these are top appointments.
‘The other appointments, the lower
appointments, can be by seniority.
But as soon as you reach a stage—I
am not sure, perhaps it is the brigadier
stage—in the Army, appointments are
made by selection committees who go
devyly into the records of each person
and then appoint him, ignoring senio-
ritv—not ignoring it but certainly not
attaching too much importance to
seniority, at that stage. That is how
it is done.

Acharya Kripalani: 1 quoted from
the report of the Public Accounts Com-
‘mittec:

“A Captain Superintendent of a
naval dock-vard purchased one
item of store at the rate of Rs.
26320 per ton when the market
price was about Rs. 720 per ton.”

The report says and I have men-
tioned it in my speech yesterday:

‘“The Report says that the Cap-
tain Superintendent had been
transferred in the normal course
to a =enior post on completion of
his tenure.”

This is what the Public Accounts
Committee says and the Public
Ac-nunts Committee is presided over
by a Congressman and the majority of
the Members are Congressman. 1
have never said that it should be by
senioritv. That it should be by senio-
rity. But that is how promotions are
being given in the Army,
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Shri Jawaharlal Nehru: The hon.
Defence Minister will no doubt deal
with that question.., .. (Interrup.
tions.)

Shri Braj Raj Singh: He wil' not
deal with it

Mr. Speaker: Order, order. Let
him be allowed to speak in his own
way. What is the meaning of cross-
examining like this? Is he in the
dock? 1 allowed Acharya Kripalani 1o
ge: along  with his  facts. ... (Inter.
ruptions.)

Shri Tyagi (Dchra Dun): Yesterday,
we heard Acharya Kripalani's speech
without any interruption for more
than an hour. The same treatment has
been given to the Opposition Parties.
Will they not show us the same
courtesy?

Shri Jawaharlal Nehru: 1 repeat,
Sir, that senior appointments are made
that way. I do not know about this.
I cannot remember this and.the hon.
Defence Minister will deal with it
But the procvedure is that from lieut.
colonel, when you go to colonel and
brigadier; they are seeded out by spe-
cial sclection committees. The Defence
Ministr does not come in ¢xcept that
finally he may initial them. The staft
officers and the others do it; it im
quite clear and they do not go by pure
scniority. They have to go by re-
cords, etc. establishing merit.  When
vou go to the topmost stage, lieut.
colonels etc. it is the Government's
privilege to appoint, after, no doubt,
consulting the concerned people.
But it is the Government that appoints
them, conaidering all the facts of the
case. There are only very few per.
gong and they consult the others.
Naturally recommendations are made,
It is purely a selection post in the case
of the topmost few persons. And be-
cause it ig a very important apoint-
ment, the Defence Minister always
consults the Prime Minister. That Is
the convention and the practice. There.
fore, I am clearly as much responsible
for any of these top appoin‘ments as
the Defence Minister. T do 0o ff |1 may
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say so, not casually but I do so every
time after full consideration and dis-
cussion, I think the appointment made
have been proper appointments other-
wise I would not have done so. The
choice made has been a good choice.
If thiy practice prevails that every
disgruntled and disapointed person,
sometimes a  person  who  ha:
no other virtue except seniorily goes
to the Members of the Opposition or
Members of this Party and complains,
it is not a good practice, if 1 may say
so. One may make a mistake. But
certainly the party who gocs to com-
plain is not a very impartial awthority.
Some persons who go, maybe, may
have many factors which they do  not
place before the other party at all,
Thercfore, T said that if any such case
arises, I am prepared to tell the hon.
Member what T think if he writes to
me or sends me word. At least some
of the facts, T shall be able to place
before him. It is a very bad practice
and it will encourage, whether in the
civil ling or other lines. all wrong
kinds of accusations, charges and coun-
ter charges, ote, which canot be dealt
with. Newspapers deal with them
somelimes, to my regret. 1 do not
wish 1o come in the way of news-
papers but it is not, nevertheless, a
very fair way of dealing with these
matters and complaints. Let us take
a single instance. Shri Goray refer-
red yesterday—1 think Acharva Kri-
palani also referred—to the appoint-
ment of the Chief of General Staff in
the Army. Now, I do not know where
they have got their facts because what
they stated are not facts: they are
completely wrong. For instance, it
was stated that he had superseded so
and so and others, that he was not in
the infantry and he has been put there
and so on. I do not want to go in-
to it fully. He was an officer who
had been in the infantry for 25 years
out of his 28 vears of service. I am
not going into the details but T may
tell him that they are criticising a
person whom they do not know. All
these Generals and others in the Army
are more or less known to us. For
thirteen years, since I have been Prime
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Minister I have come across them; I
have met them; I have for some time
functioned as the Defence Minister
also. I know them personally; I know
their records also. I do not say that
my judgment is final about them but
I know them and at least their records.
May be I maliciously, inspite of that,
choose the wrong person. That is a
question about which I cannot answer.
But my knowledge of them is certainly
far supcrior to Achrrya Kripalani's
who says that he has not met them
and knows nothing about  them.
Therefore. he hag to rely on reports
that may come to him {rom persons
who are disgruntled It is obvious,
because he has no other source of re-
ports. He does not know them per-
sonally, T sav it is net a safe way of
considering these problems.

Acharya Kripalani: Do you want
us to know them personally?

Shri Jawaharlal] Nehru: I should
like that you know them that is bet-
ter than knowing a few like these.

Acharya Kripalani: 1 thought that
the Defence Minister said  yesterday
that he would see that we did not see
them.

Shri Ranga: He said that you
would not be allowed to go anvwhere
there.

Shri Jawaharlal Nehru: Where?

Acharya Kripalani: He said that he
would not allow me to go anywhere
near the army.

Shri Jawaharlal Nehru: Obviously,
hon. Member is seeing those who cri-
ticise them.

Acharya Kripalani: I have not seen
anybody, as I have stated. I have said
that I have got this information. 1
have seen nobody but I am willing 1o
see them if the Defence Minister has
no objection, because he said yester-
day that he would see that Acharya
Kripalani d:d not go near the Army;
the Army is his own preserve.

Shri Jawaharial Nehru: 1 do not
quite understand.
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Acharya Kripalani: It is there; you
can see from the recerds.

Shri Jawaharlal Nehru: 1 venutre
to say that I know them well simply
because I have functioned in this post
for the last thirteen years or for four-
teen years.

Acharya Kripalani: We are willing
to function with them . . (Inter-
Tuptions).

Mr. Spéaker; Lot us not interrupt
like this.

Acharya Kripalani:
mly thing left to us.

That ;s the

Mr Speaker: If he is not satisfied
with one hour out of e¢ight hours, I do
not know how I am going to satisfy
him.

Shri Jawaharlal Nehru: No, Sir. 1
entirely appreciate and symputhise
with the deep feeling to which he gave
expression just now.  Well, he is in
the position of being always with the
Opposition.

Acharya, Kripalani: You cannot
help it. (Interruption).
Shri Jawaharlal Nehru: How can

I help it? T know 1 cannot help it!
Now, Sir, there are only two points
I wish to say. 1 am sorry I have
taken up so much time. One of the
points 1s that 1 am personally, as
Prime Minister, responsible for every
senior  apointment  or  promotion
in the last two  years and
longer. The present Defence Minister
came in four ycars ago. There have
been other Defence Ministers and they
always came to me and | have always
discussed with them as to how and
who should be given scnior appoint-
ments. So. I have that responsibility.
I do not wish to dilate on that.

Secondly. many of the charges made
by the hon. Member are charget_: or
condemnations of the broad policies
we pursue. For instance, Shri Goray
talked about Goa. Our Goa policy
may be right or wrong. It is a diffe.
rent matter, but it is no good saying
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in connection with the defence esti-
mates, that it is right or not. I is a
policy which the Government of India
decide, and it may be wrong. You
might criticise or condemn or censure
the Government of India for it or any
other policy. We discussed the China
policy and the troubles on our bor-
ders. It has been discussed repeatedly.
We decide the policy and no indivi-
dual decides. It is a policy which
has been put before this House re.
peatedly and presumbuly approved by
the House. It may be that some hon.
Members do not approve of it. It is
my regret that T could po! convince
them. Howcver, the Defence Minis-
ter as such does noy decide any policy.
In these matters, the person who is
most responsible is the Prime Minis-
ter and of course the whole Cabinet.

Acharya Kripalani; May I point
out that when we are discussing the
Demands for Grants of this Ministry
<. .. (Interruptions).

Some Hon. Members: Sit down!

Shri Braj Raj Singh. What is this

noie. Sir?  Could you not control
them?

Mr. Speaker: Order, order. I would
ask Acharya Kripalani—

Several Hon. Members rose—

Mr Speaker: Order order. I am
really surprised at the attitude even
of Acharya Kripalani. Does he not
want thal whatever he has said should
be answered, and does he expect an
answer only on the lines of what he
has himself accused? I cannot under-
stand this. (Interruptions), Order,
order. I am inclined to come to the
conclusion, on account of the various
interruptions, that unless the Prime
Minister admits everyone of the accu.-
sations, Acharya Kripalani will not
be satisfled! I am really surprised at
it

Acharya Kripalani: 1 only wanted
to say that when we are discussing
the Demands of a particular Ministry,
we will talk of that Ministry
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Mr. Speaker: Very well.

Acharya Kripalani: The Ministry
may have the support of the whole
House and the whole Cabinet behind
it, but when we are {alking about the
Defence Ministry, we have to talk
about the Demands for Grants of that
Ministry, and....

Mr  Speaker: Noubody denies it.

Acharya Kripalani: That is al] that
| wanted to explain. We are discus-
sing the Demands of a particular
Ministry. So we will talk of that
Ministry and that Minisiry may have
the support of the Cabincl. But we
are not talking of the Cabinet.

Mr. Speaker:
about that.

Nobody complains

Acharya Kripalani;: That is all that
. wanted to say.

Mr. Speaker:
ing about that.

Nobody is complain-

Acharya Kripalanl: The Prime
olinister said that it is the Cabinet
policy. I have no doubt about that.

Shri Jawaharlal Nehru: If I may
suy §0, if the hon. Member will hold
himself in paticnce for a while, 1
chall finish in five minutes. What I
wag saving was that the broad policy,
for instance, the Goa policy, has noth-
ing to do with defence estimates; it
is the policy of the Government of
fndia. Let him criticise it certainly or
vven the policy about our borders, or,
wuy Pakistan. Our army follows the
dirertions given to it.

Now, there was reference to  an
officer, without being named, but
nevertheless criticised. I say  with
complete confidence and knowledge
that he is one of our brightest and
best officers in the army. I am absolu-
tely certmin that if the hon. Member,
Acharya Kripalani, knew anything
about him he would have the same
opinion.

Acharya Kripalanl: I will cultivate
his friendshipl!
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Shri Jawaharlal Nehru;: It is so
amazing to me; Shri Goray and others
talked in this vein about some of our
finest officers in the army. I would
say that we have got a good army
and good officers generally speaking.

Shri Rajendra Singh: Is the Oppo-
sition to be guided by the Ptrime
Minister and have we no opinion of
our own here?

Shri Jawaharlal Nehru: The hon.
Member who has made that interjec-
tion will never be guided by our opi-
nion. He has chosen the wrong path
permanently.

Shri Rajendra Singh: That is the
misfortunc, (Interruptions).  That
might be his opinion.

Mr., Speaker: Order, order.

Shri Jawaharlal Nehru: That is my
misfortunec—that he has never follow-
ed my opinion. Otherwise, he would
have been more helpful. 1 merely
said that casting this kind of asper-
sion, bated on wrong facts, on our dis-
tinguished officers is a  very impro-
per thing, if I may say so, with all
respect.

The second point is this. | may
quote what Acharya Kripalani said,
when he made the charges. at the end,
in a peroration. He said:

*1 charge him—
that is, the Defence Minister,— ¢

“with wasting the money of a
poor and starving nation. I
charge him with the neglect of
the defence of the country against
the aggression of Communist
China. And, in the international
field. 1 charge him with having
lent his support to the totalitarian
and dictatorial regimes against the
will of the people and freedom.”

What does it mean? 1 do not under-
etand, except that the hon, Member
has spoken so in any angry mood.
Talking about the international fleld,
whatever the Defence Minister has
done in the international fleld is to
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support the policy of the Government
of India, which he proposes to go on
doing. If the hon. Member does not
agree with that policy, that is my mis-
fortune and his mistake. There it is.

I say, Mr. Speaker, that this kind of
wild talk and these wild accusations
do not help. They show simply that
he approaches the whole question not
in an objective way, not with the de-
sire to find out whay has happened,
but just in an angry way, and in an
eloquent way as he has put it. But it
is really the anger that has come uot.
‘That is not helpful. Anyhow, in con-
sidering these matters—army matters
are well known to be more delicate
than other matters, especially when
one talks about individual officers,
etc.—I do submit that this House
should deal with them in a somewhat
different way. I am not seeking to
limit the freedom of the House. But it
is for the House to realise that the
responsibility is not that of an indivi-
dual; it is a spread-out responsibility,
spread ullimately over the whole
Government and the Cabinet and cer-
tainly the Prime Minister. We have
to do our best. We may make mis-
takes, of course, and the mistakes
ought to be rectified or the Govern-
ment should go. There it is. Buat for
the hon. Member merely to feel rather
annoyed that the Government does
not go of its own accord. it is rather
unfair {5 ue. He talks so much about
parliamentary and democratic pro-
cedures. But he must acrept the fact
that the majority functions and the
minority also functions in ils own
right. He does not accept that basic
fact and gets angry hecause the majo-
rity goes on functioning. I am sciry
I canot oblige him ir that matter.
Sn ‘or~ -3 the penple of Tndia seem
to have greater faith in us than in the

hon Member and hic colleagues. we
shall continue to funr‘M

Shri Khushwagt Ra'* The hon.
Prime Minister said '+ -~ majority
rules in its own right *n a democra-
tic House has the majority any right
w0 rule in disregard of the rule of
law? (Interruptions).
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Mr. Speaker: Order, order.

Shri Rajendra Singh; Just one ques.
tion, Sir. Does the majority enjoy the
right to misrule also? (Interruptions).

Mr. Speaker: Order, order. Shri
Ranga,

Shri Ranga: Mr. Speaker, Sir, I
am glad that the Prime Minister has
taken part in this debate becausc he
has been able to make quite a number
of things very clear. I have been
wondering for sometime whether we
are not heading towaris . siluation
where we might have to come face to
face with a Naguib and a Nasser. My
fears are confirmed by what has been
said today by the Prime Minister.

Sir, the Prime Minister has just now
advised us to accept the well-known
fact that the majority should be
allowed to rule. I agree. But, at the
same time, if democracy is to be a
real democracy and not a mockery,
the Opposition also should be res-

pected and should be taken in-
to  the fullest possible confidence
on such cxiremely  important

issues as are before the House.
Neither the Prime Minister nor the
Defence Minister has taken the trou-
ble at any tim, to discharge 1that
basic  responsibility of  theirs as  a
majority.

Sir, my hon. friend Pandit Jawa-
harla! Nchru spoke i1 the usual
Kashmir fashion that it was his judg-
ment, that hig judgment was fortified
by the advice he rececived from his
highest officers and that his judgment
was reached over and above the advice
or the judgment that had already been
reached by his Defence Minister and
other senior cnlleagues in hi= Cabinet,
Well—i* is open to us. as ! hac said
in regard tn us also—-il s nol neces-
sary for i to accept his judgment, the
rationale ot his judgment and the wis.
dom of his judgmen:,

And what is more, till the other day
until he pasted away, ‘hrre was one
of his most bosom comrades and tha'
was Mgulana Azad. 1 need not ask
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the House to do anything more than
read what Maulana Azad has written
about what he thought about the
judgment of the Prime Minister es-
pecially in regard to the choice of
men, He has made it very clear as
to what he thought of the Prime
Minister’s judgment, what opnion he
formed in regard to the choice of the
Defence Minister, I need not have to
say anything more,

Then, Sir, you were good cnough to
say—the hon. Prime Minister also
took advantage of il—that it was only
one appointment, Yes, it is onec ap-
pointment. It is true. But jt is a
capital appointment, it is a kingpin ap-
pointment, it is an appointment  the
tncumbent of which would have in his
responsib.lity a power which can be
used in the right way or wrong way.
If it is used in the right way, India
will be strengthened, provided of
coursc the Cabinet would have the
judgment to give the proper orders
to that officer and to the whole of the
defence forces,

My complaint is that this Govern-
ment has failed in its duty in regard
to China,_ It is not the fault of the
defence forces that the Chinese were
allowed to come in here, It is the
fault of the Defence Minister, the
Defence Ministry and the whole
Cabinet,

An Hon. Member: No, no.

Shri Ranga: 1f you are happy with
your family, I wish you all success, I
wish vou &ll happiness (Interruption).
We are all used to indissoluble mar-
riages. In spite of that they were
again passing the Hindu Law (Amend.
ment) Bill where divorce is provided
for (Interruption).

I was saying, Sir, that they have
failed miserably—the Cabinet as well
as the Defence Minister—in giving
the timely, proper, heroic and ncces-
sary orders to our defence forces to
keep away the enemy from our bord-
ers. After having allowed all those
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people to come into our country, even
then they are not yet ready to give
the necessary orders, On the other
hand, my hon. friend, one of the very
brilliant speakers in the party in
power, has been good enough to speak
on their behalf that the golden
moment was going to come, the shin-
ing hour was going to come when the
orders would be given, By whom? I
do not know, Is it by the present
Defence Minister or by the future
Defence Minister?  God only knows.
Till then we have to go on with bated
breath, In the meantime the Prime
Minister wanted this  House, this
Parliament as well as the country to
believe that in God's own good time—
they do not believe even in Gods—the
Chinese would sce the wisdom to
withdraw the troops and leave all the
area, area as big as Bastar, as big as
half of West Bemgal. All this arca has
been occupied by other people and all
the time the Defence Ministry here
was doing nothing. It is bent upon
doing nothing until the shining hour
comes, until the shining star dances
on them,

We are interested in this not because
anybody has been doing any lobbying,
As things are here, we do not have
the advantage of any lobbying, It is
the duty, the elementary duty of every
one of the Members of this House to
be concerned as to what goes on in
this most important department of our
Government,

Acharya Kripalani: The Defence
Minister would not allow us.

Shri Ranga: He would not allow us
to go anywhere near. That was the
attitude of #he British Government
They never allowed us to go anywhere
there. And the most extra-ordinary
thing is, some hon_friend here, from
the Communist benches, yesterday,
wag asking us to be prepared to demo-
cratise our army. The cause of demo-
cratisation must be indeed very dear
to the Defence Minister, because it is
a process which is evolved out of
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best students of Marxism, Therefore,
in this process of democratisation we
are to be content with whomsoever
they give as the Chief of Staff.

What would be the consequences of
it. I need not go into the details and
the various names of al] these people.
You were good enough, Sir, to allow
the Prime Minister to put in again a
chit in favour of the present Chief of
Staff, the new Chief of Staff. But we
were not allowed to go into the man-
ner in which this has been done, the
manner in which he has been raised
to this highest position, the wvarious
stages by which four Major Generals
were over-ruled when he got the ear-
lier promotion and, thereafter, how
one of these Major Generals was given
stepped-up promotions in order to
appease him and remove his hysterics
because he was very closély related to
one of the members of the Cabinet,
Again_ afterwards there was one other
promotion and some other promotions
also. The hon, Prime Minister says
our facts are all wrong, Very well.
Then, how are we to accept these facts.
He says the majority is behind him,
they would accept it. Sir, this is not
parliamentary democracy. In parlia-
meniary democracy when facts are in
dispute, when the minority also feels
s0 very strongly on this question of
national importance, thev should be
willing. if they really believe that
Clacsar's wife is really chaste, to ac-
cept an impartial high-powered com-
missiun to go into the matter and
study all the facts,

Mr. Speaker: Just as there are civil
service lists giving the seniority, age,
date of appointment etc., are there no
military service lists?

Shri Ranga: I am coming to that,
Sir, there was a time when all these
Indian officers who were till then
holding the King's Commission were
given an assurance that if they were
to accept the President's Commission
they would be given some privileges
that they had been enjoying, It was
onlv after that the new rules were

CHAITRA 22, 1883 (SAKA)

- three are

for Grants 10840

brought in, How they did it, was it
honourable, was it honest with them
etc. I do not know. Anyhow they
did it, Why did they accept, they
might ask. They had no other go
and so they accepted it. They have
been implementing it.

Now I am coming to another point,
The Defence Minister gave some infor-
mation yesterday, He said that the
selection of these high officers is being
made by a Board called the No. 1
Selection Board. He also gave the
procedure followed in promoting offi-
cers to higher posts, This Board con-
sisted of senior officers of the Army,
the Army Commanders or the Staff
Officers and their coresponding mem.
bers in the Indian Air Force and the
Navy. It comes to this. The Three
Chiefs of Staff are there.  These
within the gilt  of
the Cabinet. These three and
another officer sit in the  Selection
Board with one or two other people.
They make the choice of other offi-
cers, Then thosc officers again, in
their turn, go on getling intp their
respective selection committees where
they go on sclecting other  officers.
Thus the vicious process goes on. All
that they have to do is to meddle with
the kingpin, The moment 1 have the
kingpin and the three associnted king-
pins then the chess board is ready,
That is how a selection can be rigged,
and the fear is that it js being rigged,
We would like to know the facts, It
is for that reason Acharyva Kripalani
has thrown a challenge yesterday. It
is a challenge to their moral integrity,
Let them accept it, If they do not
accept it. although they have a huge
majority the country will pass its own
judgment pass its own view, The
country also may noi be able to as-
sert itself against this machine which
is therc. The British were also here
with all the plenitude of their power,
You, Sir, mvself Panditji and other
friends, all of us, rose against that
British Government and, in those days,
we knew we were a hopeless minority
just as we are today, They were all
considering us to be ridiculous mino-
rity and yet that minority has been
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turned into this biggest machine of
majority. So, if they were to hurt
the conscience of the country, a time
might also come when we will have
the opportunity and if we will make
somc mistakes (Interruptions) we
should be kicked out also, as they
should be kicked out at the next clec-
tions, if only the pcople were ever
to have the necessary moral courage.

Demands

Shri K. D, Malaviya: Acharya Ranga
is the conscience kecper of the people.

Shri Ranga: I know my hon. friend’s
conscience is somewhere there kept in
oil. We keep things like Murda in
oil,

Therefore, 1 say the basic duties of
the Defence Ministry are to maintain
the efliciency, unity, discipline and
sense of contentment and spirit  of
loyalty of the defence forces, Now,
just look at jt. The hon. Minister
gave information yesterday about the
number of people passed over. How
many? Oh! any number of them!
Hundreds of these people have been
passed over, He said that 226 Majors
were promoted as  Lieutenant-colo-
ncls, superseding 485 officers. 485 offi-
cers are left there ag dead wood.

Shri K. D. Malaviya: What is the
quoting from?

Shri Ranga: I am only quoting the
figurss from his speech; pothing of my
own, For the rank of colonels, 70
were promoted and 83 superseded; for
brigadiers 39 were promoted and 57
superseded: for major generals T were
promoted and 17 superseded; for lieut-
enant generals 4 were promoted and
five were superseded. The story gones
on. When all these poor fellows were
left behind, what are their subordinate
and fellow-officers to think about
them? That they are useless! Who is
affecting the morale of the defence
forces, of the army? Not we, They
do it by this process, because the men
are condemned in this way, A man
takes courage in both the hands and
appears before the Selection Commit-
tee, They want him to take the
chance and he has taken the chance.
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Then he misses it, So many of his
fellow-officers are promoted and they
are high above him. What about the
morale of the officers who are below
them, various cadres and all that?
They go on thinking for the next 5
or 10 years that these particular offi-
cers arc condemned to remain where
they have been, that they are usecless,
duds and dead wood, That is the im-
pression that my hon. friend, the
Defence Minister is creating, It is he
who is disrupting the morale of the
army, not th¢ Oppositien. Tt 15 the
Cabinet wh'ch has been  respoasible
for allowing him to do this, nol the
Opposition. T would  like to call it
“mischief”, but I guspend my judg-
ment pending their readiness fo ap-
peint a committee to go into this mat-
ter and let them say whether it is
mischiel or not.

Shri Tyagi: Is it parliamentary?

Shri Ranga: The duty of the army
is 1o protect the territorial inlegrity
of our country and to take the quick-
est, the most spirited and  cffective
steps to resist and repel aggressors
and thus guard the country irom
foreign aggression, When my  hon.
friecnd was 1old that he should cap-
ture Goa, he was saying about our
other border that There are no people
there, we are building the roads now,
we are taking so many other steps,
therefore wait, We go on  waiting.
Should we wait for the Third, Fourth
or Fffth Five Year Plan? We have
finished two Five Year Plans and we
are already in the Third Plan, What
did they do in the Second Plan? The
Defence Ministry came to this House
and got money passed. They had made
schemes, plans and estimates and we
passed them, This House also gave
them money to the tune of Rs. 17
crores. My hon, friend also tlouk
credit for the saving effected for eco-
nomy in this country while the enemy
was coming in. We might not know
when the enemy came and trespassed
into our territory. But my hon_friend
must have or should have known it
If he had not known it, he is not
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worthy of his job, If he had known
it and was not able to repel them, he
does not deserve to be there, though
he is being kept here, He told us
vesterday why the enemies continue
to be there. I hope he would be ablc
to give us some reply on this point
when he comes back again to make
his second speech.

That is why I maintain that on all
these three counis the Defence Minis-
try has failed the country, For this
most disastrous consumation, the poli-
tical and temperamental  attbades
and activities of the Dcfence Minis-
ter have been largely responsible.
Our {ricnds have already referred to
it.

Then some reference was made to
the Hussian pilols being allowed to
g0 0 ovur' borders, Since we have
purchased the Russiun planes, they
have boecome oup planes. Then the
Russian p.lots came in and they were
requested  to  teach our pilots. But
they did not find any other area to
fly and wcach our people, Therefore,
they went over the Himaluyas, which
is a disputed area, so that they would
keep all their eyes wide open. They
arc noy like horses which are made
to sce only in one direction, These
are human beings and very clever,
efticient, politically  democratised
pilots, That is one of the reasons why
I say there must be certain political
predil etions. Many  peope  have
accused my friend as being a fellow-
traveller of the Communists. It is
not necessary for me to make that
charge, because quite a number of
fellowravellers are now being wei-
comed back again into the Congress
pacty and various other political par-
ties also, as soon as they undergo the
Ganga.inan, So, there is nothiny
special about 1t Now, the defence
forces, more especially the army,
have been seething with a high sense
of injustice.

Mr. Speaker; Doos it apply to all
parties or is ii an exception?

Shri Ranga: I said “other political
parties also.” My hon. friends have
been sleeping. 1 am glad you have
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woken them up. The pity of it is
that I have already said “other
political parties also.”

The Defence Forces, more especially
the army, have been seething with a
high sense of injustice done 1to its
leadership and also to the ranks by
the irrational, unjust and even per-
sonally provocative methods and man-
ner adopted by the Defence Minister.
When I say this, my hon. friend,
replies that the morale of the army is
never higher than what it is today,
and it is more national-minded than
it had cver been, Tt is a customary
thing when a marriage takes place,
even though we know the bridegroom
is not good-looking and the bride and
bride-groom a-e not properly matched
and it is a marriage between beauty
and the beast, yet 1o say when we go

to that place: TG AFT |

were the British, They also used to
say like that. You, Sir, were also on
our side at that time. They used to
suy that the morale of the army,
navy and air force was so great. They
used to say that it was so great until
the naval strike had taken place in
Bombay. Only Lord knows what
would happen. But we should have
eyes to sce that this kind of mis-
management is bound to have bad
c¢ffeets on the morale of the army.

There is a widespread  impression
that the activities of the Defence
Minisier, especially in  utilising the
Russian pilots to fly in our planes
over the Himalayas are  likely to
weaken ou- position ag against  the
Chinese aggression.

Then there is the fa'lure of the
Defence Ministry to  build up our
defvnce equipment and  forces, as
revealed for example by the non-
dcevelopment  of all  those  projects,
writ large in the reports of the Publid
Accounts Committee. But. on the
other hand, my hon. f-iend savs *'Oh,
we have produced so many things”
But the Rehabilitation Ministry has
told us the sort of stuff they are pro-
ducing. Then they say “they are
sabotaging us”. One Communis! friend
hag come to the rescue of him by
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saying that Rehabilitation Ministry is
sabotaging them. Here is a Cabinet
which is united. All of them enjoy
the confidence of the Prime Minister.
The Rehabilitation Minister also enjoys
the confidence of the Prime Minister,
whereag the Defence Minister is the
closest to the Prime Minister. Why
is it that they have not been able to
prevent this kind of sabotage? Actual-
ly, it is not a sabotage. They are all

facts. They were published in The
Hindustan Times.

Acharya Kripalani: Yes, one depart-
ment sabotages the other,

Shri Ranga: Machines 1{hat have
been produced by the Defence Depart-
ment weve not good cnough, were too
-costly and uscless to be utilized.

My hon. friend wanted to say, “Lo
and bchold the number of hours that
have been lost as a result of strikes
have come down considerably.” Yes,
it has come down because the fellow-
travellers and the travellers  were
hand in glove with each other. Only
in one place there was the INTUC.
In all other places labour uniong of
the pairiotic type are not functioning.
1 have gone to these ordnance facto-
ries nlong with so many of my col-
leagues who were members of  the
Puhlic Accounts Committer. We were
able to get in touch with the labour
leaders as well as with the labour
ranks there. We were suprised to
find that the INTUC had no hold
there at all. The Indian National
Trade 1Tnion Congrese had no  hold.
But, on the other hand., the other
trade union congress, which iz hand
in rlove with those visitors who have
eome to Viiavawada the other dav.
is having a tight control,

Shri S M. Banerjee (Kanpur): Sir,
I rise on a point of order. The hon.
Member is casting some aspersions.
There is the All-India Defence Em-
plovees Federation with 135 unions.
None of the unions iz affiliated to the
ATTUC. Shri S. M. Joshi who is the
wndisputed leader of this Federation
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is not a Communist, It is absolutely
wrong.

Shri Ranga: For very good reasons
they are not affiliated. Actually I
came to know that Shri §. M. Joshi
controls only one union.

Shri 8. M. Banerjee: No; 135. He
controls them. But his party was
defeated and he secured only 5,000
votes in Delhi.

Mr. Speaker: Anyway, that is the
opinion of the hon. Member. What
can be done?

Shri Ranga: When somebody goes
on shouting ‘Thief, thief’ . . .

Shri S. M. Banerjee: No shouting.

Shri Ranga:..... Somebody went
on scarching his whole house.

1 have deeply considered the process
of revising and implementing these
rules governing the service conditions
of oflicers which was mooted carly in
1948. Bu: in reality it came to be
utilsed to oust the seniormost officers
as quickly as possible. Gradually the
office~ cadre is being demoralised by
the innovation of over-ruling seniority
on the alleged plea of officiency. When
it suits them they use seniority against
efficiency.  About 20 officers in  the
ranks of Major-Generals and  above
have been retired on an average of
less than fifty vears or so when even
Licutenant-Colonels normally remain
in serviee.

One hon. friend was saying  that
there is dearth of officers. Is this just
the time for losing all the senior
officers and helping these people to
retire?  Should this thing have hap-
pened when there was acute shortage
of top ranking office~s? Our present
requirements are said to be at least
1,000 for officers of the rank of Lieute-
nant-Colonel and higher ranks. Even
under such circumstances, the age of
retirement is reduced when it ig not
done in any othe- service in this
countrv. These shorter tenures are
being introduced even in the case of
Generals and Brigadiers’ ranks osten-
sib!v to help vonnger officers to obtaln
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quick promotion. In reality this pro-
cedure has exposed the careers of the
seniormost officers to the tender
mercies of the hon. Defence Minister.

Shri V. P. Nayar (Quilon): He will
take one hour.

Shri Ranga: I am the only person
to speak on behalf of my Party ...
(Interruption).

Bhri V. P. Nayar: How many pages
more are there?

Shri Ranga: It is too much and too
hot for them. It is feared my many..

Shri V. P. Nayar: It appears that it
will take another hour to read through
his entire speech. He can either speak
or read.

Shri Ranga: I suggest that the com-
mission suggested by my hon. friend,
Acharya Kripalani, should go info the
justification for the successive promo-
tions of the most favourite General of
the Ministry to the detriment of better
or equally good claims of his seniors.
It will also have to study why the
same yardstick, either of seniority or
of efficiency or both, has not been
used consistently and fairly without
any ulterio- motive or extraneous
purpose with the result that four
efficient, loyal and senior Generals—I
am not giving any names—have come
to be superseded for the benefit of one
favourite,

Then, why were the claimg of the
General who was awarded . . . (In-
terruption) the Vir Chakra overlook-
ed? Could it have been due to his
disagreement with the hon. Defence
Minister and his loyalty to the Chief
of Staff in accordance with the time-
honoured sense of discipline and
military honour? If that Vir Chakra
General is junior to the more fortu-
nate General and so he was not pro-
moted ag it is claimed, why was it
that another General who Is senior
to h's successful rival was overlooked
for promotion? All these things we
wan! to be discussed.

167(ai) LS—7.
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Then, I think it is high time that
the hon. Prime Minister and Parlia-
ment realise the need to request the
President to discharge his responsi-
bility as the Supreme Commander of
the Defence Forces by being ready to
play an effective role in this aspect
of the management of the Defence
Forces. The hon, Defence Minister
has made so much play of public
interest. Who is best able to interpret
what it is from time to time? Surely,
it can only be the President because
he represents not only this Parliament
and this Ministry but also all the
State legislatures, He is the supreme
constitutional head and the elected
leader of the whole Indian democracy.
So I propose that the hon. Prime
Minister should welcome his active
participation in this sphere.

Then [ suggest that there should be
an Army Council to settle These mat-
ters, not for this particular occasion
but for future guidance also because
the hon. Defence Ministéer may be
good enough to vacate his office but
some other Defence Minister who will
come may also prove to be just as
difficult or unreasonable. Therefore
we would like a regular Army Coun-
cil to be organised in this country on
the same lines on which it has been
organised in England with very good
results. They have the Secretary of
State for War asg the President, the
Permanent Under Secretary for War
ag Vice-President and the members
are the Chief of General Staff, Vice-
Chief of General Staff, the Deputy
Chief of General Staff, the Adjutant
General, the Quartermaster General
and the Master General of Ordnance,
and the Permanent Under Secretary
for War as Secreta-y. What 1 am
suggesting for this country is that on
those lines the Army Council should
be set up preferably with the Presi-
dent as the Chairman, because the
President is the Supreme Commander,
the hon. Defence Minister as the
Vice-Chai*man, the seniormosi Army
officers as members and the Defence
Secretary as Secretary. For day to
day affairs, 1 suggest, a smaller exe-
cutive committee of the Army Council
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may be set up with the hon. Defence
Minister as the Chairman. Time does
not permit me to go into the details
of such a scheme. It is the principle
of the Army Council with collective
executive authority that I am placing
before the House.

Some Hon. Members: It may be laid
on the Table of the House.

Shri Ranga: 1 am prepared to place
a copy of it on the Table of the
House. Herc is an open letter to Shri
Morarji  Desai . . . (Interruption).

Yes, Current.®* 1 am not ashamed to
quote The Current because it was the
Editar of The Current who first of all
warned this country about the disas-
trous policy of the Government in
regard to Tibet and China. Kindly
read the book Jawaharlal Nehru: The
Lotus Eater from Kashmir. There you
will find all these facts. Therefore
why should I fight shy of this paper
at all?

1 suggest that this Army Council
should be brought into existence. I
also suggest that every year at least
once you should be good enough to
persuade the Government to agree to
the convening of a secret session of
Parliament to discuss all these things
without the impediment of our rudes,
conventions semd varfous other things
in regard to publicity. Then this
Commission that has been suggested
by Acharya Kripalani should be set
up.

I have never had any antipathy
towards the hon. Defence Minister. We
have known each other for the last
30 years now. I have never belonged
to the so-called anti-Menon or pro-
Menon lcbby, Those Jlobbies are
coming up, but I have never belonged
to them. I have held him in respect.
He was good enough to flatter me by
saying at cne time that ! was the
roving unofficial Foreign Minister of
India. I held two receptions in this
city in his honour because I wanted to
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strengthen him when he was hailed by
the Americans as their worst possible
cnemy. Yet, 1 have come to the con=
clusion that the time has come when
feclings all over India are running so
high in regard to the role that he has
been playing in the Defence Ferces in
these four or five years, that he would
be well-advised to vacate this cffice.
He would be rendering a great service
to the hon, Prime Minister for whom
he has been doing so much  service
even from those days when nis books
used to  be edited by Shri Krishna
Menon in England. For his benefit at
least, he should be good enough to
vacate this office and if the hon. Prime
Minister and himself cannot be sepa-
rated from each other like Siamese
twins, then let him at least be content
to remain as Minister without Fort-
folio and be satisfied with the ambassa-
dorial status which he has been enjoy-
ing for such a long time at the United
Nations.

Shri Ajit Singh Sarhadi (Ludhiana):
It is a matter of profound regret that
the Defence Forces and their personnel
should have become the subject-
matter of centroversy, because. ...

Shri Braj Raj Singh  (Ferozabad):
May I request that the time for this
debate may be extended?

Mr. Speaker: I said that I would call
the hon. Minister at 2-45 o.m. We shall
carry on now, till 4 pm.; so, ! shah
call the hon. Minister at 3-15 p.m.

Shri Naushir Bharvehs: May I sub-
mit that there are still many Members
who want to speak?

Shri Krishng Menon: I shall try to
finish in about 45 minutes, but so
many new points are being raised, and,
therefore probably I may take an hour.

Mr. Speaker: I am only extending
the t'mec by half an hour.

Shri Krishna Menon: That is in your
discretion.

*The Speaker not

having subsequently accorded the necessary

permission, the document was not treated as laid on the Table
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Shri V. P. Nayar: Only one Member
has spoken so far from our Party. I
hope you will give our Party a! least
as much time as you have given to
Acharva Kripalani and Shri Ranga.
Qur Party which is the biggest group
in the Oppasition has been given only
very liltle time so far. Therefore, I
would request you to give some more
time to the second speaker from our

party.

Mr. Speaker: If the first speaker had
wanted more time, I would have given
him.

Shri V. P. Nayar: We did not want
to take the whole time for a single
Member. We shall be splitting up the
time allotted to us for two Members.

Shri Vajpayee (Balrampur): There
are other parties which have not been
represented so far.

Mr. Speaker: I cannot allow all the
parties.

Shri Naushir Bharucha: This is an
important subject.

Shri Ajit Singh Sarhadl: It is really
unfortunate that the Defence Services
and their personnel should have been
the subject of controversy in the Par-
liament, The Defence Services consti-
tute a national asset and as such should
be looked at fr:m a nat’onal point of
view and not from a party point of
view. Therefore, the controversy that
has come in about the personnel or
their promotions, etc. is most unfor-
tunate, and it does not give any credit
to us.

1 would submit that the Defence
Services deserve the congratulations
not only of this House but of the entire
country for their achlevements not
only in the national fleld but also in
the international fleld. They have
brought credit to the country for the
peace mission in the Gaza Strip, and
now in the Congo, and in other fields
in the world. In the national fleld tco,
they have brought us credit for the
assistance they have rendered to the
civil authorities as for ‘nstance, in
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Rohtak and other places, including
even in the Bhakra Dam. 1 would par-
ticularly draw the attention of the
House to the very creditable work
which the Defence personnel did at ‘the
Bhakra dam in salvaging the equip-
ment, closing the tunnel and in ren-
der ng the service that they did.

In this connection, ” would congra-
tulate the Defence Ministry and the
Defence Minister also on the very
significant progress th1; thi¢ Defence
Production Organisation ha; made In
the country and the way it has tried
to reach self-sufficiency. The figures
that have been given in the report
indicate the creditable achievement of
production worth Rs. 17 crores during
the months from April to November,
which is something of which the
Defence Ministry and the country
should be proud. 1 am really sorry
that criticism should have been level-
led at the Defence Production Organi-
sation by certain hon. Members, 1
would say certainly that I st’ll hope
that however highly placed certain
Members of the Opposition may be,
and whatever high respect they migh
eommand in the country, they woul
not bring in matters which are of a
controversial nature because that
would affect the morale not only of
the defence personnel and the defence
organisation but also of those who are
working in the production sector of the
Defence Forces,

1 am afraid that the Leaders of the
Opposition cannot be aware of and
cannot be acquainted with the facts to
that extent as those who are In charge
of this. Therefore, to make a criticism
on the information and knowledge that
is made available to them from the d's-
gruntled or dissatisfied elements iy, 1}
think, not just inasmuch as that can-
not be correct.

Acharya Kripalani brought forward
a criticism on the working of the
Defence Production Organisation by
saying that Rs. 953 lakhs worth of de-
fence products had been rejocted. If
only he had been aware of the way
and the nature of the product'on of
the delicate materials «f which the
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Defence Production Organisation is in
charge, 1 believe he would not have
made that criticism. Even if such
large quantities had been vrejected it
has to be judged in the light of the
total production of about Rs. 30 crores
per year, Therefore, 1 submit, despite
the rejection that has been there and
considering the fact that the Produc-
ticn Organisation is at its develop-
mental stage, and it is at its primary
stage, this rejection does not reilect
any inefficiency; that only shows how
well we are going on.

Again, criticism was levelled at the
production of ammunition, and it was
said that a large part had been
rejected, But I regret that facts have
not been properly stated, as the
Prime Minister had been pleased to
remark. We find from the figures
©of production of ammunition, that in
'1959-60 whereas the total production
was Rs. 103 lakhs, the rejection was
‘only Rs. 79 lakhs. So, here also, I
can say that the criticism is not well
Pplaced and is not justified.

~ Again, I would submit that it 1s
really a compliment to our Defence
Production Organisation, and indeed
it is very creditable of them that from
the ordinary plane, recently, they
have gone into the production of the
Jet plane, and they are manufactur-
Aing every machinery right from a
plane up to even a button. When this
is the case, I cannot understand how
criticism can be levelled at this orga-
nisation. If we look at the figures
during the last four years, of any
project under the Defence Ministry,
whether it be the Bharat Electronics
Ltd. or it be the Hindustan Aircraft
Limited, or whether it be the ord-
nance factories, we find that really
.the production has been such as
would bring credit to the Defence
Ministry and to the Defence Minister.
‘Therefore, I submit that such criti-
cism that there has been rejection
here or rejection there is not justi-
fied and is not called for,

APRIL 12, 1961

for Grants 10854

1 was referring to the ammunition.
Here, I may say that I am myself
a little of a shikari, and I use cart-
ridges. 1 find that the cartridges that
have come from the ordnance fac-
tories at Calcutta are much Dbetter
than what I was using previously,
namely the imported Eley cartridges
and others., I am not a military man,
but I can say that the ammunition
that I am using in my gun can com-
pare very well with other cartridges.
Even if there has been any rejection,
that is only natural at the initial
stages.

Therefore, it pains me that this
kind of criticism should have been
made of the Defence Ministry which
has done so much in the matter of
defence production.

Of course, I can certainly say that
the Defence Research Organisation
has not been given that attention that
it deserves. I do not know where
the bottle-neck is or where the
hurdle is. 1 would say that the
Defence Research Organisation should
have that status or that position
which the Atomic Energy Commis-
sion has got, and the bottle-necks of
the UPSC or the Finance Ministry
etc. should not be there, A bulk
amount should be placed at their dis-
posal so that they can spend as they
want, and they may be in a positioa
to have the best talent from the
country in the research organisation.

I considered it really unfortunate
when I found from the report that
only 21 people had been sent to
foreign countries for training. It
shocked me when I read that during
the year to come, there are only
about six senior officers who are
being sent for training, and only about
44 junior officers possibly being sent
for training. Probably, the hon.
Minister finds some hurdle from the
Finance Ministry or from some other
quarter, but whatever the hurdle be,
it is the duty of this House and the
duty of the country to see that the
Defence Search Organisation and the
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Defence Production Organisation are
given greater importance, and we are
able to put ample funds at their
disposal so that they may devote
full attention to research and pro-
duction. Particularly in present con-
ditions when war has become a higly
technical affair, when technological
and scientific developments have
advanced to that extent, we should
lay emphasis on this aspect and see
how we can better our position.

14 hrs,

Again I congratulate the hon. Minis-
ter and his Ministry on a very credit-
able achievement in the matter of
the National Cadet Corps. He made
a commitment last year that he
would reach the target figure of half
a million. He has reached that target;
rather he has exceeded it. It is a
matter of great achievement, But I
beg to differ from him so far as the
approach which he is making towards
this is concerned. He says that we
do not want to militarise the stu-
dents and youth; rather this is a sort
of training ground for them. 1 would
like to say that we have reached a
stage, with two unfriendly countries
on the north and the west, when we
should militarise the youth of the
country. Of course, I know he has
got a plan, and from what I have
heard from him in the Consultative
Committee, I do hope that this is not
the end of the training of the stu-
dents. I am sure the ".CC will be
further expanded. But still T would
say that I would look upon it as &
second line of defence. We have to
have on our bord~rs defence arrange-
ments of a certain depth, To this
end, if it becomes necessary, we
should give compulsory training to
students and youth.

I also complaint the Ministry in
the matter of the Territorial Army,
the Auxiliary Force and the Lok
Sahayak Sena. I find that the allo-
cations in this respect are more than
what they were previously, Of
course, that is the criterion for my
judgment. But I would still urge
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tions and more expansion and wa

should have military training for

these people.

Now, I come to one or two oOther
points. Certain criticism has been
levelled about promotions. This is
a ground which 1 fear to tread,
because 1 feel that in the matter of
promotions, there should be abso-
lutely no controversy, As I said ear-
lier, it is the Minister who is respon-
<ih'e for it. As the Prime Minister
¢ 1 carlier, he is equaily responsible
for it along with the llome Minister,
All the members of the promotion
sub-committee or appointments com-
mittec are responsible for it. What-
ever their decision be, it depends on
the papers they have got before
them.

One of the leaders of the Opposition
said something on this, of course from
his information, But I would certain-
ly say that record is not the only
criterion to be taken into account in
the matter of promotion of an officer,
An officer may be very efficient. But
there is also another factor, the
reputation of the individual, I for one
know that in certain cases the records
of the officers may be very good.
But when one has to select a man
for the highest job in this field, one
has also to look into the reputation
of that individual and many other
things,

Therefore, 1 would say that what-
ever the Defence Minister has done
in the matter of selection has been
done after considering all the facts;
he has the opportunity of knowing
all the facts and is well-placed and
qualified to come to a decision. The
knowledge of the leader of a group in
respect of the qualifications of an
officer, however highly placed he
may be and whatever he may have
contributed. cannot be considered as
authentic inasmuch as the Informa-
tion he has obtained is second-hand.
Therefore, his statement {s not just].
fled. :
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Now I will take up one project
only, the Bharat Electronics. I need
not deal with the other points dealt
with by Acharya Kripalani, because
I do believe that the transaction
regarding road building and other
things are not malters whueir should
have been brought in here. These
matters—road building, storage and
all sorts of things—relate to a period
when the present Defence Minister
was nol in charge of the Defence
portfolio, Therefore, the issues that
pertain to these items should not he
taken up now, Even if they are
taken up, I would ask hon. Members
to consider whether with & huge
budget such as that of the Defence
Ministry, such things are not inevit-
able.

As regards the promotion of a
Captain Superintendent, at the time
when he was promoted, the matter of
inquiry was not there at all. The
question of inquiry came up in April
1959, while the officers had been pro-
moted in the month of October before.
This is only a digression, The main
thing 1 was referring to was about
the Bharat Electronics.

The Bharat Electronics project is a
very important project. Of course, I
do not want the hon. Minister to
divulge secrets about it; nor do we
expect him to do so.

14.08 hrs,

[PAnDIT THAKUR DAs BHARGAVA in the
Chair],

We have get absolute confidence in
the Ministry and we believe that
whatever they do will be the correct
thing, because they are handling a
department which deals with the
defence of the country and as such,
it is their function to look into all the
aspects and do the right thing. But
§ would certainly say that the ori-
purpose for which the Bharat
ectronics was astarted was the
elopment of radar, I am sure the
hon. Minister would refer to it in his
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reply, but it is very unfortunate
that there is not the least reference
to this aspect of the work of Bharat
Electronics in the Report. We have
been told that an agreement is there
with the Japanese wunder which
transmitters have been brought in
here. Has there been proper plan-
ning in this? What are the compo-
nents imported and what are the
components manufactured here? As
regards production, they have reached
the figure of Rs. 1'10 crores. They
have exceeded the target by Rs, 10
lakhs. I quite appreciate that. But
is it all assembly or sub-assembly or
manufactured here? The Bharat
Electronics can claim credit only for
what is manufactured here and not
for what is imported,

Therefore, I would beg of the hon.
Minister to look into the affairs of
the Bharat Electronics. Sometime
ago, the Estimates Committee had
also made some carping criticism
about it. Therefore, we would like
the hon. Minister to inquire into it.

I would not take more time, In
conclusion, I would only say that it
is very unfortunate that the Defence
Ministry, which has done so well dur-
ing the las{ four years in all the
spheres—operational, functional, ord-
nance and others—should be made a
target of criticism by parties rather
than of appreciation. With these few
observtaions, I support the Demands
of the Ministry.

off @ o (mgAm) ;- aumfy
wgrem, sfaed ey § s Ay
wiMt 9X PraTe w7 FWw & 9o Oy
v wawar § fE W @ qwer
Tt & wfer, forgiy fra oF af aw
wre Y e} ) v F @A Ao
W grar & s e, woht wfcs
qewiwfe wite € |

Fowdr Wt o gt X W W
Y NEwR R AL T
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E F Y T A T gt W, AE &
&7 ge ot #, fgwrrm #Y et 1T,
TwaA & frar ®, arn agrfeat
w7, 99 W AR gfqaat 7 fog drar
1 oftag fear §, 398 gATT AW
FATE AT & | FAT | X W=
afl, 3o & ae fagm & wma fw
AT ¥, o sdgaagar &, S
w94 ®@ & 07 fEwn § o3Ag
AT FIEr FA F Sfa A=A w1y
qqT 91T w1 97 Y ag et

798 7g~ fF 7 9= I w94 97
q g darg & faw § aF, 7 77 fraga
T AT WY1 Fqey qAwar g {F 79
Frnfy q&r & wavagt & 9w
AT FC AT JTST A OF & AT F
1A geegi 7 w9 faur g 497,
FAKT AT AA AT AO9G W §A
91 | @ F w9a Wiy frw wrEnd
gAY fF & SmIor ® g @G-
ford afr ff 77 & g0F AE ®
g% H g g &, A gwrd wrezfrAr
& wormw faedi & 7 0% —71 AR
I gfx w7y go ft 97w
w1 % oz Zart wra & e ¥
A AT E 67 & 77 &7 § w97
gME SAAgamrIsA G fr g
TATewE gfeawrr £Y e | wfwa
I I TAAw gfeEE § ATy
FT9 wmeE W | Y W
forar 1 (@ wewd & AT9-AT9 AR &2
T &y v § 1 I qgt 97 Ivw
dfw ufrmfal 1 owfrdl /i
fraferal & aaew ¥ o oF oY, 4
FT & T F I aqr woy Frdndt qw
¥ Al ¥ womgds ag free
®T g § R O At e agi 91
ST $T & 7 AW ¥ Fapeft weTT oY
7 T § afew wy ow QX swrmelt
&) APFTA F1 FAF I AN 9T wW
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® e NfF AR WA AT @R K
ATAT HT AT FAR T & FrEAfaw
g 7 9 & fa w:f fr e
T gEAT & | AT T qeaey § fogdr
WY &7 991 8 I AT & gwre faw
Ifea grr

ofyas, & gart avg s &4
wETEd ¥ v ag & famya /e g
ey gzt 7Y faar Ot IF@ fawn
& 719 78 97 waTw 7 f fee fegen
¥ M7 97, &7 qordy & Iy W)
fer SrdSTIC & g &0 & waT
agmmfagi & st § w7 7 g
1 It & 1w ArAAYg 9T Ay Ay
ot 39 47 ava faee gwe f5g
TT 74§ araqz At & ¥ za fie gnd
qTRTty SIRET @ F fET fY W
T TOAT T AATYT W QA I T &7
wrTHy syt | § 97 7 fAaew wo
AT § % 376 7 wAAT F aR &
T3 T FAY wgEy 9 v wfer
Tt 77 wrw famqm @A Tfsg
EERLIERLIRACER At 0el 2e
frar fa o7 aa fagferai A foirdy
IA% FUT 7T ¢ AT IFT TAF qIHA
g g § FAA Y § a1 gH 9w
wegt qv fawaw v wifeg | afes
TAT F §7% afy gy 3% a1t A 7@ EH
% @ aefamiz w1 g A1 gH ¥
a1 &1 ) AfY afew o ¥ wyew awy
! Tz F7A & wery few feg
aGT

wrwrd w3 fw § S gy
wu woft ot ¥ gz w1 @1 fs P
a7t waw & At & gae-
greTelt ®Y & AT W TR g A
ot afer fard oo & et WY At
g | & (@ e & WA e ol
agveT & ay 7 quT o g
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foF Q¥ wgeayw fagat o7 sre ag faodY
TR & AW AT FAT & THA F A
s faeara & & fagr w3 W w1 0
37 amt & afefaa F71 frm w3 A sy
feafy g7 21 oy | g FWAEY
& ®97 ¥ AR gz =i fAgwdr qga
T8t f& wre FA Ffr fadedy T &
it WY AT SfATET BA RS w4
N et 0T gAr foar F @ oA
ALY FT AR FG FA g AT |

o9 & gHTe 331 | fAzafy grege w1
WATT AT § TATT TET GiAFT FY qE=qT
# wryra: gfg &Y m § o) wwaT A
wwr ¥ ofr afg Y f § | Afaw Fan e
€ WA A arfaw frie F g v
FAATT T § F (9 T AEE
gEqT ¥ AT FHT 8, AR qfer Ay I @Y
2\ T FATAT WY AT T e AT AU
@1 8 % w=g ¥ 955 weA a9 F a9
genr § et faw 9 WY 3R
wl @ wef) A & 9@ | w7 WA
qEET 7 FAATAY QT o agwaraar H§
A AU YR W @Y & F@T W
q gear ¥ 94 av gra T 9 @ 2
w7 AT W TR 2 g7 I eEew & Ay &
IF e E ALY & Ty for wrem 7Y syt
¥ o vy ¥ F g gw 3 wrea
g & wft 7% fraiaama:, afmm
qafee afes wiaum @Y afads ddaw
e ®Y "Area wfaar fear 5@ &
O T § @4 & afwefat
Tg Wrw waa gar & e s wra o
I WL AT I WY aw Af T
% ¥ forma e 370 wrar Y ST 0
xafay # ag gwma &1 wigan g fiv it
% sfhae wifews & fag 91 ¥3=
o HfawT: o &To GTHo IT YT THW
fad amar 8, & W wiww @ & faa
wrd wifge |
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# gfawar o wgreg & aaeran
q71 f& Fvria ¥ vF mfead §82 wifaw
“rerr arar @ ford o TR Gt w1 fom
f w7 wfmar 8, arvaer @, s § i
27 FY zggeaT FY 7 § | AF T[T A5G
AR fFar o7 7@y @ 1 A T Aqfw
F®TH AT F WY E A% £ W7 F@r
¥ Tt oW ww 3, forg dowt @
BRI AAT § 739 7T G(AT §, IAH A
sfaT qe07 § AHI7 Giz 97g, FEHTF T
70 A% J ARG /T HIAEEE WHET
9 AFT Y OH F79 4 ZATE ¥AT
O17 WA 9% AFAT & |

e, S\ gr gETa "#my o7
SIHAT FF 417 FATLY ACEIT I AT
APAFHRSA VAR SIGTIATLS . ..

wwafa mltew wAEAlw W

FT TG HUTA FIA AT E |

st e TEw - 09T /T Fr o
war g1 w7 o ar & qfwa
FTTRE

Mr, Chairman: The hon. Member
has already taken about 9 minutes.

sl W THA G0 qET AW WX
faar @mm

s, 9 & &aX ) Iog & gAY
HTHTT &7 T WY Hrrat €Y 7wy
W Ty WX &G e SN S A
weqwar § g TR A OF AN
Tw Faeqae A (@A T aee
fawrer A1E) a1 ag A fre A
uF ¥z § Wl § IuH AmE w@
g W 7T w39 fag awrg am
Z | 7T o gfew ag § fs wre
WIS ¥ o ¢ TgY g A€ 7 fagy A
WX JEE IO JEAETE & &YEAl W
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fawrs F¢ foqr st & fegfa gt
a1 7 g forady i oo & W7 e
dfqal ®1 W@ F@A T AE TE
AT |

e & ag &40 TeAr g % 2
AT Yem @Az A Fare § ‘Zmam
qrieeY’’ srars 5T vEY ¥ 1 @@ & I
sfafafuat & fawrs § 7ft foar o
77T ¢ fF F9-v1 A 735 aT E 2,
few A0% 7 a9 @) # w4 fam qewi
#1 grafrgar € o7 7€ @ 1 9 F AW
F TATE § A7 7AW § qgrE § g
§ g fr e & art aAstlaw fEd
@ g1, war #1% gufry m@iEE ATE
F& Y, o7 gafay agf & o= sfalal
FEY q—E ¥ v § 1 wya 17 fgm
F7 o1 T/ A% § afFa gqeTwerEy
T fF 337 93w ¥ @407 faw & w7
qZT A THo Yo, WIFAAT T Hraw #,
war & faar avd = A =g g9
# a7t fem 0@ A <Yt &1 fgar oA
27 3 gl ¥ aw wfafafagr &
weafead aret #) fgarar sfeaa 78 £
T3 It 1 fgmt aret & qq 77 27
# fer ey favar s fe o Y gl 1
g a| ww @ adfr oW g
TRl a% & 9w ¢ fr i = o
¢ e & fou § avess fw
g 1 @7 7x% AW Y ) e
e # g g & 5 arn dvw e @
@ & 9 droT 9T g o Am &
¥ § 387 7w § AR gAfAg
9 gew ¥ fmiw oz g feay arg
¥t s www &1 fertor g At gvm
&t 7 Frwr ¥ swreTa gy, W ayw
¥ faato & syrae owar @ arfafat v
T8 wefaat &1 avwer w7 g Afea
ITF at ¥ vt aw o gen off
@ anft §
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W oug W gEE T ed g 0w
7 I&&1 F7 faaio &@o dlo Tago o
"R uHo §o THo F TMT T ¥ T
wgiy 3¥aTY faeew & 7 ®Tar o7 w
Tgr & cqry A & ow fafefoay
TATE AW, ITHT OF AT G FATC A
W WYX SAE 9g FTH /T AW ¥
F-wgar wrfra fear o &Y &
Tawar g 6 18 a@ o W1
WS a7 T KN W1 IEF AW
T W T 9 A g
T e

o, § uF g7 € fawgi w91
ATAA FAT &7 w477 W "rRteE ST
IEAT | T I AT A G UF @R
fagi f& Ay & gmew § wod
ORI ¥1 o wrefaw fear 80 gw
fa? & wm f& agenay @ & fw
arfwta # femfags arazfaafor §=t-
=gz waiq femfags darige soqr
rqrfaa €Y 7€ ¥ W7 ¥y a¥T weEr wrd
w7 7 ¥ 1 U wTM W & O
qFATIIRY & w17 &1 AW wnfw gt Wy §
sy ami & e afa faqmgr o g
# ¥9 FraW § 9 oF X1 R
AT | TE THAT IR WY Aeqr qri ey
# rqriva §; Afes fgarag o ax wiy
faer= § 1 ofeaw § s T s i
a5 famreg ®7 gy & 1 F e
f& @y 77 5t g8 aym o aqrina € oy
oY #fam &3 Y sgeeq €Y wrw o oy
g1 & wfew & gud s 721 A%

fowdr g oY W7 gtz wfwamr
¥ ™ g1 @ aW gquywt g0 AR
¥ oz ar @ § & g wevmean man g
wgt A Ay ar¥ § 3wy v fardy-
Ty aT T ¥ 4T ¥ w7 wrn qEm
¢ o wrr wgt TR are W qwhe
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‘g gqd" Aft WA SmEr g
& AT fF 9 wdkq 39 AT H
qH ST ¥ §7 qEwO T 7
A waaa g & 9| a8E 7 s g
FATA TAT H AT T HeFe §F 707 §
oY Fatr ‘T 3qE mAr ST g
I A0F & 7w wAArfzai & oA
‘ot 4E0 T w4 A IaEr 1A
afrag i s ATiEd |

wfaw a8 e & grafagi ¥ ooy
¥ owgfr 1 guT W F LS AT Yo
grafagi § | I Aral AvrgET £
Y¢ o TAT 3T F BT A A AT gl
& A wof wfem W owEa £
FATAG gT A ¥@ A9 gg fawrw
w1d fqn ran & Afwa framr Fsrsr 37T
Qa1 sifge o1 Iaa fagm it 7%
ITFC AL GATZ | gF ArAdt e
AT & sret e e aw  faerd v Ty
Aot Aamapiag &
FREr37 X faweft A M FH T @R
Ffwa ¥y gue ag ¢ fis feadi gty
Frxar ¥ M gwrr g far @,
cifaa §ift & I X7 av & Fwy A
w1 wrfyn fe g gradt & o fawt
' Q) 91 G FI KA A Fq 7% G
IR A £ AG |

0 A AW ag &t & fv g
grafaat ¥ qeq aawqr wrary € § NfE
e X Xfew T 1 19 fOE ®
SAETC FTC I ¥, ¥ grafaat ¥
ToTe oA & fog Temar § wE R, A
wgT fe ag wgr g OF ¥
® e Wy | g g I
qrafrqt aw difrr 7 @, afer ot
ety # g gfear € arg )
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#fem a7 @ 77 74 wgRg ]
a1z fRamT § ag g & v o fagwax
¥ qat ) 2 F 3fg A Sy g #y
T 4 3 FE FEAFE gRg ST 97
afa wfr aF IT 9T gwe 7§ FwaT
Tl e ard foeait wov
2 & AT F ofag &, F ww W
SEAT FT R G | A AR GHT &
T TFEY ¥ 9T ft 7€ gra Wi &
FTAAEY g1 Wr & A Wi a% IT A
g g T g Tam AdY faeir § 1w
q Az F31 Tgar § 5 ggan®
efreray # d7 |

T T & arg & W wY G7ATE
T U T AATAT AT A0 FT Y A
audT FTAT § |

Dr. Vijaya Ananda (Visakhapat-
nam): Sir, 1 rise to support the
Defence Ministry and  its  grants.
There have been terrific amount of
criticisms but I think they are criti-
cisms for criticism’'s sake, If you
come here with pre-conceived notions
and ideas any stick is good. That is
how I feel about it. The Army is
the pride of India. I have a sugges-
tion that we in this House should
forego some of our privileges so far
as the Defence Ministry is concerned.
As long as China has got some of our
territory and Pakistan is a constant
headache to us, I think we should
forego some of the privileges of this
House and not discuss the Defence
Ministry and have implicit trust in
the Defence Minister.... (Interrup-
tions.)

ot wiw fiiy witfon : frgem
F ff wrear Wi qife avr w7 &1 w9
5T O, N frdt oY Frod o weow
# 7 qf

Dr. Vijaya Ananda: ... and his two
aides, Shri Raghuramaiah and Sardar
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Majithia and the Defence Secretary,
Shri Pulla Reddi, a great ICS officer.
That is my view. As long as Pakistan
and China are a constant head ache
to us, let us keep the Defence Minis-
iry a secrecy and let our beloved
Prime Minister handle the whole
thing. The Army, Sir, has done a
great job; no one can doubt it or
dispute it, unless he has a prejudic-
ed mind. I know what they did in
Lucknow when two of my daughters
and four of my grand-children were
perched on a house when Gomati
was in floods and almost took away
the house they were occupying. They
were in the jaws of death and but for
a military officer, they would not
have been rescued. The same has
been the case with the other areas.
Take for instance, Rohtak floods.
When there are riots, military is
requisitioned, and it plays a noble
part there., Roads and bridges have
been constructed by them. They
teach discipline to others. 1 have
very great regard for the Army
and what they stand for, They are
for doing good to the humanity and
are humanitarian in every walk of
life.

Acharya Kripalani: Who has attack-
ed the Army?

Dr. Vijaya Ananda: I am talking
generally of the Army as well as
the Defence Ministry.

Acharya Kripalani: Then talk of
the Defence Ministry.

Dr, Vijaya Ananda: I am coming to
that; they are inter connected with
each other.

Acharya Kripalani: They are not
inter-connected.

Dr. Vijaya Amanda: The criticism
against the Ministry, to my mind,
iIs unjustifiable...(An Hon. Member:
Why? I have my reasons and
in discussing these Demands 1
have every right to make a few sug-
gestions as others have made, I feel
that the rétired army officers should
also be given appointments as in the
casé of the judicliry. They have done
great work for this country and if
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they are re-employed in some depart-
ment of the Government, it will he
very good. 1 also feel that houses
should be constructed for married
couples; there is & great amount of
difficulty for them to take their
families, They are doing a  great
service to this country. I think the
Defence Minister will look into this.
1 do not like anyvbody to belittle the
Army. Belittling the Army is belittl-
ing the Defence Ministry; they are
inter-connected with each other and
there is no good saying that this is
separate and that is separate. In
China or in Pakistan they do not dis-
cuss defence matters; it is kept as
an absolute secret and they discuss
it  within themselves.... (Interrup-
tions,) We cannot afford to make
ourselves a laughing stock. I know
that this Ministry will deliver the
goods: they are doing so.

An Hon, Member: They have deli-
vered 12.000 squave miles. ... (Inter-
Tuptions,)

Dr. Vijaya Ananda: Sir, when the
hon. Members were speaking from
the other side, 1 never heckled or
interfered. Perhaps it is their privi-
lege to do so, [ have no objection
and they can go ahead.

1 am sure that at the end, when
the Defence Minister bats this after-
noon, inspite of the bumpers and
bedy lines that had been directed at
him, he will neither edge nor get his
legs in front of the wicket and 1
can tell you that he will be ‘not out’
at the end of the play. I am in agree-
ment with the troop movements to
Congo, We have done the right
thing in this direction, I have a sug-
gestion in this regard that a few
Members from both the Houses may
be picked out so that they can go
and see the welfare of the Indian
troops that have gone to Congo....
(Interruptions).

T win fig wifem: aw §
dfrafiedt devr v frd ¥,
ol & W derc el aTd
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Dr, Vijaya Ananda: [ may also
suggest that photographs and the like
of our strategic things in this country,
aeroplanes and other things need not
be exhibited; they may be kept
away for a year or two till our
trouble with China is over. The
Defence department is  not to  he
blamed for China having taken a big
bulk of our territory, 1 think the
Army was not there when they
quictly walked in....(Interruptions).
They had taken advantage of India's
friendship with China. But since
then, the Army has not allowed fur-
ther intrusions, They have stood up
and currently 1 can tell you that
Army would not allow another inch
of land to be taken by them,

Shri Khushwaqt Rai (Kheri): Do
they need another inch?

Dr. Vijaya Ananda: Having been
connected with sports, I am proud of
the Army that it produced men like
Milkha Singh, one of the world's best
runners and mcen like Hemu Adhikari
who captained India, He belonged to
the Army; that means he belongs to
the Defence department. He captain-
ed India and he is also the selector.
Then, there is Dhyan Chand, a major
in our Army who is the very cham-
pagne—not champion of hockey. That
man has brought credit both to the
Defence department and our country.
So has Col, Naidu done, All these
go to show that the Army and the
Defence Ministry are forces to be
reckoned with and to belittle them or
to run them down is only doing dis-
service to this country.

1 know Sir that you are about
to ring the bell and I shall take the
hint. In my opinion, we shall bhe
doing the right thing if we in this
House voluuntarily, for some time to
come, till we get over the China
meance and the headache that we
get from Pakistan occasionally, keep
away from discussing Defence. I
wish more strength to the Defence
Minister’'s lead. With these few
words, I support the Demands.
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Shri Thanu Pillai (Tirunelveli):
Mr. Chairman, the hon. Members
opposite who have not been willing
to learn from the Prime Minister are
certainly not going to learn from an
ordinary Member from the South....
(Interruptions).

An Hon, Member: You are an ordi-
nary Member.

Shri Thanu Pillai: I would only like
to remind them of the lessons which
Bapu gave them and which they have
forgotten [ ‘heir anger. With faith
and fearles..a. .

Acharya Kripalani: When so many
square miles of territory had gone to
the Chinese. (Interruptions).

Shri Thanu Pillai: Faith and fear-
lessness is the cardinal principle of
his ideology. Fear and suspicion is
the cause of all distress all over the
world. That is the mantram which
the Prime Minister has been giving
to the people, and they will also stand
by that. When Opposition Members
come here, they come with a phobia
and therefore, with a blurred vision,
they start their attack on things which
are non-existent. The Prime Minister
said that the criticisms are based on
wrong facts. If that is so, they have
been groping in the dark not know-
ing what is happening. Acharya
Kripalani yesterday, in his speech, in
his earlier remarks, said:

“It would have been better if
they had not supported him. be-
cause the more support he gets
from that quarter the less support
he gets from the country.”

“They” means the Communists in
this context.

Acharya Kripalani: “They” means
who?

Shri Thann Pillal: The Communists,

Acharya Kripalanl: Do you want
their support?



10871 Demands

Shri Thanu Pillai: You need it. I
do not need it. (Interruption). I wil)
come to that. Then Acharya Kripalani
said:

I have always kept these inter-
ests above any personal likes and
dislikes and—I can say with confi-
dence and I think the House is
with me—above party politics,
whether I was in the Congress or
in KMPP or the PSP or as an
Independent Member of  this
House,”

he was above party politics.

So, the country is above everyvthing
for him. Afterwards, in the course
of an interruption by Shri Chintamoni
Panigrahi, saying that he wanted
more time for this debate, Acharya
Kripalani said:

“The more you support him the
less will the people have faith in
him.”

So, the complete confusion in his
mind is, Shri Krishna Menon is a
member of the Cabine¢ by the strength
of the Communist Payly and not of
the Congress Party. This is their
view. Let them openly say so. Why
bring a round about argument and
bring the Defence Ministry or the
defence departments into this debate?
If they want to hit, all opportunity is
given. The Prime Minister has in-
vited them; let them go and tell him
what they want to say. But to take
this opportunity to create a wrong
impression in the country is very
dangerous.

He was supported by his able licute-
nant and colleague Shri Ranga. He
is not attached to any party. The
PSP, I think, may not attach itself to
the Swatantra Party, or the Swatan-
tra Party's spokesman_ 1 wag thinking,
if 1 had a chance to speak, to quote
Rajaji. of saying something about it
But here, Shri Ranga came out with
certain observations or obsessions,
namely, that an Ayub or Nasser might
rise here. This is a very dangerous
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game, This is a dangerous game which
the frustrated o!d man of Madras
started a couple of years ago. When
President Ayub came to power in
Pakistan, Rajaji said that through his
long-stretched telescope of time he
could see the same history repeated in
India. I told his son here, who is my
colleague, to tell his father not to use
slang language like that. A respected
and a respectable man should not
use such words; in frustration, and
sow such bad thoughts in quarters
where such bad thoughts should not
have entercd. This is t§e very thing
which these Opposition Members say.
Shri Ranga claimed that he has been
a roving ambassador and all that, and
he claims so many privileges. Though
a patriot, he has thought it fit in
order to defeat the Congress, to give
a bad name to the Congress and the
country, they thought it fit to go
around brandishing: ‘“here is the
Defence Minister who is not liked;
here is the Prime Minister who cannot
understand; here is the military which
cannot defend!” No greater dlsser-
vice could be done to this country; if
they are earnest in defending the
country, such things would not be
said. I challenge them. (Interruption).
Whatever has happened, has hap-
pened in the frontier. If action has
to be taken, it will be taken, And
military actions are not discussed in
on the floor of the House. Military
actions are not discussed in the mar-
ket-place.

Acharya Kripalanl: Is this House a
market-place?

Shrl Raghunath Singh: This House
iz not a market-place.

Shri Thanu Pillal: | am coming to
that. Yesterday, certain things in
their arguments they said: ‘“‘They
have appeared in the newspapers. It
is all spoken in the market-place.”
Are they equating this Parliament to
a market-place? We objected to
equating Parliament with the press
and the public places. It is not we
who are degenerating this Parlisment
to a mockery by saying things which
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are not true or porper. They say these
things simply because they do not
have the courage and confidence to
go and tell the Prime Minister: ‘“Just
remove this Defence Minister”. Let
them bring in a vote of censure on the
Defence Minister or the Defence Com-
mittee. 1 challenge them. My leader
has given them offers which he has
not given us. They are given to the
wrong Members who have no eyes to
see and whn have no home to control
and who have been going from
pillar to post, from party to party,
with no faith or moorings in their own
ideology. I cannot understand. I de-
serve Acharya Kripalani's clappings!
He is an ex-Secretary of the Cong-
ress. He can be proud that in the
Congress after he had left, there are
people in it, on whom the security and
the freedom of the country depends.

Acharya Kripalani: When did the
hon. Member come to the Congress?

Shri Thanu Pillai: Long before he
left it.

Shrl Palaniyandy (Perambaiur):
He claims that he is an ex-Secretary.
But we are also in the Congress.

Shri Thanu Pillai: When he, as
ex-Secretary, would not be knowing
the Members who are near him, he
cannot be expected to know Members
in distant Tirunelveli. But we always
hear him with respect and we have
respect for the Acharya. If we do not
attack Acharya Kripalani, it is because
we have that old respect for him
which continues. We are a nation of
hero-worshippers, and in that hero-
worship, Acharya Kripalani lives in
comfort without being attacked.

Acharya Kripalani: Thank you
very much.

Shri Thanu Pillal: Another frus-
trated party came with certain argu-
ments about the Russian planes flying
in Leh. 1 wonder whether the Prime
Minister has more concern and under-
standing about it or the hon. Members
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opposite. If on party alliances, on the
international group of alliances,
Russia had given us a strategic plane,
when we are at loggerheads with
China a member of that bloe, we
should congratulate the Defence
Minister. We should congratulate the
Prime Minister for his strategy in
getting and being able to get, that
plane from Russia.

Acharya Kripalani: Without money?

Shri Thanu Pillai: We are not
accustomed to relying on foreign beg-
gary,—1o beg from others. We do
borrow, but we never beg. “Beg,
borrow or steal, or use any stick” is
the philosophy of that side. On this
side, we sometimes borrow but we
never go begging. About the use of
the plane and the training, instead of
being congratulated, if China takes
objection to having given thig strate-
gic plane to India, I can understand it
If China's friends in India feel that
this strategic plane has come here, it
is understandable, But why should
hon. friends who swear by the other
block and not by China feel worried
that Russia has given this plane?

There are two countries which can
give these planes. One of the parties
wil] have to give. It is not a ques-
tion of getting it from here or there.
We do not have it. So, necessarily
we have to buy it from foreign coun-
tries, whether it is America or Russia.
America would have given but perhaps
it was costlier. Perhaps this plane
purchased from Russia was better.
Today in the race between America
and Russia, in the Sputnik age,
Russia, has taken credit for making
bigger strides. Maybe, this plane has
got certain advantages over the other
planes, It is a military secret into
which we cannot go. Possibly, with
good faith in the Defence Minister and
the Prime Minister, we should obvi-
ously think that there must have been
good reasons which weighed with
them for purchasing this plane from
Russia und not the other type from
America,
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The other parties have taken out
some old corpses of Audit Reports and
Public Accounts Committee's report,
not having reference to this year's
or last year's budgets. This matter
has been looked into by the Public
Accounts Committee and its reports
are good documents There are serious
lapses which have to be rectified. But
the method of rectification, the methogd
of presentation and the approach to
this problem is not one of brandish-
ing and saying, “This is all that is
happening in this country”. Most of
these documents refer to periods bet-
~ween 1952 and 1954.

Mr, Chairman: The hon. Member's
time is up-

Shri Thanu Pillai: Some time must
be allowed on account of the interrup-
tions, Sir. 1 now come to production.
Defence production has been subjected
to criticism. Now, we very often hear
about the quarrels regarding the pri-
vate sector and the public sector.
Even our steel plants and other pro-
jects which are in the public sector are
subjected to eriticism, and very often
they say, “It is all a flop”. Our Min-
ister of Industry gave a very good
answer the other day. I only want to
remind how. Members about that and
come to the defence instalations. They
produce some machines, tractors,
truck and other things. Of course, de-
fects are there and they are to be
rectified. But the question is a basic
one.

Again, Sir, I want to refer to
Aggarygji’g speech once more. He
said:

“Apa~t from the production of
arms and ammunition, there is no
reason why other categories of
production should be reserved for
Defence and put under a cloak of
secrecy. There is no reason why
aircraft manufacture, electronics
and a plant like the Prototype
Machine Tool Factory should be
under the Defence Ministry. It is
not so0 in other democracy. The
exclusiveness of some of these
plants under the Defence Ministry
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has come in the way of their utili-
sation to the best national advan-
tage.”

Sir, the history of many countries in:
the West is there. The arms kings
were the creators of international
troubles. The arms races that were
run in the past have been the reason
for international troubles. In our
country, we are not going to allow in
the private sector, where according t
the directive principles in our Con-
stitution they should not even hold
money beyond a certain limut, the
strategic instruments to be produced
any more.

One more thing. Shri Rangaji while
speaking again pleaded that this coun-
try should be saved, democracy should
be saved. He would be surprise to-
know that some of these automobiles
or motor cars produced in this country
would not be sold for half the worth
if only the Government would allow
the import of cars, Do you want us
to entrust the construction of military
trucks which have to go into strategic
position to be manufactured by tih-
box manufacturers who call them-
selves as automobile manufacturers?
Not only motor cars, but the weapons
are important, planes are important,.
trucks are important and there dre
other things which are important. We
may commit mistakes. But we dfe
privileged to commit mistakes and we
will rectify them. We are not going’
to pass that on, with the noose round
our neck, to the private sector, to
Acharyaji or Shri Rangaji. Therefore,
8ir, I think the Opposition Members,
not of the left but of the right where
the Acharyaji has now shifted him-
self should do well to think that if
they replace him they will not come
in. Well, ] am sure that they are not
entitled to be here in their frustration.

Sir, the best champions of frustrat-
ed officers are thesc frusirated men
who have fallen from office. Some of
them aspire but are never qualified to
be married—] mean the marriage of
ofice. They are all unqualified spin-
sters left out. They should not subject
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‘us to improper criticism. It will cost
not our lives but their lives also if
India goes down,

Shri Prabhat Kar (Hooghly): Mr.
-Chairman, Sir, just now we have
‘heard the speech of an hon. Member
from the Congress Party. But I wonder
‘how the person who opened the de-
bate, a person belonging to no party,
has placed his view point about the
Defence Ministry.

Sir, I strongly object to and oppose
‘the suggestion made by the Maharaja
-of Vizianagaram, that the privilege of
this House to discuss the Defence
Ministry should be taken away. 1
think under no circumstances should
the privilege of this House to discuss
.matters be taken away. I do not
think that the situation here in India
.is such that the privilege of the House
to discuss the Defence Ministry should
at all be taken away,

But from the way the discussion has
been pursued by hon. Members it
-appears that we are not all discussing
the activities of the Defence Ministry
and their Demands for Grants. From
the debate it appears that we are dis-
. cussing about something else, particu-
larly taking brief for some of the
officers who have not got promotions
for reasons which are not known.
More than three-fourth of the
time taken by some of the
-hon. Members who have taken
part in the debate was devoted
to the question of the promotion
policy. which, according to them, is
-quite wrong. 1 would say, instead of
doing service to the country they have
done a disservice to the country by
“taking up this matter in this Parlia-
ment in this manner. Pure and
simple, Sir, it is nothing but propa-
gating in favour of one officer and
trying to put one officer against the
other. It is nothing but demoralising
the whole morale of the army and
thereby making the army not to dis-
charge its proper functions.

The hon. Member said that so far
.as support from the Communist
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Party is concerned, he would lose.
But I would say that he has not been
able to find out a single political
party to which he could cling. He
was in the Congress. He was com-
pletely disillusioned. There he found
that it was too hot for him. Then
he formed the KMPP, He found that
it was not possible for him to
pursue that and so he left it. So he
has a confused mind from the very
beginning. Then he joined the PSP.
There also he felt that it was not
possible to carry on. So he has come
out from there. Now he is an inde-
pendent, and I understand that he is
thinking of having an alliance with
the Swantanira Party led by Shri
Masani. He is the man who thinks
of giving ideas, policies and sugges-
tions to the country by which the
country’s defence should be strong. 1
know that so far as his past is con-
cerned it is all right. But it may be
that because of his age he has stopped
think’ng or his powers have failed.

Therefore, the criticism he has
offered is something which no man
today can accept. That is why I say
tha! the time that has been taken by
the hon. Member in placing his view
point is, pure and simple, according
to me, nothing but time spent on
listening to an old man for whom we
have got respect ag far as his past is
concerned. So far as his future nr
the present is concerned, it is better
that we need not ta'k about it,

He said that the more we speak of
the Defence Ministry the more the
Defence Minister will lose. That does
not matter. He will see. After all,
as far as he is concerned, he will have
to depend more on the ruling party for
coming back to Parliament, So far as
he is concerned, the party which he
has just left and in spite of all sorts
of villifications, we have seen what
has been done at the Bombay elec-
tions, what happened at the Calcutta
elections and we shall also see what
will happen in the future. So there
is no question about it.
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So fir as we are concerned we do
not hold any brief for the Defence
Minister. So far as the working of
the Ministry is concerned many
things have been said about it in the
reports of the Public Accounts Com-
mitteec and also the Estimates
Committee. These are lapses which
under no circumstance the Parlia-
ment should agree to. The Parlia-
ment should sec that the activitles of

the Defence Ministry are improved.
—-—

So far as Defence Production is
concerned, it is a fact that Defence
Frodrsction has increased. As already
stated by the hon, Mermber who spoke
just before me—because defence
production has increased and it is in
the public sector—there i5 a
tendency to discredit this production
in the public sector so that the private
sector may further increase. That is
why, sir, there has been so much
criticism about production in the
defence installations,

Regarding the working of these pro-
duction units is concerned, no doubt
it is important, but various items of
failures have been brought before
this House. I am in complete agrce-
ment with some of the speakers who
have sald that this may require some
improvement,

Sir, the report says that the indus-
trial relationg in the defence installa-
tions continue to be harmonious and
peaceful. I find that simply for
participating in the strike there have
been victimisations in so many
defence installations like Ishapur,
Kakinada, Khamaria, Jabalpur, Delhi
Cantt., Bombay Naval Dockyard eilc.
So far as the 505 Army Workshop in
Delhi Cantt is concerned, purely for
participation in the strike the workers
there have been victimised. The
Defence Minister knows that the
Government policy is that no one
will be victimised simply for partici-
pation in the strike. They should
see that there is no victimisation at
81l so that production in the defence
installations further increases. It must
be agreed that the increase in defence
production in due to the fact that
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there is co-operation of the workers.
I hope the hon. Minister will take
this into consideration.

So far ag the charge of Professor
Ranga that these unions belong to
the AITUC is concerned, I would say
that out of the 135 unions of the All
India Defence Employees’ Federa-
tion, not a single unit is of the
AITUC. Its President, Shri 8§, M.
Joshi, is not at all a Communist. He is
not only not a Communist, he I3
perhaps one of the anti-Communists.
So far as the charge that the workers'
associations belong to the Communists
is concerned, he has got completely
wrong information, because he has no
knowledge of this subject, His infor-
matinn requires some correction,

So far nas Bharat Electronics is
concerned, though full production
should have started some 3 or 4 yecars
ago, T find from the Report that up
till now full production has not
strated. Since this is an important
factory, I would say that the target
in the matter of production of valves
should be immediately fulfilled, as it
is one of the most impo~tant items in
the matter of defence.

Shri Joachim Alva (Kanara): There
is only one point on which I agre
with my hon. friend, Shri Goray, who
spoke yesterday, and that is when he
made a reference to our esteemed
colleague who is no more with us,
Shri U. C. Patnaik. We sincerely feel
the loss of his death, Sir, because he
was an outstanding Member of this
House who made a great contribution
on defence matters. He was a man of
high integrity and patriotism. Today
we need men like him and I hope we
will be able to replace him by half a
dozen people who will have the enthu-
siasn, passion and devotlon to
defence forces asg Shri Patnaik had
when he spoke on defence mattars.

1 shal directly come to my points.
Mr, Julian Amery, the Secretary of
State for Air in Great Britain, on his
first visit to the Royal Air Force
College, Cranwell, mentioned that the
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Fighter Command was the backbone
of the Battle of Britain and led their
nation into safety. He went on fo
say that even today the entire defence
of British depended hardly on a few
hundred boys, who make up the crews
of ‘V' Bombers, Vulcans, Victors and
Valian's. It is these bombers which
aure guarding the frontiers of Britain,
and it took five years 1o produce a
Captain of the ‘V' Bomber, after
spending about £1I million, They
alone stood between England and the
enemies.

14.53 hrs.
[Mi, Drrurv-Seeakck in the Chair]

If that is true of Greatl Britain, which
has stood asa sentinel in the matter
of her own defence, can we not also
have a similar batch of young people
to guard our country? Have we not
got faith in ourseives? Have we not
got faith in our great and ancient
patriotism by which we stood and
resisted the British until they went
awny after handing over power to us?

The way Acharyn Kripalani spoke,
it looked as though the confidence of
our people has vanished from the face
of the world. How can a gentleman
talk in such terms when he has led
an army and the army has been routed
at the polls? T would like to know
in what spirit a democrat can t{alk
like that when his own favourite
party has been routeq in the electicns
in the city of Bombay only last
weck, The armies are also led . . .

Shrl Rajendra Singh: Why s
he bringing the elections here?

Shri Joachim Alva: I do not
want to give in. I shall not give way.

Mrr. Deputy-Speaker: Order. order
order. Let him continue.

Shri Joachim Alva; You interrupted
the Prime Minister too many times. I
shall not allow to be Interrupted
even once.
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Mr. Deputy-Speaker: The hon.
Member migh! continue without pay-
ing heed to the interruptions.

Shri Joachim Alva: Sir, Yyou
were also present here, when the hon.
Prime Minister was repeately inter-
ruptd. We held our mouths tight.
We did not speak when Acharya
Kripalani spoke.

I never heard Acharya Kripalani
opening his mouth for the last ten
years on the amenities for the defence
services or about the wives of Air
Force officers who have been crashed
and killed with the aircrafts. I have
never heard him speaking about the
amenities for the wives and children
of the defence force jawans. I wish
he could have raised his voice about
the wretched condition of the hostels
for the defence services in the city of
New Delhi, where bath-rooms are ill-
ventilated and accommodation miser-
able. If only he hag referred to  the
lack of allotment of res‘dential
accommodation to these officers, the
House would have readily agreed to
it and voted these demands. But
he picked upon one case of promo-
tion and took the Minister to task.
He seems to be very much frustrated
because in the Congress Party he has
been superseded and did not get his
promotion. This is the k‘nd of
psychology which is being spread by
our people here. If we allow this
kind of psychology to run into the
defence services, how are we going
to guard our country? An army is
known to march on its belly, and we
will not permit anybody to interfere
with the army. Any person who lays
his unholy hands on the army or the
Defence Ministry is rendering the
greatest disservice to the country.

T am no defender of Shri Krishna
Menon. If you want, tie a rope on
his neck and hang him. But, for
God's sake, do not touch the army;
leave it alone. First he wants the
Government to be knocked out; then
he will form a national government
in which “I”, Acharya Kripalani will
play a prominent role. Secondly,
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he says, let the Defence Minister go
away. Then he says, let the Prime
Minister go out. Is that the way of
running the administration? We have
never heard of such principles of
democracy.

Our defence forces today have got
first-class reputation. In the matter
of sheer courtesy, manner, decorum,
character and decency none can rival
our officers and the jawans of the
defence forces. They read the news-
papers, the sensational newspapers,
every day and believe them as gospel
truth. They read newspapers which
we call yellow press or sensational
press and consider them as gospel
truth. These poor jawans, far away
frem their homes:, serving in the
defence forces have no time or the
means to know what is happening in
the country except these newspapers,
and they believe them completly.

1 wish Acharya Kripalani spends
some time in these mountain regions,
for 10 or 15 days, in the biting cold.
Then he will know the way of their
life and the sufferings they have to
undergo. Then he will be in a better
position to champion their cause
rather than picking up one case of
promotior. here or an appointment
there. He mentioned one¢ instance
where four officers were promoted and
five were overlooked, Suppose there
were ten equally eligible officers. How
many will you pick out from them?
Now four were selected and five were
rejected. That is bound to be so0. You
know the Parkinson’s law.

Some of these very top officers
retire at a time when they are gettng
Rs. 3,000 and they may get a pension
of Rs. 1,800. I wish some of us could
draw that during the best of our days.
We do not grudge that. They have
sacrificed their life. Men who lay
their hands on the defence services
are doing the greatest disservice to
the country. Today the defence
services are the backbone of our
defence. They stand between us and
possible Chinese aggression. They
stand between us and any enemy
casting his eyes on us.
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Acharya Kripalanj went on com-
plaining that he did not get enough
space in the papers run by the
moneyed people of India. He has got
so much space in today's papers. But
the Defence Minister, who has made
his speech, has not go enough space.
That is borne out by facts, So, it is
time that the hon. Prime Minister
thought of bringing out a daily in
the public sector. In that case, at
least that paper can give the Govern-
ment’s point of view. (Interruptions)
Yes. If in the case of our next door
neighbour, Ceylon, papers are going
to be nationalised by a gallant woman
Prime Minister, it is time that this
great country hag got at least one
daily newspaper which will represent
the Government point of view.

I shall now come to the next point.
He shall we carry on the defence of
our country? What are the rudiments?
On the last occasion, 1 spoke about
‘he  Navy and Air Force. I men-
tioned last time that we should have
an air force, in volume, firc powers
and personnel, which will match any
one of the seven countries around us,
or even more than match all those
scven countries.  Unless we achieve
that posi'ion, our air force will mean
nothing to us. 1 wish Acharya
Kripalani paid some attention to this
point. Our Air Force must be
stronger than any one of the seven
coun'ries around us. This Parliament
must vote cnough moncy to make our
air force stronger than any of those
of the seven countries around us It
will be even better if we are stronger
than all the seven countries  put
together. We have got vaiant boys
who will sacrifice their lives and
whose widows have to live a hard
life in the villages because they get a
very poor income when  their
husbands die in aircrafts. [ have
never heard a word for the last 10
years, when 1 have raised my voice
about the fate of families of air-
crazthed officers from  Acharya
Kripalani. 1 wish Acharya Kripalani
joints me to see that the fam'lies of
the poor victims in defence aircraft
crasheg are given generous conces-
sions; he does not do that.
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[Shri Joachim Alva]
15 hrs,

In regard to the Navy, we must
have very clear cut principles. The
power of the Indian Navy must exceed
that of any country within the orbit
of the Red Sea, the Persian Gulf,
Arabian Sea and the bay of Bengal.
Unless the Indian Navy ig strong in
these waters, we have no chance, We
have to have submarines, though the
honourable Prime Minister has said
that we do not want submarines; but
we must have submarines for our
own safety. We have 1o increase
one more naval centre in a place
other than Bombay—in Vizapatnam
on the East Coast of India. We have
to increase the number of Sainik
schools,. We have now 4 Sainik
schools; we should have one more.
For that one more, I plead on behalf
of my own constituency. In my
constituency there is a place called
Kittur. Kittur wag known for Rahi
Chinnama. There is a very big
statue raised in Belgaum for that
honoured lady and Rani, who took
up her sword and fought for India
even much before the Rani of Jhansi.
It is time that that little place is con-
sidered as worthy of a military school.
We must have more military schools
of that type. We should have a large
Merchant Fleet, well-sited bases to
support our Navy.

Mr. Depuly-Speaker: The honour-
able Member's timc is up.

Shri Juachimm Aiva: Then there are
a few points which I would like to
raise in regard to Defence research
and development. This organisation
must be enlarged. The PENTAGON
is said to be an enlarged scientific
department. It is stated that Lord
Cherwell was the sole scientst advi-
ser of the Churchill and the sole indl-
vidual responsible fcr advising him
about mass bombing of Europe. 't
is not that we want our scicnlists to
do all these violent things, but it is
time that our defence scientific depart-
ment was enlarged. The head of the
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scientific department of our defence
forces was an outstanding man, who
has done very good service and who
has gone over as the Chairman of the
University  Grants Commission. I
wish he was spared from that job and
kept here.

We must give more scholarships to
our young boys in the defence servi-
ces. We must train them and make
them work hard so that our Defence
scientific and research organisation
may become a strong organisaton and
may render worthy services in times
of danger and emergency.

Mr. Deputy-Speaker: The hon.
Member's time is up,

Shri Joachim Alva: We must have
a Committee of Scientific Survey of
Air Defence like the Committee of
Scientific Survey of Air Defence in
Britain, which produced two Nobel
Prize winners in Mr. Hill and Mr.
Blacke. It is possible that young
scientists may come out of our Com-
mittec of Scientific Survey of A'r
Defence like England. t wil] produce
great scientists so that the young
scientists may feel tha! they are well
paid for. There is a remark in their
Report that their housing problems
were looked after and these scientists
must also be well-pa‘d and well look-
ed after so that they can look after
the scientific future of our Defence
Forces, just as they have been doing
in England.

Then in regard to Radar....

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Joachim Alva: Kindly give me
just two cr three minutes nicre.

Mr. Depu'y-Speaker:

nong to spare now,

I have got

Shri Joachim Alva: I always res-
pect your bell. When I find that no-
body wants to hear me, I am the first
to sit down.
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Mr. Deputy-Speaker: Perhaps he
has ignored the two bells,

Shri Joachim Alva: Kingly give me
two or three minutes more. 1 was
mentioning about Radar. As you
know Radar was perfected as an ins-
irument even before the war was
started. The journey of Mr. Cham-
berlain, the last Premier in England
before the war, to Hitler was so timed
or even delayed that the Scientific
Department advised him to go slowly,
s0 that the Radar equipment could be
completed and could follow his flight
and Britain could be ready in times
of emegency. These were the small
or great measures that the Defence
Scientific Department of United King-
dom successfully forged. We have
patterned our defence on 1 lot on
them. We are gratefu] to them for
we have learnt many things from
them and we have yet to learn. 1
must pay a tribute to the British Gov-
crnment that they give the maximum
amount of information in regard to
the Defence Services. We have to
learn a lot and this is what we should
learn.

In regard to the foreign languages,
the Defence Ministry has done a very
good thing by enlarging the Foreign
Languages Institute. More civilians
should learn foreign languages so that
when an emergency arises, we shall
have g number of people from civilian
life who will know foreign languages
like Chinese and Russ’an and we shall
not have to depend entirely on the
Defence Services to take care of these
things.

There is just one more point, and I
have done. My hon. friend Shri M. R.
Krishna was the only Member who
participated in this Defence debatc
who stated that we must com-
bine with America to resist the Chi-
nese aggression. My hon_ friend 4y a
new member of our party, and he per-
haps has not digested the political
philosophy of the Congress Party,
when he says that we must go over
to America and ask them for all the
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weapons and throw in our lo' with
America, because the Chinese are

troubling us. He is asking for too
much,

Shri M. R, Krishna: On a point of
personal cxplanation. ...

Shri Joachim Alva: I heard him.
correctly.

Shri M. R. Krishna: Let me expiain
it. ...

Mr. Deputy-Speaker: Order, order.
The hon. Member is not yielding.

Shri M, R. Krishna: My remark has
been wrongly interpreted.

Shri Joachim Alva: Today, our
power and strength lies in our not
being aligned to any Power either of
the East or of the West. Wpe take the
best from all the countries; we learn
from them; we are friendly with them.
We do not join either on this side or
on that side. We do not throw in our
lot either this way or that way. There-
fore, we have to stand alone and fight
our battle and win the final battles of
peace and progress.

Mr. Deputy-Speaker: 1 have just
reccived notice of a motion that the
time be extended. But, already, the
hon. Speaker has {aken a decision that
more time cannot be given.

Shri Naushir Bharucha: This is an
important subject.

Shri Ansar Harvani: This is a very
important subject, and more time
should be given.

Mr. Deputy-Speaker: There are no
two opinions about it. May T know
how many more Members want to
speak? I find that there are as many
as g dozen Members. Even If ! ex-
tend the time by half an hour, I can-
not accommodate all of them.

ot wvpn Ty witfenr (wrer)
Frw Ay, 4 fedw fafedt o
stfvarT stwrerg ¥ sopalt ov werR Ay
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[t st faz w=fe)
g9 ¥ fgen 99 & qF, &9 wuw AT
¥ & 3 &fasi =y o fx g
Y T I & EY FT AT G FATHT
N TEAEt FT @ §, ST Al
¥rat & fog & s gifew aurd A
AT AT AEATE | g AT A &
gar Wy Afaw s Swea 9
¥ @ ¥, fegrara # waaaar £ @
%< @ & AfFm 39 q99 AR @9 &
arayE N fergeara #r i fagsd
ar @ # At fergeam # daeit 0T
fadfaral %1 Faorm gran AT R | oART A
ATTaq ®v AT & fgAa @ g
% 99 & fau Wdg A faraRr
g SEAE AT FwAT § | gHTL AT
w1 fgmar a1 ArvAed w7 fazg § ST
e uE g, IR fem g e
fege & qoog difa fegeam &
TUTT A W O A T TEET AR
#fadz 9T AT & 1 AT TE AR
#faqe 3% fau o sgad Y
afzd |

sfteq, fedt Wt g 7 @A
®YT IHET drami ¥ g, oF gufss
Wk ggg wfren w oF sqafe
1 g famn fie st § Sw8 A
wfew ag 99 a0 A g7qT F FHEA
W wefawaE o7 e Echi g §
oA AT AgET W AT & A Fe
¥ & qg S g g 6 fergea
* ot & Aeae W Wi 6
oW age & fau SR ®ToSEE
fear? mag wxeg) Wi fasewe
¥ qrT FIAET & O A ¥ g
Tt § wwar g e ¥ & e v oY
woaft W Y geRdE ww @ g
Jawr /1O #F wrdr faeErh o oo
A o g et o et & g
fir ety oo a=et g, A
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frdY uw *faqe fafee ar @47 off
TF 2gfaq &) freft @& Aqaw & A
fﬂ"ﬁﬂtﬂif SR S 9 A
g% fau & g &1 /a0 whHwEE
farre & A 99N ' & 307
forermdy fegeam & wuma WA 9%
=T F7 g3ar 1 fdy ot | F fao,
AT H 947 A 7 o AR AT F
Jo AHAU #T aFET  SAF) IRgar,
Aot wtv go Fami # = &
7 @ FT F99 qAGT FY 7T g q;
9T g, a1 g7 a9 % fau  famw
forirae fedin fafaee =Y goor ¥
g 37 T ygfysy fordere wr@ad &
TYTH HAT 1 AT A€ & |

# faaz w77 e g g fax
F T IEAEITE, &7 TG 1 1w A
¥ afaey wareg & famg H e s ow
qeT Y ST JAT WE red s sfaen wAr
d Sufean feaqr @, Sfes gawr Yy ggar
8 F—E H A ST mEwy WY
uEAT 1 weT AT & —IF A
A1 woft 7% s gy faar o § W)
T IG T TFTT TTAT T § | T AEH
# gEai ¥ aEW A1 SEitea gt
§ o R ovRHT ft weAT HE e
T IW aw ofgedar g v
fggeam #r N ¥ wEEEgEar
o =l o @ ) A fedar 7,
a fe wfi o fggeae & s me
i = g &, feet Qe wmw ¥
WO ¥ q1Z TF NG § IJACH 0 AN,
e %Y gg &rere vt fe ©a gwg,
BN # wg v T g war §on e
Tge @11 IgH wgr fe qUA
WA A O & w2 CF W &1
artw i T, § fe oF g g
w1 qretw & AT £ 9¥ §; %W
fagg ¥ (TTEwA § gF FWWIT BT @
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“Angwering questions after a
speech to the Delhi Rotary Club
General Thimayya admiited that
the discipline in the army is not
the same today as it was before.
“In the old days”, he said, “there
was not one court martial in 17
years but today I have to deal
sentences every day.”

ot frame &7 WY 97 w1 g R,
Tg F AT AR A AE FE @ E )
7z a7 fadqr, 0% W fa ol
= &7 feare &, o % 9z =w
¥ & fr o § a7 w7l @
mr g, W feagy qr 1 qg 9 AJ®
ez T f Fardi § w4 7 FE qOE
AR wr awd @ I e
Fq1 &, | IT TRTH FILO FT FFAT AT

afs g0 w9 § &4 gu wwny
T GYARATFTIE AY AT qNqAT §
fe ¥m N ¥y W wTEE
frcar o1 gy & 1 wash &fw e
urs gfear & o9 =, 1% # g
fer mar -—

“prrsonal preferences have un-
doubtedly gone into the process
of selection.”

¥ T & THITT & $T007 IS qHA
¥ &r arawndt § W g quly
TTFRI Frgar WY A7 w7 wafg &
WTHT 9T 7 & T WA WY e w
I AATHE F T (T A & qw
q AW Y AT ¥ oY WHEAT FOAT T
XY E LA, eet W I
o1 g feat 7 wod gak W ¥ gy fren

 ——

“One Lt.-General, the Master-
General of Ordnance, whose im-
pending retirement hag received a
great deal of publicity in the
country and in Pakistan, is leav-
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Fafy % T AT AAfew e,
AfirT ag v arfaa v ¢ 5 fprgmaw
¥t FAT § §g T Fy A AW Q)
sfaoar 74 & g7 T & e &
wreo €1 AT § JewrggAar s femn
TRt o @Y & WX FEwa ¥ g
grar o T & A wgm wgrar g 6
afz FT #1 Jeqrg fra, Y AT WY
7o freraz wy Qe A T wwar
a1 #Y a1 frowz w1 OFF w1 oawr
AgAd N U IR XA & 96e
A f@gem & sym &Y & A
Iyfeqa ¢ 1

TF A% A1 gy Hav A froe
R FeATHAAT § M g0 T W
g fggam & smar g A WA
™ A IRY aga feq oA ae
FU WY 2T W 2w § AT AAW TN
2 v sfarcar qx wfr-ae fawqr nd man
=g aFTT T TGTE 1 g wArer Pyt
ntwsl @ swr gt § —

PReE—¢l (65,05 AW §IT
e~y o ¥R, ¥E ATH §UF
LEYI-YY 1s%,30 ATW G

W ETuY gy §fe g ag gy A
¥ou3Y AT AT Wiww W g |
FEXO=AE YA, ATH T

waly kg af ag¥ 10,6t Am

muﬁm'ﬂ[ml
T reRe—ty  23e5u8) gEWN
it

R #feer areeh ot afeafo
o T & g ¥ wfew adf gar
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Lot s frz sratfean]

RREY-RT  3¥3,09,3% FANW
593

Tl Rfged wr3zd oft afinfaa &

afz gn (ede—¥e ¥ g arT @
AT L8 0-53 H 17 a =+ 97 24,
A1 #7cz F1 F7AT & O SiAEr 97 sy
AT /T faTm T 1 @i g 1
4 Y FAT 07, WA FAAT ¢ @ qy
WW 8 IqFT I qF WL |
1 7 wifgd ar fy 7 @ § a3
& ®FEA®T ZATd AavAi w7 wfrweor
afl A Wifed qr 9T i s 0w
A FrwrwAw A b g
Arfed ar 1 f wgw WA g fF 383
fergema A i fagma Jifr wifa 4,
ag wft a5 aff gf \ g @It a3
g A aa Y wq fgrgeam &Y gean
Y agft Tifqn, fergem @Y sar @
FATE WX wren-faara fy agr wnfew )
T g9 3qT ¥ i A J1 FdT 77 "TH-
feeam a3 w1 § W 7 fegeam #
Hrarat A §7 A 970 F W R

T §, 08T, JAMS 47 (WR
T M FT, @1 gar 9497 & fF 2300
¥4 qIFEF A N FT 200 TG WITHE
a% qIRAA & fr7 |3t faur smAr @
feqi? & g8 wgr AT § —

“In addition to the above pay
and allowances, officers of the
rank of Brigadiers and Major
Generals when in command of
independent  formations, are
entitled to entertainment grants
at Rs. 1,200 and Rs. 2,400 respec-
tively to meet expenditure on
official entertainments.”

qF uTE A fpgar & 37 &fet 7,

N feggem f dadt o1 fEgem
* TAr w7 @, AN g AW ar
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Tzt &, a=dre 1w &9 T 77 g& W
fr o 7@ & AR g@d A qIdY W
AR ¥ fag waw & fag ewf
FFrAT AR

=t wqary feg (T )  wEar
@ w9 adf feF o 21 FaE omw
fagr =T 20

=t i Ferg st e - zaam s
uz ¢ 7 fergena &Y swar ox Eaw
ag 721 & A7 g qIE A7 T
fFnamam g @@ 7 WO
gTr gEAA @ g AT AT AEa
g 5 e o ) drarat #Y @A
FY &, AT T F g w2t w7
TEA-AET FTFAY HAT FVAT N, N TF
AT N F77 A OF g7 B A
TIFT F1E TF FT A AT A7 F79T1 97
FT 997 2 1 I AR Af9F =
a7 Anfza 7 AT gfaendt @ @
famra =7 & <gra 77 =ATfRT )

T A, ST AXTAT F GAZAT
1 g9 ¥ 7 a7y qr & qfo
qarerg #Y feard wrea # dre gy gt
afew AT oegedY § IHEFT FOT IS
war | fratr o 99 fard ® gy fren
Tt g1 fF fegen 1 f T N 5
ff 7 7 feqr |, 2@ oF FeRY A,
aifETd Y, weAr &1 5A ad o foad
NImETF @A @ e AR
arw, g1 fggeme ® g o
fegem 1 @t @ e @
uT7 A ursww & few I Qs
am, € fawg # 0w oft e 7 ad
AR Aafi g

WTAHH VAT § AT 91 @
§ fx fgrgen & @t o 6
aE ¥ Oy e Afaw w7 g}
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aY fgegear & @rarn & frrt a7
7d7 A gt e F A fra g &
Ffar ga L qgt o<t wfY seaw ava Y
A FrfF m &7 fgmn @
g7 T AFT I3 FY I ¥ A9 JT
q7 B &

F7m = feqiridz (3fem) w
F AL GE R, I F T F AATNTAA
7 7z faar w@r -

“Rs. 2 crore Army Rum Scand-
al Rocks Defence Ministry”.

“A staggering Rs, 2 crore rum
scandal has shaken the entire sec-
tion of the Defence Ministry
which is headed by the Deputy
Defence Minister Sardar Surjit
Singh Majithia".

ZH ATZ § WIAT AMA AT G E oA
§ ATEAT g T 37 a7 oft srara frar 3o
afer | mra ff #LA =S feviTaz
(gfear) o TCAT AN BT TIT R
teNU—-YE H 98 AM, vevt-vy W
AT AT 98V s-Ye H Yo A AT
HIQLT FOT | FAAT A A €T T RIS
agt D §, Afes foe o s3afed w1
g af a2 R dw Az A
I A FAA-TEATT A A AT
AT § 6 aT g e saedta fafash
¥ fod safem ®1 agi &1 ¥gTda T
am o 3% wAwfT w1 A
A Nfem fegr g o #L
2w feqddz # arefagi €Y A
& aF 1 oY TrET ¥ A 3q% 7 g
I

Tarvow ey - wa arrfig woe
) aaTer ¥ T ifygy o

oft wafw ooy wiltfieay : o% §t firae
N w4 v g8 B g a1 &) FaT
fiedt vt g 1 & ave W f e w3
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afy adt @ & Fed 7 K wETe
gt #Y g v § femmman § 7
9% 71q £ 919 w1 9 7 A &
FRAT 9TTT Fg F o9 §fw wHTw
FIRNAsEAE? qrgg AN da
Fraw I 2 R gz dw g wa
AT AT X AAr A 7§ qE o
AT AT g fF Fref & e & e
It I A7 @ A seqT & @I
N A T v ¥ AN A R G
& fom w1 fam 7g & 97 ¥y qg /0
a81 & fx ufys7 3% s« i+ fay
ar &, Fr =ty o] 7 et @7

Mr. Deputy-Speaker: I am sorry 1
cannot allow any other hon. Membur
to speok now. I must call the hon.
Defence Minister,

Acharya Kripalani: Sir; before you
ask the hon. Minister 1o speak, I have
to bring to your notice one point.
was waiting till you were in the Chair
because at the time when this was
sald you were in the Chair. The re-
port says:

*....tens of thousands cf wvchi-
cles which were on the dumps
which were thrown away, have
been rescused and are now in ger-
vice.”

This is what the hon. Defence Minis-
ter said yesterday. You may perhaps
remember, Sir, that 1 sa’d, as the
Defence Minister gencrally lowers
down his head when he spaaks I could
not hear him. So, 1 asked: what has
been rescued? And the Defence
Minister said:

“I did not say anything about
rescue; | can only supply Infor-
mation; I cannot supply under-
standing.”

Whether he can supply understanding
or not, I submit that he himself had
used the word ‘rescue’ but he said that
he had sald nothing abou! rescue.

Mr. Deputy-Speaker: That i right.
I remember that. But perhaps it might
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be due to the fact that he may not
have followed what the hon. Member
himself said. The hon. Member him-
self says that he could not follow what
the hon. Minister was saying. S», it
may be that s mistake has occurred.
I do not think that the hon. Member
expects me to do anything ir: the mat-
ter.

Acharya Kripalani: No, Sir; I only
wanind to draw your attention to this.

Shri Krishna Menon: Sir, yesterday
departing from the normal practice in
regard to this Ministry, I opened this
debate because I was advised and I
myself thought that an analysis of our
position and the giving of facts and
particularly giving information on the
matter raised by the hon, Speaker him-
self about withholding information on
grounds of public interest would
asgist the debate and perhaps not
make it necessary for hon. Members
o {raversc¢ over the ground about
which information was readily avail-
able. I am sorry, Sir, if in doing
that I have taken away the time of
private Members. '

Acharya Kripalani followed me and
practically opened his speech by
saying:

“l have been commissioned to
speak on one of the two cut
motions. I wish somebody clse
had been assigned this task. Tt is
held in some quarters that I am
prejudiced against the Delence
Minister. 1 can honestly say that
I have no personal prejudice
against any Minister except in so
far as......

In all humility, ! would like to say
that I do not thing the Acharya is
prejudiced against me because the
attack is in to his total indentification
of me with all that he disapproves. I
have no hard feelings in this matter
because I do not want, after the heat
that has been injected into this debate
to let important issues be covered up.

1 will come to the substance of it
The bulk of the time has been spent
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in regard to certain questions of admi-
nistration. As the Speaker pointed out
this morning, it will boil down to one
case of promotion in recent times.
That is a matter which the Prime Min-
ister dealt with fully some months ago
and Acharya Kripalani, I say, by re-
ference to the script, said: “l accept
what the Prime Minister said:” But I
will come to this later.

The next item arises {rom the Audit
Report and the Report of the Public
Accounts Committee. It may not be
pcssible for me in the time allotted,
to go through it, piece by piece. With
your permission, my Ministry will do
the same as it did the last year an.l
try to answer the pointi in full anl
submit them or lay the papers on the
Table or in some other way make ;t
available, The audit report of 1961
will go to the Public Accounts Com-
mittee. It consists of forty paragraphs
out of which 24 deal with matters that
were current at the time before the
present Parliament was in session, and
go back to the forties. They are all
before 1957. Most of them have
appearcd year after year, with
the same repetitions and without
any reference to the changes that have
been made. This is not the occasion
to compare the Audit practice in this
countiry with the Audit practices that
obtain in other parliamentary systems.

In this connection, 1 wish however
to deal with some of the items which
have perhaps more current bearing.
Acharya Kripalani referred to the
heavy rejections. 1 am glad that there
are rejections, because it speaks for
our quality control. If there were no
rejections, and in order to save the
face of any person or perhaps of the
staff working on the project and of
the person in charge of the factory,
if bad stuff is put in, it would be very
dangerous in regard to the supply of
ammunition and other materials to
the troops. It was said that in one of
ordnance factories there were Rs. 953
lakhs worth of some unfinished stores.
We have been through it very care-
fully., In a production turmover of
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Rs. 25 crores to Rs. 30 crores g year,
that there should be work in hand to
the extent of Rs. 9 crores is not un-
usual. The ordnance factories are
engaged in the production of these
items for which the capacity is not
available in other sectors, and there-
fore, the work in progress will always
be relatively higher as it may not be
substituted for from anywhere else.

Then we come to the matter of re-
jections in regard to two specific items.
One is with regard to the Ambernath
Machine Tool Factory. Without in
anyway appearing to be less than
humb'e about this matter, I may say
that this criticism perhaps arises from
a wrong conception of purpose of this
factory. This factory is not intended
to make machine tools and scll them
all round, but in the main, to provide
these complex machine tools which are
required for defence purposes. It
should be expected that by and large
th s establishment would not be an
economic proposition, from the com-
mercial point of view to produce any-
thing else there. Anyway, the factory
wag founded in 1948, and much of the
criticisms relate to the period between
1949 and 1953 and some of them a
little later. But the production went
up in 1957 to Rs. 7'6 lakhs, and now
it has gone up to Rs. 21 lakhs a year.
That is to say, at least it is showing
vast improvement, perhaps considering
the amount of money invested in it
during the early period and soon after
Independence, with less experience in
these matters and also considering the
very specialised nature of this factory,
But today we are utilising it—slight-
ly departing from the original purpose
in order to make it economical—for
the manufacture of gears for tractors
and planetary gears for guns.

Then we come to the other case in
a factory very near Delhi—where
there are very considerable rejections.
It may be said that this is perhaps the
only place where castings of that size
and quality are made in this country.
It is a very old establishment and suf-
ferg 10 a certain extent from old type
of plants. But even if it were a new
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period of manufacture would be high,
because the work there is not done
under foreign supervision and foreign
experts, but by our own people, start-
ing originally by the methods of trial
and crror. But even if there was no
triul and crror method, in any preci-
sion casting all over the world there
are a large number of refections, I
want to lay special stress on this, be-
cause probably next year the Bharat
Electronics will be going into produc-
tion of and will manufacture transis-
tors. In the production of transistors,
ceven in an advanced country in the
world anywhere, there would be large
number of rejections. I want to ant-
cipate these difficulties. These rejec-
tions have however been reduced now
to about 14 per cent by our pceople
gaining more and more experience.
From 1855, we have brought it down
still further. The position today is
that in 1957.58, th. total production
was Rs. 64 lakhs and the rejection
was Rs., 3'80 lakhs. In 1958-58, the
production was Rs. 76 lakhs and the
rejection was Rs. 3'71 lakhs. In the
year before last, namely, 1950-80, pro-
duction was Rs, 103 Takhs and rejec-
t'on wos Rs, 0°78 Jakhs, but somebody
read it as R« 79 lakhs.

Reference was also made w delay
in the manufacture of certain items
in ordnance factories.

In government establishments, par-
ticularly in departmental factories like
ordnance factories, delays must be
expected owing to  several causes.
First of all, as I said, there la the
question of quality control. Then there
is the question of procurement of
material which cannot be procured
anywhere and anyhow as it can be
done in private enterprise and by
methods that Government cannot
adopt. Secondly, we have to go
through certain procedures, and when
departures are alleged from them the
House rightly comes in and criticises
for doing so. Our present procedures
are of a character that they would
have to be adapted for purposes of
defence production with grester expe-
rience. But when all is said and done,
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there is no undue delay in production
in ordnance factories, Sometimes we
have to go according to the demands
from service headquarters and give
priority for certain items even when
other itcms are under manufacture.
Since ordnance factories are not pro-
ducing for profit but for purpose these
changes have to be made.

1531 hrs
[MR. SPEAKER in the Chair.]

Then there was reference to a ship,
.a gtore carrier which, it was said, was
bought long age and we did not use
it for seven years. This is again
another item that starts somewhere
ebout 1951 or so, and the delay of
seven years on the face of it is unjus-
tified. Even the P.AC. in its report
has declared that this vessel was pur-
chased in 1952 and until 1958 the con-
version work was not completed. But
what my hon. friends opposite do not
gee, especially Acharya Kripalani who
thinks that the Defence Minister is the
poison in the whole of the business, is
that it was completed in 1958 and not

before.

Then there is the question of exira
cost on roads. This refers to roads on
which work was sanctioned in 1952
in the NEFA. Well, 1 do not desire
to make any excuses. But this was
the first time that army engineers
have been building roads in this ter-
rain. The work was rather slow in
the beginning but was hastened up in
1957. One was completed in 1967 and
the other in 1958, Please, Sir, note

these dates.

There was reference to costs, It
was said that the actual costs were
far more than the estimates. This is
not unusual in government depart-
ments—the Finance Minister always
reminds us about that. But what is
to be considered is this. The cost of
these roads is Rs. 4 lakhs per mile
whereas the cost of roads cons
from Udhampur to somewhere by the
Central PWD. is Rs &
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mile, Therefore, though the estimat-
ing might have been wrong, the actual
loss to the Government cannot be seen
anywhere in this. I have to say that
the army engineers are not accustomed
to making estimates for construction
of roads; they are army engineers,
they go into battle and they construct
whatever the cost is.

Then we have the hardy annual for
the last two or three years over the
place called Khamaria where the Gov-
ernment is supposed to have lost
stores to the value of Rs. 170 lakhs or
Rs. 180 lakhs, 1 was myself stagger-
¢d by these fijgures when I first saw
them. But then it was explained
—-for the last two years we have
continually explained it—that these
stores came into the factory soon
after the war. We have no precise
idea who brought them, who took
stock of them, who accounted for them
and so on. Anyway, the poor manager
}-vhn was there at the time of the
inquiry became responsible, He has
lef_t service; his services were not ter-
minated. But what is important is
that on a further examination of this
by. the representatives of the Finance
Ministry and the Defence Ministry
together with the representative of
production they have come to the
conclusion that the total loss to be
\_lvritten off is about Rs. 25 lakhs. This
is a case where figures were given
py :_;omebody without properly look-
ing into the matter, and we have said
this in this House several times.

Then there was the question of
stores in the Naval Dockyerd—] am
not at the present moment dealing
with the question of the Captain there
to whom a reference has been made.
There has been tightening of the
methods in the Naval Dockyard. The
Navy all over the world has some-
what en ill-deserved reputation of
being careless in regard to stores. But
that is not the case with the Indisn
Navy. The defective maintenance of
stores on account of the accounting
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system earlier, as pointed out by Audit,
has now been rectified.

Then there is the question of pur-
chase of spare-parts for mechanical
transport, which really relates to
spares for tanks. Now, what is not
usually taken into account js that the
tanks of which I am speaking about
at the present moment are those which
were very much the left-overs of the
last war. Now, Lthese tanks which are
in use for exercise purposes—because
we are not fighting any war with
tanks—had to be put into condition
and the spare-parts are not being
made by manufacturers. Therefore,
we have to obtain them by negotiation
or otherwise from dealers, either in
this country or elsewhere. Now the
gravamen of the charge of the Public
Accounts Committce was that therce
were certain irrcgularities in regard to
this, and the Public Accounts Commit.
tee asked for the appointment of an-
other committee to go into this. They
asked the Ministry to do so, and thce
Ministry requested the Cabinet Secre-
tary to preside over the committee.
It was not, as Acharya Kripalani, I
bzlieve, pointed out a “one-man com-
mittee”; it is a committee presided
over by the Cabinet Secretary and 3,
4 or 5—I do not remember the num-
ber—senior Secretlaries of Government,
who are accustomed to do this kind of
thing. That report has not come to
me. [ believe it is ready.

But when you come to speak about
the large number of items that have
been over-ordered—there was refer-
ence to 144 items—it is necessary to
look at these items. Some of these
items cost 2 cents, 3 cents or 5 cents.
When you add up the number of items,
it looks very bad. This matter is
under investigation and, I am sure, the
House will one day see the report of
the committee presided over by the
Cabinet Secretary. Anyhow, these
were procured by the usual methods
for procurement of articles, placing
the orders with the Indian Supply
Mission, Washington, on the indents
prepared by the Army. I know that

there may have been some over-
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ordering from the point of view of
consumption required for the period
for which it was ordered. But very
often we find with al] this talk of
over-ordering, we still want more
material. My information at the pre-
sent moment, not only now but for the
last six months when we have gonc
into it very carefully, is thal every bit
of these itemg will be used, not just
now but during the period when these
other cquipments are in use.

There¢ has been, mainly from the
Government benches, a certain amount
of criticism, rather instructive criti-
cism from their point of view, with
regard to the Navy We have been
told that the money available for the
navy is very small and India should
have a larger navy. Then there was
criticism of the purchase of ships, or
the purchase of those ships which
others do not want. This is entircly
incorrect. First of a'l, we in this
country could not afford to buy new
capital ships which would not have
las.cd any longer than those we have.
Often these ships arc stripped right
to the hull and re-built. The two
capital ships which we have are Detlhi
and Mysore. Delhi, which was origl-
nally the Achilles, which took part In
the Battle of Plate, hu: scived the
country for 7, 8 or 9 years. The ship
Mysore, which is a modern cruiser,
though it ig second-hand in the sense
it was under service with the British
Navy, as the British Navy have such
a large number of ships, its velocity
of use was much smaller.

Then there has been, if 1 may say
s0o without any discredit, very Ill-
informed criticism about the Alrcraft
Carrrer. First of all, the Defence
Minlster is accused of buying it. I
wish I could take the credit for doing
s0. But this aircraft carrier has been
ordercd a long time ago and is now
commissioned. There is no question
of its being a second-hand alrcraft
carrler. What happened was that a
carrier called Hercules was commis-
sioned by the British Navy, But,
before it was completed, the war was
over and they had no use for it. I
mean they could not use it elsawhere
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and so were willing to spare it. It is
not easy for us to go even second-
hand vessels out of other powers.
That Aircraft Carrier has been com-
missioned.

The next part of the criticism com-
ing from the Opposition is that Air-
craft Carriers are out of date and that
they are only used for transport by
the French and so on and so forth. 1
have not heard anywhere that the
French use the aircraft carrier only
for transport. It is quite true that they
used it for transport when they came
to this country in order to save their
money when they brought their aero-
planes over here. But since we are
sending people to France to practice
on aircrafi carriers, surely they must
be using them.

The other country which has a large
number of aircraft carriers is the
United States of America. In the pre-
sent allocation of the United States
Budget for the Navy for the fiscal
year 1962, increased allotments for
conventional weapons as well as for
conventional ships have been included
There has been criticism of our not
using missiles on board warships
which, if we do it, we will be the first
people to do it. So, this criticism in
regard to the aircraft carrier arises
largely by lack of information.

The other part of the criticism was
that since the aircraft carrier cannot
be used against China, it is not a mat-
ter of priority. But weapons for de-
fence or war in the case of hostilities
or war cannot be bought over the
counter, nor can these men be trained
in two days. The Aircraft Carrier has
not only been under discussion but
has been under active preparation for
the last five or six years. 200 or 300
officers will be on it. It takes five
or six years for even n second-hand
aireraft carrier to be put into com-
mission.

Shri Raghunath Singh is v»rv  con-
cerned that we have no submarines
because he fears that if we are atluck-
ed by other people's submarines we
weuld not ho able to attack themn.
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Again, I am not a Naval expert, but
a submarine is not attacked by a sub-
marine. A foreign submarine is
usually deall with by anti-submarine
devices. Therefore our Navy specialis-
es in anti-submarine warfare because
we cannot afford the other. That is
one thing. Secondly, it has got to
tune in with national policy. A sub-
marine is an offensive weapon and
we are not an offensive-defensive ap-
paratus, that is to say, our defence is
not conditioned for offensive purposes,
we are not going to conquer anybody
else’s country. We only want to deal
with the submarines that come over
here. Therefore we are more con-
cerned with the depth charges, anti-
submarine practice ete.

Shri Raghunath Singh: We have ro
anti-submarine devices.

Shri Krishna Menon: The Indian
Navy concentrates very largely in this
field. They exercise with other Navies
for anti-submarine warfare. There are
anti-submarine vessels in the Indian
Navy. If the hon. Member is desirous
of knowing more about it, I would be
happy tlo arrange for him to go to
Bombay and see some of the establish-
ments. We are therefore not likely to
go into the purchase of submarines.
With the resources at our disposal
and also without satisfying ourselves
that it is @ good investment from the
point of view of our country, we do
not want to embark on equipment for
cffensive adventures.

There is also smn,- concern thal we
do noy have enough petroleraft, that
is to say, recounaisance craft, gun-
boats and things of that character.
Most of the Seaward defence boats
are made here. Particularly with the
acquisition now of the Mazagon Docks
and the Gorden Reach Dock Works, it
is possible for us to do this. Since
we make boats for the Finance Min-
istry there is no reason why we should
not make toats for the Defence Min-
istry.

From the Government benches
sgain came the request or rather a



10907 Demands

suggestion, while welcoming the in-
auguration of four Sainik Schools
during the course or thé next few
months, for the opening of more.
Every hon. Member who spoke wanted
a Sainik School in his own constituen-
cy. Since there are over 400 con-
stituencies in the country, it is
rather difficult to accede to all these
requests, but I would like (o say....

Shri D. C. Sharma: In the border
districts.

Shri Krishna Menon: I think there
i8 some misunderstanding about the
purpose of these Sainik Schools. These
are not military schools in the sense
that they teach warfare. Thev are
schools which will produce boys who
are better fitted to go into Khadak-
vasla. 1 explained all thai vesterday.
The initiative for opening these
schools has to ¢ome from the States.
The bulk of the financial burden is
borne by the States. We provide the
direction; we provide the officership
and everything else. We keep the
All-India character of it with All-
India examinations on a competitive
basis s0 that nobody gets in by the
backdoor. I am quite ccrtain that,
with the way this has gone on, by next
year there will be more enthusiasm.
We cannot force it down on the States
and we hope there will be responses
from the States. Anyway I shall com-
municate the wishes expressed by hon.
Members to the appropriate State
Governments and try to obtain thelr
co-operation.

I have glready given all the details
of production in ordnance factories
and g0 on. But it has not assisted in
&ny way in stilling the criticism from
some quarters. Here again, it
would not be that 1 would be very
facetious about it. But this is one of
the difficulties that arise when the
reply speeches are prepared before-
hand It Acharya Kripalani's speech
Perhaps had been written after 1
spoke—especially in view of the fact
that T know very well that he has
no prejudice against me—he would
probably have spoken in a different
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way; but the speech was written
before I spoke. 1 have given all these
figures and also said . . .

Acharya Kripalani: May I say that
1 referred to the hon. Minister's
speech also and 1 gave my remarks;
but if I did not accept all tha! he said,
it cannot be helped?

Shrl Krishna Menon: I can only
follow the valuable advice given by
the Prime Minister this morning and
say that cne of the freedoms which
we may not exercise is the freedom
from fact. The figures arc there; the
ordnance factories are there. I told
this House that four years ago we
were employing about 44,000 people
and had to dispense with the services
of about 6,000 people just before that.
Today we are employing gbout 42,000
and getling greater results because on
the one hand there is enthusiasm
among the working peoplc and on the
other by scientific methods of produc-
tion including various methods of re-
lieving fatigue and the introduction of
piece-work system, and what is more
the recognition of the working pcople
that they are working for themselves.
There has been considerable advance
in production and there is no idle
labour. The production has gone up.
Even if you do not take the figures of
production from the point of view of
the notional price of it, if an estimafe
is made of the material used, it is con-
siderably more. Therefore, while we
are practically paying only the same
wage—it might be a certain amount
more—the production has considerably
gone up.

In this conection I have to dea!
with Bharat Electronics Ltd. Bharat
Electronics came in quite rightly for
a considerable amount of criticism.
Two aspects of this question have
been raised. One is, why should this
be a Defence factory. Well, it was
started seven years ago as a Defence
factory, because the Defence people
wre expectd to be the largesi users
of electronic instruments and what {s
more, there are certaln products under
secret list with the Defence Ministry
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which have to be manufactured there.
But the Bharat Electronies works also
for the Railway Ministry, the Home
Ministry, the Transport Ministry and
everybody else. 1Its production in
1956-57 was Rs, 6 lakhs; in 1857-58
Rs. 28 lakhs; in 1958-59 Rs. 65 lakhs;
in 1959-60 Rs. 110 lakhs and in 1960-61
Rs. 170 lakhs. So during the last 4
or 5 years production in Bharat Elcc-
tronics has gone up from 6 lakhs to
Rs. 170 lakhs. Nobody could have
expected that the factory would pro-
duce to its maximum on the day it
opened.

Criticism is also being made from
the Opposition benches with regard
to the treatment of labour. I gave
the flgures yesterday that some years
ago we had nearly 82,000 man-days
lost by strikes or other labour difficul-
ties. This year we lost 340 man-days
excluding the days involved in the
general strike which was not on an
economic issue so far as we were con-
cerned.

One of the Communist members
raised the point that we were victimis-
ing the workers. There is no victimi-
sation in the Defence factories. We
carry out the same policy as the rest
of the Government with regard to
those who went on the general strike
and who were involved in acts that
would be otherwise criminal; there
was the general formula about the
violence or whatever it was. That has
been followed. Even there like in all
other Government establishments we
have followed not a policy of vindic-
tiveness or victimisation but have
adopted a rather lenient or liberal
approach provided things have chang-
ed.

I want to sav quite frankly and
honestly that in these factories, we
cannot afford to overlook any possi-
bilities of damage to machinery or
leakage of Information or anything
of that characler. And sometimes it
has been found necessary to terminate
the services of employees without
aasigning reasons for it.
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As regards the Hindustan Aircraft,
some questions were raised and I
think I gave the figures once before.
But the main advance here is that we
no longer work on the ratio 1:1.8. 1
said yesterday that the general con-
ception had been that it took three
Indians to do what one Englishman
or European did. That is now over,
and I believe in the Hindustant Air-
craft, they have brought it down to
somewhere to 1.1 or 1.15 or something
like that, So the man-hours in pro-
duction would be the same.

Having dealt with these details, we
come to one or two more controver-
sial items. One is with regard to the
purchase and use of Russian ‘planes
and the other the permission given to
Russian pilots to fly over the Hima-
layas. May I first of all preface it by
saying that Russian pilots not under
our employment but under ithe em-
ployment of the Russian Government,
thanks to the assistance of my hon.
colleague, the Minister of Transport
and Communications, fly over the
Himalayas three times a week? The
acquisition of Russian ‘planes by us
does not represent a departure from
the policy of non-alignment, but Is
rather an emphasis of it. This coun-
try, ag the Prime Minister stated to
this House two years ago, has not
passed a self-denying ordinance that
it will buy its ‘planes or its weapons
or cooking vessels, whatever it is,
from any particular source. It will
buy them where it likes and where it
is suitable in its own interests. These
‘planes are for the purpose of carry-
ing necessary goods and personnel to
the more inaccessible areas, to the
foot-hills or other mountainous areas.
to which places now roads are being
built. They are part of the border
roads organisation and whether they
belong to or are manned by the Indian
Air Force, their purpose is to serve
the road building programme. Today,
as 1 said, both in regard to defence
personnel and with regard to the road
building personnel, not only ‘thelr
ordinary supplies like food, clothing
and everything else—even & Witch
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box—but heavy tractors or other
machinery have all to be carried by
air.

‘there are only two countries in the
world which can supply planes of this
gize. One is Russia and the other is
the United States. They were avail-
able only in Russia and they were
suitable for our purposes. There had
been statements in the newspapers,
both in this country and abroad, that
these ‘planes have not performod uptn
specifications. This is entirely untrue.
These planes have not performed ac-
cording to specifications if yru mean
by that that on the first day, they did
not carry the full load. That is al-
ways the case when a ‘plane is
‘broken in’, because the pilot is anxi-
ous about his own safety—quit~ right-
ly. He does not load the ‘planc to the
full. It is built up. Three davs ago,
the ‘plane went to Chusul and tomor-
Tow it is to fly over the plains of India
in order to have some practice. These
‘planes have performed extremelv
weli. They have landed on rough
ground comfortably: samn with  the
take-off. They have bchavegd well
without giving any trouble whatsoever
and they are taking ordinary aviation
kerosene %or fue!. They are powered
by four turbo-prop engines and have
a cruising speed of 400 miles per hour,
which reduces the time and, therefore,
freightage in regard to the carriage
of these goods.

The next part is with regard to the
Russian pilots piloting these ‘planes in
Leh. First of all, may 1 say that the
Russians did not ask to come here?
We asked them to come here. First
Wwhen they came with the heliccpter.
they said, “‘We do not want to go anv-
Wwhere near the Pakistan border or the
Chinese border’. But there are nn
mountains of the size or character of
ours in Russia to test them out there.
and we had to be sure that before we
bought these expensive planes. thev
‘would function in those conditions and
We would overcome even that if in
Spite of thiz there was anv real secu-
Tity difficulty. These pilots have not
been anvwhere on our territory where
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foreigners are not allowed. These
pilots are not allowed anywhere where
other nationals whom I do not specify
—have not been allowed or taken.
And, what is more, their commission
is practically over today and will be
terminated on the 21st of April. They
want to go home.

The reason why they werc brought
here is this. These planes were
bought from Russia on the basis of
urgency and we were having  stock
aebvered almost over the  counter.
The planes had come first, one, and
two or three more of them had come,
Th>ire wers no pilots to 1y them-—our
pilots are being trained in Russia and
it will be some time {er them to come
and iake over; some of them are half-
trained and had come back. We would
therefore, have had planes in India
without their being used. That would
have been infructuous and I am sure
it would get reported next vear that
there was infructuous expenditure if
we did not use them. Therefore, the
one Russian pilot who was accompan-
fed by India crew trained them to fly
the same. It usually takes about 2
months even to “convert” pllots for
an ordinary non-complex planc. We
are lucky in this sense that our avia-
tors are men of considerable skill and
they are able todav to fly these planes.

Then, we come to the question of
helicopters. With regard to the heli-
copter, again, the charges are, first of
all, thesr he'icopter was flown by a
Ruszian: secondly. that thc Quarter
Mazter General travelled in It;  and,
thirdly, that there is no check cr any-
thing of that kind.

This helicopter again was on tost,
There are no helicopters anyvwhere jn
the world except in the Soviet Unjon
which wil) negotiate these heights and
which will land at the height we want
them to land. Now, on thc cautional
advice of our scientific people and our
Air Force, we were not prepared to
commit ourse!ves fo buying them
until they have been proved beyond
any doubt,
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This plane took off from here and
the officer who was then Q.M.G. at that
place, who was in charge of the road
building operation and secondly who
was the only person to volunteer—
there had been no voluntcers forth.
coming—to go to the hieght of 23,000
ft. or so, also was there. The plane
carried one Russian pilot, this gentle~
man and 2 Air Force Officers. There
were no cameras; there is no photo-
graphic apparatus; and what is more,
nothing could be seen from that
height in that part of the year.

The next allegation made by
Acharya Kripalani is that the Defence
Minister telephoned to the Air Officer
in Kashmir over the heads of the
Army General commanding there who
is the subject of much discussion in
the House now and asked him to allow
this plane to go. Now, Mr. Speaker,
this plane flew on the 2nd December.
1 was at that time in New York. I
am not saying it is not possible for
me to telephone from New York, even
though it is difficult enough to tele-
phone from here to Kashmir. But I
did not telephone and 1 was away. I
knew about it when I came back,

In the Defence Ministry it is not
always necessary for the Defence Min-
ister to sit down and use the tele-
phone. It does not work that way.

Then, there is the question
of promotions. This matter has
been dealt with by me at great
length. 1 gave all the facts and
figures yesterday; but still some
doubts have been raised. I am also
asked to explain this again. But, be-
fore I do that, 1 am reminded that I
have to dea]l with the question of our
Scientific and Research Organisation,
which, I am reminded. was not men-
tioned by me yesterday .

There are 18 laboratories in the De-
fence Department. 1 may also say
that there are 9 ‘detachments’ fune-
tioning at various places in addition.
There are 3500 scientists who are now
working as Defence Science Officers
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and they have a great deal to their
credit, not only in the way of research
on fundamental principles that are
required and that are ultimately used
for their business but also for the
development of weapons. The co-
ordination of the Armed Forces and
the Defence Science Services has in-
creased considerably. In newer fields
such as Radiation, Medicine and the
necessary provision of food etc. for
the Services also. They have achieve-
ments. Take, for instance, food. The
Indian troops cannot be fed on bull's
beaf and things of that kind because
their health would suffer. Even apart
from that. the food habits of our
people are not easily adjustible. It
is necessary for the scientific depart-
ment to find out ways and means of
keeping chapatis fresh for six months
without getting spoilt Strange as it
may seem, a large number of service
people, particularly in the Air Force,
are vegetarians. Vegetables are de-
hydrated in a way as to be com-
pressed in size and so on, In food
research. in weapon research and In
all the investigations that have been
made in regard to the newer weapons,
the Defence Science Organisation hasg
contributed effectively under the able
guidance of Dr. Kothari whose mostly
ful] time service we shall now lose
because the Education Ministry has
appropriated him. though he will con-
tinue to be the Chairman of the ad-
visory committee.

16 hrs.

Questions also were raised about the
nature of our weapons it was said
they were out of date. Mr. Speaker,
I rather regret this, not from the point
of view adverse political banteror
attack but because out in the gallery
are large numberg of members of
families of military personnel. There
is nothing more demoralising for the
troops. and more particularly for their
families, than tn feel that equipment
provided is deficient or of bad quality.
Thiz it not the truth. The Indian
Army for the class of Army it iz and
for the class of country we are—we
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are not one of the major powers—is
pretty well equipped and its equip-
ment is improving from day to day,
thanks to the decision of the Govern-
ment to go more and more in to indi-
genous production, whereby it is pos-
sible for us to improve on what other
people have made and what is more,
to be able to make things for our-
stlves., The whole or practically all
kinds of what is known by the general
term “guns”—all kinds of guns—are
made here including recoiless  ones.
Most of the electronics—-not all of
it—is alio made here. When I come to
the figures of foreign exchange expen-
diture, in this matter, it will be clear
that in 1957-58 the expenditure on the
purchase of stores from abroad was
Rs. 83.57 crores but in 1960-61 it came
down to Rs. 48.44 crores and we oX-
pect it to be even less this year. If
all our present requirements were
imported from abroad, now it would
not be Rs. 93 crores but probably Rs.
120 crores. This will give some in-
dication of the results of development
in production, and the saving to this
country in that way.

Therc remains the Air Force. There
has been considerable expansion in the
Air Force and 1 would like at this
stage to mention that the Air Force
has suffered an irreparable loss in the
death of Air Marshal Mukcrjee. But
the traditions over which he presided
are wel]l kept up. There is consider-
able shortfall in the cadre of ils offi-
cers. Younger people are being
brought in and I believe from the
next year, we shall have to draw con-
siderably on the Auxiliary Air Force
to relieve some of our potentially ope-
rationa]l pilots.

Now. savings in regard to produc-
tion. This question was asked the
other day. why does the Defence
Ministry make tractors? The unfor-
tunate word is ‘tractors’. Tractors in
this case are earth-moving machinery.
Fach year the Army is needing some-
whe e belween 100 and 200 units of
earth-moving machinery. They are
the machines that build roads and dn
many ‘hings beides 1 am surprised
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that in Delhi anybody should ask:
why the Army should have this
machinery. They will not if only they
remember the occasion when there
was trouble about water shortage in
Jamuna two years ago, this is the
machinery which helped to bring re-
lief. Anyway, when they have to be
made for the Army, the same plant
and the same facilities are useful for
other purposes. It produces at the
presen{ moment, two types of vehicles
also and going on to another two. The
annual savings, according to figures
which are veited both by Finance and
audit, would be Rs. 1.25 crores a year
in respect of three-ton trucks and
one crore on the one-ton truck; one
is German and the pther is Japanese.
Also, thanks to the advice of our
scientific people, considerable sav-
ings have been effeclied by the retriev.
ing of old ammunition which of course
cannot be used because old ammuni-
tion, even it appears to be usable, is
not permitted to be used because nf
certain reasons—we have better know-
ledge in these matters now—and the
materials are dumped in the sea. They
are now immobilised by bomb disposal
squads with a certain amount of risk.
But it is done. In this way, the tin
foil. the metal and everything else is
retricved. The same thing has been
done in regard to the use of the diffe-
rent tvpes of weapons which have
been bequeathed to us from the pre.
war days and later.

Now, I come to the last subject,
namely, promotions. I dealt with
this subject at length yesterday, but
1 am asked to say It again. There Is
the normal promotion with regard to
the junior commissioned officers. It
does not come even to Army Head-
quarters. They are done by the com-
manders of the area or region. Then
about the officers having President’s
commission, up to from the rank of
Lieut-Col.. thev are promoted. the
whole lot of them. There are two
types of promotion in that bracket.
Some of them sre promoled by
ouality, that is to sav, by their oM.
ciency and merit, and such Lieut -Col.
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can Eo up to earn higher salaries to-
wards the end of their career in that
rank. For the others who do no!l get
such promotion by merit, who do not
go to the Staflf Coilcge, and so  on,
they are on the time-scale arrange-
ment.  Promotions from  substantive
ranks of Lieut.-Cols., Colonels, Bri-
gadicrs and Major-Generals, are done
by what is called No, 1 Selection
Board. The No. 1 Selection Board
consgists ol the Chicf of the Army
Staff. his deputy-——l am giving the
procedure only for the army, but
much the same applics {0 the  Air
Force except that the Air TForce is
more modern in its  mothonds—three
army commanders and four PSOs.
They sit together. Tt is not as they
interview twao or thres  peaple from
out  of the peonle wnn  apply  and
st on. They have all the papers he-
fore them. Tha' is to say. cach offi-
cer has got the Annual Confidential
Report of some primn facie cligible
candidates from the time he was com-
missioned in the army—whenever 1t
was——and it is written according to
established procedures. All these are
examined. In addition to that.—these
officers are now Gencrals—they would
have some personal knowledge also,
having commandcd them or worked
with them. All that comes in, and
each person is marked separately.
Ultimately, there is some reconcilia-
tion and co-ordination and what not.
And then it is sent to the Dcfenre
Ministry and finally it comes to the
Drfonce Minister through the Defence
Secretary and his staff. It was said—
it i= very unfortunate—that the De-
fence Minisiry officials, the Secretary,
the~ Toint Secretary, the Deputy Secre-
tarirs and what is more the Deputy
Ministers-nll these people—in addition
to ‘he Defence Minister exercized their
whims and fancies in  this  matter.
While the Deputy Ministers can take
care of themselves 1 believe it is
onlv right that in a varliamentary
svetem of Government, T should serk
for protection for these peonle. he-
cause we are blessed and fortunate,
certainly, in onr administration  n
having clvil servants who conform to
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prescribed codes of conduct and have
a great deal of efficiency. Perhaps we
would want them to go a little faster
and that would pave the way for even
better in the next generation, Anyway,
these people do not in any way exer-
cise their personal judgment except
that which is based upon the facts
before them. It is their duty to advise
Government whether there are any
flaws in the work done by the mili-
tary officers and if anything has been
overlooked they would draw atlen-
tion 1o it. So, these things go back-
wards and forwards {ill they come to
the Defence Minister. And the De-
the Defence Minister. And the
Defenee  Minister,  as the Prime
Minisier informed tho House the
nthnr day., would confirm the recom-
mendations in  practically all cases.
By that time, it has been dis-
cussrd by the whole lot. and if there
was any particular matter regarding
the placement of the officer and what
not. that alse is talked over. From
the debate here, it would look as if
there was anarchy in this matter and a
civil war going on. Apart from the
few people who have the great pri-
vilege of personally having conversa-
tions with Members of Parliament or
thinking that the ordinary methods of
advancing by merit can be short-cir-
cui'ed by political intervention of
others, T do not think that there is any
distinction or discrimination of this
kind.

There has been some misconcep-
tion about what T said vesterday,
whon I said that large numbers of
Lieut.-Cols. were superseded and 1
gave figpures.

That, again, I give in order to point
out that what is mistakenly called
“supersession” is not unusual in the
Armv. In the second Selection
Board No. 2, as T said, not even the
¢iv’l service romes in very much be.
canse it is far diffieult for them to a»
intn the haoks of 300 or 400 people
ench time. Even there therr are
sup~rsessions. in  the ratio that 1
mentioned yesterdav—I beleve It is
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280 odd Lieutenant Coloneis selected
and 400 or 500 rejected. At this stage
everybody is considered and that it
why there are rejections. When an
appeal is made, usually army organi-
sations, by force of habit I suppose,
never admit appeals. They take a de-
cision and they stick to it. Should
there be any perversion of justice the
aggrieved appeal to Government
either through the medium of the
Ministers or. ultimately, in certain
cases they even appeal to the Presi-
dent. The President no doubt exercise
authority on the advice of his Minis-
ters.

Whether 1 convince the Opposition
or not, I would like you, Sir, and the
House to be convinced that these pro-
motiong are done with great pro-
priety, with great care and by con-
forming to the rules Jaid down., In
this way no injustice is done.

Shri Ranga: Question.

Shri Krishna Mr~non: It is quite true
that every  soldier and, certanly,
every officer, not when he is  com-
missioned but when he is too humble
to think so, if he becomes a captain
he probably thinks that he will be-
comg a general. That is a good thina.
They say that a soldier carries a Field
Marshal’s baton in his knapsack. But
the judgment has to be made by other
people.

There are two other matters. One is
with regard to a naval captain who
wag promoted. This has reference to
the officer who is now the head of the
Hational Defence Academy, and who
is deing a job of work which has won
praise for him everywhere. That
would not deal with the position put
up by the Public Accounts Com-
mittee. With great respect to that
Committes 1 would like to point out
that the rule they have quoted is not
attracted by this case. The trouble
that arose in this naval establishment
over which he presides as captain, in
the sense that he was Officer Com-
manding Bombay at that time, is that
there were certain defaications which
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today are under enquiry by the Spe-
cial Police Establishment. It would
not be right for me to go into this.
On the face of it they look extremecly
bad. But all this. occurred in April,
1959. This officer was appointed
to the Academy and the ap-
pointment to the Academy carries
automatically promotion to the
rank of Real Admiralship. That wus
done in December (858, Government
could not anticipate that there wou!d
be trouble in this place on his pro-
motion. Therefore, this question did

not arise at all. This came after-
wards. This matter is under en.
quiry. The lower level officer—I

believe it is a foreman—is under sus
pension and the matter is under cu
quiry by the Special Police Establish.
ment’ and the usual procedures will
be followed,

Sir, while 1 have no desire either
to refer tn any names or to oxpress
op nions in regard to individuai oM.
cers. as the Prime Minister said this
morning, it is necessary to be correct
with regard to  facts,  Yesterday,
Acharva Kripalani referred to the ap.
pointment of the Chief of Generul
Staff. Aga'n there is some misconcep.
tion as to who the Chief of Gen:ral
Staff is—I am not going intn it at the
present time, The Chief of General
Staff is one of the P.S.0's of the office
headquarters, and it was said that the
officer who is now holding it is an
Army Service Corps Officer and that
no Army Service Corps officer has
been appointed to this place for a
long time It was also said that th's
was a piece of nepotism or politicsl
patronage, So far as I am aware, Sir,
there is no politics in the Army cx-
cept for those who have that brand
of politics, where certain disgruntled
officers, as the Prime Minister point.
ed out this morning, try to approsch
political organisations or Mcmbers of
Parliament and use political influ-
ence. Now, this officer—I will not
mention the name—was commission.
ed into the East Surrey Regimenp in
British times as an infantry soldier.
After some time he became part of
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the Rajputana Rifles, then called the
Napier Rifles. His period in the
A.S.C. during British times amounts to
somewhere about eight or ten years,
out of 28 years of service, For over
twenty years he has been an infantry
officer, having belonged first to the
East Surrey Regiment and aft=rwards
to the Napier Rifles, which became the
Rujputana Rifles afterwards, After he
left it because an officer ceases
to be in a regiment after he puts in
a proscribed number of years or for,
other reasons, he went tc the Bihar
Regiment. He commanded  various
components of the infantry, including
a br gade and division for a period of
scven years, which ig far more than
the average of most of the officers,
longer perhaps than most of our offi-
cers since partition. He was in active
servi.ce in the North West  Frontier
Province and in Burma during the
second world war and in Kashmir
during 1948. His staff appointments
included delegation abroad, including
service on the Neutral Nations Re-
patriation Commission in Korca, Dur-
ing this period, according to the re-
port before us, he carried out missions
of a hazardous character in many
places. Recently he was awarded what
is called the Distinguished Service
Meda', the Vishisht Seva Padak ac-
cording to the new arrangement. It
was suggested that this again was
given as a p'ece of personal  patro-
nage. In fact, the Distinguished Service
Medal is not even recommended by
the Ministry; it is recommended by the
services, The recommendation comes
from the service to me through the
Ch'ef of Army Stafl. It is not given
for construction of houses, although
construction of houses is extremely
important in our system and this
officer was more lately responsible
for constructing houses for B whole
division in the forward areas in less
than two months. But it was not an
award for the construction of houses.
The whole record of the officer from
the time he was commissioned to the
present time, the question of his gal.
lantry, the question of loyalty, the
Question of skill, al] these were taken
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into consideration for the award of the
medal,

Reference was made to the flight
of a helicopter, which again was un-
dertaken by him partly because the
Quarter-Master General which he
then was is; respons'ble for logistics
in our Army and, secondly. because
he is a very important member of the
Border Roads Board and, thirdly,
because there were not too many vo-
lunteers forthcoming, As it happen,
the helicopter force-landed and all
these men might well have been kil-
led. On the 2nd December he  tonk
upon himself the voluntary duty and
I belicve he had the sanction of the
Ch'ef of Army staff; or it may be in
the course of the ordinary duties. The
helicopter force-landed in ong of
mountain places in Kashmir and, un-
fortunately. because bad weather
broke out for two months, we could
not rescue it. Now, if I may say so,
the crash-landing or the damage to
th¢ helicopter is not due to the heli-
copters being made by any particu-
lar country. If we had purchased
them from any other country, we
would probably have had just the
same trouble. Here again I would
like to re-assure the House that there
was no disregard of our security
problems, because the pilot of the
helicopter was not given any maps
and our own auxiliary pilot was with
him and a navigator and they were
g'ving directions this way or that way.
That is all. There was no question.
as I said, of my instructing the lower
formations.

Ag myv time is up, I will come to
my last point. Acharva Kripalint
ended up or very nearlv ended up
his address to the House by charging
the Defence Minister with various
things. It is not for the Minister 4n
defend himself; I think the vote will
do it. But I am rather impressed by
the fact that th's indictment has a
family resemblance to the impeach-
ment of Warren Hastings. And War-
ren Hastings, Sir, was honourably
exonerated by the British Parliament.
He charges the Defence Minister with
having crested cliques in the Army.
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But I believe there is no person more
responsible for promoting and aiding
cliquishness in the army than Acharya
Kripalani himself. He entertains
every mischief-maker, asks him to
tell his story, stories which olhers
would not listen to. He p-ovides a
mugaphone for people to spread dis-
loyalty and indiscipline.

1 believe it is up to Acharya Kripa-
lani at least to tel! the hon. Prime
M nister as to hew he came into pos-
session of corrcepondence that nassed
between one General and the Chief
of the Army Staff. Since we have
cases of leakage of information which
is now under enquiry by Intelligence,
1 am quite sure that as a patriolic
citizen he will help us to find this
out. He said there is no written re-
cord or something of that kind. Thal
Acharya Kripalani would not have
seen or known of because it is kept
under lock and key.

Then 1 am charged with lowering
the morale of our armed forces. All 1
can do is to  repeat what I said,
narely, that the mora'e of the armed
forces is high and higher than ever
before, not only on account of the
emoluments and other material things
we have don¢ for then: but because
with the advai’eement of education in
our country both in the conventional
and in the social sense, understanding
the purposes for which they are en-
gaged is high and more profound. His
role in his country is more full un.
derstood by the ordinary sold’er or
the men in the other services. Therc-
fore the morale of the armed forces
is high for that reason as might be
seen from the enthusiasm with which
peonle are anxious to go on this mis-
sion to the Congo or to move to for-
ward areas about which I am not at
liberty to say at what places they
are deploved.

Then I am charge? with wasting
money of “a poor and starving
nation.” Unless it meang that I am
wasting the monev of a poor and
starving nation by taking the time of
this House—it must take a lot of
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money to organise this debate the
wasting of the money of the nation
has been indicated by the figures of
production that have been given, by
the savings that have been indicated
by our attempt to save fo'eign ex-
change wheh ig even more important
than saving money, I cannot waste
by myself because the Government
1s a collective organisation, though
in a sense it means the defence or-
ganisation.

What is more, there is our obvious
refusal to be bludgeoned by the pre-
ssure of pr.vate interests from sav-
ing money for Governmeni. We have
not wasted any money, As I told you,
we have saved Rs. 1) crores, on one
item alone and there are many others.
I am quite happy to say that Acharya
Kripalani can look into all this. him.
self.

Shri Naushir Bharucha: What about
the Audit Report? It has given ins-
tances of wastlage,

Shri Krishna Menon: The Audit Re-
port is read but not the replies. For
instance, last year came an  Audit
Report about 50 items most of which
1 said were out of date going back
to one Sir Alexander Cunningham or
whatever he was who bought some
blankets. Anyway, 1 gave those ans-
wers. ... (Interruption).  Please, do
not interrupt me. I did not interrupt
vou. Then it went to the Public Ac-
counts Committee, They accepted
some of it—not most of it. I think—
and some of it they did not. We hope
to convince them because the facts
are otherwise,

Then, I am also charged  with—1
hope the hon. Prime Minister takes
notice of this—in the Inlernational
fleld supporting tetalitarian and dic-
tatorial regimes against the will of
the peopl. and freedom. So far as
this iz concerned, my husiness in a
humble way is to try and expound or
advocate the policies of our Govern.
ment which are ong of non.alignment.
If a totalitarian country is found to
support our policy of non-alignment,
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we could not oppose it.
would not be non-aligned.

Then we

He also said about the neglect of
the defence of this country against
the aggression of Communist China.
1 say in spite of the risk of being
misunderstood that it would not be a
part of the policies of this country
to try and raise troops of the size of
the Chincse armies, We neither hav~
the resources nor anything else. Bu.
I say with a sense of responsibility
which is expected of me that in the
circumstances that exist on our fron-
tiers today we are as well protected
as our resourccs and our understand-
ing of these matters and circumstances
permit, OQur troops are in advance
positions. OQur equipment are of a
better character. It is talk of this
kind, that is, about alien persons pho-
tographing places and that we have
not got proper equipment, that docs
the damage.

So many times it has been raised
by the Opposition as to why we did
not buy some of these things {rom
private manufacturers, In fact. we do
to some extent. We are not interested
as a Defence Ministry in the idcology
of private and public enterprise, but
we are interested in quality control. If
you will bear with me, T will give
one instance. When these trucks were
made we were told that there were
manulacturers who were making ra-
diators and we should buy from them.
We did. They leaked with the result
that people who saw the trucks said
that they were bad. So if any part
is bad, the whole of it is bad.

1 will conclude in one minute.

Sincé this matter of promotion has
come up again, all I need to say is
that when it came up last time, the
Prime Minister dealt with the posi-
tion, and he said this

“Acharya Kripalani referred to
some vemarks made by saome other
Mombears oppocite on the last occa-
sion. If 1 may say so with all res-
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pect, they were not at ail proper
remarks, about General Ayub Khan
and all that....For instance, Acha-
rya Kripalani himself ta'ked about
political considerations in regard to
promotions. I invite Acharya Kri-
palani to come and see the files of
every man promoted, himself. I in-
vite him to come and see them.”.

Then. the Prime Minister went on
to say:

“Acharva Krinalani is a respect-
ed party . . ."

—now, he is no lo.nger the leader of
a respected partv—as he said—he
leads himself—

*..He is not cither the public press
or a public mceting 10 Ramlila
Grounds. He is not the mirror, 1
hope, of every rumour that I~
throwp about in the City ¢ Delh.
or clsewhere.”.

Sir, the Prime Min:fer is one of
those peep ¢ i the world who have
so many hopes, oftentimes only to be
disappointed. and th's is one of them.

Then, he goes on to say

“It 15 quite right for him to draw
attention. But 1 invite him here
and now, and anyvone clse in this
House, to come and examine every
file on promotions, because..".

Then, there was an  interruption by
Acharva Kripalani. and somebody
else. Then, g little later, the Prime
Minister went on to say

‘T am dealing. Sir, with the
points, separately, and I am ventur-
ing to suggest—because this was
Acharya Kripalani's point, whatever
the basis of his information was,
that promotions have been made for
political considerations—I  invite
Acharya Kripalani, or any com-
mittee of the House appointed by
you to go and look at every file
dealing with promotions, Here is an
open invitation, Sir, so that this
matter may be dealt with throughly
and fully, which is far better than
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any discussion elsewhere. Go to the
source, form your own opinions; I
will not be there, see the files.”.

That is, he said, you see the files
yourself, Then, what has happened?

Shri Ranga: If the invitation is still
open, here is an opportunity for thc
Speaker to appoint a committee or a
commission.

Shri Krishna Menon: What has hap-
pened? Not onlv did Acharya Kripa.
lani not write, but no one else too
wrote to come and see, except  one
Member of Parliament, and we kepl
everything ready for him, and he
never turned up.

Acharyva Kripalani: When the De-
fence Minister  was  speaking, wo
were listening to his speech and we
did not interrupt him. When the
Prim,. Minister had c<aid that the
books could be scen, then I had writ-
ten to the Prime Minister. ] am sorry
that though this was a private corres-
pondence, but, as the question has
arisen, T sav that T had written to
the Prme M nister that if everyvthing
could be found from books, th. re

wou'd be no eourts of justice, and
there would he no evidence taken,
but I was willing to agrec that a com-

mittee might be appointed where offi-
cers might be called and evidence
might be taken. Everything is not de-
cided only from books. That is ail
that I have to say.

Mr. Speaker: Is any hon. Member
pressing any of his cut motions?

‘Shrl Naushir Bharucha: I am pres-
sing cut motions Nos. 1250 and 1227.

Shri Ranga: Mr. Speaker, Sir, here
Was an open invitation extended by
the hon. Prime Minister. You appoint
& committee by yourself.

Shri M. B. Thakore: I request that
my cut motion No. 271 may be put
to vote separately.

d;mmnm,m.
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Mr. Speaker: I shall now put Cut
Motions 1250, 1227 and 271 to the vote
of the House separately.

The question is:

“That the Demand wunder the
head Ministry of Defence be reduc-
ed to Re. 1 (Failure to take erfec-
tive steps to defend the country
against aggression from Communist
China)." (1250)

The motion was negatived.
Mr, Speaker: The question is:

“That the Demand under the
head Ministry of Defence be reduc-
ed by Rs. 100 (Ncod for evolving
a sound policy and appropriate
procedures in regard to appoint-
ments in and the administration of
the Defence Services in  order to
ensure the maintenance of thigh
morale among members of the
Armed Forces.)"” (1227)

The motion was negatived.
Mr, Speaker: The question is:

“That the demand under the head
Defenece Scrvices,  Effective—Army
be reduced by Rs, 100 (Need to
provide more facilities and ameni-
ties to armed forces.)” (271)

The motion was negatived.

Mr. Speaker: 1 shall now put all
other Cut Motions to the House.

All the other cut motions were put
and negatived.

Mr, Bpeaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the o der
paper, be granted to the President,
to complete the sumx necessary to-
defray the charges that will come
in course of povment during the
year ending the 31st day of March,
1962 in rcspect of the heads of
demands entcred in the second
column thereof against Demands
Nos. 8 to 12 and and 111 relating-
to the Ministry of Defence.

The motion was adopted.
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LThe motions of Demands for DeEmaND No. 12—_DEFENCE SERVICES,
Grantg which were adopted by the NoN-EFFECTIVE—CHARGES

—Ed.
Lok Sabha are reproduced below ] Mr. Speaker: Motion moved:

DemAanD No, 9—DEFENCE SERVICES,

“That a sum not exceeding
Rs. 40,18,000 be granted to the
President  to complete  the sum
necessary to defray the charges
which will come in course of pay-
ment during the car ending the
31s| day of March, 1962, in respect

(N1

of ‘Ministry of Defence’.

DeEMAND No. 9—DEFENCE SERVICE:,
EFFECTIVE-ARMY

“That a sum not ecxceeding
Rs. 1,90,95,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962. in respect
of ‘Defence  Services, Effective—

(1)

Army’.

DEMAND No. 10—DEFENCE SERVICES,
EFFECTIVE-NAVY

“That a sum not exceeding
Rs. 18,37.60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Defence  Services, Effective—

LR}

Navy'.

DemanNp No. 11— -DEFENCE SERVICES,
EFrFECTIVE-AIR FORCE

“That a sum not ec¢xceeding
Rs, 57.69,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Defence Services, Effective—
Air Force'”

“That a sum not exceeding
Rs. 17,04,95,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Defence Services, Non-Effec-
tive-Charges'.”

DeEmMAND No. 111—DEFENCE CAPITAL
OuTLAY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 30.21,88,000 b granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the ycar ending the
31st day of March, 1962, in respect
of ‘Defence Capital Outlay’.”

Ministiy oF CommMunNiTy DEevELoP-
MENT AND CO-OPERATION

Mr. Speaker: We will now take up
the Demands relating to the Ministry
of Community Development and Co-
operation,

Demaxnp No. 6—MiINtsTRY oF CoMMuU-
NITY DEVELOPMENT AND CO-OPERATION

Mr. Speaker: Motion moved:

That a sum not exceeding
Rs, 27.99,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of Minisiry of Coinmunity Deve-

LR

loprment and Co-operation’.

Demanp No. 7—CommMmuNITy DEVELOP-
MENT ProJects. NaTioNaL ExteEN-
SION SERVICE AND CoO-OPERATION

Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 2,75,57,000 be granted to the
President to compilete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Community Development Pro-
jects, National Extension Service
and Co-operation!.”

Denaxn No. 110—CariTaL OUTLAY OF
THE MINISTRY OF COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4.96,04,000 be granted to the
President to complete the sum
necessury to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Capital Outlay of the Ministry
of Community Development and

LR}

Co-operation’.

Mr. Speaker: Does the hon. Minister
want to initiate the debate?

The Minister of Community Deve-
lopment and Co-operation (Shri §. K.
Pey): 1 would speak at the end.

Mr, Speaker: Mr. Raghubir Sahai.

Shri Raghubir Sahai (Budaun) Mr.
Speaker, Sii, I take this opportunity
of congratulating the Ministry of
Community Development and Co-
operation for having taken up the
Panchayati Raj in all seriousness and
having made good progress within the
last two years. In this connection I am
very glad to know that even the Sar-
vodays leader, Shri Jaiprakash Na-
rayan, has paid a well-deserved tri.
bute to the Panchayati Raj and in that
connection a tribute to the Prime
Minister as well as to the Minister of
Community Development and Co.
operation.

Sir, we already know that Rajas-
than and Andhra have been the first
and foremost in the fleld of panchu-
yati raj and thev have almost finished
—why almost—they have finished
more than one year of that great ex-
pPeriment. Madrar has alse tekex wp
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that experiment in right earnest
though it is proceeding in stages. To
begin with, only in 75 blocks during
the first stage panchayati raj has
been intraduced. Then, we are given
to understand that during the second
stage 130 blocks would be covered by
the panchayati raj and during the
final stage 165 blocks,

16.37 hrs.
[Surt HEDA in the Chair]

We also understand that Mysore
has gone in for the three tier system.
So also Orissa, Punjab and Assam,

Now, this is by no means a mean
record of achievement within the last
2 years. It will be too early to pass
a judgement in regard to this experi-
ment. But, from the trends that
some of us have been able to see in
Rajasthan and Andhra. we find that
those States are proceeding in the
right direction and they have not
falsified our expections. From what
we say in  Rajasthan and Andhra
with 1egard to the working of the
panchayati raj, we can say that the
relations between the officials and the
non-officials are getting more and more
cordial, that the development work
is being taken up in right earnest,
that funds allotted to these bodies,
the panchayat samitis and zila pari-
shads and the village panchayats are
being properly utilised and the con-
dition of the backward people is
being looked into. And, finally, the
tendency to blame the officials and to
criticise them has decrcased (o a
very greal extent.

One of the criticisms against the
Community Development movement
has been that this movement had not
been able to create self-reliance
amongst the village people. That was
considered to be one of the weak
points of the movement. But, experi-
ence gshows that sclf-reliance amongst
the rural people can only be generat-
ed by the introduction of panchayati
raj. We know that in Rijey'han a=d
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[Shri Raghub'r Sahai]

Andhra and also in Gujarat, they
have shown remarkable self-reliance
on the part of the people who are
engaged in this great experiment.
For instance, in many village
panchoyats that we have secn, we
have found that the people, the elect-
ed representatives, are raising their
own taxes and utilising them for
their own good,

Shri M. B. Thakore (Patan): Not
in Gujarat.

Shri Raghubir Sahai: With regard
to Gujarat the things are more hope-
ful because there not only the per-
mitied taxcs are being raised buu
voluntary contributions have also
been made

They are made for specific purposes
with the consent of the village people,
I expect that Rajasthan will do bet-
ter now because the elections to all
these three  bodies have  just  now
taken place and we should under-
stand that self-ycliance can come only
gradually and by experience by the
grow h of self-confidence and an
awareness of the functions that are
imposed upon therse bodies. Another
complaint that is usually being ralsed
the community development move-
ment is that the backward classes are
being neglected or have been neglect-
ed. In this connection also, our own
experiences of Rajasthan, Andhra
and Gujarat have a different tale to
tell, We are sure that all that was
expected has not been done because
it is a very dificult problem to raise
the condition of these economically
backward people. But something tan-
gible has been done in order to ame-
liorate the condition of these people.
Sir, in Gujarat we were surprised to
see that wherever we went we found
that untouchability had almost been
abolished.

Shri K. U Parmar (Ahmedabad—
Reserved—Sch. Castes): Mr Chair-
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man, before the hon. Member pro-
ceeds further, 1 would like to ask
certain questions. He is an hon.
Member of this House and he has
made e statement that the condition
of the Scheduled Castes in Gujarat
is better than that in Rajasthan and
Andhra. But cur experience is this.
One person who sat in the Chair in
the gram panchayat was thrown in
the holy pyre but this is the state-
ment that is made by hon. Member
here as a disciple of Mahatma Gandhi.
Godse has not killed Gandhiji, it is
these liars who are  making such
statemcents here.”

Mr. Chairman: Order, order. This
is not the right way.

Shri K. U. Parmar: This is abso-
lutely a wrong statement 1 represent
Gujarat; I come from Gujarat.

Mr. Chairman: This is not the
richt wav of intervening., Sometimes
it is allowed when a Minister speaks
because  certain guestions may  be
asked. The hon. Member may try
for his chance and he may make any
complaint he likes.

Shri K. U. Parmar: But absolutely
wrong statements are made in this
House. . .. (Interruptions).

Shri Oza (Zalawad): Hc¢ has not
moved in rural areas. That is his
own personal opinion.

Shri K, U. Parmar: I come from
the rural area; I am from the Sche-
duled Castes. I am in a position to
give you a number of instances where
Gujarat is backward so far as un-
touchability is concerned.... (Inter-
ruptions).

Mr. Chairman: Order, order. It
would be difficult for the Chair to
conduct the proceedings if such cross-
talk iz allowed....(Interruptions).
Hon. Member is taking too much
liberty.
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Shri Raghubir Sahai: I was talk-
ing ebout Gujarat and from the
limited experience that we had, it
had been pointed out that untoucha-
bility had almost been abolished there
not by any legislation but by Gandi-
hian methods for they have tried to
change the hearts of the people,

My hon. friend over there mav have
different experiences.

Shri M. B. Thakore: He beclong: ‘o
the Scheduled Caste and he knows
all about it.

Shri Raghubir Sahai: He has  the
liberty with the consent of the Chair
to put forth his own view-points, But
we have scen with  our own eyes
Tueeg nouses having been constructed
for Harijans not only in Gujara! but
in  Andhra Pradesh as well as in
Rajasthan. It was a very great sur-
prize to us to have come across one
or two villages in  Gujarat where,
althourh the majority of the people
were from non-Harijans, still, by
consent, the entire panchayat had
been clected by the Harijans.

Shri M. R. Thakore: May | know
the names of thyse panchayats?

Shri Raghubir Sahai: I will tell
him, Let him read the report.

Shri M. B. Thakore: The report is
one-sided.

Shri Raghubir Sahai: The sar-
panch belongs to the Harijan com-
munity. The panchas belong to the
Harijan community and the non-
Harijang; were all out, giving their
Fupport to those people. They were
working in a very harmonious man-
ner. Al these things should not be
ignored.  They show  the  direction
in which the people there are moving.
I have never said that all the com-
Plaints or all the handicaps under
which the Harijans have been labour-
ing have been removed. But we find
a trend. a sense of awareness, in the
people with regard to their duties to-
wards their weaker brethren.
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Now, we also found that lands
granted to them by the Government
are being allotted to the Harijans
wherever possible both in  Gujarat
and in Rajasthan and also in Andhra
Pradesh. When 1 say that the Panc-
hayati Raj has made headway in all
these States, I am sorry to say that
there are certain States which are
lagging behind. For instance, my
own State, Uttar Pradesh, is one of
them. I am sorry {o mention the
name of Uttar Pradesh. There is
also another—West Bengal. I do not
exactly understand why there should
be such inordinate delavs m the in-
troduciion of Ianchayati Raj in those
two States, West Bengal and  Uttar
Pracdesh.

In this connection, T would like to
offrr a suggestion to the hon. Minis-
ter, Only very recently, it has  been
decided that the State Governments
would, out of the funds allotted to
them, make allocations to the blocks
on the basis of performance, of sclf-
help and self-reliance. Every block
is not entitled to these allocations
which will be placed in the schematic
budget estimate. That right has been
given to the States. [ suggest that
the grants that are given by Central
Government to the States should be
given ‘o them on the basis of the per-
formance of the programme of
Panchaya'i Raj in those States. If
either Uttar Pradesh or West Bengal
pleases itself by withholding the be-
nefits of Panchayatli Raj, they should
forego the grant that iv being given
by the Central Ministry to the States.
That is a sugrestion which is worth
consideration,

Mr. Chairman: The hon. Member's
time is up.

Shri Raghubir Sahai: 1 have just
a few more points, Sir. While we
have secn the working of Panchayati
Raj in several States, we come to the
conclusion that there are great diver-
gencic: between one  State and the
other. in the matter of legirlation,
working, distribution of func fons and
the role of these bodics.
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There must be some uniformity
with regard to those things. For ins-
tance, take the role of the District
Collector. In Rajasthan we find that
the District Collector is a non-voting
member of the zila parishad, although
he represents in a way the State
Government. On the other hand, in
Andhra we find that the District
Collector being a member of the zila
parishad is entitled to preside over
all the standing committees of the zila
Parishads, when all the Standing
committees wield the entire power of
the zila parishads. We found that
all the elected chairman of the zila
parishads in Andhra had unanimous-
ly parsed a resolution protesting
against the right of the District Col-
lector to preside over the standing
committees. It is a point worth being
looked into.

Coming to Madras and Mysore we
find that they have recently passed a
legislution where the Digtrict Col-
lector has becn appointed chairman
of the zila parishads. This is going
much farther than what Rajasthan
and Andhra have done. The report
regarding Gujarat is just out. They
are not assigning any particular role
to the District Collector. But we
should wait for their legislation.

Taking all these variations in to con-
sideration. 1 think the time has come
when the role of the District Collector
should be clearly defined. I perso-
nally feel that the best role to be as-
signed to the District Collector is
that of a friend, philosopher and
guide. He should remain away from
these institutions but near them. He
should be empowered to supervise, to
give advice and wherever necessary to
report to the Government for definite
action to be taken in regard to those
bodies. But he should not be a part
and parce]l of those bodies. Let the
elected chairman be given full oppor-
tunity to discharge their functions,

Then, with regard to resources, we
find thet the resources at the disposal
of these bodies are different  from
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State to State. We also found that
there was a tendency on the part of
these bodies to rely more on the re-
sources of the Government rather
than to stand on their own legs. We
should make it clear to these bodies
that hereafter they will have to stand
on their own legs, as a rule.

Sir, in this conection I would like
to bring the example of Gujarat and
their village panchayats. Not only
permitted taxes are being raised but
voluntary contribution as well with
the consent of the people were being
raised, and not a voice was heard
apainst those taxations.

Shri K. U. Parmar: Nobody knows
when he visited Gujarat.

Shri Raghubir Sahai: Another
point to which I would like to draw
the attention of the House is that the
working of the panchayati raj has
chown that the contesting of elections
to the Panchayats lead to a lot of bit-
terness, tension, bad feelings gnd bad
blood. I am one of those who advo-
cate unanimous clections for village
panchayats. 1 am glad to observe in
this connection that both Punjab and
Rajasthan are alive to this matter and
they have offered substantial rewards
to those village panchayats where
unanimous elections have taken place,
We should devise some other methods
and means whereby the elections to
panchayats are unanimous and are not
contested.

There is another thing towards
which I would like to draw the atten-
tion of the House. The time has
come when there must be a provision
for continuous training both to offt-
cials as well as to non-officials if we
want to make the panchayati raj a
success. That was one of the weak-
nesses of the programme in Rajasthan
in Andhra as wel] as in Gujarat,

Shri Harish Chandra Mathur: We
had en intensive programme of train-
ing.
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Shri Raghubir Sahai: That is not

being pursued,

Mr. Chairman: The hon. Member
has taken more than 20 minutes.

Shri Raghubir Sahai: 1 am con-
cluding.

Shri D, C, Sharma: I would like

to know from the hon, Member his
views on Jai Prakash Narain's thesis.

Shri Raghubir Sahai:
time to refer to it.

I have no

There is one thing with regard to
cleanliness. Although  Panchayatl
Raj has made a good beginning, we
should expect that in years to come
it will be a greater success. But it
was something lamentable to
see that wherever Panchayati
Raj programme was worked, the vil-
lages did not logk clean, did not look
neat, did not look tidy, which is the
first thing which an observer would
like to see in a village. I would sug-
gest to the Ministry to take all possi-
ble steps to see that wherever Pane-
hayati Raj programme is being work-
ed those villages should be converted
into mode! villages.

Lastly, thoge shoud be a common
nomenclature for such names as
B.D.Os,, Chairman or President of the
village panchayat, panchayat samiti
and the zila parishad. Now there is
great variation in names in Rajasthan,
in Andhra and in Gujarat. They
have given different names to these
bodies and offices. I would say there
should be on¢ nomenclature for all
the States.

The name of this Ministry should
also be changed. At the present mo-
ment. it is known as the Ministry of
Community Development and Co-
operation. I for one cannot under-
stand what it stands for. Why should
It not be called the Ministry of Panc-
hayati Raj, which includes Commu-
nity Development, Panchayati Raj, co-
Opcration, co-operative farming, in
fact everything. So, this point is also
worth consideration, apart from the
common nomenclature.
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Mr, Chairman: Before I call an-
other hon. Member, I would invite
the attention of the House to the
fact that one hon. Member, Shri K. U.
Parmar, while speaking on the De-
mands for Grants of this Ministry,
used certain words which were not
very audible at that time. But, from
the office record I find he used the
words:

“Godse has not killed Gandhiji.
It is these liars who are making
such statements here.”

Probably, in the heat of the mo-
ment, he used these words and he
never meant it. So, I would request
him to withdraw those words.

Shri K, U. Parmar: [
those words,

Mr. Chairman: All right.

Shri Kunhan (Palghat-Reserved-
Sch. Casies): Mr. Chairman, I do
not wish to take much time, as I
am concentrating my attention only
on some of the important problems
which are facing us today. The
Community Development programme
has bee¢n in operation for the last nine
years, We are spending crores of
rupees on this programme. The main
objeetive jn launching these program-
mes was to  effect  socio-economic
transformation consistent wih  the
aims of planned economic development
of the country. We are today em-
barking upon the Third Five Ycar
Plan. When we look back at the
performance of the past years, we are
faced with a grim picture, leaving
very little hope for the future, unless
effective steps are taken to rectify the
mistakes. The reporis of the various
Programme BPvaluation Teams and
comments of experts are before us.
They clearly show  that the initial
enthusiasm gcencerated by these pro-
grammes among the people is slowly
waning away.

withdraw

16.58 hrs.
[Dr. SusHii.a Navar in the Chair]
In June 1960, “The Economic

Review”, the official organ of the Con-
gress Party in an editorial note,
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commenced on the Development
Commissioners’ conference and said:

“They will have to shed com-
placency—for the Community
Deveiopment programme, despite
in:tial successes, has of late revea-
led weakness, which must be re-
moved,”

I. conceded the fact that Community
Development programme has failed to
taise the agricultural production,
exeept in certain specitic arcas, and
the programme could not mainlain
that measure of popular enthusiasm
end local initiative it initially  was
cexpected to sustain, Tne editor ox-
rresscs his doubl as to whether the
vi: o+ panchayats have comg lo cx-
pectatic When such comments are
forthcom: g from the ruling party's
mouth-picce, they cannot be dismissed
- easily.

17.00 hrs.

It is a fact that popular e¢nthusiasm
has gone down. In my opinion there
is too much of centralisation in plan-
ning even though we are talking
much about democratic decentra-
lisation and Panchayat Raj. When
much emphasis is laid on planning
at village level, there is very little
-~ope for the participation of villagers
in planning their programmes. There
are set rules and patterns laid down
from above. The villagers' participa-
paton iy sought for fully at the time
of execution.

Agricultural development is the
main task of the Community Deve-
lopment  blocks. Food  production
has become the crucial problem
today in our economy. I jg a pity
that even after 13 vears of indepen-
dence we are depending on  foreign
‘countries for food. Since indepen-
d-nee we might have spent more
than Rs, 2,000 crores for the import
of food. The crisis in ag iculture and
the conscquent dependence on foreign
countries for the import of food are
holding up our development plans.
‘Therefore. top priority should be

APRIL 12, 1961

for Grants 10942

given to agricultural production by
the Community Development pro-
gramme.

It is true that there has been some
increases in food production during
the Second Plan period, but the share
of the C. D. blocks in this increased
production seems to be very negligi~
ble. The farmers are exhoried to use
improved methods of cultivation
including the Japancse method of
cultivation . They are being given
nice talks about the advanlage: of

using  chemical  fertilisers. But  in
prastice  we find  that ‘he Gram
Seiois o who ave supposed to teach

thezp new meihods of cultivation to
the farmer: themselves do not know
what is the new method of cultivation.
They have no practi al expeience in
cultivation,

So far as the fertilisers are concern-
ed, most of the farmers in my place
do not show enthusiasm in using
them; the reasons being tha' jt is
more cxpensive than the ordinary
manure, and  there is difficully in
gelting loan at the proper time for
buying fertilisers. It is true that
there is a provision for Taccavi loans.
But for obtaining the loan the poor
farmer has to go to various offices aud
sce a number of officers and this pro-
cedure is so cumbersome that it is
absolutely impo sible to get the loan
before the season is over. The result
is that in most cases loans are given
after the scason is over and the poor
peasants will spend it for some other
purpose. In this way the Government
is corrupting the peasants. There-
fore I request the hon. Minister to
simplify the procedure of giving loans
and to see that the loans are given at
the proper time so that they will be
of benefit to the farmers,

Improvement in  agricultu-al im-
plements has to play an important
role in raising production. But it is
unfortunate that no organised attempt
has becn made to improve agricul-
tural implement;, Our peasants are
still using the age old plough that has
been handed over to them from gene-
ration to gene-ation. Some time ago
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the hon. Prime Minister expressed
a desire to design a new plough for
the Indian farmer. I want to know
what efforis are being made by the
Ministry to fulfil the desire of the
hon. Prime Minister.

With regard to the supply of steel
and iron for the manufacture of agri-
cultural implements the posilion is
stil! unsatisfactory. Steps should be
taken to supply sufficient quantity of
stee! and iron for agricultural pur-
poses,

The Annual Report of the Ministry
savy that the minor irrigation progra-
mme has become more effective, but
no details have been given as to the
physical targets. More attention will
have to be paid to this programme,
because this is a programme which
brings quick return to the peasants,
The difficultics in getting the pumps
and electricity for lift irrigation should
be removed.

Another important point is the
problem of unemployment in the rural
arca. This has become very acute
The Second Agricultural Labour
Enquiry Committee report shows that
unemployment in the rural arcas has
inereased and the wages of agricul-
tural labour have gone down.
According to the report the casual
adult male workers were unemploy-
ed for 128 days in 1956-57 as com-
pared to 90 days in 1950-51, and
casual adult female workers were
unemployed for 224 days in 1956-57.
The report further says that the ave-
rage daily wage for the adult male
agricultural labourer declined from
108 nP in 1950-51 to 96 nP in 1956-
57. How can we expect to raise the
socio-economic conditions of the rural
Peuple when a large section of them
tontinues to live in such a pitiable
condition?

. The unemployed people in the vil-
‘3ge; mainly belong to the Scheduled
Cartes and backward communities.
Any attempt to raise the general level
of the village people should necessarily
In“lude a concerted programme to
tpecially aid these weaker sectiona.
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The problem of unemployment in
rural areas hag not been given suffi-
cient attention by Government. The
report of the Ministry contains not
even a single word aboui this.

It is true that some pilot projects,
are to be started during the Third
Plan. But these projects, as have
been worked out at present, offer
very little employment opportunities,
These cannot be permanent and last-
ing solution for the problem., The
real solution lies firstly in absorbing
the unemployed in cottage and small
s~ale industries and secondly in the
distribution of land among the land-
Jess.  But in  both these matters.
Government  have shown little en-
thusiasm. It is true that fund: have
been set apart for cottage industries
in  community development areas.
Considerable amounts have been
placed at the disposal of the Khadi
Commission for starting cottage in-
dustries in the villages. But most of
the money is wasted. There must be
proper checking of the working of
these industries,

The training programme for crafts-
men doe:; not give the desired results,
ag this is not accompanied by suitable
follow-up programmes. Therefore,
we must have follow-up programme
to utilise the services of the trained
personne] for the benefit of the com-
munity.

Another very important matter is in
regard to social welfare. The report
has already mentioned about it. There
are so many women organisers work-
ing in the community development
areas. 1 want to know what progress
has been made in respect of women
and children so far. Most of the or-
ganisations of women are working
only amongst the upper class ladies.
In my State, there iz no proper <o~
ordination between the Social welfare
Board and the community deviop-
ment administration. Under the wel-
fare exlension project, women are or-
ganised in the Mahila mandals, but
most of the organisations are work-
ink only among the upper class
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ladies; that is to say, the persons
working in these organisations belong
mostly to the upper classes, and they
do not go to the ordinary village
women, This creates an  impression
among the people that Government
money is being wasted.

Another point I wish to bring to
the notice of the Minister is in  con-
nection with the difficulty of ordinary
village women to go to work with
their babies. Generally, what they do
is to enirust the babies to the grown-
up chidren. The result is that child-
ren of school-going age are deprived of
their  education.  Therefore, the
mahila  mandals should organise
checheg to look after the babies when
their parents are away on work.
Necescary funds should be allotted for
this programme.

These are the suggestions I  have
to make and I hope the hon. Minister
will consider them and take necessary
steps to rectify the defects in the CD
administra‘ion and see that the CD
programme is made attractive and
useful to the people.

Shri Oza: 1 think this Ministry is
the Ministry which has been entrust-
ed with the most onerous task. Tt is
very easy 1o build up a steel plant or
cons ruct a road or enstablish any
institution. But to build up leader-
ship and initiative in this country is
a very dfficult task. This Ministry j:
entrusted with those three agencies—
gram panchayats, co-operation and
community development—which all go
to build up the human material in this
country.

We all know that for historical
reasons our social institutions our in-
hibited social growth and cconomic
progress. Having adopted a democra-
tic Constitution, it was imperative
that we should build up our appara-
tus from below, and I think we have
made a very good start. The Ministry
deserves our congratulations on the
work it has put up in these three
agencies, during the last many years
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that it has undertaken this function.
We know that it is very difficult to
move millions of people in this
country and make them adopt a new
way of life. That is exactly why we
have undertaken the community deve-
lopment programme, and in course of
time we have also accepted the idea
of panchayati raj,

Talking about panchayati raj, Shri
Raghubir Sahai who spoke before me
gave us delails about how this was
functioning in the various States.
He was kind enough to pay tributes
to the Stale; of Gujarat, Andhra and
Rajasthan in particular, where this
cxperiment has been going on for
some month; now. We konw that once
upon a time in India panchayats were
very effective and they played a very
useful role in the country. But ur
erstwhile rulers were not interested in
cneouraging these institutions. There-
force in course of time, they languish-
cd and did not perform the functions
which they were supposed to, But
after the attainment of freedom we
have again started and taken right
steps in the right direction by creating
and fostering the.e institutions.

in this connection, I may point out
that the gram panchayat i:. the real
base, Unless we strengthen it at the
base, we cannot expect the other insti-
tutions, the other tiers that we con-
template at the block level and at the
districty level, to be cffective and to
be able to carry out the functions
which are going to be entrusted to
them.

We in  Gujarat, long before th's
panchayati raj took its present shape,
started gram panchayats and  as has
been observed by a team which visited
seve-al villages in Gujarat and Sau-
rashtra it has been a success,

Shri M. B. Thakore: Only two
villages,

Shri Oza: It was not a conducted
tour; T say this for the information
of the hon. Member there who i3 al-
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is going on well. It was not a con-
ducted tour. They chose their own
villages and went by surprise to
several villages in Saurahtra and
Gujarat. They have expressed their
sense of satisfaction which my hon.
friend Shri Raghubir Sahai has ex-
pressed here also. (Interruption).
He has enumerated all this in  his
teport, It has not been .ubmitted to
the House. Bu. the report has been
submitted to the Congres:; Party in
Parliament., 1 think my friends also
will benefit :f they go through the
report. If they have not got a copy,
1 will give them if they agree to take
it.

Shri K U. Parmar: Full of
humbug. It is here,

Shri O0za: That shows that he is
nol moving in the villages

Shri Rami Reddy (Cuddapah): Can
an hon. Member say it i: humbug?

Shri Oza: That shows that he has
ns experience of the real functioning
of the gram panchayat: in Gujaratl
and Saurashtra. I invite him to come
with me to any village, in Saurash'ra
of which I have got personal expe-i-
ence. '

Shri K. U. Parmar: In these pan.
chayats the Scheduled Casie Members
are sitting outside and if onc takes
the chair he is thrown out.

Shri Oza: There mav be a fow ex-
ceptions. 1 do not say that the cen-
turies oid social habits can be wiped
off within a few yecars. I do not
make such a tall claim. But at the
same time, I am confident enough to
assert that things are moving very
fast and what Suri Raghubir Sahai
said is correct to a very large cxtent.
It is a true picture of the villages in
Saurashtra,

Village lcadership is coming up;
And people are tackling their own pro-
blem:. They are raising ‘heir own
resources; and they are also building
up community institutions. If you
£o and see around. you wili find that
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there is all-round development in the
economic and social spheres.

My friend has pointed out in his
report that the real secret of success
of the gram panchayats in Saurashtra
is that elections are unanimous,

Shri M. B. Thakore: Saurashtra is
a part of Gujarat.

Mr, Chairman: The hon. Member
can have his own turn, Let the
spraker proceed.

Shri Osza: One of the main causes of
the success of the gram panchayats
in Gujarat was that the elections
were unanimous. That is what is
stated there, But, let me  humbly
state that that was not the only
ground. It was good that in the
beginning prople collected together
and had unanimous c¢lections, that
there were no factions and ihey work-
ed harmoniously and in & united
manner.  That was not the only
reason why the panchayvals were suca
cessful.  The real reason is that the
panchayats were properly nursed and
were properly looked after and there
was guidance from non-official agenc-
ics. We did not  entrust  all  these
things to officers.

17.18 hrs,
[Mn. DEpUTY-SPEAKER in the Chair]

As has becn pointed ou'l by many,
the Collectors should not preside over
the destinies of these villages  and
carry on the functions :n a routline
manner. This must be cntrusted to
people who have got ¢  missionary
zeal of gerving the peopls in the rural
areas whom we want o sec prosprr-
ing. Therefure, in Saurashira, of
which, particularly, I have gol pera
sonal experience, these  panchayats
were successful because at  district
leve] the work of fostering these pan-
cnayals was entrusted to perions who
were really working in the fashion of
guid>, philosopher and fricnd. We
drew these officers nol from the offi-
cial ranks but from non-cfficial cadres,
Those zocial workers who were in-
terested in rural work were recruited
a3 Distnct Panchayat Officers. They
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moved round from villege to village
and contacted the peope and told
them what they should do for there
own village, They created an atmos-
phere among the villagers and there-
fore, it was successful, If you leave
the gram panchayats alone, these
conditions could not be created
simply by an Act or by passing rules
and regulations on paper; it is not
going to help us.  Let it be noted by
all of us interested in the rural deve-
lopment. Unless these gram pan-
chayats are properly cared for
and proper guidance is given to
them, I am afraid that these experi-
ments will not be successful. The
real secret and success of all these
panchayats was that there was a man
who was fired with the same enthu-
siasm as a public worker who was in-
terested and therefore these panchayats
have shown results. He was right in
saying that so many panchayats
raised their own resources but that
has been done not only by taxing the
people. Several taxes have becn
transferred by the State Governments
to panchayats, such as the octroi
duty, cess and so many other things.
Some of the panchayats have been
successful in levying these taxes but
most have not been able to do so.
There were voluntary contributions
as was pointed out by him. They
built schools, dispensaries and roads,
bath rooms and all these things came
up. They changed the entire face of
the rural areas, particulaily in
Saurashtra and in many parts of
Gujarat also. That iz also my ¢x-
perience that once the powers are pro-
perly delegated, these agencies func.
tlon very effectively and efficiently.
The plans have got to be implemented
in the right time and it is not only
sufficient showing that the financial
resources are being spent. Physical
targets have also to be achieved
and we have to delegate more
and more powers to the agen-
cies at the district, block and
gram panchayat levels. We are sec-
ing that during the last six months in
Gujarat these plans could be executed
very effectively. People have a sense
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of satisfaction that they are dning
some good and substantial work be-
fore their very eyes and things are
going up and they feel that thev are
marching in the right direction.
Another institution with which this
Ministry is entrusted is the co-opera-
tion movement. For so any rcasons
we know that every villager and
farmer cannot take advantage eof
the technological progress in  this
country. If we want to make these
things available to cvery villager in
this country, we have got {0 do it
through the institution of the co-
operative  society. It 1s the right
type of institution through which we
can give him timely credit so that
every pic that he carns is able to be
utiliscd for his own development and
for the development of his land and
for the community at iarge. There-
fore, it is right that we should deve.
lop this co-operative movement in
this areca. If we see the repor: of
the Reserve Bank, we find how the
credits which are channelised through
these co-operative societies are going
up every year. But personally
speaking, I am not very much satis-
fied only with the amount gcing up
because we have also 1o sce that the
money which is made available 1o
these co-operative socicties is  not
utilised for non-productive purposes,
that they are properly channelised.
Therefore, in this direction also, we
have got to exercise proper care and
supervision. Otherwise, I ain afraid
that inflationary tendencies will be
generated because this money which
is to be utilised for productive pur-
poses may find its way for some social
purpose or some social function like
marriages, funerals, etc. Unless the
department takes proper care, | am
afraid the money that we give to
these credit societies will not be
preperly utilised. More money should
be given not only for short term
purposes but for medium and long
term purposes. If we give money for
improving the farmer's land by
such methods as putting up of
bunds and also for improving his
irrigation facilities, that will increase
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pruductivity. That will increase his
paying capacity and will improve his
lot to a great extent. We find that
these medium-term loans which are
proposed to be given to the societies
are not properly utilised. = The Re-
serve Bank puts at the disposal of the
Centra]l  co-operative  institutes so
many funds, but they cannot be uti-
lised by them because the borrowing
capacity of the co-operative societins
15 limited. So, unless the Govern-
ment participate in the share capital
of these societies to an effective ex-
tent, 1 am afraid all these funds will
remain unutilised. I have not got the
figures here with me, but I was look-
ing into the report of the Reserve
Bank. and I found that the medium-
term and long-term loans cannot be
properly utilised by the co-operative
socities only because that they do not
have the borrowing capacity. This
capacity is limited, because they can-
not raise their own share capital, 1
think that the Vaigqunt Lal Mehta
Committee also recommended that
unless the State participates in  the
share capital of the societies, the bor.
rowing capacity will not come in.
Unless they step up the borrowing
capacily of the societies, I am afraid
we are not going to improve the Jot
of the cultivators in the l!ang run.
Mere short-term loans will not solve
the problem at all. We have to im.
prove the position of the cultivators
and that can be done only if we im.
prove the land and also the means
that are at their disposal.

In this connection, the test of any
co-operative movement is, how far
these cultivators are marketing their
own goods through the co-operative
societies. They will become members
of credit co-operative societies because
they are to take money and return
it in convenient instalments. But
when they bring the goods before the
marketing societies and get them sold
through the societies, it shows that
they have got great confidence in the
movement., Otherwise, the cultivators
will not be tempted to put the goods
&t the disposal of the co-operative
societies. In this direction, the de-
partment should take active steps to
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see that proper marketing sccieties
are established in every district and
in every sector. Otherwise, as I have
said, the co-operative movement will
not be able to build itself up on right
spirits,

In this connection, we must lake
care to sce that the quality of the co-
operative societies improves. 1 do not
think it is sufficient to be satisflod
with having merely a large number
of co-operatlive societies.  Instead of
having a very large number of such
societies, if we have a model co-
operative society in every district,
people will emulate it and they wiil
see that through these co-operative
societies they can improve their lot
through long-term Jloans and market.
ing and other facilities. Instead of
making the movement an extensive
one, they must resort to intensive
measures also to step up this move-
ment. Therefore, 1 would request
the Minister to take care to see that
in every district there is a model co-
operative sociely, and a sort of model
or example put before all the culti-
vators so that they could realise that
through the co-operative movement
they could improve their lot. Other-
wise, if the co-operative movement
goes on spreading without proper
checks and balances, it may have
some results which will react on the
cultivators themselves and it will not
be to their good.

Coming to Community Develop.
ment, I would congratulate the Minis.
try on the work that it has done,
which isx really a good and marvel-
lous work. The other Ministries are
interested in putting up tangible re.
sults. It is very easy to put up, as |
said at the beginning, a steel plant
or some construction here or there
Even in the Education Ministry, in a
way, tangible results could be shown
because we see the pupils coming and
going to schools and taking exami.
nations. But in this Ministry, we
have to build up the human material.
If we want to achieve social progress
in this country, we have got to build
up the human material and bring It
out of its ruts and have s new out-
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look. This Ministry is doing very
good work, though I would say that
it is getting stale. But one of the
reasons for this was that it was not
till now associated with such institu-
tions like the Gram Panchayats and
co-operative movement, If this very
same Ministry is entrusted with the
functioning of Gram Panchayats and
the co-operative movement, 1 am sure
the Community Development pro-
gramme will also get fostered and
would start yielding results. I{ has
already yielded sufficient results, but
the tempo will go on increasing and
we shall have very good development
all round.

It was suggested here that up-
tourhability is still there and that in
cerlain quarters Harijan panches are
not given the proper place. It would
be a wonderful thing if a Ministry is
able to wipe of this evil of untoucha-
bility within a period of five or ten
years. It ix a centuries old malady
and i{ cannot be wiped of in no time.
It requires some time. But during
the short time at their di-posal they
have done wonderful work and un-
iouchability is going. As I said, cer.
tain friends are interested in just
keeping this on, becausc they are
thriving on this. But whether they
like it or not, untouchability is fast dis-
appearing. As it was pointed out
rightly by Shri Sahai, in so many
gram panchayats not only Harijan
panches are elected as sarpanches hut
they are also playing an effective
role.

Shri K. U, Parmar: [ would like to
know the number of Harijan sar-
panches in Gujarat,

Shri Osa: So many are there.

Shri K. U. Parmar: 1f you can show
me at least five. ...

Mr. Deputy-Speaker: He has given
the answer that he has got. The hon.
Member enquired &s to how many
there are, and the reply was that
fhere are so many. He should be
content with the answer that he has
given.
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Shri Oza: I am not so much audacious
to say that everywhere untouchability
has been removed —not even in Sau-
rashtra. It is there. 1 am very
sorry it still persists. But to say that
no progress has been achicved is not
1 think a correct picture. 1n-
touchability is fast going. So many
Harijan panches are getting elected
as szarpanches and they arc also play-
ing an effective role in their own vil-
lages.

Sh-i K. U. Parmar: I would like to
know the numbrr.

Mr. Deputy-Speaker: If he had
known he would have told the hon.
Member,

Shri K. U, Parmar: It mav not be
correet.

Mr. Deputy-Speaker: Thrice he has
repeated that there sre “so many™.
Even then the hon. Member is not
salisfied.

Shri Oza: Untouchability is fast dis-
appearing. 1 am sure that through
these three village agencies in a very
short time we will be able to tackle
that evil and we will be able 1o see
that untouchability is not persisting
in the rural areas.

Dr. K. B. Menon (Badagara): Mr.
Deputy-Spraker, Sir. I wish during
the time at my disposal to speak first
on the panchayats and then on co-
operation. 1 prefer to speak on the
panchayats first because of the in-
teresting experiment that is going on
in Rajasthan in the north and Andhra
in the south. These experimenis are
not only interesting but they are ex-
tremely important, for a success or &
failure of these experiments will
decide the future foundation of our
polity and also the national structure
of our administration.

We have been toying with western
democracy, copying their constitution
as far as possible, adopting their con-
ventions whenever necessary and in
many ways following their procedura
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of course trying to adapt them to our
local needs. We however forget that
people can understand and accept
new institutions only when those ins-
titutions stem out of their own expe-
rience and are rooted in their culture
and traditions. Panchayat is an age-
old institution which is found all over
India and which people very easily
understand. Déecentralisation of
authority and the revival of pan-
chayats, therefore, is a very wel-
come step. We have no quarrel,
therefore, about decentralisalion
or about the revival of panc-
chayats. The differcnce of opinion
comeg n the purpose for which the
decentralisation is effected and the
way in which it is done. Whatever
I say, I say on the basis of the in-
formation I have pathercd during the
meeting of the consullative commit.
ler and also upon a booklet publish-
ed by the association of voluntary
organisations for rural d->veciopment,
which published a report on a tour
organised in Rajasthan (o study the
vxperiment. Now 1 gather that de-
centralisation and the revival of pan-
chayats, 15 not accepted as an end in
1tself but as a means to and end.
When we accept a reform, or any-
thing as a matter of fact. as a means
and not an end, we are apt to over-
look important asperts of the pro-
blem and oftentimes commit mistakes
which may end in the failurc of the
experiment. [ am afraid, this decen.
tralisation of authority and the re.
vival of panchayats is attempted for
procedural convenicnce and also tn
save the Community Development
Project from certain difficulties In
administration or in implementation,
because it is not accepled as an end
itself and only as a means to an end.

When we clothe the panchayats
with authority, we do not give them
the wherewithal to exercise tha!
authority. When we give a certain
status and stature to the panchayats,
We do pnot give them the means to
maintain that status and stature,
When we give them authority, we give
them in part; we dn not give them
authority even over the civil servants,
their own employees. It is obvious
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from what I have said that, along
with decentralisation of authority and
the revival of panchayats, there
should also be decentralisation of
finances and decentralisation of other
functions like the judiciary and alse
decentralisation of industry and other
things that are necessary in order to
put the village on its own feet. The
biggest lacuna, however, that I find in
the cxperiment is that in effecting
this decentralisation the village and
the panchayat are forgotten. [t is the
panchayvat samiti that is given promi-
nence, which js, of course, a union of
panchayvats. Unless a  villager is
given a sense of responsibility, unless
a villager is made to feel that he is
a man in the village responsible for
its uplift, or responsible for its pro-
bleras, we are not going to create in
him self-confidence or cven a sense
of imporiance or even a scnse of
integrity.

If the Panchayat is only to play a
second fiddle to the Panchayat Samiti,
we are not building up the villuge
and the Panchayvat. If our objective
is decertralisation and building up
structure from the bottom with a
broad basis of the Panchayat of the
village, we should begin with the
Panchavat, go up to the Samiti and
to the Parishad and then 1o the Siate
and the Union Government. It is only
then that we can say that we have a
complete decentralisation of authority
and a resuscitation or revival of the
n!d Panchavat.

There ix an opinion current thal
the election to the Panchayut should
be unanimous. It is also alleged that
political parties by intruding into the
village introduce and intensify faction
fights in the villages.

Shri M, B. Thakore: Which party M
doing that?

Dr. K. B. Menon: [ beg to difler
I do not propose to go into the gene-
ral aspects of that problem. [ shall
confine myself to the issue in hand,
namely, Panchayat elections. My ex-
perience is to the contrary. The alle-
gation made is that if elections to the
Panchayat are fought on the basjg of
pclitical partics, faction fAghts in the
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viilages will be intensified. 1 wish to
submit that faction fights in the vil-
lage arc age old. They are not any-
thing new. As long as our villages are
feudal in structure, as long as life in
the village is dominated by a few in-
fluential and powerful families, fac-
tion fights will continue. But it is not
easy also to eliminate these families
from the wvillage for it is to these
families that the villagers go at the
time of stress. The only organised
group that functions in the village
today is the political party. Political
parties go into the village, take to
constructive work and attend proba-
bly to community project work. They
organise cottage industries and pro-
vide work for the villager. They
interfere when there are disputes in
the village, either communal, reli-
gious, economic or otherwise. In every
way the political parties in an orga-
nised way function in the village and
iry to wean away the villager from
dependence on or loyalty to these
influential families,

Again, T would like to submit that
it is the political party today that is
a strong brotherhood. It cuts right
across class, caste, communal and re-
ligious barriers. It even breaks the
boundaries of family bonds with the
result that members of political par-
ties feel so much of unily amcng
themselves that they function as icav-
ening healthy factors in the village.
The claim, thercfore, that political
parties introduce faction fights and
intensify them I cannot understand.
Unanimous election is an election
that appeals to national sentiment
and. to a certain extent, captures the
national imagination. We should,
however, remember that the long
passage of time has changed the
gsoclal organisation as also the social
and political institutions. We had per-
haps in ancient timeg a kind of elec-
tion in the villages which was rather
unanimous, and that was by voice
vote. That was so also in some
countries like Greece,
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Shri M. B. Thakore: In the city
States.

Dr. K. B, Menon: But we must

remember that even in those days,
thuse democracies were not function-
ing as they should. We have it from
the authority of a person like DMIr.
Will Durant that it was that demo-
cracy that made Socrates to drink
hemlock, Plato to go on a foreign
tour, and Aristotle to go on self-exiie
and ultimately take the hemlock
which he wanted to avoid. Though
the passage of time has outmoded
old institutions and old ways of life,
political parties have evolved after
an experience of two centuries of
democracy in Western countries. I
am not for a moment claiming that
political parties are in any way per-
fect or are functioning aright. There
is much that we have to improve in
poiitical parties, not only here. but
perhaps even in Western countries
where they are working better. As
far as we are concenrned, it is only
a decade and a half old. Politics is
something new to us, and if we have
done so well, it is to our credit, and
we have taken, I suppose, a first and
good step in reviving our old institu-
tions and trying to base our demo-
cracy on our own ancient institutions.
But the attempt to revive the old as
they are may not be very desirable,
because we must recognise the
changes that time has brought about,
and try to adjust to the changing
needs of changing times.

From that point of view, I suggest
that to go back to unanimous election
may be dangerous. Democracy is de-
pendent on differences of opinion. The
essence of democracy, therefore, is
Opposition. To eliminate, opposition,
therefore, is to smother democracy. If
we attempt unanimous election in
villages, we shall be putting up per-
haps the leaders of the most import-

- gnt factions, or if the political parties

are well entrenched in the villages,
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we may be projecting the leader of
the most powerful political party in
that village. Opposition, therefore, is
healthy and should be encouraged.
Only experience can tell us how we
should do it or the way to do it.

Before I pass on to cooperation, I
would like to suggest that this ex-
periment, being an interesting and
an important one, should be given
the widest publicity. It is not even
known in the south. I am talking
from my own experience, from the
talk that I had with officials
and others. It is not known there at
all. It is only a big e¢xperiment done
in a big way which will have big re-
sults,. When such an important ex-
periment is going on, I would suggest
that we should have a certain unifor-
mity throughout India; by uniformity
I mean a certain uniformity of pat-
tern in the size of the village, in the
structure of the administration, in
the method of financing and so on; in
all these ways, we should be able to
work out a uniformity. I, therefore,
suggest in that connection that the
Community Projects Ministry should
take the lead and set up some kind
of an organisation or institution which
will guide and control the experiment.
and also its copying in other States.
Publicity also should be given now
because it is going to take time be-
fore this is copied by other States.
The intervening time may be used
by them to learn what is going on
and to adapt with suitable changes as
and when the institution ix trans-
planted in those States. I suggest
that literature may be published in
the local languages and distributed
among officials, public men and local
board members. The cinema and the
radio may be liberally used to give
publicity. Selected tours of public men
and officials from different States
may be arranged to tour these
States of Rajasthan and Andhra and
that they may study for themselves
how the experiment is going on and
how best they can adapt it to their
own States.

CHAITRA 22, 1883 (SAKA)
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Coming to co-operation, I may say
a few words. 1 suppose the objective
of the Ministry is one co-operative
for each village. As far as my ex-
perience goes, there are four or five
or six co-operatives in each village.

Shri M. B, Thakore: What is the
population of the village?

Dr. K. B. Menon: 2,000 3,000 and
5,000~ upto 5,000

We were to'd the service co-opera-
tive would absorb all the rest. But
these old cooperatives—some of them
credit co.operatives—-are propped up
by vested interests. Talking to the
officials of th¢ department, 1 under-
stand that it is not often possible for
them to dissolve these institutions—
paper institutions in some  cases—
propped up by vested interests be-
cause of legal difficulties. The co-
operative law varies in different
States; there is no uniformity in this
law. This is a matter which the co-
operative department should take up
and try to have a8 model law. Apart
from that, in order to liquidate exist-
ing societies which are not function-
ing or are not needed—they are prop-
ped up by vested interests—I suppose
the law should be so amended as to
glve powers to the department to
dissolve them. Otherwise, these
societies will continue, only compli-
cating and vitiating village life.

We had & new type of society
started in Kerala, the so-called indus-
trial co-operative. 90 per cent of
the society members are workers and
10 per cent nonworkers. The wor-
kers control 90 per cent of the vote
and the other 10 per cent of the mem.
bers contribute the finance. So na-
turally capital becomes shy, with the
result that though they start a co-
operative, it never functions, because
capital does not come.

Almost all these difficulties are
there in all places. So some uniformity
in law is necessary. The complaint
that is often made is that the head of
the co-operative department the Re.
gistrar, iz autocraticc When we take a
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|Dr. K. B. Menon]

State like Jammu and Kashmir, we
find that the co-operative movement
hag spread very much there; 50 per
-cent of the families in Jammu and 15
per cent of the familics in the Valley
.are members of co-operatives. From
that point of view, co-operation has
madce considerable progress. But co-
operation in Kashmir is highly politi-
calised. The Registrar of Co-opera-
tives exercises very autocratic
powers. If he is subjectively satisfied
he can refuse registration to any
cooperative. He nominates a  few
members to every society. The De-
partment hears complaints direct from
the members. Some of these things
are different in different States and
some kind of uniformity at this stage
may be desirable.

In this connection, I would like to
%know from the Ministry onc thing.
Studying the Budget, I find that in the
last year's Budget we spent Rs. 38
lakhs for Kashmir but in this year's
Budget there is one item of Rs. 15,000
and another of Rs. 7,000. Thay is all
that I can find out. I think it cannot
be so. 1 think there may be some
selected grants in some other depart-
ments and in other items. I would
like to be enlightened as to what ex-
actly is the grant for community pro-
jects in Kashmir in this year's Bud-
get. That is one of the heavily sub-
sidised States, ] know, because 30 per
cent of the grant is  given to  that
State while on!v 10 per cent is given
to other States. But, that does not
mean that for the community projects
the amount given should be any the
legs,

1 would like to mention in connec-
tion with co-operatives that there is
a Revitalisation Committee function-
ing but the work is not progressing
as we would expect it to. The Com-
munity Development Ministry is sub-
sidising it; but they have not, as I
understand it, issued clear instructions
or set the pace of progress. I hope
they will do it

One word mare about community
projects and I will finish. I need not
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go into the question of non-official co-
operation because when this decen-
tralisation and the take-over of all
the Panchayats are effected, this non-
official co-operation will come every-
where automatically and it will be
less of a problem. But still it is going
to take some time. Therefore, I am
mentioning it. I have been concen-
trating my interest on one block and
1 discovered that the initial mistake
was made when starting the commu-
nity project, when places were select-
cd for the location of blocks, Those
who gselected the places for the com-
munity projects had an eye for the
success of the project than for elicit-
ing the co-operation of the people.
Those who selected these places for
the community projects looked to the
abundant supply of water, irrigation
facilities, transport and communica-
tion conveniences etc. When this
started I was in the Madras Assem-
bly and I know that Palghat was
taken as the first place for the com-
munity project because there was the
Malampuzha dam and there was also
the railway facility.

17.58 hrs.
[Mr. SpeEAkER in the Chair]

People in the backward areas were
neglected. People in the backward
areas were anxlous to co-operate in
order to alleviate their distress. But,
when these prosperous places were
sclected as sites for the community
projects, people began to associate it
with Government. They considered
themselves as recipients of gifts from
the Government with the result that,
just as the mistake was made in the
co-operative movement of associating
it with Government, the community
project is also associated with Gov-
ernment. I hope this will be correct-
ed and by 1963 there will be blocks
throughout the country. There are
a number of places where there is
no co-operative, places which are
backward. I hope the Department
will pay attention to them
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The States continue to be bottle-
necks of the community projects be-
vause the Cenire gives the money and
the Centre is very active. I know the
Minister for Community Deve-
lopment has missionary zeal
and zest and goes about all bver India
and tries to inject his enthusiasm into
others. But I am afraid that it has
ncy been very successful.

There have been frequent changes
of Development Commissioners. In
my own State, in the last 8 years, 6
Commissioners have come and gone.
Even in the last change of Ministry
‘there has: been one change. The re-
sult i: that there is no co-operation,
there 15 o co-ordination of work and
there is no consistency in the pro-
gramme of all  these  things. The
Ministrv may please take note and try
to take this up with the States.

18 hrs,

Mr. Speaker: There are 58 sclected
cut motions relating to the Demands
under the Ministry of Community
Development and Co-operation, They
may by moved cubject to their being
otherwise gdmissible:—

Failure to enlist public co-operation
in the Community Development work

Shri Khushwaqt Rai: 1 beg 10 move:

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced to Re. 1.” (1579)

Need to establish Farmers Co-opera-
tive Bank in each district

Shri M. B. Tb::kore: 1 beg to move:

“That the Demand under the
head ‘Ministry of Community
Dievelopment and Co.operation’
be reduced by Rs. 100.” (23T)

Need to establish Service Co-operatives
in all villages throughout India (o
serve farmers

Shri M_ B. Thakere: 1 beg to move:

“That the Demand under the
head ‘Ministry of Community
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Development and Co-operation’
be reduced by Rs. 100.” (250)

Working of the health centres at
N.E.S. Schemes and C.D. Blocks

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the

head  ‘Ministry of Community
Development and Co.operation’
be reduced by Rs. 100.” (301)

Failure of the Community Develop-
ment Blocks and N.E.S. Schemes in
West Bengal

Shri Aurobindo Ghosal:
move:

1 beg to

“That the Demand under tHe
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100." (831)

UUnpupularity of the Community
Development Blocks in West

Bengal
Shri Aurcobindo Ghosal: 1 beg to
move:
“That the Demand under the

hcead ‘Ministry of Community
Development and Co-operation’
be reduced by Rsx. 100." (832)

Failur¢ to increase the agricultural
production in the block areas of
West Bengal

Shri Aurobindo Ghosal:
move:

“That the Demand under the

head ‘Ministry of Community
Dec¢velopment and Co-operation’
be reduced by Rs 100.” (833)

I beg to

Failure to introduce the double crop
system in block areas of Waut
Bengal

Shri Agrebinde Ghosal:

move:

“That the Demand under the
head ‘Ministry of Community
Development and Co-operstin/’
be reduced by Rs i1 ‘R34

I beg tn
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Failure to execute minor irrigation
works in the block areas of West
Bengal

Shri Aurobindo Ghosal:
move:

1 beg to

“That the¢ Demand under the

head ‘Ministry of Community
Development and  Co-operation’
be reduced by Rs. 100.” (835)

Failure to develop small industries in
block areas of West Bengal

Shri Aurobindo Ghosal:
move:

1 beg to

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (836)

Need for Co-ordination in the activi-
ties of the Community Development
Blocks of the contiguous areas

Shri Aurobindo Ghosal:
move:

I beg to

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs, 100.” (853)

Need for frequent joint meetings of
the Block Committee of the conti-
guous Blocks for integrated pro-
jects

Shri
move:

Aurobindo Ghosal: 1 beg to

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (854)

Need for refrequent joint meetings of
the Development Committees and
Block Committees of each District
for integrated projects

Shri Aurobindo Ghosal: 1 beg to
move:
“That the Demand under the

head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (833)
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Need for revising the policy of setting
up Community Development Blocks

Shri Aurobindo Ghosal:
move;

I beg to

“That the Demand under the

head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (856)

Need for joint meetings of the Block
Committees areas and Union Board
or Panchayats of contiguous non-
block areas

Shri
move:

Aurobindo Ghesal: 1 beg to

“That the Demand under the

head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (857)

Need for revising the policy of segre-
gating the areas for blocks which
are dependent for their development
on contiguong non-block areas

Shri Aurobindo Ghosal:
move;

1 beg to

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (858)

Failure to develop cottage industries
i the block areas of West Bengal

Shri Aurobindo Ghosal:
move;

1 beg to

‘“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (907)

Failure to distribute seeds in the
block areas of West Bengal

Shri Aurobindo Ghosal:
move:

I beg to

‘“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (808)
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Failure to distribute fertilizers in the
block areas of West Bengal

Shri Aurobindo Ghosal: [ beg to
move:;

“That the Demand under the

heag ‘Ministry of Community
Development and Co-operaflon’
be reduced by Rs, 100." (909)

Failure of the housing schemes in the
block areas of West Bengal

Shri Aurobindo Ghosal:
move:

“That the Demand under the
head ‘Ministry of Community
Development and =Co-operation’
be reduced by Rs. 100" (910)

I beg to

Development of block areas vis a vis
the contiguous non-block areas

Shri Aurobindo Ghosal: I beg to
move;

“Thet the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (811)

Formation of Community Development
Block Committees in West Bengal
Shri Aurobindo Ghosal: 1 beg to

move:

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100.” (912)

Need to restrict the power of B.D.Os.
Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100." (913)

Need to review the working of the
C.D. Blocks of West Bengal

Shri Aurobindo Ghesal: 1 beg to
move:
“That the Demand under the
head ‘Ministry of Community

Development and Co-operation’
be reduced by Rs. 100" (914)
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Need for re.orienting the working of
the C.D. Offces in West Bengal

Shri Aurobindo Ghosal:
move:

1 beg to

“That the Demand under the
head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100." (8915)

Need to stop the employment of B.D.O
simultaneously in other official and
Government works

Shri Aurobindoe Ghosal:
move:

I beg to

“That th¢ Demand under the

head ‘Ministry  of Community
Development and Co-operation’
be reduced by Rs. 100." (916)

Need to establish contracty between
the Block authorities and the local
people in West Bengal

Shri Aurcbinde Ghosal:
move;

1 beg‘t.o

“That the Demand under the

head 'Ministry of Community
Development and Co-operation’
be reduced by Rs. 100" (817)

representation of social
Block Committees of

Manner of
workers in
West Bengal

Shri Aurobindo Ghosal: 1 beg to

move:

“That the Demand under the

head ‘Ministry of Community
Development and Co.operation’
be reduced by Rs, 100" (1012)

Need to stop the representation of the
non.-functioning units of the Bharat
Sewak Samaj in the Block Commit.
tees of West Bengal

Shri Aarobindo Ghosal: I beg to
move:
“That the Demand under the
head ‘Ministry of Community

Development and Co.operation’
be reduced by Re. 100" (1013)
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Need to set up a Parliamentary Com-
mittee to enquire into the working
of C.D, Blocks of West Bengal

Shri Aurobindo Ghosal: ] beg to
move:
“That the Demand under the

head ‘Ministry of Community
Development and  Co-operation’
be reduced by Rs. 100" (1014)

Need for proper and strict audit of the
amounts spent by the Community
Development Blocks

Shri Aurobinde Ghosal: 1 beg to
move:
“That the Demand under the

head ‘Ministry of Community
Development and Co-operation’
be reduced by Rs. 100" (1015)

Need to appoint Gram Sevaks and
Grame Sevikas from local people

Shrl Aurobindo Ghosal: [ beg to
move:

“That the Demand under the
head  ‘Ministry  of Community
Development  and  Co-operation’
be reduced by Rs. 100"  (1016)

Need to channelise the sale and pur-
chase of all agricul.ural commodities
of the Block areas through the
B'ock authorities

Shri Aurobindo Ghosal:
move;

1 beg to

“That the Demand under the
head  ‘Ministry of Community
Development and  Co-operation’
be reduced by Rs. 100" (1017)

Need to give domestic loans to the
people of block areas payable in
easy instalments

Sh-i Aurobinde Ghosal:
move:

“That the demand under the
head Ministry of Community
Development and Co-operation be
reduced by Rs. 100." (1018).

I beg to
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Need to ackuaint the B.D.Os of West
Bengal with the report of the Agri-
cultural Labour Enquiry Committee
Shri Aurobindo Ghosal:
move:

“That the demand under the
head Ministry of Community
Development and Co-operation be
reduced by Rs. 100.” (1019).

I bez to

Need for integrated plans of develop-
ment for the contiguvus Block areas
Shri Aurobindo Ghosal:
move:

“That the demand under the
head  Ministry  of  Community
Development and Co-operation be
reduced by Rs. 100" (1020).

Need for schemes for liquidating the
agricnl'ural unemployment at Block
level

Shri Aurobinde Ghosal:
move:

“That the demand under the
head  Ministry of Coemmunity
Development and Co-operation be
reduced by Rs, 100" (1021).

Need to select prominent persons jor
B.D.C. at taluka level from ail
purties in the States

I beg to

I bea to

Shri M, B, Thakore: I beg to move:

“That the demand wunder the
head  “Community Developme:
Projects, National Extension Sar-
vice and Co-operation be reduced
by Rs. 100." (286).

Need to select prominent persons re-
presenting all parties for the District
Development Boards in the States

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Community TDevelopment
Projects, National Extension Ser-
vice and Co-opera‘ion’ be reduced
by Rs 100" (287).

Need to reduce the number of gov-
ernment officuals in District Deve-
lopment Boards

Shri M. B. Thakore: 1 beg 1o move:

“That the demand under the
head ‘Community Development
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Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100.” (288).

Need to set up permanent touring
guides for the co-operative societies

Shri Aurobinde Ghosal: 1 heg to
move:

“That the demand under the
head ‘Community Developmont
Projects, National Extension Ser-
vice and Co-opera‘ion’ be reduced
by Rs. 100" (808).

Need to set up permanent purchase
and marketing offices for the co-
operative societies

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operalion’ be reduced
by Rs. 100." (809).

Selection of village leaders

Shri Aurobindo Ghesxal: 1 beg to
movc:

“That the demand wunder the
head ‘Community Developnient
Projects, National Extension Ser-
vice and Co-operatian’ be reduced
by Rs. 100." (810)

Need for recruiting popular youths for
training in village leaders

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation' be reduced
by Rs. 100.” (811).

Need (o stop giving of contract jor any
social or public work to any youth
organisation

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Community Development
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Projects, National Extension Ser-
vire and Co-opera‘'ion’ be reduced
by Rs. 100." (812).

Training of ﬂon-otgcial member of

the Block Deve

Shri Aurobindo Ghosal: 1 beg 1o
move:

pment Committee

“That the demand under the
head ‘Community Developmenlt
Projects, National Extension Ser-
viee and Co-operation’ be reduced
by Rs. 100" (813).

se of jeeps of C.D. Blocks

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
heud  ‘Community  Development
Projects. National Extension Ser-
vice and Co-operation’ be reduced
by Rs 100" (814).

Need to fix a siundard for awarding

prizes to the village level workers

Shri Aurobindo Ghosal: [ beg to

move:

“That the demand under the
head  ‘Community Developme:t
Projects, National Extension Ser-
vice and Co-opera‘ion’ be reduced
by Rs. 100" (815).

Neeq for a criterion for awarding
prizes in the best village competitton

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Community  Development
Projects, National Extension Ser-
vice and Co-opera’ion’ be redured
by Rs. 100.” (B16).

Need to develop co-operatives in

block areas in West Bengal

Shri Aurcbindo Ghomal: I beg to
move:

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation be reduced
by Rs. 100.” (858).
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Need for coordination between Block
Development authorities and co-
operative  Developments of the
States

8hri Aurobinde Ghosal:
‘move:

I beg to

“That the demand under the
head Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100." (860).

Mal-administration of the co-ope-ative
societies

Bhri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head  ‘Community  Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100" (861).

Need for strict audit of the co-opera-
tive societies

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Community Development
Projects, National Extention Ser-
vice and Co-operation’ be reduced
by Rs. 100." (862)

1 beg to

Need to run in efficient co-operative
societies by Government agencies

Shri Aurobinde Ghosal:
move:

I beg to

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100.” (863)

Need to appoint permanent industrial
organisers for the co-operatives

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100." (864).

I beg to

*Half-an-hour Discussion.
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Shri Aurobindo Ghosal: I
move:

beg to

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100.” (899).

Discrimination in granting scholar-
ship by B.D.Os.

Shri Aurobinde Ghosal; ]
move:

beg to

“That the demand under the
head ‘Community Developmz::
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100.” (900).

Failure in the implementation of Ideal
Village Schemes in Block areas

Shri Aurobindo Ghosal:
move:

1 beg to

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation' be reduced
by Rs. 100." (901).

Mr. Deputy-Speaker: All the cut
motions are now before the House.

18.04 hrs.
ORISSA LAND REFORMS ACT*

Mr. Speaker: The House will now
take up the half-an-hour discussion
Shri Panigrahi may raise the discus-
sion. Sitting till 6 O'clock is suffi-
ciently tiresome. T am not going to
allow any half-an-hour discussion
hereafter till the Session is over.

Shri D. C. Sharma: I request Shri
Panigrahi not to move his half-an-
hour discussion today ....(Interrup-
tions.)
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. An. Hon. Member: It can be taken
‘up after the 18th.

Mr. Speaker: We have met today
and let us finish.

Shri D. C. Sharma: We shall request
Shri Panigrahi to have this discussion
some other day because we are al-
ready having a feeling of tiresome-
ness today; we heard so many speech-
es,

Shri Panigrahi: Mr. Speaker, Sir, I
am very grateful to you for allowing
this discussion today. This discussion
relates to some aspects of the land re-
form measures in Orissa in recent
months which have been made into an
Act by the previous coalition Gov-
ernment... .

Mr. Speaker: There must at least
be a few hon. Members in the House.

Shri Panigrahl: The question refers
to the disposal of the surplus land
which will be made available after
the fixation of ceilings. The hon.
Deputy Minister replied that the pro-
visions of the Orissa L.and Reforms
Bill were considered in the Central
Committee for land reform and some
suggestions were made by the com-
mittee which are now under con-
sideration by the State Government.
But I think the land reforms Bill has
been made into an Act and therefore
there is no question of the suggestions
of the Planning Commission xtill be-
ing considered by the Government.
The Government which passed that
Act has already gone into oblivion.
Therefore. there is no question of
considering the suggestions now
which were made by the Planning
Commission and including them In
the Act.

With regard to the surplus land, it
had beren mentioned in the Act that
the Government would not itself find
out who owned how much surplus
land from the land owners and land-
lords. The landlords themselves
should report the extent of surplus
land which they hold to the Govern-
ment. And the landlord will dispose
of all the surplus lands if there re-
mains any surplus at all with him.
The price of the surplus land
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which will be distributed would be
fixed not by the Government but ac-
cording to the prevailing market price
and therefore, the landlord has been
given the power to sell the land in
the market at the prevalent prices,
that is, whichever price he can fix
for the purchaser and the tenant.

1t had been said in the Act itself
that if the excess or any part thereof
is held in the capacity of the tenant,
that {s to say, if there is any excess
Iand with the tenant, it reverts to the
landlord and it does not go to the
tenant. Again, if the excess or any
part thercof is held by a person with
richts to transfer by way of sale or
gift. he can transfer the same by way
of sale or gift to any pcrson as he
likes. Therefore. whatever principles
have been laid down by the Planning
Commission in ronnection with the
land reforms in the different States,
if we go through the present Act, you
will find that almost all the substan-
tive directives of the Planning Com-
mission have not been conformed to.
We were told that the Planning Comi-
gsinn took intn consideration all these
chorteomings in the Bill and they ad-
vised the State Governments to in-
corporate  thelr  suggestions. But
whenever we have asked the Govern-
ment or the Planning Minister here
a: to what were the suggestions they
gave to the State Governments in this
respect, we have been told that this
is a matter of secret correspondence
between the State Governments and
the Centre and thercfore they cannot
disclose it. Now, since the ghost that
was haunting the Congress Gov-
ernment has gone.—owling to the pres-
surr of the Ganatantra Parishad, the
Government and the Congress Party
was forced to pasc such an Act—the
suggestions made may be let known
to us. The Act was passed then, and
it went against the previous measures
which the Congress Government had
enacted {n that State, before the com-
ing of the coalition Government
there. When that position has chang-
ed, when the ghost has been removed
from the shoulders of the Congresa
we would like to know at least now
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(Shri Panigrahi)

what were the suggestions or advice, -

keeping in view the short comings in
the Bill, which the Planning Commis-
sion had given to the State Govern-
ment in this case and whether actual-
ly these suggestions have been in-
corporated in the Act,

More than 30,000 to 40,000 peasants
submitted a written memorandum to
the President. That memorandum
bore the signalure of over 30,000 pea-
sants, and it was submitted to the
President when the Bill was waiting
fo: his assent. When the President
gave assent to the Bill, and when the
Bill became an Act, it was with the
understanding that the directions
given by the Planning Commission
would be incorporated while enacting
the legislation. But we find that
those directions are not there.

During the course of this half-an-
hour discussion, I am not in a position
to give the details of the provisions of
this Bill because there is no scope for
doing so. In this connection, I wish
to mention only one point with regard
to which I want to have an elucida-
ticn. That is about the ~ fixation of
ceiling. The Planning Commission
has definitely and very clearly said
that the object of ceiling is to get the
surplus land from the landlords and
make themn available to the landless
peasants. But we find in this Act that
the definition of the standard acre
hes been modified to such an extent
that there will be very little land
left which can be called surplus. You
will find that a standard acre has been
defined as two acres of partially irri-
gated land, three acres of rein-fed
land or four acres of drv land. In
Orissa, the majority of the land is
rain-fed land. So, the fixation of the
ceiling with the present definition of
standard acre does not help the
lands. Does it adhere to the directives
of the Planing Commission with re-
gard to the fixation of ceiling? I
think the Planning Commission will
throw some light on this aspect,

With regard to the definition of
family, the definition has also been
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modified. With regard to the resump-
tion of cultivated land from the
tenants, the definition of personal cul-
tivation has been modifled in respect
of the Devottar land. It has been so
modified that it goes against the very
directive principles of the Planning
Commission. All those lands which
are under the rajas or ex-rulers are
called as their own private or Devot-
tar lands. The ceiling will not apply
to those lands called Devotter lands.
The definition of homestead
land: has also been changed.
Previously, it was one acre of
homestead land. But now the limita-
tion of one acre is not there. The de-
finition of homestead land has been
extended, and it is without any limi-
tation.

With regerd to the ceiling, though
nominally it has been fixed at 26
standard acres per family, the defini-
tion of the word ‘family’ and ‘the
standard acre’ has been so extened
that if you actually work it out, it
comes to more than 100 acres. Beyond
five, every additional member will
have five acres more. So, if we work
it out—there is no time to do it here—
it comes to more than 100 acres, ac-
cording to my calculation, I think all
these go against the directive of the
Planning Commission.

Mr. Speaker: What is it that the
hon, Member is trylng to do? There
is a Bill that has been passed—the
Orissa Land Reforms Bill. What is
_the object of this half-an-hour dis-

i cussion?
lem Chintamonl Panigralti: The
lanning Commirsion directed the

State Government of Orissa.

" Mr. Speaker: But that Bill has been
passed in the Assembly. They are
competent to pass a Bill. What is this
half-an-hour discussion about?

Shri Chintsaveni Panigrabi: Though
the Bill has been passed it has not
been implemented.

Mr. Speaker: He wants it to be im-
plemented?
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Shri Chintamoni Panigrahi: When
it has not been implemented and
when the recommendations of the
Planning Commission have not been
incorporated in that Bill contrary to
the understanding given by the Min-
istry that they will be carried out, ]
am trying to impress on the Govern-

Mr. Speaker: Order, order. I am
afraid we are going far kteyond the
scope of this discussion. There is »r
Bill passed by the Orissa Legislative
Assembly, This House is the inheri-
tor or successor of the Assembly. This
can only implement that Bill as early
as possible. If the hon. Member
wants to have a repeal of that Bill
he may introduce a Bill seeking to
repeal it, as it could have been done
in the Orissa Assembly. Then these
points will be relevant. This half-
an-hour discussion is meant only to
clarify some of the other matters for
which there might have been no time
during the Question Hour. Now only
some questions may be put for further
clarification. This ought not to be
used for the purpose of impre88ing
upon the Government what they
should do. It is not a resolution, not
even a Bill which we are discussing.
The hon. Member is going far beyond
the scope of the discussion.

Shri Chintamoni Panigrahi: 1 am
not going beyond the scope of the dis-
cussion.

Mr. Speaker: What is the question
about?

Shri Chintamoni Panigrahi: Sir, [
shall read out the question and the
answer given:

“Will the Minister of Planning
be pleased to state:

(a) whether the Planning Com-
mission had requested the
Orissa Government to fix the
prices of the surplus lands to
be disposed of after the fixa-
tion of the land ceilings;
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(b) whether the Planning Com-
mission also suggested that
reasonable number of instal-
ments should be fixed for
payment of the same; and

(c) whether the Orissa Govern-
ment has accepted and imple-
mented these suggestions?”

The answer given was:

“(a), (b) and (c). The provi-
sions of the Orissa Land Reform
Bill were considered in the Cen-
tral Committee for Land Reform
and some suggestions were made
by the Committee which are now
under the consideration of the
State Government. The consul-
tations between the State Govern-
ments and the Central Committee
for Land Reform are of an infor-
mal and confidential nature and
it will not be in public interest to
disclose the nature of these dis-
cussions.”

Shri D. C. Sharma (Gurdaspur):
May I know, Sir, whether the replies
given were vague., Specific answers
were given; they could not have been
vague,

Mr. Speaker: Does not this ques-
tion relate to a period after the pas-
sing of the Bill?

Shri Chintamoni Panigrahi: Yes.

Mr. Speaker: Then what ig this
halt-an-hour discussion for? Some-
times hon. Members do not under-
stand the full scope of it. I am try-
ing to be a little liberal. Half-an-
hour discussions ought not to be used
for the purpose of repecaling an Act
which has been passed.

Shri Chintamoni Panigrahi: My
submission is this. The question of
secrecy does not arise now as already
this Bill has been made into an Act.
Therefore, 1 would like to know from
the hon. Minister whether these re-
commendations have been incorporat-
ed or carried out.

Mr. Speaker: All that he wants is
a clarification from the hon. Minister.
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[Mr. Speaker]

While replying to the original ques-
tion the hon. Minister stated that the
Central Committee for Land Reform
has made some suggestions and they
are now under the consideration of
the State Government. He wants to
know at what stage it is. He is giv-
Ing some suggestions. This Govern-
ment has inherited the Bill. A com-
mittee was appointed to make recom-
mendations regarding the implemen-
tation. That committee has made
recommendations and they arc under
the consideration of Government.
Government have stated:

“The consultations between the
State Governments and the Cen-
tral Committee for Land Reform
are of an informal and confiden-
tial nature and it will not be jn
public interest to disclose the
nature of these discussions.”

I take it that the consultations of this
Government with the Committee are
of a confldential nature. Anyhow, it
is tlus Gove ment which has to im-
plement the recommendations of the
Committee or take further steps in
relation to the Land Reform Bill. Shri
Panigrahi wants to know what has
been done in the matter. But if he
makes a suggestion that you must
override the provisions of the Bill,
then I am not going to allow it.

Shri Chintamoni Panlgrahi: I am not
asking for that at all.

Shri Supakar: May I know if in any
other State this process of disposal of
surplus land has begun or ended? Se-
condly, now that the Government of
Orissa is under the control of Parlia-
ment, may I know if there is any pro-
posal to amend this Act?

Mr, Speaker: That is too much.

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Mr. Speaker, normally this type of
discussion would not have occurred in
Parliament. Land is a State subject
and any legislation dealing with land
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reforms is entirely the responsibility
of the State Government.

Mr. Speaker: But today we are both
the Centre and the States.

Shri Nanda: Some special circum-
stances have arisen and, therefore, the
matter has come within the purview
of Parliament, The question which led
to this half-an-hour discussion speci-
fically wanted information on three
points. It was our view that it would
not be in the public interest to give
this information. I might explain that
on these land reforms we have made
certain recommendations in our plans.

Shri D. C. Sharma: The simple point
is this. Is the hon. Minister in a posi-
tion to disclose the proceedings of
that secret meeting now? If he is
not. ...

Shri Chintamoni Panigrahi: That is
not a secret meeting.

Shri D. C. Sharma: Secret consul-
tations. What light can he throw on
the problem without referring to the
secret consultations unless there are
minutes?

Mr. Supakar: Whatever the secret
meetings might be, what are the deci-
sions taken to implement the provi-
sions of the Bill?

Shri Nanda: I shall explain the posi-
tion. It would not take a very long
time. In the Plan we have made cer-
tain recommendations about the land
reforms. Now, these recommenda-
tions are of a kind of broad approach.
The word “directive” was used by
the Hon. Mcmber. They were not
directives. The relationship of the
Planning Commission with the States
is not of that kind that they would
issue directives to the States. They
are recommendations, These recom-
mendations are not of a rigid charac-
ter. They are varied according to
local conditions and they are adapted
to different situations in the various
States, This was what was written
in the Plan document and if the State
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has done something different, well, I
do not think any kind of justification
has o be given for this because, as
I said, variations and departures do
occur. But the Planning Commission
has been making efforts all the time
to bring to the notice of the States
the nature of the approach and the
kind of provision they think should
be made in the legislation that any
States bring forward, Our effort
is to see that ,as far as possible, there
is as near an approach to that as it
can be, The variation that occurs
sometimes goes farther than what we
have suggested; sometimes they fall
short of this. In the case of the Orissa
Government, there were certain de-
partures.

We made ccrtain suggestions, That
is true. These suggestions were made
in an informal manner as was pointed
out. Prolonged discussions took place
and therc was better understanding
on both sides. The Planning Com
mission came to the realisation of the
local special and peculiar conditions
and they came to a better view of
what our objectives were and some
kind of an understanding was reached.
All these things happened in the
course of a few months. To disclose
all that here would really be detri-
mental to the whole process. Then
there will be rigid stands taken.
Therefore that was our answer to the
question also,

But there are queries made in
specific terms. Tn view of the fact
that the Chief Minister of Orissa then
accepted our suggestions, I have no
difficulty in this particular case in
giving a specific answer. After the
Bill was passed by the Assembly and
before assent was given by the Presi-
dent we had discussions with the
Chief Minister. We tried to bring to
his notice what was our view of the
deficiencies of this legislation. The
agreement was that clause 46 will be
amended to provide as follows: —

“Government wil] on the advice
of the Land Commission classity
landg into broad categories
and fix the sale values for each
such category of land, The
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sale values so0 fixed would
be  notifled. The  principles
for the fixation of sale values
will have to be laid down in the
law, It was agreed that the sale
value will be fixed at about ten
times the maximum rate of rent
provided in the law. Secondly,
the sale value would be payable
in seven equal instalments with
interest at 4} per cent per annum
on the unpaid amount. Thirdly,
in order to avoid benami trans-
action, every sale shall be subject
lo confirmation by the revenue
officer.”

Therefore at the request of the
Chietf Minister the Planning Com-
mission agreed to recommend the Bill
for the President's assent, It was ex-
pected that later on they would bring
in some amending legislation in
o:der to carry out this understanding.
Then this change occurred and there-
fore the question now is as to how
this understanding is to be imple-
mented. In view of the fact that
there are going to be elections there
very soon, the best course will be to
let the Government that comes 1In
there to do this, They may also be
able to do something else also. It 1s,
of course, left to them. This was an
understanding which I hope would
be......

Shri S. M. Banerjee (Kanpur):
So, it will not be implemented till the
new Assembly comes into being?

Shri Nanda: It would be and should
be implemented.

Mr. Bpeaker: If modification of the
Act is necessary for its implementa-
tion on the lines suggested by the
Planning Commission and if this Is
left over to the coming Asiembly, it
means that till then this would not be
implemented.

Shri Nanda: The Intention is in
the first place to enforce certain
chapters which do not cover those
parts and the enforcement of those
provisions will be taken up
later on. There will bi: sufficient time
for that. I do not think any harm will
be done by that.
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Shri T, B. Vittal Rao: (Khammam):
What is the difficulty in bringing
an amending Bill here itself?

Shri Nanda: It may be that they
will be able to enact even a better
legislation than just bringing forward
these amendments.

The hon. Member there made a re-
ference to some of the defects in the
provisiong of the legislation, Maybe,
that there may be some other things
requiring improvement,, but this
particular thing that the landholder
is free to report and then there is
nothing further to be done if he does
not report is not correct, If any
person is required to submit any
return—the landholder is re-
quired to  submit a  return
under the previous section—
and fails to do so, the revenue officer
may obtain the necessary information
through such agency as may be pres-
cribed. Therefore it ijs not simply a
matter of his goodwill and discretion
that he should have excess report-
ed. If he fails to do it other conse-
quences follow. Further, the person
who fails to submit returns under
section 43 shall forfeit all his claims
to any of the exemptions ctc. That is
already there.

Regarding homesteads, the provision
is that:

“Provided that in respect of any
homestead, the land comprised
therein covered by kitchen garden
in excess of one acre in extent
and lands other than those afore-

sald comprised...... shall be in-
cluded in computing the cciling
limit....”

My hon, friend may not agree with
some of the provisions, It is quite
true that in certain matters, in this
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case, there is more liberal treatment
under some heads, but I may also
point out to the hon, Member that
there are certain provisions which
go much farther than is the case in
any other State. For example, what-
ever area is left to the tenant be-
comes a non-resumable area; in other
cases, the tenant has to
make payment for them. In this
case, that amount of land goes to the
tenant, absolutely without any kind
of a payment having to be made.
This is a provision which goe; much
farther than anywhere else. So, every-
thing is not on a par with what is
being done in every other place.
Here are variations. Some are in
the direction of being more liberal to
the landlords, and some are more
liberal to the tenants.

So, we have given the information
specifically asked for. This is the
understanding, Under these three
heads, the Chief Minister had agreed,
and the intention was thet in course
of time, an amendment would be
made to the legislation in order to
incorporate in it these provisions,

Shri Supakar: My question has not
been answered. May I know whether
this process of distribution of surplus
land has been in operation in other
States, and if so, what those States
are?

Shri Nanda: This goes very much
beyond the particular question. 1In
some States, it has started and not
yet been completed. I am informed
that in one or two States, it has al-
ready been carried through.

1828 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 13, 1961/Chaitra 23, 1883 (Saka).
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ORAL ANSWERS
QUESTIONS .

S.Q.
No.

1459

1460
1461

DAILY DIGEST

[Wednesday, April 12, 1961/Chaitra 22, 1883 (Saka)]

CoLuMNs

TO
10655—94

Subject

Centralsied Traffic
Control System on N.
F. Railway

Distribution of mail in
hilly arcas . .

Shipping of wheatfrom
U.S.A . . .

10655-56
10656—59

10659—62

1462 Irrigation water from
Coronation Pillar Sewage
Plant, Delhi . 10662- 63
1465 Ayurvedic literature 10663—65
1466 Survey of tourist traffic  10665—69
1467 B.G. railline with Assam 10669—74
1470 lduky Power Project in
Kerala 10674
1471 Examination of pancms
in Community Deve-
lopment Blocks . 10675—78
1472 Colourisation of Hydro-
genated oils . . 10678—81
1473 Fertilizers for tea indus-
try . . 10681—83
1474 Furniture and sntlonery
for rural Post offices . 10683—85
1475 Cost of integral coaches
manufactured at Peram-
bur 10685—8R
1476 Transport of cnll hy
ships 10€88—g1
1477 Flre in le\ny gndown
at Howrah . 10691—04
WRITTEN ANSWBRS TO
QUESTIONS . 10694—10796
5.Q.
No.
1463 Incentive scheme for
scientists 10694
1464 Train berween Cha.lu-
geon and Bhusaval 1069495
1468 New plough . 10695
1469 Cooperative farms 1069556
1478 Children's park etc. in
New Delhi 10696
1479 Transport of ou-l to
Western India by +hips 10697
1480 Prices of sugar . . 1060708
1481 ‘Telephone Exchanges . 10668
USQ.
No.
3072 Sugar factories in U.P. 1069899
3073 Resettiement of agricul-
tursl labourers . . 10699

WRITTEN ANSWERS TO

10088

QUESTIONS—contd.

U.S.Q. Subject CoLumNs
No.
3074 Agricultural  colleges

in Maharashtra . 10699-147C0
3075 Remodelling of Gwalior

and Bhopal staticns 107€0-01
3076 Foreigners  cmployed

in Indian Railways . 10701
3077 Family Planning Ccnm:i

in Punjab . 10701-02
3078 Thefts and Pﬂfcngts

on N. Railway . 10702
3079 Nagapattinam Harbour  10702-03
3080 Overhridge at Kodam-

pakkam stattion . . 10703
3081 Shramdan roads in

Orissa . 10703-C4
3082 Revenue !uld- in

Orissa 10704
3083 P.W.D. rcads in Omu 10704—0%
3084 Aecrcanut Research Sta-

tion at Palode 1070%
3085 Electrification of Kanta-

bhanji and ‘Titilagarh

Railway colonies 1070806
3086 Advertisement of P. &'1"

vacancies . 10706
3087 Advertisement of vacant

posts by S.L. Railway:n

Orissa newspapery . 10706-CT
3088 Murder ?‘f’l Rlllwhllv

em loyee by 8 consmable

alebhata 10707

3089 Indun Council of Am-

cultural Research . 10507-08
3090 Publication of .C.A.R. 1c708—10
3091 Breeds of milch cmile 10710
3092 Production of fodder 10709-10
3093 Tapioca flour 10711
30904 Annual chon of

I.CAR. . 10711-12
3095 Cattle Sterility Sch me 10713-13
3006 Diseaves of livestock 1071314
3097 Literaturcof .C.A.R. . 107158
309% Genctics and Hﬂ.-cdmg

in Plants . 10715-16
3099 Green Manure . . 1omé-17
3100 Research on m

manure . . 1717
3101 Earthworms . . 1071718
3102 Resesrch on Arstobscter

inoculstionofcrops . 1071819
3103 Useof D.D.T.for pests  10719-20
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLumns
No.
3104 Cashewanut pests . . 10720-21

310§ Hybridisation of mango
plants. . . . TO721-22

3106 Bunchy top discase of
Bananas in Kerala . . 10722-23

3107 Duck breeding in Kerala 10723-24

3108 Hatchery Scheme  at
Y.M.C.A. Martaudom . 10724

3109 Co-ordinated Scheme on
cattle sterility . . 10725

3110 Cultivation of Glyricidia . 10725-26
3111 Census of livestock . . 10726-27

3112 Increasc in livestock . 10727
3113 Rmder-pcst discase  in
cattle . . . 10727-28

3114 Cattle population

3115 Artificial insemination
centers for cows and
buffaloes . . . 10729-30

3116 Unserviceable cattle in
Madras . . . 10730

10728-29

3117 Central Council for
Gosamvardhana . 1073031

3118 Gosadans . . . 10731

3119 Animal Husbandry . 10731-32

3120 Cattle wealth of States . 10732=33

3121 Manufacture of newsprint
from Eucalyptus globulus  10733-34
3122 Research  in non-cereal
foods . . . . 10734-35
3123 Manufacture of camphor . 10735
3124 Monograph on 'Puisunous
Plants’ . 10735
312§ Cane Plumng Resenrch
Centres . 10736~37
3126 Central Coconut Reseuch
Station, Kayangulam . 10737
3127 Indian Central Sugarcanc
Committee . . . 10737-38
3128 Regional Arccanut Research
Station Palode . . 10738
3129 Investigationin Yellow Leaf
d

isease . 10738
3130 Yellow Leaf dw:a:e in
Arccanut palms  in

Kerala . . . 10739

3131 Diseases of coconut plams 10739
3132 Mechanised fishing boats . 1073940
3133 Fishing nets . . . 10740
3134 New fishing grounds 10740—42
3138 Oaﬁr';n“:t‘\ﬂ; f(:i_ location

. . . 10742
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.s.Q. Subject
No,

CoLUMNS

3136 Per canita Tncoem of fisher-

men . . . 10742-43
3137 Mcchamsatmn of fishing

crafts . . 10743-44
3138 Sea weeds . . . 10744
3139 Cattle fodder from marine

resources . . 10744
3140 Central Fisheries Rc«;enrch

station . . . 10745
3141 Londings of ml bardlms

etc. . . 10745-46

3142 Fisheries Trammg Institu-
tes at Cochin and Bombay 10746-47

3143 Training in fisheries . 10747
3144 Figures of fish catches . 10747
3146 Export of priced fishes . 10748

3147 Export of fish and fish
pruducts etc. . 10748-49
3148 Complaints at  Amritsar

Station . . « 10749-50
3149 Telephone connections in

Pathankot . . . 10750
3150 Amritsar-Pathankot road . 10750
3151 Carp (fish) culture . 10750~51
3152 Fishing Company . . 10757

3153 Fisheries Cooperatives . 10751

3154 Use of Scientific equipment
in fisheries . 10751-52

3155 Surf Landing Mcchanised

Craft . 10752
3156 Shark and Ra}' ﬁshcncs in

Indian waters . . 10752
3157 Chanos (Milk fish) culture 10753
3158 Cultivation of Glyricidia . 10753-54
3159 After effects of chemical

fertilizers . . 10754-5%
3160 Popularisation of prmecuve

foods 10755
3161 Dwmxﬁcmon of items of

food . . 10755-56
3162 Lime fruite . . 10756-57

3163 Graduates in Agriculrure . 10757
3164 Graduste courses in Animal

Husbandry . 10757-58

3165 Courses in Agnc!mrc md
Animal Husbandry . 1075859

3166 Entomo studehts i.n
Indian universities. . 1075960
3167 Insecticides etc. . 1076061

3168 Sale of chemicals . . 10761-62
3169 Fish production . + 10762-63
3170 lnland fisheries resources . 10763
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.s.Q. Subject CoLUMNS
No.
3171 Library of Fish Techno-
logy Unit, Ernakulam . 10763-64

3172 Officers in Department of
Agriculture . . . 10764

3173 AtomicEnergy in Agricul-

ture . . . . 10765-66
3174 Indo-Norwegian fisheries

Project Chavara . . 10766
3175 Legislation for travel agents 1076667
3176 Forests in Himachal Pradesh 10767
3177 Soil ¢rosion under Bhakra

Dam . . .. 1076869
3178 Tube-wells in Maharashtra 1076970
3179 Fruit cultivation in Punjab 10770

3180 Train accident near Shah-
bad Mohammadpur Halt 10769—71

3181 Relicf measures in Rayal- -
scema . . . 10771-T2

3182 Major and medium irriga-
tion projects in Punjab . 10772

3183 Wagon shorlagc in W,
Bengal . . 1077273

3184 Snow-fall and cold winds
in Northern India . 1077374

3185 State Trading in wheat in
Punjab . . 10774

3186 Talcher Thermal Plam . 10774~75

3187 Inter-State  River waters
dispute . . 10774

3188 Trade apprentices in Ral.l-

way installations . 10775-76
3189 Jet service from Delhs . 10776
3190 Supply of fertllxzeu in

Orissa . 10776-77

3191 Panel for Undtr Sccrttancs 10777
3192 World Bank Mlmon for

Railways . 10778
3193 Collapse of bridge near

Sambalpur . . . 10778-79
3194 Trunk calls by Ministers . 10779

1195 Central Ma.rkcu‘ng and Co-

operative Societics . 10779-80
3196 National Highwayvs and

bridges . . 10780-81
3197 S.C. and S.T. Mmb:rs of

Panchsyat Samitics . 1078182
3198 Power Projects in Kerala . 10782-83

3199 l)d.hs-Shnmnr"lrk-
phone line . 10783

1200 Journalist run over hy tram
at Gahmar station
3201 Electnification of stations an
Railway . . . 10784-R¢
167(Ai) LS—12

10783-84
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject CoLumMNs
No.
3202 Railway protection force on
Railway . . . 10784
3203 Waiting halls on S. Rai-
Iway stations . . . 1078<-86
3204 Tclcgnms by wareless from
Imphal . . 10786

3205 Unauthorised nocupauun of
Railway land in Kottayam 10786-87

3206 ‘Package Programme’ in

Kerala . . . 10787-88
3207 Water supply as Manmad . 10788
3208 Llectrification of Igatpuri
Bhusaval section . . 10789
3209 Cancellation of halts . 10789-90
3210 Loans for  Co-operative
Socicties . 10790-91
3211 Dental wlicgc in Madhya
Pradcsh . . 10791-92
3212 ‘anlncheruvu East' halt
station . . . 10792
3213 Cooperative Societies inUl’ 1079293
3214 Minimum price of canc 10793
3215 Railway earnings . . 10793-94
3216 Consumption of sugar . 10794-95
3217 P. & I. employees in
Madras State . 10795-96
CALLING ATTENTION TO
MATTR OF URGENT
PUBLIC IMPORTANCE . 10796—g9

Shri Radha Raman called the
attention of the Minister of
Transport and Communica-
tions to the reported death
of a number of Indian pas-
un and crew duce to fire

S Daralof BISN Com-
pa.ny in the Penian Gulf,

The Minister of State n the
Ministry of Transport and
Communications (Shr1 Ray
Bahadur, made a statement
in regard thereto,

PAPER LAID ON THE
TABLE . 10799

A co Notificauon  No.
(F’SR 464 dated the v
April, 1961, under sub-sec-
tion (6, of Section 3af the
Essential Commaodties Act,
1954



10993

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS—PRESENTED

Eighty-second Report was
presented.

REPORTS OF ESTIMATES
CCMMITTEE PRESENTED

Hurndred and twenty-seventh
Report and Hundred and
Thirty-first Report were
presented.

DEMANDS FOR GRANTS

(i) Further discussion on De-
mands for Grants in respect
of the Ministry of Defence
concluded. All the ocut
motions were negatived and
2;:1 Demands were voted in

(ii) Discussion on Demands
for Grants in respect of the
Ministry  of mmunity
Development and Co-opera-
tion commenced. The dis-
cussion was not concluded.

(DarLy DigesT]

CoOLUMNS

10799

10800

10800—10974

HALF-AN-HOUR DISCUS-
SION . . .

Shri Chintamoni  Panigrahi
raised a half-an-hour discus-
sion on points arisng out of
the answer given on the 13th
March, 1961 to Starred
Question No. 790 regarding
Orissa Land Reforms Act.

The Minister of Labour and
Employment and Planning
(Shri  Gulzarilal Nanda)
replied to the Debate.

AGENDA FOR APRIL 13,
1961/CHAITRA 23, 1883
(Saka).

Further discussion and voting
on Demands for Grants in
respect of the Ministry of
Community Development
and Co-operation.

10994

CoLuMNS

. 10974—86
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